Monday, April 09, 1984

Seventh Sf,l"'“. Vel. XLVII. No. 33_ Chaitra 20, 1906 (m

e

~ LOK SABHA
'DEBATES -

(Fourteeath Session)

(Vol. XLV Il contains Nos. 31 to 40)

|
)

C

LOK SABHA SECRETARIAT
NEW DELHI

Prics 1 Rs. 4.00

W

-



[ORIGINAL ENGLISH PROCERDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.]



1)

T

CONTENTS

No. 33, Monday, April 9, 1984 Chaitra 20, 1906 (Saka)

COLUMNS
)bituary Reference 1-2
sral Answers to Questions : '2—-31
*Stared Questions Nos, 622 623, 628 630 and 633 2—31
‘Written Answers to Question : 31—-272
Starred Questions Nos. 619 to 621 624 to 627, 629, 631, 632 and 634 to 638, 31—-54
Unstarred Questions Nos_ 6980 to 7044, 7046 to 7079 and 7081 to 7129 54—-272
Papers Laid on the Table 272—82
Committee on Public Undertakings
85th and 86th Reports 282—83
Calling Attention to Matter of Urgent Public Importance 283—329

Reported glut of potatoes in the country resulting in
causing sufferings to farmers

Shri Rajnath Sonkar Shastri
Shri Yogendra Makwana

Rao Birendra Singh

sharp fall in their prices

283, 285-96
283—-84

296—306, 310—12, 318—-24 327—29

Shri Jaipal Singh Kashyap 306—310
Shri Mani Ram Bagri 313—18
Shri Ram Vilas Paswan 32427

Election to Committee
National Oilseeds and Vegetable Oils Development Board 329—30
Matters Under Rule 377 130—430

¥*The Sign-+marked above the name of a member indicates that the question was
actually' asked on the floor of the House by that Member,

-



(ii)

COLUMNS
(i) Need to give clearance to Mahanadi-Chitrotpala irrigation project
Shrimati Jayanti Patnaik 330
(ii) Need to take steps to avoid retrenchment of mine workers in Orissa
Shri Lakshman Mallick 331

(iii) Need to curb the illegal sale of intoxicants in hilly areas of Uttar Pradesh

Shri Harish Rawat 331—32
(iv) Need to improve the lot of workers engaged in carpet weaving in Bhadoi-

Mirzapur

Shri Uma Kant Mishra 333

(v) Need to provide facilities in railway colony at new Katni Junction
on Central Railway

Shri Baburao Paranjpe 333—35

(vi) Need to extend the measures taken by Port Commissioners for Western

side to check erosion and to save villagers of Kakdwip on Eastern side of
the river Muriganga,

Shri Nirmal Sinha 335—36

(vii) Need to solve the problem of acute water scarcity in Danapur Cantt. and
some areas of Patna

Shri Ramavatar Shastri 336—37

(viii) Need to constitute a high level committee to look into complaints and
' grievances of telephone subscribers of Kanpur.

Shri Ram Vilas Paswan 337—38

Demands For drams (General), 1984-85,—Contd.
Ministry of Energy ,—Cond.

Shri C.D. Patel 338—43
Prof. Ajit Kumar Mehta 34355
Shrimati Jayanti Patpaik 355—60
Shri C, Chinnaswamy 361—63
Shri Keyur Bhushan 363—68

Shri Abdul Rashid Kabuli 368—84



Shri Virdhi Chander Jain

Shri Krishna Chandra Halder
Shri Ramavatar Shastri

Shri Xavier Arakal

Shri P, Namgyal

Shri P, Shiv Shankar

Business Advisory Committee
Sixtieth Report.

(iii )

COLUMNS
385—88
388—93
39395

395—99

399—400
400—29

43132



LOK SABHA DEBATES

LOK SABHA

Monday, April 9, 1984 | Chaitra 20,
1906 [Saka]

The Lok Sabha met at Seven minutes

past Eleven of the Clock

(MR. SPEAKER in the Chair)

q-UF WA : ArT faT &7 wzdt &
I A HL BT ATT HFFI HA F'H
FIA FY A2 A1 & | Arw Aar g afagq
fare 7€ 8

OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform
the House of the sad demise of Shri Shivdutt
Upadhyaya who was a Member of First to
Third Lok Sabha during 1952-67 and was
later elected to Rajya Sabha in 1967.

A veteran freedom fighter, Shri Upa-
dhyaya actively participated in the freedom
struggle and suffered imprisonment scveral
times.

An able Parliamentarian, he served on
several Parliamentary Committees as well as
Consultative and Standing Committees of the
Government of India. A keen social and
political worker, he was recipient of Padma-
shri. He took keen interest in the uplift of
the downtrodden.

Shri Upadhyaya passed away on 7th
April, 1984, at new Delhi at the age of 84
years,

We deeply mourn the loss of this friend
and I am sure the House would join me in

conveying our condolences to the bereaved
family.

The House may stand in silence for a
short while as a mark of respect to the
Memory of the deceased.

The Members then stood silence for a
short while

ORAL ANSWERS TO QUESTIONS

Acute Shortage of Foodgrains in A and N
Islands

*¥622. SHRI MANORANJAN BHA-
KTA : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to lay a state-
ment showing :

(a) whether there is unprecedented
acute shortage of foodgrains in A & N
Islands and the present position has reached
an alarming stage ;

(b) if so, the release of foodgrains by
the Food Corporation of India for the last
12 months, month-wise, and stating the
present stock position ;

(c) whether it is a fact that the A & N
Administration is hard pressed for getting
allotment from FCI from time to time ;

(d) Whether Government will consi-
der to open a FCI depot at Port Blair for
Sl'.lpply of foodgrains to A & N Islands
immediately ; if not the reasons thereof :

(¢) Whether Government had assured
that three months stocks of foodgrains
would be kept in A & N Islands ; and

(f) if so, the reasons why it was not
being complied with ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):

" (a) No, Sir.
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(b)

statement

Does npot arise, However, a
indicating monthwise allotment
and offtake of foodgrains in respect of
Andaman and Nicobar Islands during the
year 1983-84, is laid on the Table of the
Sabha. The stock Position reported as on

1st March, 1984 was 1625 tonnes of rice,

APRIL 9, 1984
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(d) Considering the administrative
and other problems, it will be a desirable
and satisfactory arrangement for the Anda-
map and Nicobar Islands to have their own
storage godown, as is the system at present.

(¢) and (f) In Andaman and Nicobar
Islands, the stocks are kept by the Adminis-

280 tonnes of wheat and 44 tonpes of tration in their own godowns. Special atten-
paddy tion is paid to ensure full and timely supply
) to Andaman and Nicobar Islands because
of its geographical location and the logistics
(¢) No, Sir. involved.
Statement

Allotment and Offtake of Rice and Wheat from the Central Pool for Andaman and Nicobar
Islands during April 1983 to March, 1984

Month Allotment Offtake
Rice Wheat Rice Wheat
PDS RFM PDS RFM

1983
April - 0.5 - 0.5 0.5 ==
May 3.0 05 s 0.3 — =
June — 05 04 — T
July — 0.5 — 1.1 0.2 =
August 3.0 0.5 — 0.5 0.1 —
September — 0.5 — — - —
October - - 0,5 - —_— 0.3 -
November 33 05 — 1.4 0.4 —
December — 0.5 1.9 05 —_

1984
January 30 0.5 — 0.2 0.5 -
February — 0.5 = — 0.5 —
March —_ 05 — 1.2¥ 0.5% —
Total 123 6.0 7.5 35 -
*Provisional. PDS=Public Distribution System. RFM=Roller Flour Mills.
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Note : Allocation of rice to Anda-
man and Nicobar lslands is made quarterly
and wheat monthly.

SHRI MANORANJAN BHAKTA :
Mr. Speaker, Sir. the hon, Minister is very
much sympathetic to the Andaman &
Nicobar Islands, but unfortunately his
replies are very unfortunate to the people of
the Andaman & Nicobar Islands. He has
stated that there is no unprecedented acute
shortage of foodgrains in the Islands. I can
mention before this august House that there
is an acute shortage of not only foodgrains
but all essential items, including sugar.
Even a match box is costing Rs 5|- in that
part of the country, The point is that due
to the port and Dock workers’ strike-because
shipping line is the only life line for supplies
to that part—an unprecedented situation has

arisen in that part of the country. If the
hon. Minister Kkindly looks at the statement
that he has given, he will find that the
total allotment to the Islands since the last
one year, that is, twelve months, is about
12,300 tonnes of rice and 6,000 tonnes of
wheat, And what was the offtake ? It was
7,500 tonnes of rice and 3,500 tonnes of
wheat. Even if you look at the present stock
position as he has intimated, that is 1,625
tonpes of rice and 280 tonnes of wheat.
Where as the three months, i.e. quarterly allo-
tment of rice is 3000 tonnes of rice and 5000
tonnss of wheat. As such you can imagine
that it is only one month and a few days
stock was there. That is the position as on
I1st March, So after 1st March we are now
on 9th April and if all these days are taken
into account, then there is hardly 10 days
stock left in the island, In this regard,
there was a commitment in this august
House by the then Civil Supplies Minister
that there would be a stock of 3 months
reserve in that island. I do not know why
this was not ensured. So_ I would ask the
hon. Minister what is this monthly require-
ment of rice and wheat in that part and (b)
why three months’ stock was not kept in
that island which is geographically ...

CHAITRA 20, 1906 (SAKA)
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MR. SPEAKER : That is understood.

SHRI MANORANJAN BHAKTA :...
in a different position compared to other parts
of the country. This is what I want to know,

SHRI BHAGWAT JHA AZAD : Itis
true that due to the port and dock workers’
strike there has been difficulty not only in
the Andaman & Nicobar Islands but in
some parts of the mainland as well, On Ist
March 1984 we get a message from the
Chief Secretary of the Andaman & Nicobar
Islands that they bave difficulties im the
supplies due to npotloading at the Calcutta
port due to strike. Immediately we made
arrangements and we asked the Food Cor-
poration of India on 1st March itself to
arrange for the loading, from Madras you
know the Andaman & Nicobar Islands them-
selves have to arrange for the ships—we
asked them to despatch 500 tonnes of wheat
to the island F.C.1, reported on 20th March
1984 that a vessel sailed from Madras for
Port Blair on 19.3.84 with 3133 bags of
wheat weighing about 281 tonnes and 2600
bags of rice. Also on 23.3.84 we seot 13,509
bags of raw rice weighing about 999. 666
metric tonnes, They were shipped ex Akbar
which sailed from Kakinada for the Islands
on 23.3.84.

It is true that there was difficulty in
loading at the Calcutta port and this had
been reported to us and we had tried to
meet it and we have already shipped the
requirements.

About the arrangements for a longer 3
months’ stock to be kept in the Islinds, 1
have not seen any assurance. The hon,
Member also once asked this question and
I tried to find out if there was any assurance
but I am not able to find it, But assura-
nce or no assurance, it is our responsi-
bility that in the Andaman & Nicobar
Islands and also, for example, in the north
eastern region where we have difficulties,
we keep sufficient stocks so that there
may not be any trouble. That is why
our allotment to the Andaman and
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Nicobar Islands is on a quarterly basis for
rice and monthly basis for wbeat. Then
there is no bar on their lifting the stocks
we have on the mainland, Even if they
do not lift it in the same month, they
can do so in the entire year in case of rice
and within 3 months in case of wheat,

Therefore, we are taking spe cial care
about these Islands and we would like that
there is no difficulty caused to them in their
lifting of the allotment,

SHRI K. BRAHMANANDA REDDY :
What about Greater Nicobar ?

SHRI MANORANJAN BHAKTA : 1
want to know the monthly consumption of
the island both with regard to rice and
wheat.

MR. SPEAKER : He wants statistics
regarding the monthly consumption, Have

you got ?

SHRI BHAGWAT JHA AZAD : In 1980
if you want statistics I should give from 1980
to 1984 the demand for rice was 11000 tonnes
and for wheat it was 4040 tonnes and we
allotted the same 11,000 and 4 000 tonnes.
But the offtake was 4,400 tonnes of rice and
3,500 tonnes of wheat. In 1981 they deman-
ded 10,400 tonnes of rice and 5,000 tonnes
of wheat. We gave then full 10400 tonnes
of rice but they lifted 4,800 tonpes and
wheat 4,900 tonnes. In 1982 they demanded
10,400 tonnes of rice and 6,000 tonnes of

wheat and we allotted what they wanted but
they lifted 13,000 tonnes and 7,000 tonnes
respectively. In 1983 they demanded 123
thousands and 6 0 thousand tonnes wheat ;
we gave them the same amount, that is 123
and 6 0 thousand tonnes. They lifted 82
thousands and 2.7 thousands tonnes respe-
ctively.

In 1984, wupto March 1984, they
demanded 3,000 tonnes of rice and 1.5
thousand tonnes of wheat, We allotted
them 3 000 toones of rice and 1.5 thousand
tonnes of wheat, The of take is 1.4 thousand
and 1.5 thousand tonnes respectively, So,
I think this position is satisfactory from this
point of view.

) APRIL 9, 1984
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SHRI MANORANJAN BHAKTA :
Just now the Minpister has stated about the
position in this regard. I would only like
to stress this point,, Why not have better
arrangements ? It is a fact that statistics-
wise and allocation wise all these things are
there. We have no wagons, There is so much
difficulty of getting ships.

MR, SPEAKER : How can they give
you more if you demand less ?

SHRI MANORANJAN BHAKTA :
We asked for more.

PROF, N G RANGA : They have
lifted less,

SHR1 MANORANJAN BHAKTA
That is why this problem has arisen, 1
know practically what happens, When we
get FCl‘s release order the ship is not there ;
when we get the ship they are not in a
position to supply us. The order is there.
But they say we have no stock : they say you
take something and then take the balance
later on, like that it happens. All these are
the problems. Therefore I would ' like the
minister to consider a proper solution to the
problem. Throughout the country there are
FCI godowns and stocks are there, Why
not have sufficient stocks in that remote is-
clated territory ? Godowns should be cons-
tructed there and FCI should keep its own
stocks. The whole Islands are involved and
not only port Blair ; there are different
island. Campbell Bay, Great Nicobar,
Car Nicobar and other islands, Frequently
people are sending telegrams to me that there
are no stocks : So, how can this problem
be solved, Sir ?

MR, SPEAKER : More godowns.

SHRI BHAGWAT JHA AZAD : As
T have replied in the main part of the ques-
tion the present arrangement that we have
with their godowns there 1s sufficient storage
capacity and therefore we have none of the
FCI  If you see the figures, in Port Blair
there are 13 godowns, with capacity of 3,320

tonpes. Wc have got another at Rangat
250 tonnes, We have got at May abunder
200 tonnes. We have got at Diglipur, 250

tonnes, etc .
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SHRI ATAL BIHARI VAJPAYEE:
There is no capacity ; there is no room in
the godowns,

SHRI BHAGWAT JHA AZAD : That
is another matter. He asks why not have the
FCI godowns. 1 have replied to that part of the
question_ I have said only this time, on the
first of March, this problem arise because of
the strike, Therefore that difficulty had to be
solved. Therefore we tried to supply from
Madras and a small port at Kakinada,
Therefore, that part of the question, 1 have
replied to, Now he is saying about the
arrapgement by the FCI. 1 am only saying,
at present we have got 9 places ; right from
port Blair we have Rangat. Mayabunder,
Diglipur, Neli Island, Hut Bay, Car Nicobar,
Kamorta, and Campbell Bay There is a
total of 5755 tonnes of storage capacity.
Apart from that and in addition to that the
work for construction has started at Haddo,
Diglipur and Katchal for a total of 700
tonnes. So this capacity is enough. 1 have
told Warehousing Corporation that if the
Andaman and Nicobar Administ-ation need
our assistance to construct more, it will be
possible. But it will be always advisable
for them to have their administrative
control over that thing rather than that of the
FCIL. Therefore, storage capacity is enough
and there is no need for alternative arran-
gement, It is working satisfactorily.

SHRI MANORANJAN BHAKTA :
Present arrangement is not adequate, Why
the Minister is not considering to have
F C I godowns there ?

MR. SPEAKER :
question .

Not allowed, Next

Rehabilitation of Tribals Displaced by
Irrigation Projects

*¥623 SHRI GIRIDHAR GOMANGO :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether his Ministry is aware of
guidelines issued by the Ministry of Home
Affairs for rehabilitating tribals displaced
due to medium and major irrigation projects;

CHAITRA 20, 1906 (SAKA)
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(b) if so, the details thereof and the
measures taken to implement the guidelines
by his Ministry;

(c) the guidelines issued by his Mini-
stry to the States regarding the rehabilitation
of the displaced tribals therefor;

(d) whether the cost of rehabilitation
is taken into account while calculating bene-
fit cost ratio of a project; and

(e) if not the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a)to (c) The
Ministry of Home Affairs have circulated
draft Guidelines to State Governments for
comments in February, 1984 regarding reha-
bilitation of displaced tribals on account of
location of irrigation_ industrial and m ning
projects and other development activities. An
extract of the draft guidelines issued is enclo-
sed in Statement—I.

The Government of India has also cir-
culated some broad suggestions for rehabili-
tation of displaced persons which are given
in Statement —1II.

(d) and (e) While calculating the bene-
fit cost ratio of an irrigation project the
cost of rehabilitation is taken into account,
Therefore reply to question (¢) does not
arise.

Statement

(i) In no case tribals should be evicted
without making payment of full compensa-
tion for the land;

(ii) In view of the operation of various
protective enactments, open transactions in
land are nol many and, in any event, do not
Jeflect its market value or even its potential.
Hence, a new formula needs to be devised
to provide Satisfactory quantum of compen-
sation to the tribals for land required. This
could be based, inter-alia on capitalised
income value, The compensation amount
might be deposited in banks preferably in
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long:etm deposit so that the tribal family
can derive a minimum income from the
money, In case, a tribal family indicates
inclipation to buy land elsewhere with the
compensation amount, they should be assis-
ted in doing so by the adminisiration which
should ensure that the alternative becomes
a susta'ned source of income;

(1iil) Emergency measures should not
be undertaken for  acquisition,  Further
“‘public purpose™ should be properly defined
and restrictions should be placed on exces-
sive aquisition of land;

(iv) For tribals there is no rehabilita-
tion more effective than providing them with
land as the source of livelihood. Even if the
quantum of land lost by tribal family can-
not be entirely made good by alternative
land, it must be ensured that some land is
provided so that the family is not completely
uprooted from its traditional occupation,

(v) State Governments might enact law
similar to the Muaharashtra law which provi-
des for grant of land in the command area of
an irrigation projects to a family displaced
on account of exccution of this Project;

(vi) Project report for scttlement of
local communities should be prepared well
in advance, keeping in view their present
socio-economic status,the cultural profile  the
anthropology of perspeclive devclopment
and their present skill and situatiop besides
absorption capacity,

(vit) The d'splaced tribals should be
rehab litated not as individuals but a com-
munity. as far as possible. Advance planning
by sensitive officers specially charged with
this task should be done, Additional finan-
cial expenditure should be provided in the
project in the project report prepared for this
purpose,

L

(viii) If land cannot be provided, emp-
loyment should be provided to at least one
member of a tribal family to insulate the
family from forces tending to wuproot it, In
order to ensure this. the members of fami-
lies should first be put on the rolis of the
project and, if necessary, sent for the requi-
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site training. The necessary educational grou-
nding should also be given as required in the
circumstances. If all the displaced families
cinnot be accommodated within the project,
efforts should be mode to find jobs in other

sister projects as well as in the State Govern-
ments;

(ix) A substantial training programme
of entrepreneurial skills, with follow-up in
helping and getting financial support market-
ing outlets, supply of raw  materials etc,
should be built up;

(x) Provision of drinking water supply
scheme for such newly established rehabili-
lation centres must be ensured;

(xi) Provision of free house sites to the
affected families where the house of displaced
families have also been acquired, should form
part of any rehabilitation scheme, House-site
plots duly developed must be made availa-
ble to each family with sufficient space for
community purposes.

(xii) Provision of at least a primary
school building, a village chawdi or chopal,
medical centre, elc, are necessary,

Statement-11

It is increasingly being felt that while
the forest and tribal areas usually get sub-
merged, the benefits of the projects go largely
to the rich farmers. It is, therefore, suggested
that the only real way in which the problem
could be solved to the satisfaction of those
whose land or property were likely to be
submerged, was to create in them in interest
in the execution of the project. One way of
accomplishing this would be to assign Gove-
rnment and waste lands in the command
area to such displaced persons. Where such
Government or waste lands were not avai-
lable, it might be worthwhile to think of a
system in which at least the larger land hol-
ders in the command area were required to
part with a part of their land for the purpose
of resettling the displaced persons. This
could be made a condition for the
inclusion of their land witnin the comman
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and since the productive capacity of the land
goes up enormously as a result of the
irrigation, they would certainly not lose. But
this might need legislative backing. In this
connection it was pointed out that the Maha-
rashtra Government had passed legislation
enabling the State Government to allot land
in the command areas of projects involving
reservoir submergence and their experience
would be of great help. Further, the State
Government were advised to keep the above
directives in view while framing projects and
ensure protection to the weakest sections of
the society before finally sanctioning such
projects.

SHRI GIRIDHAR GOMANGO : Sir,
this was an important policy question, which
was not attended to before. Now, the Gove-
rnment has circulated draft guidelines by
which at least the displaced persons because
of these projects will be properly rehabilita-
ted. In the statement, it has been mentioned.

“It is increasingly being felt that while
the forest and tribal areas usually get
submerged the benefits of the projects
go largely to the rich farmers ™

Since the First Plan to the end of the
Sixth Plan more than 1127 irrigation projects
have been taken up and out of that nearly
200 projects come under the tribal Sub plan
Areas If a sincere and systematic study
would have been taken up earlier, project-
wise by the States and the Centre, the num-
ber of displaced persons due to the major
irrigation projects—I am not talking of the
projects by the other Ministries—would have
been much larger, K=eping that in view, |
would like to know whether the Government
of India will cooirdinate with the Ministries
of Home Affairs, Irrigation, Industry and
Steel and Mines to evolve a permanent policy
to resetile the displaced tribals due to the
major irrigation projects on the lines indica-
ted in the guidelines.

SHRI RAM NIWAS MIRDHA : It is
, the policy of the Government to properly
rehabilitate all persons who have been disp-
laced as a result of construction of dams and
other irrigation projects. This is specially so

CHAITRA 20, 1905 (SAKA)
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in the case of tribals. With this and in view,
we have been pursuing this matter with the
State Governments, and when we examine
their project proposals in the Central Water
Commission, we always make »sure that their
proposals contain rehabilitation measures
in detail, that they make provision for reha-
bilitation measures, giving compensation,
constructing pew  colonies  providing all
facilities in these colonies etc. and that is
how we purpose to proceed in the matter.

We are very strict in this matter and
everything is done in a way that least incon-
venience is caused to the affected persons.
The Maharashtra Government has passed a
legislation which says that in the area which
benefits from irrigation projects, certain part
of the holdings of the existing cultivators
can be taken to rehabilitate people who have
been affected. They have a law and we have
been pressing other State Governments to
pass Similar laws so that in case the Gover-
nment wasteland is not available for distri-
bution to displaced persons the beneficiaries
should at least part with a certain portion of
the land so that people who are affected
particularly tribals can be properly rehabili-
tated,

SHRI GIRIDHAR GOMANGO : The
Ministry of Home Affairs has issued guide-
lines to the States regarding sters to be taken
by the States for rehabilitation of the tribals,
I would like to know from the hon. Minister
whether he is aware that the Poteru Irrigation
project in Orissa is respons.ble for surroun-
ding 150 villages with water, and those
villages are cutoff from the rest of the State.
This project was completed long ago. If this
is the fate of the people who sacrified for
the interest of the community, 1 would like
to know from the hon. Minister whether he
will issue guildelines for this and whether
the State and his Ministry will set up a
permanent machinery to look afier the reha-
bilitation problems, as also their develop-
mental and welfare measures, They have been
deprived of many things because of this
project. The third is about integrated planning,
right from the inception of the project,
Lastly, schemes of rehabilitation should be
an integrated part of the project itself. By
this, we can take care at least of the major
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proolems that the tribals are facing. Not
only tribals, but even cultivators are affected.
One-thousand-odd projects have been taken
up. Not only tribals, but a large pumber of
people are also victims. So, Government
should evolve a policy by which the major
problem arising from development efforts is
tackled victims i.e, are rehabilitated.

SHRI RAM NIWAS MIRDHA : As
far as our guidelines in the matter are concer-
ned, they are really clear. As suggested by
the hon. Member, there is no need for a
permanent machinery because, as I said, the
Central water Commission when it examines
any project proposals from the State Govern-
ment’s goes into the rehabilitation aspect. We
insist that it should form an integral part of
the project. As the hon. Member again
suggested, it is already an integrated part,
We have only to see that it is properly
implemented, for which every effort is being
made.

SHRI BHEEKHABHAI : The hon,
Minister has just now said that rehabilitation
is an integral part of any scheme or project,
May I know from him whether he has
ascertained that persons are properly reha-
bilitated ? I can give them examples Recently,
in the Mahai Sagar project of the Damodar
Valley Project, people have not been paid
compensation, Not only that ; they have also
not been rehabilitated properly, even though
the State Government has agreed to doit,
There is a mutual agreement in the case of
inter-State projects, They have not been
allowed to re-setile them in their own
Command area. That was the case in the
case of Kadani river project.

He has spoken about Maharashtra. I
ag-ee that such a thing should be done in all
the future projects Can I have an assurance
on this, and also another assurance that
there will be a monitoring cell which will
look after whether proper rehabilitation has
been done or not ? That should alo be the
responsibility of the Ministry.

SHRI RAM NIWAS MIRDHA : As |
said, we have clearly stated the type of
rehabilitation work which should be taken
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under any project. If in rome particular case
the guidelines have not been followed --

SOME HON. MEMBERS : There are
many cases.

SHRI RAM NIWAS MIRDHA : State
Governments are responsible for this ; and
whenever we tell them that we wanted them
to do this, we have monitored Lhis also even
as it is, But basically, it depends on the
State Governments-what sort of land acquisi-
tion laws they have and what sort of
provisions they make in them. We have been
impressing upon them to improve the land
acquisition system as well as the rehabilita-
tion process, for which we have specifically
suggested time and again that the Maharash-
tra pattern should be followed, in the sense
that the beneficiaries should sacrifice some
part of their land for rehabilitating people
who are evicted,

SHRI ATAL BIHARI VAJPAYEE :
Even Maharashtra is not implementing.

MR, SPEAKER : I think people in the
Legislative Assemblies should try to take
this up,

SHRI KRISHNA CHANDRA
HALDER : The Minister, in his long state-
ment, has mentioned the policy regarding
evicted tribal people in respect of Central
irrigation projects. And he has spoken about
the rehabilitation of tribal people in respect
of mining work also, He has transferred the
responsibility of the Centre, to the State
Governments. But for Central projects, the
Centre is not doing things properly.
Questions have been raised many times here
with regard to one project near Ranchi-ie.
the Heavy Engineering Corporation has
evicted thousands of tribal people, but they
have not yet rehabilitated or provided
alternative work for them. If we write to the
respective Ministers —maybe the Minister of
Irrigation, of Heavy Engineering or of
Energy—the reply is not favourable. So, I
would like to know whether the Central
Government will take the initiative for the
rehabilitation work at least in respect of
work relating to Irrigation Ministry, Has
every evicted tribal person been rehabilitated
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and given an alternative job ? Then you kindly

see page 2, para (viii) of the statement, It
says, ““If all the displaced families canpot be
accommodated with the project, efforts should
be made to find jobs in other sister projects
as well as under the State Governments”
But the Central Government in their sister
organisations have not done it. How many
tribal people have been rehabilitated by
giving house sites and alternative land for
cultivation who have been evicted from the
irrigation projects ?

MR, SPEAKER : They have already
answered it.

SHR1 RAM NIWAS MIRDHA ; The
Heavy Engineering Corporation is not under
the Ministry of Irrigation ; and as regards
projects which are going on_ it is not possible
to say about the whole thing. But if the
hon member has any specific instance in
view, he should bring it to our notice and we
can take up with the State Government for
the proper implementation of the guidelines,

Removal of Aerated Waters from the Ambit
of Fruit Products Order, 1955

*628. SHRI BABURAO PARANJPE :
Will the Minister of FOOD AND CIVIL
SUPPLIES te pleased to state :

(a) Whether a decision has been taken
to remove aerated waters from the ambit of
Fruit Products Order, 1955

(b) if so, when was the decision taken.

(¢) whether Government have instruc-
ted Doordarshan to ensure that all advertise-
ments of aerated waters comply with the
provision of Fruit Products Order and if so,
when,

(d) whether his Ministry has withdrawn
its instructions given to Dordarshan, after
a decision to withdraw aerated waters from
Fruit Products Order was taken; and

(e) if so, the details thereof ?

CHATTRA 20, 1906 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) and (b) A proposal to remove swee-
tened aerated waters from the purview of the
Fruit Products Order 1955 in under process.

(¢) to (e) The instruction given to
Doordarshan in August, 1983 regarding
compliance with the provision of the Order
have not been withdrawn,

|l g qORT ¢ gE A 291
qzrarer #Efaal 1 quEd, 1983 § FI1I
adret Mfezg FI FI7 F qre, fowF T19-
729 & amA A aRw afmfag §, e
qF FIS FTAATEN Azl H1 g | v I9
JOT F FIHIT F.2 ATFET ATE, 1955 F
9137 11(3) & &A1 F1FATE FI@ HY
1T FEAr AT I 2, faad sgrmar g &
g Fraa 9 & fwa g w33 § aqad
AT &1 AT 8, B &T 1T A& §—Afwd
AIEIT F A9 dF F15 FTAAIET TG HT
2 g1 9T waraw agaw fw faw
Ferfaql 1 Aifzg <7 fF7 17 IR
fasre Fraargr #1787 F1 9% ?

Y WIS W WAE : qg Tal ¢ (%
AT Aifew faa w7 g o< ag + 9 R
fF a3t as w15 Fgargr sfafode =180
gi e | AfFT w7 sw A & fag Arfew
fear war & % g9 #4918 T T8
? | OCg 9% 9 UF IYA 1T TZ @
f& =g faug av it fa=re fear st w@r &
& garadr €313 a1 9qt 1, 598 &7
FT IF AE! §, FAT ITH! HZ ATEFEH ATET
# T@Er Jiw ?

MR. SPEAKER : Why can’t they be
forced to have real fruit juice 10 per cent or
whatever it is, instead of this artificial non-
sense ? It should be made compulsory. I
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think we have got enough of fruit. That will
help it.

S RO W1 WIATE 2 T § FF(7a7
g mEaw Jar A FW & KE
WigFeR ardt  gwfral owwT § o W
10 qx&@< ¥ My Y FFOfqai §,
fadfes waT &1 97T FIET § SAHT 59
ATET q T W & q A fa=grx fFwar
S AR

Y gee fmgQ awwaay @ ®i o fEar
drw@re !

S AREA W WS © qHioT R gH
gz ® WY w31 AT § AR THATEA FHAY
W gaE faar g fa foa ot & we
9F AE1 8, IAF| BZ ATIRI X T @I
ST | 39 a8 ¥ F gov fafaedt & sqvew
AT A1EN AT IAF fEgErw FrAamEr @
gaHaT |

AT AT GUAT AT FT H1TA
fgarma & @7 f& ge fasmoa & g
11(3) & J=9a GIH-qI% AT SATQAT
f& Fw a7 T ©F18 FT IA1FET 2, FAl
FT W AE § AfFT HraFvr fezma &
qrasig HY qA fasraa s & 1 47 7@
FITT &1 AqgAT A8 § VT FAT AT
FITT F1 qSq FI IAF! AT AT F12d

27

29 91, 1984 F1 UF ITWIFAT G359
T qOF qAAT F1 uF fafax  sr¥ed
far g f9ad aF T AT FTIT F)
sagaT & arfasw afcorat &Y e faerar

TAT § | AIRTT EH I T FIEATE FEAT
et § 7
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s} ATTER Wi wwiE . Y g 9w
F7 qger g7 IO 2 frar § & fey S
Fagar g 5 f5a% 10 @ ¥ A7 &0
FT AT g, STHT GOl T IH T AAT (Y |
agd qgar ag fava fear war @ f& g3y
%T StEIzE wied § @1 @ AfEA
zg ara 9 fee § fage g w@r g1 29
gz ¥ YT S gAFY OTATEAL FHLY 8,
faasme wWST §, 99 =9 T fa=rT gamm
f& zaaT T9¥ @7 AT g7 7 @I AT ATT
o TFT A8 2 {5 TOFr 3% gL A
@ AT FIEH A FIH FT AT AET & )
o7 TaY Aedl FIAATEN FIA FIfF AT
geT g9 9% GaAT g S, ar gal
T9F IO J99 FT AT |

St gee fagrd awwady 1955 #
T §T ATTIEH AT q91, 9 AZ T §AT
gqr fF 39 A1IRT FT T IF F 997 9%
T 1 faar oAt | 39 ARY & HY-
qrT 78 W1 Toez g1 fF 37 947 1 Fraan
qx faa fgar ST fF 9% a1 #1 @
A8l § WA T ATIW FT Q1A A1 &1 @I
g | T 7T A= ag a7 fF g7 a7
FT 63 AEHRA A€ T @ I, Tg
AT a1 413 ¥ AT afFT I 137 F7
®rAT 781 a1 T3 )

qLqLT WAVET : 1955 § 98 § |

Bt wzer fagr awady ¢ 1955 ¥ g
g I 10 @I & 7 Fga A1 @ § % gw
TAE | A FAT |

weTR A YET ¢ I AT _MT J Y
qAT TEAT 1

Y e fagrd awddy @ gad ar
FIFT FAT I8 FT faar a1 A 77,
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Arg ¥ | gua fadet ¥ ey fHar 7%
T TFAWT W W MAATT G W g 1 ¥ 47
F¥IfTaF IR 9T TAqTq 1A G § A<
EEEIECIC A I G O - S I L
60 98 & fagAt wifge &Y, ag 1 &%
60 98 ¥ fax <@ & | |1 HAT HIIRT
ag steatEH g0 f 3 famfaren & amE
d FET 1A |

geaet " o faegw I g,
TATIT |

Y ATNEGX W1 AL ¢ AT 1955

FT &, Tg ATT TIAAT T g W@ § A(FA

1972 & 7g ®aar fwar war fF it 3

ST FE A1AXHA §, 7 ®E I ¥ FEHIC

F¥d ¥, safao 9% 9% =T A AT
1T AYT 1972 & TOF Hw(T SAFT ATAT

a1\ TAfAT TH ATET &FT qIAA @Al
FIfgn a1 afFT 29 ax gafaee add fEan

TAT |

2 sed fagrd amagy « a9y 7

q1 WA ¥ ATE ¢ qE AT 1T Y
FAT3T, F4T |

WAL WANQA : AT IrA1 TFET @)
HIT TAFT G |

gadta 19, g« qa1 faqiom otz
At /Y (A g2 fag) ¢« ¥ O F fag

TS & ® & ar favg & fau gxan
AUl

qeTA REYad : A F fqq THgT Y,
ofFT 9 F@ & fag W THEr Par
qg 47 |

CHAITRA 20, 1906 (SAKA)
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HY AT W AT 2 §F FEEH |
ag Fgdr IIgT fF gaw! any +3 & fag
AR eI ¥ 99 Frqfaal 1 Tifeq
7y fF § oT g9 S+ AN FLETET |

TEAR QI : AT FHA FT 3D
TR & favarg feara® |

HY ARTET ®W WG ¢ T AT Y
FT feq § |

MR. SPEAKER : It will be imple-
mented, Is that what you say ?

SHRI BHAGWAT JHA AZAD : It
shall be.

oY wae fagrdt arat : A A Y
qEN AT |

WeqR WEIIA : I919 § ATA FT I
Agt qar grArT =/rfEy |

Why should they be under pressure ?

Al wza fagrdy msdat @ garg § A
FT IF AET F1 a0 7 g 9w, @ar ¥
FE AT EE

1 AR W WOE TS QIR
g1 ¥4 aga Fgr g fF 1972 ¥ g9 far-
WS FT BT WISFLT HTET H AIT 74T 47
zafan fF 3 508 Fvdie #3 G 4Y | 9
3T BAAT FT A, aT AR F15  aA1qfa
CELE

Al AR amd g8 ;| W §
HIT @1 FT Q §... (FWagw)..

geael AEIy ¢ {1l 9 q19 ) qE

T GAAT AN, qg (@@ § v

geq qar &1 gfafafa g, & =afe
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fa@rg &1 T8f | TH I=AT A8 §, T TH-
FEAL NEFAT & AT AT A=0W A-fE7
FIH FLT & | SEFT VAT FIAT 9 HT
yarFET g )| feafq ag @ f sat aga o
TqF qe7 ¥ Y o< fager § W wwq 5o

T |
FEqE WEYZW ¢ H(T 1T F 190 |

»fY W@ W1 Wi : 99T 48 @
F® A1 Fzx ¥ fF uirT arex {1 -
few qoaT 7Y zad ¥ faea fgar
B FJ ¢ (6 94 fEU |

MR. SPEAKER :
genuine flavour,

It should be the

S AT W AT ¢ TE FHEl AT
T g & fF fawwar srooar 7 fasraEr
Sre, &fET 793 IFFT FTA1T A1 fFAT |
gaq wrafaa] #1 Arfew g w7 fau € &
ATT T AT FT Al A @ & |

St wfamAr queay : FEqer 7EIaT,
ATTFS eATfasa AT TEEL & FIIA gaq47T
sarar w9rfxa faar smar & & a=9 qr-
FA FH AE! 91T | ITART FIHRIRIAT F0f2T |

wafag fafas geard Wl 1 aF &
TS GTOq T@AT AZAT §i—

This Ministry has issued one notifica-
toin asking for the opinion of the people
while withdrawing amending the Prevention
of Adulteration Act.

gaeafa ¥ ¥ faeifaT ¢ @on #33 a
Fiforer &1 7€ | T EA A ATATT  FIIL
ar Igay Fifqw & fagr Ta7 | =1/ aE
a=ql &1 o fyfem e =ifgy ar g=
- 9rfgw, 5@ I F GrEAr T |
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THT SHIT THET FES S7AT § 60 97
AT A F1E w0 X IFFT FAT AT 7 |
FAAT JATHT FAIT FTAT § 1 T7F I A
AT FT 577 AT TG § A 7 AT HT
uFIST &7 o7 feufes a1 fewm-
FIA KT & (AT A €19 T #39  IIQ

A

HY ARTEE W OWIRTE 0 T AT AT
999 T 99 § A8 2 A TH A q
72qq g 7 afus 7 sfus w7 7 4T
grfgw, fr9fzs 37 dar Fifee #fFa =9
aw ¥ faafzs 13 e o ) 917 AT O

i F a1 gaw fau g=mam w@ar #7
® Z SF F1 W AT TEAT

SY e At few 9w 8 o
QU H wTrg I ATl & A0 W7 AW
2| ATTA BT ATE THFT TAATH F7 fFar
g SgfF FTAAT FIFHI 7 7 9¢ UF AMNE
il

PEAH WNGT © AR UF HAIA TF
w1 fF 60 T ST FIEE AT F, & W
Fq fag sy £ 7

A\ ATTET W WIAE 2 g7 UH1 AIAT
g gg AT EAT 8 | TH 9T FrA4rar F1
STAT @ T W7 Fifzg fagar g A1 = 9%
FIAFIEN FLT 8 ATT AT 0T F |

SHRI SATISH AGARWAL : During
the 1983 sessions I had asked dozens of
questions regarding this food products order
and inreply to my Q. No. 4453 dated
22883 and 3020 dated 12,12 1983 the
Minister had informed this House the there
had been a lapse in implementing that pro-
vision of this order practically for ten years.
They had issued notices to 291 manufacturers
for violation of the same, The Doordarshan
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and the mass media controlled by the
Government, have also violated the provisions
of this order, They were not to accept these
advertisements, but they as waell as the mass
media did the same.

You have rightly asked the Minister
‘ and he says that he will take action. If the
manufacturing cost is 60 paise, why are they
raising the price practically every three
months and now it is Rs.['75 or Rs, 2/—7?
Whatever price they want to charge, they
charge that price, And you will find dozens
of varieties also and nobody knows about it.
There is no price control order. The Minister
is not right in saying that they have control
over the prices. You have no control over

the prices,

SHRI BHAGWAT JHA AZAD : 1 have
not said that.

SHR1 SATISH AGARWAL : Anyway,
you let the Hruse know whether you
have got any mechanism to control
raising of prices of the soft drinks by
these manufacturers  arbitrarily without
consulting the Government 7 Why was the
Government soft for ten years ? Why
were the provisions not implemented till the
Government withdrew them ? Particularly,
the soft drinks are playing havoc in the
whole country. One does not know what
type of adulteration is taking place. Just for
water only they are charging Rs, 2|—for one
bottle. You get one small glass of apple
Juice at the airport just for one rupee, But
what about the villages ? The don’t get
apple juice there as we get at the airport.
They get all these soft drinks, cold drinks—
Gold Spot, Thumbs Up, Coca Cola and so
many things, So. I want to know what
mechanism has the Government evolved for
checking the arbitrary rise of prices by the
manufacturers and also for implementing the
provisions of this law strictly and not with-
drawing all these cases where the Government
has issued notices ?

’1 sfY wrrad W wrerT ¢ Y qoF TEer
I F W99 & 9Ox fear gr f& s3 W
3w ¥ fRet qrare #1 #wg g @9

CHAITRA 20, 1906 (SAKA)
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g T 97 afgs 9T fawet & a1 =@
ga99 ¥ R F1EIET F@ g HY
sawer feearg faar ar | w7 1 ady F¥gan
SIEAT §, TTET F319, FE AI€IRHA AT
F wd A 8, 39fAT g GA4q F F®
A8 FEI I FFAT | FA, TIAHE  ATE
gfogar & d2re 9x J43a Fa1a fear ar
szt FE1 WY fFET qrT a1 ger faugifa
grar & e 3ad fus 0w fawar g ar
AUHIT FIITET &<AT &0 Y qga AT
sara f2ar a7 fF 4.8.83 AT 13.9.83 &7
FOF (11)3 F waqad 291 ETAT F1
Atfzx zvq feo & 1 gTawa 1 W faar
ar i 37 999 H A 1T &, ITF  d7-
TIT A1FVTF FIFAE &1 AT | F7, oK
g atfew faar @ 9=g% *3r fF ga
THF HqwTT TE qIT |

In some cases, the licences were not in con-
sonance with the provisions of this order,

EHA F1F FIATAT & FT A 5 ag F&
FI12 ¥ F 99 A10° | g7ENA & FIT fRSA7
g f 381 avT usaarzfaw uadg &Y
17 10 @1 Atfzq 3oy T frar § fF 7
THFT GIAT F | I9 a9 KT 1T T AL
Fg AFT | Z1 qHaAr § #7107 21 F1, AT
qTTF AFT H IZT A0 | AfFA, qT FIAT
FIET 33 T8 A ATTAT TATAT AZAT E

SHRI H, N, BAHUGUNA : Mr,
Speaker, Sir, may I make a request that due
to my going to the hospital my question
regarding crop failure in punjab has been
missed, Because of my sickness, you must

give some consideration for this...............
(Interruptions)
MR. SPEAKER : No please there is

no such provision in the rules. I canoot
override the rules. It is impossible ...........

o . i b ol N B s o
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(Interruptions)

Whatever it may be, cule is a rule,

Diseases and Problems of Livestock

*630. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of AGRICUL-
TURE be pleased to lay a statement
showing :

(a) whether the various types of diseases
and problems of livestock are causing harm
to the life asd health of animals in the
country ;

(b) whether efforis have been made to
understand the problems of livestock as the
animals are vital for the welfare and develop-
ment of our economy ;

(c) the details of veterinary research
institutions working in the country and
Central assistance available to them ; and

(d) the special steps proposed to
strengthen research and education in this
field in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)

Animals all over the world are subject to |

the harmful effects of disease and other
environmental problems, In India, efforts
made through research and development
programmes, have progressively reduced the
extent of such adverse cffects on livestock.

(c) Under the Indian Council of Agri-
cultural Research, Indian Veterinary Research
Institute, Central Sheep and Wool Research
Institute, National Dairy Research Institute,
Central lostitute for Research on Goats and
the Central Avian Research lnstitute are
functioning. The total Central assistance
available to them during 1983-84 was Rs,
1581 crores.

(d) During the Sixth Plan the Indian
Council of Agricultural Research is setting up

APKIL ¥, 1954
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an Institute on Buffalo Research, Bureau of
Animal Genetic resources and Institute of
Genetics besides National Research Centres
for Yak, Mithun, Camel and Equine Develop-
ment. During the 7th Plan, the major thrust
of research would be on conservation and
improvement of indigenous draught breeds
and development of better feeding systems,
Veterinary education has been strengthened
by conferring the deemed-to-be-a University
status on IVRI it is proposed to increase
the output of veterinary graduates.

= AR WEqE ©f 0 FEgE S,
H aAl St & Ja1a § Agee A g1 WA
garar T g fF qgas & fag 1581
FU0Z %o fagr war & | wfFa gasr 18
Sadfed I A AT & 1 F AA ST F
SAAAT 7T g fF 29 15.81 702 Fo &I
FAT-F77 ITAfGAT &, FET Fgl AT
zo & A1 399 79 e 99 F1 wraar
TEAT & |

(a) & a7 ¥ g7 g1 ¢ {5 & guarag
g qrdr g A1 agi #9 @1 § fa ga am
ArFATT FT AT (A 2T AL, AT qA HY
Ziw 2z wE {9947 a9z § [ AL 9@
fraq gast adt as«rs gar g, afwa
IO ZTA OFT ATE TATS AWT AF AG
fas qrar 21 39¢ 9@ H wEAT 1, 2
T FT SIS FL, A aFAIE FT A%
ZATH HZ1 &, AR A AT F a9 @A
q%g Y8 F1 BT F1 arwifar g qdar §
AT gAR FAA &1 AT AT ST § 0 AT
THFET FIE IT0T FT @ &, 96T § 900
ST | Satg |91Edn g |

Y aWeE wFATAT : A=A ST, FA
ST FET 15.81 FUT 98 @1 dvad Afgeeq
gAufad g g9 FEg ATHATT  gEqraNi
¥ fa | Ffe a@dT geeg SEAT B
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& fF @97 11 3T wAST FAT | AV A
A & g7 JAtw Fg gFar g | AfwT
AT ¥ ddfug feas a2
Uz g9 § ag ¥ 9aA1 18T §, @IEHT
e vy # FTfEd gfiresa oK
feeqgdwr &1 g&I1T ST 197980 H
12,227 &%, ag FFT 13,.00 T F
HrAT & AR A uw ge" 14,683 A
FZFHT 16, 500 A F1 FEATTAT g | A
9ge UF FEITge 23 fams A< FTAT 97,
qAT IART 21 FI FT & | FHT FT
STSFOA T TgA 3350 ATE SIAG AT
ITFY qFIFT T 3,800 1@ TIFT FJATA
F FANTFAT & 1 &Y A g TT ATATRA AT
qIEqH ¥ AT & |

HY AR WiFERT w7 AENE P,
T wAEd fady § e #%, AT g9y
Fg difsa | feedt dr@ Fwerg ) fgew

3 T GTT HFIT THET 19 GETET q2AT
g, AT GAT A [ AT Fgw fa T

ZeaT AMAAT qF A1 A177, fgedr agr ara
qFd |

SHRI YOGENDRA MAKWANA
Sir, is it compulsory to speak in Hindi in
this House? One can speak either in English
or in Hindi, The hon. Member does not
understand English and, therefore, I have to
speak in Hindi, I do not know how far it is
proper,

qEAT | Y3q - AEL, AT I1T qE g |
29T fAa®T F19 47 AT

S AR U g AT F W F
g1 AFATAT ST |

Vaccuvators at Different Ports

*¥633, SHRI BHEEKHABHAI : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

CHAITRA 20, 1906 (SAKA)
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(a) whether the Food Corporation of
India had taken vaccuvators from Department
of Food and also purchased the same for
clearance of foodgrains from ships at the
port.

(b) if so, the number of vaccuvators at *
different ports/places in serviceable condition
and its value as on date considering present
market price ;

(c) whether these vaccuvators despite
being in working cordition are not being
used and the work relating to clearance of
foodgrains from ships has been given on
contract to Bombay Port Trust|private
contractors ; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD):
(@) The FCI bad taken over grain
discharging machines referred to as ¢ Vaccu-
vators’” from the Department of Food and
had also subsequently purchased machines
for mechanical discharge of foodgrains from
Ships at Ports.

(b) The total number of grain dis-
charge machines in serviceabie condition at
the various Ports is 135 The total present
book value of these machines is around Rs.
3.54 crores.

(c) and (d) The machines are being
utilised for discharge of food grains at Cal-
cutta Port. At other centres, the machines
are not being used. The work relating to
unloading from the ships has been entrusted
to licensed stevedores registered with Bombay
Port Trust. The reasons for not utilising
these machines at Bombay Port are ;

(i) inability of Bombay Port Trust to
provide a berth on permanent basis
where mechanised  installations
could be undertaken.

(ii) Bombay Port Trust’'s refusal to
allow any permanent fixtures.
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(iii) Resistance from labour union
leaders representing workers
registered with Bombay Dock

Labour Board.

WRITTEN ANSWERS TO QUESTIONS

aga#l & graaqa o fqu wg fRoal
1 aifexta

*519. =1 TWAATT  TEAY ¢ ;AT
FaAT F1q qA1 A TATH AT FAT H
fF -

() F7 a1d sraqa< ¥ foasAr & gu
FATET F grRe 9 fag o fawat &
frrrfaa w37 & fog SEargr &1 747
AT

(=) afz gf, ar qedad] a1 Fa1 8 7

Hgofla w11 @7 an faato =i
aEE an (N gar f@g) : (F) A1
(@) w7747, 1983 & fawar & g7 A9
sfaa qreT gyas qEed #1 qaaeqa
fawifar & srga=w & opft @ g7 sifaa
WITATT g94a% qEaadl &1 T97 fawrfwe
T AT 0F T FLA q4r 3¢ Farfeaq
w7 & faq ITgFa swrafaa G faurn
IT040 FT AT A F faw oF FEAFIA
A FT T390 A & QT FILAE &1 AT
WE & | 33 FEFTY g7 9T s+ yfafafa
A #33 & fau dug & fafy= e
g faggq fFar qar & fafys usat &
afafafaat a1 351 ggufa & fag
TF qF T & | T a9 ¥ IHT A7 1
F TEHIA qTE, HIAFTY T FT 19T HY
uF Ao sfag=ar Sl w7 A
1A |
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Allotment of Surplas Land to the Scheduled
Caste Landless Labourers

*620. SHRI CHHITTUBHAI GAMIT :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government propose to

distribute surplus land to landless labourers
in different States in the country:
(b) whether there have been some

instances that the Scheduled Castes to whom
the surplus land was allotted under the 20
Point Programme, have not been given
possession of the allotted land in the country
and

(¢) whether Scheduled Caste landless
labourers in villages are to be allotted surplus
land now and in years to come ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHK1 HARINATHA MISRA) : (a) and (c)
Distribution of surplus lapd to landless
agricultural labourers, particularly those who
belong to the Scheduled Castes and the
Scheduled Tribes, is already taking place and
will continue 1o be dore in the future,

(b) Land being a state
reforms measures are implemented by the
state governments Specific instances of
irregularity are not reported to the Govern-
ment of India. However, the Government of
India has advised the state government from
time to time to take appropriate measures
for ensuring that all allottees of surplus land
including those who belong to the Scheduled
Castes, are given possession of their land and
are enabled to retain it

subject, land,

Fall in Sugar Production

*621. SHR1 DIGAMBAR SINGH :
SHRI SANAT KUMAR
MANDAL : e

Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :
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(a) whether sugar production is likely
to fall during the current season ; if so, to
what extent ;

(b) whether Government have evolved
any long term strategy to maintain sugar
output at a certain level ;

. (¢) whether Government have at any
stage considered the need to evolve a sugar-
cane price policy that can attract growers to
go in for sugarcane cultivation ; and

(d) if so, the details thereof and whether
such a realistic sugarcane price policy is being
followed while evolving a comprehensive
sugar policy ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND ClVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir. The production till the
middle of March bas shown a fall of 7.83
lakh tonnes compared to last year for the
corresponding period. It is not possible at
this stage to state how much the fall will be
by the end of the season,

(b) to (d) In the interest of sufficient
production, the Government fixes the statu-
tory minimum  price payable by sugar
factories for sugarcane and this price includes
the element of return to the grower. The
actual cane price paid is however higher than
the minimum cane price.

With the aim of maintaining stability
in the sugar economy, the Government has
adopted the policy of partial control and
dual pricing of sugar.

To smoothen the cycles in the sugar
economy and strengthen the Government’s
long term policy, a buffer stock of 10 lakh
tonnes of sugar has been created.

' Coco Plantations

*624. SHRI N. DENNIS : Will the
Minister of AGRICULTURE be pleased to
state :
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(a) the names of the States where
coco plantation is done ;

(b) whether coco cultivation has been
reduced in area and output in recent years ;

(c) the details thereof for the last three
years ; and

(d) the details of the incentives given
for its cultivation ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) to (d)
Coco i1s being grown mainly in the States of
Kerala, Karnataka and Tamil Nadu. Being
a non-forecast crop, the actual data regarding
the area and production during recent years
are not available. However, according to
rough estimates, there has been a marginal
decrease in area under coco cultivation
during 1981-82 as compared to 1980-81,
However, the output has gradually increased
as shown below :

Year Area in Production of dry
hectare coco beans in
M.T,.
1980-81 28,970 1600
1981-82 28 147 2200
1982-83 28,274 3000

The following incentives are being given
for the cultivation of coco :-

(i) A Central Sector Scheme for the
laying out of demonstration plots and
training of coco growers is under
operation to educate the farmers on the
scientific methods of cultivation and
on farm processing of coco beans,
Under the scheme, Government of
India is extending financial assistance to
the Cooperative Societies for the ins-
tallation of artificial driers for drying
of coco beans,

(ii) Government of Karnataka is imple-
menting a scheme for the production
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and distribution of quality seedlings to
the growers. Besides, this State Govern-
ment is giving subsidy @ Re.1|—per kg.
of wet beans to the coco growers.

(iii) The Governments of Kerala and
Karnataka have been promoting the

procurement of coco beans by opening .

procurement centres in Cooperative
Sector.

Afga AT & weqHqT Rt w1
LE Eo

¥625. =it famra gawa o FT
faatmr =Yk oram@ G g A &
FAT FH fF :

(F) a1 g@x 4 Afgolt FrsErn
foe ardra 1 g& F1 47 T HATIIHT
F1 &9 g% oA AEfed &7 FA F1
graer fwar gr 4r

(&) #F1ag 59 & 7 faa safami
A 48 T A9 & ATl F fAw srAza fau
¥, I 99y B Az Frafzq fFo au d;
#IT

() afz gf, a 9% F=7 FRO § 7

qgadta w1, |« qar famtw =i
gt |Ax0 ( g2 fag) o (F) afeoi
TIAAT ¥ FFAAT GSAIHIT 9,2,1981 &I
ATTW AT AT 25.4.82 F FTq AT,
fagzforsr ¥ ag Soora fHar T 91 &
HIATHT FT CATZT F7T (19T qiF aul F71
gafa & ITony & faar sraam |

(&) sz (1) S, adf S emd-
THI A HIT 48 I T F @12l F faw
Araed fwar a1 IFT TN At F1 74

APRIL 9, 1984

Written Answers 36

e frar qrar g a3g 9% ¥ 99 3©
ATITFT ¥ 32 gAdreT et & fag €
FAaar &t o 1ay 48 @ Hiex & cared
F)1 AT ¥ GFA A g, SAFT 32 a0
e & wre grEfea 7 717 § )

Crop Failure in Punjab

*626. SHRI H, N. BAHUGUNA

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government's attention
has been drawn to the serious crop failure
in Punjab as reported in ‘Economic Times’
dated 8 March, 1984 ;

(b) whether this loss has occurred
despite development, identification and release
of disease-resistant varieties; and

(c) whether Government propose to
Jook into the causes of this serious failure
and take corrective steps?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) A news
article entitled ‘Cotton crop failure in Punjab’

appeared in ‘Economic Times’ of the 8th
March, 1984.

(b) Unfavourable weather conditions
caused by heavy and intermittent rains in
Kharif 1983 in Punjab resulted in huge vege-
tative growth of cotton crop and also created
environment conducive to the multiplication
and spread of pests, particularly, boll worms
which caused severe damage to cotton ¢rop in
the state. The weather conditions were such

that pest control measures could not be
effective,

(¢) Government have already looked
into the causes and corrective measures are

being taken to minimise the build up of pests
in future,
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Request from Kerala for Raising Wholesale
Margin of Sugar

*627. SHRI E, BALANANDAN:
Will the Minister of FOOD AND CIVIL

SUPPLIES be pleased to state :

(a) whether Government of Kerala
have requested for raising the wholesale
margin at least to Rs. 15 per quintal of sugar
transported by the Civil Supplies Corporation
since it is losing crores of rupees per annum
in this regard ; and

(b) if so, the reaction of Government
there 1¢?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) The request of the Kerala Government
was that the wholesale margin be raised from
Rs. 9.70 to Rs. 15.52 per quintal of levy
sugar.

(b) The present margin was fixed by
the Government with effect from 1.1.1983
only  and an early revision of this margin
was not considered justified.

ATHIN F AT AAMLT LAY FTTFA
® Frana ARG WIT ATHAY AT
HaT

*629. =Y Sg® @;T @ FAT QAN
favra w1 wg TAM Fr FaT F fF

(F) FaT IAT 92T FIFIT A IAFT
ST T8 aeF F N ATFiaT frar g
A g AT AET A &
AT FAF F17 F AFGA AR FqrAy
# 50:50 &1 AYAT FA F HIIA FrHI00
AT ® AT ATTWAFATHT FT TIT HIAT
wIag G9F Ag! g agr JfuasaT Faw
Ty Fr7 2 fFe sray @ wqrar spofeqat
fage agl & aFq ;
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(@) #ar IqT W GIFX A QT
feafg & garg fear & f& foar &
grfad & 7 AFAr F ALY HR
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CiE

() afz g, ar g IR ¥ FIFE A
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gaea faar afersar & Ao 50:50 faan
SIET 9IfgT | 99T 939 FI F W
AT #1717 forar war §

aql & fasw & fqw usat wy AEea
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feadT i srafeq &1 98 ; %

(@) s%a swafa & WA, 996-99F,
T Y499 & fq0 gc4F sy GIHhIe A
WIa g¥F 9 fradr saufo 23d &1
FIAT fFAr q1 AT qeaadt AT F4r g?

ga faam § sq @ (o wdw
TER) ¢ (F) 9 (@) Tsa g afwad
¥ fag a gzl ¥ dafad oF o g
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AT faem 2 fagas awwq sy
FEIT T @1 &1 qgrAT a7 A afoa
I3 FATE} § qEAIT 39 & fag fadq
ggraar & STt g |

IUUFT qFAAT &F  yravd  fafwe
sl &1 #1% fame gifes sigea gl
fear srar, 9 & sy @A g9,
FTig® AT 9%, Q) gaxrfa & fag #1
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gad ST GFI F1 9AF  fafmee
SEATET 9T, A FASAG, FET G-
Tqr IoAsT FALT AT g, aWd (& TG
garfar Iudsy gv |

fgaraa w3w afgg usT gIFA &)
g 1982-83 aIT 1983-84 F A
EIFT qAT qE & A5 wAuf@m F1
NI JTaT UF fga<or gur qed X @&
fear war g1

fama

1982-83 1983-84

gedrEd gFd &1 s zftéﬁarc'_r———_;m #1 g
1. aig 9_w FIS TEATA HT1CT AET ZAT | 2,20,500/- 1,15,250/-
2. EH 12,85,000/- 6,42,500/ - 19,01,449/- 9,76,500/-
3, fag FIE TEATT ITST TGN AT | 1,00,000/- 0,50,000/-
4. &I —ag— 34,400/ 17,200/-
5, gfrarorr  3,80,000/- 2,40,000/- 9,10,860/- 6,58,360)-
6. fearasr gdw  FI$ STITA AT TEN GAT | 13,96,780/- 6,14,390/-
7. S &R FIE T AT AT T | FIE TEATT 1T AZT AT |

FHTIHIT

8. FAleH 9,45,000/- 4,72,500/- 8,26,500/- 4,21,500/-
9. FIA 3,51,000/- 1,85,500/- e 47,500/-
10. w=w 3w 4,39,000/- 2,19,500/- 2,20,000/- 3,10,000/-
11, #EUE — 25,000/ 8,01,805/- 2,50,900/-
12. =forge 5,59,423/- 5,30,000/- 5,82,470/- 3,23,318/-
13. Au™g 1,00,000/- 50,000/~ HIE JEATT T16T TEF gaT
14. FrareE HYE TEAIT TICT AL gaAT | 41,600)- 25.000/-
15, 3T 7,96,850/- 3,98,425/- 5,54,600/- 3,26,375/-
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*16. 9T 5,65,100/- 2,82,550/- 10,65,000/- 5,32,500/-
17. Tseard 8,00,000/- 4,00,000/- 15,44,088)- 7,46,960/ -
18. fafaww FIS TEATT AT AEI aIT | FIT TEATT NIT A §AT |
19, afwstarg  17,22,600/- 8,77,216I- 8,80,600)- 5,35,375/-
20. fagar FIE J&A1d TEI | HIE TEATT TET
2]. IO A=W F1E TEATT AEY | 2,053,348 - 5,48,725/-
22. of\=w A F1E gEITT AGI | FIE TEITT AR |
A AT 78,63,973/- 43,23,191/- 113,96,000/- 64,99,853/-

e e —— — —

[F FY TE gACiw F H3qAT Y QA
frva wifaa &, sgt g ufw 79 awt &
QA AT AT 1 A% 2, gAw fEwa
g &1 qFd FT & TE 47 |
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WAAT FATAT

*632, it WAYZT AT GAY
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1 =i A awfE qfa 74 7g
TATA FT FaT F4 7

() 7ar ag a9 § fF gEt &7 A9
WEY HE T A I TF AIAAT FATE THT

&

(@) zfe g, A wmrag M agg f+
feeedt ¥ 29 ®3adY, 1984 aF TO@ ST
& yqd F1E A 19 A fwar qar ¢ ;

() afz g, @ @% F1 F1I07 §
I

— e e — e e e e B e, e e % S G i e, e e, e B e B

() = AFAT FY F IJF  Farfeaa
feg Ird &1 Feraar g 7

g W amfw qfg dxrea &
TS /A (WA W WA (F) A
(7) FETaT GIF FT IWT @ A,
foaa® azaf &1 qa A wfaa &, 1 faw
aT F1Z &rar fagrw @ § o quify,
feeel) SwraT & 17.2.1984 & gza} &7
I g9 &7 ¥ q93 ¥ fAq ga7q frg §
TE H, qF AT &§ IT T qIU qeq
17.50 ®o sfa f&. a1, fraa faar qar a1
QA& & 1T TH geTFT 29 ®IFA,
1984 #1 16.50 To, 15 |, 1984 =t
15.50 ®o HIT 23 AT &1 14.50 Fo &Y
fear war

Rajghat Dam

*634. DR. VASANT KUMAR PANDIT:

Will the Minister of IRRIGATION be
pleased to State :

(a) whether Rajghat Dam at
in Guna District s

Chanderi
being constructed by
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Betwa River Board as joint venture of M P.
‘and U. P

(b) its cost and share of M_ P., water
capacity, water to be available for irrigation
and land 1o be irrigated by this Dam;

(c) the present position of Dam works
and time bound schedule for its completion;

(d) whether outlay for this project in
Sixth plan is insufficient and M_ P. Govern-
ment have rcquested for additional outlay
of Rs. 38 crores;

(¢) whether outlay for M, P. portion of
canal works is also insufficient and M, P.
Government requested for additional outlay
of Rs, 6 crores; and

(fy if so, the reaction of Government
to these demands and steps taken to com-
plete this project early?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA): (a) and (b) Ihe Rajghat
Dam Project and Betwa River situated near
Chanderi in Guna District, Madhya Pradesh
has been taken up as a joint ventue by
Madhya Pradesh and Uttar Pradesh and is
being constructed under the overall super-
vision of Betwa River Board. The canals
requied for use of the stored waters do not
form a Part of the joint venture, The estimated
cost of Rajghat Dam and appur-enant works
as accepted by the Planning Commission in
July, 1980 is Rs. 123 22 crores and is to be
shared equally by U,P. and Madhya Pradesh,
The reservoir will have a live storage capacity
of 68 69 TMC, out of which, U P. and M.P,
will share each 26.5 TMC (together 53 TMC)
and of the balance, 9 TMC is allocated for
existing commitied uses lower down and 6 69
TMC is provided for siltation. The Dam will
provide irrigation to 1.42 lakh  hectares in
U. P. and 097 lakh hectares in Madhya
Pradesh, annually.

{¢) The masonry portion of Dam of
length 538. 5 metres is divided into 31 blocks
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and foundation has been cleared in all the
blocks and masonry is in  progress in 27
blocks including the downsiream spillway
bucket portion. Of the 1079 km. of earth
dam, the work is in progress isa length
of 7 km, An expenditure of about Rs. 53
crores is expected to be incurred upto March,
1984 The dam is expected to be substantially
completed by June 1986, provided the requi-
site share of funds are made available by
the two States to the Board.

(d) and (e) Duriog the Plan, M. P. has
provided only Rs, 15 crores and U, P,
Rs, 50 crores for the Dam. The Government
of M. P. requested for an additional outlay
of Rs. 39 crores during 1983-84 for all the
major and medium and inter-state projects in
the State, out of which Rs, 5 crores was for
Rajghat Dam.

Against the estimated cost of Rs. 67,73
crores for M, P. portion of canal works, the
outlay provided by the State in the Sixth
Plan 1s Rs ¢ ctores. Of the additional out-
lay of Rs, 39 crores requested for in 1983-34,
Rs. | vcrore was meant for the Rajghat
Canal woiks.

(f) Irrigation being a state subject, the
projects are to be funded bythe Siates
themselves and centre provides block loans
and grants to the States which is not tied to
any séctor of developmant or individual pro-
ject, However_ in 1983-84 the central Gove-
rameznt increased the overall Central Plan
assistance to the States for the years
1983-84 and 1984-85, and an amount
of Rs. 99 35 crores was the additional assis-
tance to Madhya Pradessh, Besides, the
Centre also allowed the States a 209 step up
in market borrowing in 1983-84 as compared
to that in 1932-83  In view of this, it was
for the Madhya Pradesh Government to
allocate additional outlays for the irrigation
projects,including Rajghat Dam Project.

The Government of M_P, and U, P,
are being urged upon from time to time to
provide requisite funds to complete this
project expeditiously.
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Operation Flood

*635 . SHRIT. S. NEGI : Will the
Minister of AGRICULTURE be pleased to
State :

(a) whether it isa fact that dueto
failure in Milk production Operation Flood
was renamed as Operation Flood-I and a
massive Operation Flood-I1 was started in
1978 while Operation Flood was still going-
on with unspent funds of about Rupees 40
crores;

(b) whether Operation  Flood-1I
which is due to end in 1985 has achieved
its targets and if so, the details there of,
and the action taken, item-wise year-wise
and State-wise;

(c) whether yearly evaluation has been
conducted and if so, the details there of;
and

(d) whether it is proposed to start
Operation Flood 11! due to continued seri-
ous shortage of milk on account of failure
of Operation Flood-1 and 117

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No Sir,

The Operation Flood II project was
sanctioned in the closing stages of Operation
FloodI. There was thus an overlapping of
about two years. ‘

(b) Due to dealy in completion of
pre-requisite  formalities under Operation
Flood 11, the planning process was not initi-
ated simultaneously in all the States. In
order to implement the project to achieve
the targets under Operation Flood II, the
Steering Committee at its meeting held on
3-6-83 had decided to extend the Operation
Flood II Project upto 1989-90. However, the
approval of the Competent authority is yet
to be accorded.

A statement showing the physical
progress of some of the Selected components
under Operation Flood 11  Project upto
December, 1983 is given in the enclosed
Annexure.

(c) The Operation Flood Il Project
is being regularly reviewed in the Depart-
ment of Agriculture & Cooperation, Opera-
tion Flood II is also being reviewed by an
Inter Ministerial Steering Committee.

(d) The question does not arise.

Statement

Physical Progress of some of the Selected components under Operation
Flood II upto December 1983

e e, e . . e e S o . e el e e it et S S e, — i i, S e, e, P, S, et S W, . . e . B W S

S. Component Cumulative achievement at the Achievement
No. end of the year upto
———————— — December‘83
1980-81 1981-82 1982-83
1. Societies organised (‘000) 10.41 15.11 19.46 2332
2. Coverage of milksheds 27 59 77 92
3.  Farmer members (Lakhs) 14,65 18.01 22.31 25,23
4. Rural Dairy processing 31,38 4097 51,04* 55.74

capacities (LLPD)

—
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5.  Milk procurement (Average 23.00 24.22 329 45.10
LKPD) (December, “83)
6. Cattle feed compounding NA 2155 2155 2455
capacity (MT|day)
7.  No. of societies under A l. 3293 4051 3958 5058
(March ‘83)
8. No. of A. 1. done (Annual 426 649 603 487.35
in ‘0J0’s) (April ‘83—Dec. ‘83)
9. No, of female calves born 189.34 264.5 350,314 68 42
(“000) (April ‘83—Dec. *83)
10. Milk marketed in Class | 3.94 6.37 8,37 11.35
cities & smaller towans (December *83)
(LLPD) Average
11.  Milk marketed by metro 2175 2378 2593 27.69
dairies (LLPD) Average
12. Metro dairy capacity (LLPD) 29 31 31 35

— i s ——— — — i i ——— o —— p—— . W e o~ e e e . . e e

Notes : *Does not include milksheds of
LLPD : Lakh litres per day,

Maharashtra, excpet

Kolhapur & Jalgaon,

LKPD : Lakh kilograms per day.

All figures are cumulative except when mentioned otherwise,

Production of Cocoa

*¥636. SHR1 V. S. VIJAYARAGHAVAN :
SHRI K, MALLANNA

Will the Minister of AGRICULTURE
be pleased to State :

(a) the total production of cocoa in the
country;

(b) the total requirement in the coun-
try; and

(c) the steps being taken to augment
production and ensure a remunerative price
the growers?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) Cocoa
being a non-forecast crop, the exact data
regarding its production are not available,

However, the estimated production of dry

cocoa beans during 1982-83 was about 3000
M. T.

(b) Total requirement of cocoa beans
for the processing units is estimated around
2000 M, T, present,

(¢) A Central Sector Scheme for the
development of cocoa is in operation in the
States of Kerala and Karnataka. The scheme
includes the laying oul of demonstration
plots and training of farmers on the scientific
methods of cultiuation and on farm processing
of cocoa beans,

To ensure remunerative price (0 the
growers the following steps are being taken :

(i) To increase the domestic consum-
ption of cocoa beans there by
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improving the prices, the Govern-
ment have been making efforts to
establish more indigenous cocoa
processing units;

(i) QGovernment of India is extending
Financial assistance to the Coope-
rative Societies for installation of
artificial dryers;

(iii)  Government of Karnataka s
giving subsidy (@ Rs. 1/- per kg.
of wet beans to the cocoa growers;

(iv) The State Governments of Kerala
and Karnataka have been promo-
ting the procurement of the cocoa
beans by opening procurement
centres in Co-operative Sector;
and

(v) The Government of Kerala have
provided financial assistance to
the  Co-operative Societies
@ Rs, 1,5 lakhs for setting up fer-
mentation and drying units

amtn myeafrw fawa & a1 A
TIHAAA

*637. it sy Areram fag ¢
st MG Ard |Wizo FYad

T gt faww 947 a8 909 A2
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(7) afe 78, @ RO 7 a%
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(= gfzmra fa2y) @ (F) St aE)

(@) & () w7 =& I=ar |

Selection for Diploma courses in Forestry
by Forest Service Colleges

*638. PROF,

NARAIN CHAND

" PARASHAR : Will the Minister of AGRI-

CULTURE be pleased to state :

(a) whether the Forest Service Colleges
located at Burnihat, Coimbatore and Dehra-
dun  have undertaken any selection for
Diploma Courses in Forestry during 1983-84 ;

(b) if so, the qualifications = prescribed
for recruitment to these courses ;

(c) whether adequate representation
in the selection of seats for such States as
have a high number of Forest Service Officers
has been ensured ;

(d) if so, the number allotted to each
State like Himachal Pradesh Jammu and
Kashmir, Uttar Pradesh, Madhya Pradesh
ete. ;

(e) whether some of the States have
demanded allocation of seats telegraphically
as no seats have been allotted to them so
far ;

(f) the names of the States from which
telegrames have been received by the Inspec-
tor General of Forests, Government of
India and the follow up action taken in each
case ; and

(g) the likely date by which the course
would start?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.
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The selection of trainees for these States
Forest Service (SFS) Colleges is done by the
respective sponsoring agencies including the
Government of the States and the Union
Territories,

(b) The prescribed qualifications for
admission to these courses are a Bachelor’s
degree in Natural Sciences, Mathematics,
Statistics, Geology, Mechanical Enginecring
Civil or Chemical Engineering or Agriculture
of a recognised Indian University or equiva-
lent foreign qualification, provided that in
the case of graduates with pure Mathematics
or Statistics, they must have taken one of the
following subjects in their Higher Secondary/
Matriculation or equivalent examination :

(i) Biology
(ii) Physics
(iii) Chemistry

Science graduates with Economics and
Mathematics are also eligible,

Rapgers who pass Rangers Course with
Honours are also eligible for admission to
the second year of the SFS course.

(c) Seats in the SFS Colleges are
allotted to the various States in proportion
to the requirement of cach State and taking
into consideration the in-take capacity of
each College,

(d) The information is given in State-
ments I, TT and III laid on the Table of the
Lok Sabha.

(e) Yes, Sir.

(f) () For the SFS course at Burnihat
starting from 1.11 83, a telegram was
received from the Administration of
Andaman & Nicobar Islands for
allotment of two seats, which were
allotted.

(ii) For the SFS course at Coimbatore
starting from 1.1.84, a telegram
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was received from the Government
of Andhra Pradesh for allotment
of 7 seats which were allotted.

(iii) For the SFS course at Dehra Dun
starting from 1.4 84, a telegram
wus received from the administra-
tion of Andaman & Nicobar
Islands for allotment of two seats
which could not be allotted.

A telegram was also received from the
Himachal Pradesh Government for allotment
of four seats to the Rangers who have passed
with Honours in the second year of the SFS
course starting this year at apy of the
colleges. The Director, Forest Education,
has been asked to take necessary action.

(8) The courses have started on the
following dates :

1. SFS College, Burnihat — 1.11.83
2. SFS College, Coimbatore — 1.1.84
3. SFS College, Dehra Dun — 1.4.84

STATEMENT-I

Seats allotted in the State Forest Service
Course at SFS College Burnihat Com-
mencing from [-11-1983

—— — -_— -_—

——

S1. Name of the States| Seatg
No, Union Territories allotted
1. Mizoram 2
2. Meghalaya 2
3. Arunachal Pradesh 6

4 Arunachal Pradesh Forest

Development Corporation 5
5. Sikkim 2
6. Orissa 7

7. Orissa Forest Develop-
ment Corporation 4

8. M/s, Hindustan Paper
Corporation, Calcutta. 2
9. Andhra Pradesh 7

10. Andaman and Nicobar
Island Administration 2
11, Manipur 1
Total 40

— . i v
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STATEMENT-II

Seats allotted in the States Forest Service
Course at SFS College, Coimbatore Com-
mencing from 1-1-1984

s e e — e . i s e

Sl. Name of the States Seats
No. Union Territories allorred
1. Karnataka 4
2. Mabharashtra 31

Kerala 5
4. Goa Daman and Diu 2
5. Tamil Nadu 2
6, Gujarat 6
7. Andhra Pradesh 7
8. Andhra Pradesh Forest
Development Corporation 2
Total s 59
Laos 3
Grand Total : 62

STATEMENT-III

Seats allotted in the State Forest Service
Course at SFS College Dehradun Com-
mencing from 1-4-1984

Sl. Name of the States| Seats
No. Union Territories allorted
1. Uttar Pradesh 15
2. Jammu and Kashmir 10
3. Punjab 2
4. Haryana 4
5. Himachal Pradesh 2
6. Bibhar 10
7. Rajasthan 6
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8. Madhya Pradesh 15

9. Gujarat 7
10. Birsa Agriculture

University 4

11, Assam 1

12. Andaman and Nicobar
Island Forest
Plantation and Deve-
lopment Corporation 1

13. Mizoram 3

14, Managing Director,
Tramboo Joinery (Pvt.)
Ltd., Srinagar 1

Total : 81

Allotment of Accommodation to P.As/P.Ss
of Ministers in V. P_. House

6980, SHR1 BAPUSAHEB PARULE-
KAR : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether accommodation has been
provided to the personal Assistants and
Private Secretaries of the Ministers in the
Vithalbhai Patel House ;

(b) if so, the reasons thereof ;

(c)y whether Government have aban-
doned the policy of not providing accommo-
dation to Government servants in Vithalbhai

Patel House ; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIP):
(a) and (b) Yes, Sir, Accommodation to
two Private Secretaries has been provided in
Vithalbhai Patel House on the recommenda-
tion of their Ministers.

(c) No such policy has been laid down.

(d) Does not arise,
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Recruitment of Junior Stenographers and
Lower Division Clerks in L.S.L.

6981. SHRI HARISH RAWAT : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state : |

(@) whether it is a fact that the Indian
Standards Institution (1SI) is going to recruit
some Jr. Stenographers and 1DCs shortly;

(b) if so, the cxisting strength of Jr.
Stenographers and LDCs in 1S];

(c) the total number of vacancies
reserved for Scheduled Caste and Scheduled
Tribes in each category as at present and for
future recruitment; and

(d) whether the Scheduled Caste and
Scheduled Tribe candidates who could not
qualify in typing and shorthand will be
appointed on ad-hoc basis and training will
be given to them to complete the back-log,
if any?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir.

(b) Sanctioned Strength
Jr, Steno 167
LDC 287

APRIL 9, 1984

(c) As suggested by the Department of
Personnel and Administrative Reforms,
Ministry of Home Affairs, the ISI has been
formulating its own guidelines regarding
reservations of posts for SCs|STs within the
framework of National policy w.e f. 1.10.1981.
The percentage of reservation for SC and ST
for Group Three posts, regionwise, is as
follows :-

Sl. Name of Schedule Caste Schedule tribe

No. Region (% age of (% age of
reservation) reservation)

1. Eastern 16 10

2, Northern 15 6

3. Southern 15 5

4, Western 6 9
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(d) According to the guidelines
followed in the ISI, SC|ST candidates are
given relaxation in various written|typing|
shorthand tests and interviews. The backlog
of SC ST quota in Grade III posts is very
small and is likely to be cleared in the
recruitment to be made in the near future.

e 91T I A Ty eI T 1T
Fraeen A TRAAT 2y wer fwar man
GRIAT AET

6982. #ft fagm fag: 791 fa=iw
YT SATE HAT A8 FATR FIOFTT FAA
fe .

(%) #a1 ag @9 2 f& fasdr A9
fama & 999 91T AT 99 gqq eI
1 F= fagTo F gvad # zZiEr FeEEmd
FEOAT FT ATET ®9F F1 g7 qUHA-
wed & ®7 H qI1 FIE

(@) =fz i, av F01 =9 fFeq 40
aEaigr  FEAwE Ry g fawrn
HGAT GEAT T q1eq AN &1 AT GFAT 47T ;
L

(1) #aT TW gAY K1 oGfweAr wreq
Fvq & fau faselt awv faww & fwdy
@ifqaz gsiifaax &1 fagw /g war v
g&ar 91 A7 afz gi, qv arEt w97 £ 9
fes=rast w37 & Far w1 £

¥ faam ®, famior =tr oam
AT § AT gadtg w17 TRT T oIq
wA (o0 Afeaweia) o (%) feedt wa
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FT F1T 2127 FAgfeaw gifqad a1 2 faar
AT § YT awAf vl F &9 ¥ ) aF
12.25 @@ ®9F &7 AT far v g
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(@) =3 Heq19 & AT T/ KT ®
ferw mey fafaar sr f&dr o gzErd
srfwszor & segac A fzar

(7) z= Feqra 4 afaq feomr & fv o=@
ot ¥ wfereror & fqo faezst auaw fawg

g fxer afrez Ao = faw 997 ¥ 73

YEqAT &V IFTAVTFAT T7T AEN gl AT
f& ag 0 favas wgfq =1 8 @t S=¥|
qurelt v a7 fqaw & fag 8@ 9Fwv 1<
F1 AATT FT TFT 97 q4T T Aeq47 &

faw I7F TH ATIVEF FTHT A7 AAFI

g1

Norms for Designing Drinking Water Supply
Schemes for Problem Villages

6983. PROF, NARAIN CHAND
PARASHAR : Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the norms for the designing drinking
water supply schemes problem villages regar-
ding (i) the quantity of water per head (ii)
the number of households for which a public
tap is provided for plain and hill areas,
separately, as at present.

(b) whether Government regard these
norms as adequate to cover humab needs or
would like 10 make them more liberal so as to
provide larger quantity of water per head as
also for providing a public tap to even
smaller cluster of house-hold :

(¢) If so, the exact relaxation liberali-
sation in norms, under consideration of
Government and the likely date by which
they would be adopted for designing the
new schemes ; and

(d) If not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF)
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(a) Schemes for providing drinking
water in problem villages under the Centrally
Sponsored Accelerated Rural Water Supply
Programme are approved on the basis of a
norm of per capita supply of 40 litres per
day supplied only through hand pumps or
stand-posts. House conpections are not
envisaged under this scheme. Under Hand
Pump Tubewell Programme, onc tubewell
for a population of 200 to 300 has been
prescribed, In hilly areas because of people
living in clusters even within a village at
different elevations. The number of stand-
posts to be provided would depend on the
location of these clusters and difference in
elevation between the clusters, However,
the objective during the Sixth Plan period is
to cover all the problem villages by providing
at least one source of safe drinking water.

(b) to(d) The norm laid down by the
Ministry for normal programmes of water sup-
ply is 40 litre per capita per day for being sup
plied through handpumps of Central stand-
posts where house connections are not conte-
mplated.  Where house-service connections
are  contemplated, the norm to 70 litre
per capita per day. Under the Inter-
national Drinking Water Supply and Sani-
tation Decade Programme, the norm prescri-
bed for rural areas ranges from 25 litre per
capita per day to 70 litre per capita per
day for piped water supply system. In view
of the need for covering and the problem
villages with at least one source of safe
drinking water before April, 1985, and the
financial constraints, the norms referred to
in reply to part (a) of the question are
adopted for clearing schemes for coverage
of problem villages, After the minmum
needs of problem villages are met, the
endsavour under the Decade programme will
be to cover 100° of the population in the
country, including rural population, with
adequate drinking water facilities by March
1991.

Representation from Kerala Flour and Rice
Mills owners Association

6984. SHRI A, NEELALOHITHADA-
SAN NADAR Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

-
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(a) whether Kerala State Flour and
Rice Mill Owners Association has submitted
a representation to Government requesting
to cancel the orders of Government direc-
ting to utilise the rubber roller hullers for
de-husking of paddy, instead of metal roller
hullers ; and

(b) if so, details thereof and the
action taken by Government on the represen-
tation ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHR1 BHAGWAT JHA AZAD):
(a) Yes, Sir,

(b) The Association had requested for
amendment of the Rules under the Rice
Milling Industry Regulation Act which
provide for the use of rubber rollers
for dehusking of paddy in rice mills The
existing rules in this regard have not been
changed.

Use of Plastics in Agriculture

6985. SHRI G.Y. KRISHNAN : Will
the Min'ster of AGRICULTURE be pleased
to state :

(a) whether it is a fact that a report
of the National Committee was submitted
to Goveroment regarding the use of plastics
in agriculture alongwith its recoimmmendat-
ions;

(b) if so, the details regarding its main
recommendations which have been accepted
by Government; and

(c) the steps taken by Government to
implement the recommendations in all
States regarding full use of plastics in agri-
culture, item-wise and State-wise ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA)
(a) Yes Sir,. The first report of the

National Committee on the Use of Plaslics

AFKIL Y, 1954
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in Agriculture (NCPA) has been submitted
to the Government.

(b) The report mentioned at (a) above
has been sent to all State Governments,
Union Territories, Agricultural Universities,
ICAR Institutes and other concerned
organisations of the Central Government for
their information and for the formulation
of suitable action programmes for imple-
mentation of the recommendations made in
the report.

In a meeting attended by the Chair-
man, NCPA_  Secretary, Department of
Agriculture & Cooperation and Secretary,
Department of Agricultural Research and
Education (ICAR) the following major
decisions were taken :—

i) Formulation of a Coordinated Pro-
ject on Plasticulture by ICAR :

ii) Organization of a National Level
Seminar on Plasticulture in 1984 :

i) Extension of Plasticulture Technolo-
gies through Krishi Vigyan Kendras
and Farmers Training Centres,

(c) As regards item (i) in part (b)
above, the project has been formulated and
is presently being processed for implementa-
tion in collaboration with NCPA.

As regards item (ii) in part (b) above,
the proposed seminar is expected to be orga-
nised in October, 1984.

As regards item (iii) in part (b) above,
the concerned Institutions have been informed
about the recommendations|decisions.

Computer Modelling for Wheat Yicld

6986, SHRI K. PRADHANI : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether a British Expert has sugges-
sted that by resorting to computer modelling
to determine the optimum inputs, wheat
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yield per hectare can be increased by tenfold
in developing countries ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The Indian Council of Agricultural

Research is not aware of a British Expert’s
suggestion that by resorting to computer
modclling to determine the optimum 1nputs,
wheat yield per hectare can be increased by
tenfold in developing courtries.

(b) In view of (a) above, the question
does not arise,

Asia Cup Tournament

6987. SHRI R.P. GAEKWAD : Will
the Minister of SPORTS be pleased to
state :

(a) whether the Asia Cup Tournament
has been allotted to India and whether the
venue for the same has been decided ; and

(b) if so, the details, thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHR1 ASHOK
GEHLOT) (a): Government have no such
information.

(b) Question does not arise.

Decline in Per-Capita Consumption of
Pulses.

6988, SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the per-capita in-take of
pulses has come down from 60 gram to 40
gram a day ; and

(b) if so, the steps taken by Govern-
ment to increase it to 70 gram, the normal
requirement for a person per day ?

CHAITRA 20, 1906 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The per

caput net availability of pulses has shown
a decline over the years even though there
have been year to year variations.

(b) The normal per caput requirement
of pulses at the national level as computed
by the Indian Council of Medical Research,
New Delhi, works out to 47 gram per day.
A number of measures are being taken by
Government for increasing the production
of pulses in the country. These include :

(i) Introduction of pulses crops in
irrigated farming system;

(i) Bringing additional area under
short duration varieties of urad,
moong, etc. in rice fallows by
utilising the residual moisture in
rabi season; and in summer season
with irrigation after  oilseeds,
sugarcane, potato and wheat;

(iit) Inter-cropping of arhar in soyabean
bajra, cotton, sugarcape and
groundnut, both under irrigated
and un-irrigated conditions;

(iv) Multiplication and use of improved
pulses seeds;

(v) Adoption of plant protection
measures;

(vi) Use of phosphatic fertilizers and
rhizobial culture;

(vii) Public policies including pricing and
marketing of pulses;

(viij) Improved post-harvest technology;

During 1983.84 a new scheme for
assistance to small and marginal farmers has
also heen introduced. Under this, minikits
comprising seeds, fertilisers and rhizobium
culture are being supplied to farmers in each
block,
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Plan to Increase Production of Pulses and
Vegetable Oflseeds Under 20 Point Programme

6989. SHRI ARJUN SETHI : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government have made
any assessment regarding the special efforts
made by each State and Union Territory
under the revised 20-Point Programme as per
directions issued by Central Government for

increasing production of pulses and vegetable
oilseeds;

(b) is so_ the details in this regard;

and

(c) the programme
increasing production
oilseeds for

and plan for
of pulses/vegetable
the remaining period of Sixth

APRIL 9, 1984
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Five Year Plan in this in cach

State?

1egard,

THE MINISTER OF STATE IN THE
MINISIRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Government reviews the efforts made for
increasing the production of pulses and
vegetable oilseeds under the New 20-point
programme from time to time.

(b) The dctails in regard to the pro-
duction of pulses and oilseeds are given in
Statement-1.

(¢) Central Sector Centrally Sponsored
Schemes on  Pulses Development and
National Oilseeds Development Project for
Oilseeds Development are being implemented
in various States to increase the production
of pulses and oilseeds Target set for the
production of oilseeds and pulses during the
year 1984-85 are given in Statement-11.

Statement-I

Production of Pulses and Oilseeds under 20-Point Programme

(Production in ‘000 Tonnes)

State/Union Territory Pulses Oilseeds
1981-82 1982-83 1981-82 1982-83
Andhra Pradesh 466.6 512.7 1547.0 12120
Assam 522 528 112.0 112.1
Bihar 770.7 815,1 112,2 110.1
Gujarat 349 5 435 2 2518.1 1785.4
Haryana 344.2 3147 150.5 147 3
Himachal Pradesh 12.0 10.6 59 3.7
Jammu & Kashmir 31.7 311 69.1 67.6
Karnataka 622.9 458 5 863.4 768.6
Kerala 20.8 19.5 121 11.9
Madhya Pradesh 2473 1 2408 .7 948.2 8336
Maharashtra 1039.1 962.9 1227.1 1235.0
Manipur 1.6 1.6 1.0 2.0
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1 2 3 4 5
Meghalaya 1.6 2.0 3.7 4.2
Nagaland 138 1.6 1.6 1.8
Orissa 944 3 921.6 597.0 615.0
‘Punjab : 158.9 121.6 168.7 133.0
Rajasthan 1532.9 1573.5 652.3 6221
Sikkim 39 5.0 4.3 5.7
Tamil Nadu 183.3 199.9 1296.7 1040.8
Tripura : 19 24 35 38
Uttar Pradesh 2262.9 2510.9 1713.0 1651.3
West Bengal 224.5 202.3 175.8 176 .4
A & N Islands 0.3 0.3 — —_
D & N Haveli 3.0 2.6 0.1 0.1
Delhi 1.4 0.9 0.1 0.2
Mizoram 0.1 0.1 06 0.6
Pondicherry 2.0 1.2 3.8 2.3
Arunachal Pradesh —_— — 6,6 6.6
v ——— —
All India 11507.2 11569.3 12194.4 10553.2
Statement II

Statewise Production Targets of Pulses and Oilseeds for 1984-85

(Lakh tonnes)

State/U T. Pulses Oilseeds
(As per Working (As per Sixth
Group Annual Five Year Plan
Plan Discussions) Document)
Andhra Pradesh 6.00 18.00
Assam 0.82 1.63
R{har 10,50 3.00
Gujarat 5.00 30.00

Haryana | 8.50 1.78
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~ 6990. SHRI R.P, DAS : will the
Minister of IRRIGATION be pleased to
state :

(a) the number of work charged
employees working under Central Water
Commission;

(b) how many of them have so far
been obsorbed against regular permanent
vaeancies ; and -
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1 2 3

Himachal Pradesh 0.70 0.17
Jammu & Kashmir 0.86 —
Karnataka 10,00 15.00
Kerala 0.40 0.26
Madhya Pradesh 28.00 15.50
Mabarashtra 11,50 11,60
Manipur 0.09 0.15
Meghalaya 003 0.07
Nagaland 0.08 0.02
Orissa 12,98 10,00
Punjab 248 3.50
Rajastham 25.50 10.00
Sikkiny 0.09 0.04
Tamil Nadw 5.00 18.58
Tripura 0.06 0.03
Utiar Pradesty 30,00 26.72
West Bengal 3.01 2.00
Arunachal Pradest 0.01 0.07
Mizoram 0.02 0.01
Pondicherry -_ 013
Delhi 0.05 _
Absorption of Work Charged Employees () the policies followed by the

Commission in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) The
information is being collected and will be
laid on the Table of the House.

~ (c) As per the orders of the Ministry
of Finance, 50% of the posts on work-
charged establishment -which have been in
existence for more than 3 years and which
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are likely to continue on long term basis
can be made permanent to enable the confir-
mation of Work-charged staff, The Central
Water Commission have converted 50 per
cent of the work-charged posts in the
various field offices into permanent posts.

Programme for Production of Different Types
of Seeds

6991, SHRI MOHANLAL PATEL :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government chalked out
any comprehensive programme for produc-
tion of different types of seeds in the country
during the year 1983-84 and if so, the
achievement made; and

(b) the detajls of the comprehensive
programme of production of different types
of seeds in the country for year 198485 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The estimated production of certified/
quality seeds, as per the reports from State
Governments, National Seeds Corporation
Ltd. and State Farms Corporation of India,
is about 5058 lakh quintals against the

target of about 50 lakh quintals for institutio-
nal sector.

(b) The production programme for
certified/quality seeds of different crops for
1984-85 is being finalised. However, in the
recent series of Zonal Conferences, State
Governments, National Seeds Corporation
Ltd, and State Farms Corporation of
India bave indicated a very tentative produc-
tion programme of 70.56 lakh quintals,

Assistance to Orissa for Irrigation

6992. SHRI CHINTAMANI JENA : Will

the Minister of IRRIGATION be pleased to
state ;

(a) the amount given as assistance and
loan to Orissa Government for irrigation
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purposes under various schemes (category-
wise) during the year 1981-82 ;

(b) the details of work done ; and

(c) the amount earmarked for the
year 1984-85 under the scheme ?

THE MINISTER OF STATE OF THB
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) Irrigation being a
State subject, the irrigation projects are
funded by the State Governments themselves
within the framework of their overall deve-
lopment plans. Central assistance to the
States is provided in the form of block-
loans and block grants and is not tied to any
project or sector of development, However,
Central assistance was given to the State
Government of Orissa during 1981-82 in
respect of the following schemes :(—

1, The Department of Rehabilitation
in the Ministry of Labour and
Rehabilitation released a sum of
Rs, 1098 crores for Potteru
Irrigation Project as grant-in-aid.

2, (i) The Ministry of Irrigation

released a sum of Rs, 4 crores
as Central loan assistance for flood
control component of Rengali
Dam Multi-purpose project,
(i) The Ministry of Irrigation
released a sum of Rs, 0.18 crores
as special loan assistance for seven
flood control schemes.

(b) A statement showing the progress
of work done on the irrigation schemes in
Orissa is enclosed.

(c) The details of allocations for
1984-85 are yet to be finalised.

The outlay proposed during 1984-85
for (1) by Department of Rehabilitation in
the Ministry of Labour and Rehabilitation
for Potteru Irrigation Project is Rs. 5.5
crores and (2) by the Ministry of Irrigation
for flood control component of Rengali Dam
Project is Rs, 4.5 crores.
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Statement

Rs, crores/000 ‘ha.

ety v

Name of Project Latest esti- Anticipated Ultimate Likely Poten-

No. mated cost expenditure potential tial created by

upto 1983-84 end of VI
Plan (84-85)

1 2 3 4 5 6

A. Major Schemes

1. Mahanadi Delta 70.53 70,50 562.54 549 54

2, Salandi 16.38 16,38 60.14 60 14

3. Ananda Pur 11.28 10.39 40.18 13318

4. Renpgali
(a) Dam 29.54 26 82 423,60 Nil
(b) Irrigation 694 43

5. Upper Kolab Dam 32,80 19,52 Nil Nil

6. Upper Kolab Irrigation 67.75 14.12 9393 Nil
(Satiguda)

7. Mahanadi Birupa 92.65 33.54 167.00 Nil
Potteru Irrigation 58 41 5013 61.03 29.76
Upper Indravati
Multipurpose Project 554.83 61.00 185.83 Nil

10. Subarnarckha Irri-
gation Project 391.41 3.59 136.82 Nil

B. Medium Schemes

1. Ong 18.00 10.81 24.69 7.00
2. Dechuka 147 1.47 2.74 2.74
3, Suader 6.39 5.34 7.41 4 06
4, Saipala 2.11 2.11 316 3.16
5. Kalo 6.39 6.33 6.96 6355
6. Khadakai 6.99 7.00 13,01 13.01
7. Dadraghati 8.01 5.82 6.32 3.85
8. Ramanadi 0.83 0.84 1.32 132
9. Nesa 1.33 2.26 1.60 1,60
10, Aunli 2.24 189 1.41 0.89
11, Upper Suktel 2.57 1.97 1.52 Nil
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1 2 3 4 5 6
12, Baghua Stage. II 5.23 0.52 438 Nil
13. Bondapipli ‘ 4,67 3.53 3.80 Nil
14. . Opg Dam (Chiroli) 30.00 0.33 32.80 N
15. Lower Indra 30,00 0.43 42 .00 Ni
16, Kanu Pur 71.80 0.33 41.08 ANt
17. Somakai 40,00 0.98 18.40 N
18, Dumer Behel 323 3.17 3.78 3.78
19, Pillaselki 7.5 6.90 3.47 2.67
20. Ramiala 12.77 11,37 13.81 M3 8
21, Kuanria 11,15 9.77 5.83 .2.81
22, Dabax 12.99 12 01 6.87 5.8
23, Remal 11.11 10.33 533 583
24, Sarefgarh 4.67 4 .46 3.38 2.28
25. Jharband 2.84 2.40 2.36 2.3
26, Talasra 5.37 S.55 417 3,00
«-1. Gunira 16.64 13.82 13.40 8,78
28. Sahel 22.76 13.86 11.16 11.50
29, Kansabahal 13.01 2.90 7.24 Nil
30, Link Bal 1553 3.78 7.3 INil
31, Kanpjhari 16,46 10.73 16.50 INT
32, Hari Har Jore 23.31 8.18 15.77 INi
33, Harbhangi 30.94 7.42 14.48 IN#l
34, Upper Jonk 21,01 1.02 11.70 Nil
35. Bada Nalla 25.89 1.94 12,25 Nil

Regularisation of Muster Roll Workers in
CPWD, Delhi

6993. SHRI K.B.S. MANI : Will the
Minister of WORKS AND HOUSING be
¥piecased to state :

(a) whether =~ Muster Roll workers
are being appointed by CPWD in

Delhi|New Delhi in unskilled, semi skilled,

skilled and highly skilled categories ;

{b) the number of muster roll workers

in each category who had been ja continious

service since 1980 or

before and have not

been regularised so far (along with date of

appointment) ; and

(c) reasons there for ?



THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

(SHRT MOHAMMED USMAN ARIF):
(a) Yes.

(b) and (c) The information is being
collected and will be laid on the Table of
the Sabha.

Construction of Extra Room on the Terrace
of DDA Flats in Ashok Vihar

6994. SHR1 R.L.P, VERMA : Will

the Minister of WORKS AND HOUSING
bz pleased to state :

(a) how many allottees of second
floor MIG flats in KC and KD
blocks of Ashok Vihar, Delhi have constructed
extra from on the terrace :

(b) whether permission of DDA was
obtained for such construction;

(c) whether DDA has issued notices in
1931-82 for demolition of such rooms and if
80, how many of them have been demolished;

(d) whether DDA has examined the
effect of additional structure on the weaken-

ing of the building and layout plan of the
blocks

(e) the steps DDA propose to take to
protect the interests of the allottecs
of ground floor and first floor and to save
buildings from being defaced ;

(f) whether there is any proposal to
demolish the unauthorised structures ; and

(g) if not, whether DDA propose to
regularise them ?

THE DEPUTY MINISTER IN THE
OEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS (SHRI
MALLIKARJUN) :

(a) Seventeen  cases, where aliottees
had constructed extra room at terrace, were
detected.

(b) No.

(c) and (d) Yes, Notices were issued
in 1981-82 under the terms and conditions of
the allotment letters for removal of unauthor-
ised construction,

(¢e) to (g) Appropriate action under
Section 30 (1) of Delhi Development Author-
ity Act is being taken.

Implementation of IRDP

6995 SHR1 AMARSINH RATHAWA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the details of the Integrated Rural
Development Programme launched in the
country and the number of blocks covered
under the programme in each State and
particularly in Gujarat, upto date ;

(b) whether it is a fact Scheduled Castes
and Scheduled Tribes constitute a significant
population of the population below the
poverty line in the rural areas ; and

(c) steps being taken to uplift them
under the programme ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINA fHA MISRA) (a) Under
the Integrated Rural Development Pro-
gramme it is envisaged to assist 15 million
families below the poverty line to improve
their economic status substantially during the
Sixth  Five Year plan on an average of
3.000 families per block per annum, This is
to be achieved by providing capital assets to
the beneficiaries through a combination of
subsidy and loan, Subsidy provided under
the programme ranges between 25%, & 509%;.
The balance of the amount is provided by
the co-operative and commercial banks. All
the blocks in the counptry including those in
Gujarat are covered under the IRDP since
2.10.1980.
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{b) The position of Scheduled Castes
and Scheduled Tribes population varies from
State to State and district to district

(¢) Under the Integrated Rural Develo-
pment guidelines, a minimum of 309 of the
families benefited should be drawn from the
Scheduled Castes and Scheduled Tribes.
During the Sixth Five Year Plan, out of
11 5 million families assisted upto February,
1984, 4.3 million belong to the Scheduled
Castes and Scheduled Tribes which works
out to 37 39%. In Gujarat, out of 5.12 lakh
families assisted upto January, 1984, 1.89
lakh belong to Scheduled Castes and Sche-
duled Tribes which works out to 36.9%;.

Scarcity of DMS Milk

6996 SHRIMATI JAYANTI
PATNAIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there is a scarcity of milk
supplied by Delhi Milk Seheme in the

capital ;

(b) if so, the reasons therefor ; and

3

(c) the efforts proposed to be made to
make available Delhi Milk Scheme milk in
the capital according to the demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) : No, Sir.

(b) and (c¢) Do not arise.

Allotment of Industrial Plot to Handicapped
Persons

6997 SHR] K.A. RAJAN: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact thay the Delhi
Development Authority has received appli-
cations for allotment of industrial plot from
physically handicapped persons ;
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(b’) if so, pumber of
received and plots allotted ; and

applications

(c) what is Governments’s policy regar-
ding allotment of industrial plots to
physically handicapped persons ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE ~"DEPARTMENT OF
PARLIAMENTARY AFFAIRS  (SHRI
MALLIKARJUN) : (a) to (c) The infor-
mation is being collected and will be laid
on the Table of the Sabha.

Supply of Ganga Water to Yamuna Vihar

6998 SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to State :

(a) whether Ganga water is being supp-
lied to South Delhi and some parts of
Shahdara from tank constructed very pear
to Yamuna Vihar, Delhij;

(b) if so, the details thereof;

(c) whether it is a fact that residents
of Yamuna Vihar have not been supplied
Ganpga water; and

(d) if so, the reasons and steps being

taken to supply Ganga water to- Yamuna
Vihar?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b) The Delhi Water
Supply and Sewage Disposal Undertaking
have reported that part of Shahdara Water
Treatment Plant has been commissioned and
water is being supplied to portions of Tarns-
Yamuna areas and portions of South
Delhi by inter-connecting the new mains with
the existing walter distribution system,
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(c) and (d) According to the Under-
taking, feeder main to Yamuna Vihar have
been laid and . interconnéctions 'has been
made recently for supply of water to
Yamuna Vihar, The Undertaking have infor-

med that after flushing and disinfection,

water would be released to Yamuna Vibar
shortly.

Meeting of Milk Product Manufact_urers

6999° SHRI B. D. SINGH : Will the
Minister of AGRICULTURE be pleased
to state : "

(a) whether Government had convened
meeting of milk product manufacturers
including multinational companies in January
and February 1984 at Delhi urging them to
divert their fluid milk to metro-dairies ins-
tead of using it to manufacture their produ-
cts, if so the full particulars tbereof with
datewise details and decisions arrived at each
meeting;

(b) what additional quantity of Ski-
mmed Milk Powder and Butter oil Govern-
ment expect receiving from EEC between
1983-84 and 1989-90 year-wise and the reason
for ext:nding duration of Operation Flood-11
upto 1939-90; and

(¢) whether Government have placed
Similar restrictions on  AMUL and other
dairies of Gujarat Cooperative Federation
for non-manufacture of products but supply
that fluid milk o metro-dairies, if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OFF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) A meet-
ing was convened by the Government with
representatives of milk products manufactur-
ing units in private sector located in the
States of Punjab, Haryana, U.P. and
Rajasthan on 6th February 1984 to explore
the possibility of diverting on  Voluntary
basis, some quantity of raw milk to Delhi
Milk Scheme and Mother Dairy, Delhi for
keeping the recombination from SMP and
Butter oil at a reasonable level, The private
sector dairy units m these States by and

T S T TSN T ST e

large agreed to supply about 15% of their
milk procurement to Delhi Milk Scheme and
Mother Dairy,  Delhi through respective
Siate Dairy Development Cooperative - Fede-
rations at a price being paid by the two
dairies in Delhi to the State Dairy Coopera-
tive Federations. Subsequently two more
meetings were held on 152.1984 and
23.2.1984 to workout the operational details.

(b) There are indications from the
European Economic Community (EEC)
that India is likely to receive the following
additional quantities of commodities from
1984 to 1986 under food aid agreement for
operation Flood IT :-

(In MT)
year SMP Butter oil Veg. Oil
1984 35,000 11,200 500
1985 35,000 11,200 500
1986 35,000 11,200 500
Total 1.05.000 33,600 1,500

Due to the fact that the implementation
of the project did not start in all the States
simultaneously due to a variety of reasons,
the Steering Committee at its meeting held
on 3.6,1983 had decided to extend the Ope-
ration Flood Il Project upto 1989-90. How-
ever, the approval of the competent autho-
ritv is yet to be accorded.

(¢) Government have not placed any
restriction on any of the milk products
manufacturing units including those in pri-
vate sector for non-manufacture of products.
The question of imposing restriction of
Amul and other Cooperative dairies of
Gujarat, therefore, does not arise. The Guja-
rat Cooperative Milk Marketing Federation
has been regularly supplying about 75,000
kgs. of fluid rreilk on an average during
Japuary, February and March, 1984 to
Delhi Mother Dairy.
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Sign Boards on I. T. O, Yamuna Bridge

7000 SHRI VIJAY KUMAR YADAYV:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Government are aware
that some organisations have put up sign
boards on Vikas Margiec.on I T. O,
Yamuna Bridge area, thus implying that
land has been allotted to them in the
vicinity;

(b) if so, the details of such allotment
made; and

(c) if not, the steps being taken to
warn the people concerned for putting sign
boards on the I. T. O, bridge and around
the area?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS IN THE MINI-
STRY OF WORKS AND HOUSING AND
IN THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKARJUN):
(a) to (c) The information is being colle-

cted and will be laid on the Table of the
Sabha.

feest fawme ifwsww gron afaas
& @ aeat st o wam
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Documents Demanded by DDA from Prasad
Nagar Phase II Allottees

7002, SHRI CHANDRADEQO PRA-
SAD VERMA : Will the Minister of WORKS
AND HOUSING be pleased to refer to  the
reply to given to Unstarred Question No.
4483 on 22 August, 1983 regarding docu-
ments demanded by DDA from Prasad
Nagar Phase II allottees and states :

(a) whether the information has since
been collected;

(b) if not_ the reasons for delay; and

(c) by what time the information Wwill
be collected and laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
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MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) to (c) Yes; the information
is being given in  implegentation of the
assurance in respect of Unstarred Question
No. 4483,

Plan for smooth Running of Traffic in
Cities in the Country

7003, SHRI M. RAMGOPAL
REDDY : Will the Minister of WORKS
AND HOUSIMG be pleased to state :

(a) whether attention of Government
has been drawn to the pews-item *Trafhic
thrombosis in cities” appearing in the States-
man dated 2 March, 1984 wherein it has
~ been Stated that every Indian city is suffering
from traffic thrombosis and the present chao-
tic conditions on the streets in any city will
continue to deteriorate with little relief ex-
pected in the near future;

(b)

if so, what are the reasons thereof;
(c) whether Government propose to

formulate any plan for smooth ruoning of
traffic in all the cities of the country; and

(d) funs earmarked for the purpose?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIKAR-

JUN): (a) Yes. The Government is aware
of the situation.

(b) The reasons are, increase in popu-
lation, economic activity and vehicles and the
inability of the transport network and public

transport system to cope up with the demand.

(c) The National Transport Policy
Commission recommended the setting up of a
single transport authority as part of the
regional development authority in the metro-
politan cities for overall charges of all modes
of transport including metropolitan rapid
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rail transit system, At ihe operational level
these regional authorities could appoint
separate boards for several modes of activities,

-

The Government has accepted the re-
commendation with the modification that sub-
urban rail seivices which run on sections
common to trunk railway operations would
remain a part of the railway administration
concerned. A Working Gioup has been set
up in the M:nis'ry of Works and Housing
to decide the modalities to be recommended

for setting up such authorities by the State
Governments,

(d) No separate funds for these pur-
poses have been earmarked so far in the
Central Budget.

Filling up of Vacancies reserved for Scheduled
Castes|Scheduled Tribes

7004, SHRI RAM VILAS PASWAN :

Will the Minister of IRRIGATION be pleased
to state :

(a) whether there is a backlog in
regard to the filling up of vacancies of Class
I to Class 1V in various categories of jobs in
his Ministry rescrved for Scheduled Castes

and Scheduled Tribes and if so, the reasons
thereof’

(b) whether any efforts have been made
to fill up these vacancies reserved for Sche-
duled Caste|Scheduled Tribe; and

(c) the time by which the backlog of
vacancies reserved for Scheduled Castel
Scheduled Tribe is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) to (c) The requi-

site information is being collected and will be
laid on the Table of the House.
faard ofciwad Y edtg e W
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Steps taken against Hoarding and Profiteering

7006. SHRI AMAR ROYPRADHAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to seate :

(a) wheather it is a fact that hoarding
and profiteering has become a fashion of the
day in commerce and trade ; and

(b) if so, what steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) and (b) Certain reports of hoarding and
black-marketing in essential commodities
have come to the notice of the Government.
The Government is already armed with two
legal weapons viz. The Essential commodities
Act, 1955 and The prevention of Black-
marketing and Maintenance of Supplies of
Essential Commodities Act, 1980 which pro-
vides for stringent measures to check hoard-
ing black-marketing and profiteering in
essential commodities. The penal provisions
of the E.C. Act have been made more strin-
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gent with the enactment of Essential Com-
modities (Special Provisions) Act, 1981 which
inter alia provides for summary trial and
minimum mandatory punishment of 3 months
for violation of the provisions of the Essen-
tial Commodities Act, 1955. Powers have
been delegated to the State Governments
for enforcing the provisions of the above-
mentioned Acts. The State Governments have
been advised from time to time to make full
use of the above esactments, The results of the
enforcement of both these Acts as reported
by the State Governments in 1983 is as under:

Essential Commodities Act, 1955

1983
1. No. of raids made 2.17,770
2, No. of persons arrested 9,001
3. No. of persons prosecuted 4,162
4, No, of persons convicted 512
5. Value of goods seized
(Rs. in lakhs) 1,329 48

Preveation of Black marketing and

Maintenance of Supplies of FEssential
Commodities Act, 1980.
1983
No. of persons order to be —_—
detained 105
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Hutments for Slum Dwellers in Bombay

7008. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of

WORKS AND HOUSING be pleased to
state :

(a) whether Government are aware of
the plans for hutments for housing slum
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Dwellers in Greater Bombay with the aid
from the World Bank; and

r

(b) if so the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS," IN THE
MINISTRY OF WORKS AND HOUSING
AND IN,THE DEPARTMET OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) and (b) Discussions are in pro-
gress with the World Bank for assistance to
an Urban Development Project in Bombay
whirh is expected to include components of
sites and services, slum upgradation and
improvement of municipal | infrastructure.
However  the details of the components and
the amount of loan will be finalised only
after negotiations with the World Bank are
completed.

Prices of Produce Being Given to Farmers

7009, SHRI MADHAVRAO SCINDIA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that farmers
do not get maximum benefit of the prices of
their produce prevailing in the terminal
markets,

(b) if so, the reasons therefore and

(c) the steps Government have taken
in this regard ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to
(c) There is a price lag between the prices
received by the farmeis in primary markets
and the prices prevailing in terminal
maitkets. This price lag, however, varies from
crop to crop and depends on distance bet-
ween primary and terminal markets, trans-
port.and handling charges, trade marginos,
marketing and other charges etc.

For most of the important agricultural
commodities the farmers are getting the
benefit of remunerative prices In the case
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of foodgrains which conpstitute a major pro-
portion of agricultural production, about 15
million tonnes of rice and wheat are pur-
chased by the Food Corporation of India
and Siate Agencies at procurement Pprices
wh ch are being fixed at a remuncrative level,
Similarly, over 35 per cent of cotton is being
purchased at remunerative prices by the
cotton corporation of India, State Coo-
peraiive Marketing Federation of Maha-
rashtra, Gujarat etc. As regards sugarcane,
about 55 per cent of the national production
of sugar is in the cooperative s=ctor and
benefits in the' form of remuncrative prices
of sugarcane are a-ailall: to the cane gro-
wers. Jute Corporation of India has also
been purchasing raw jute (upto 21 per cent
of production in 198!-82). The National
Agricultural Cooperative Marketing Federa-
tion (NAFED) and State Cooperative Orga-
nisations undertake markct support opera-
tions in respect of commodities like pulses,
oilseeds onions and poratoes as and when
necessary. Geaerally, wherever well-orga-
nised regulated markets are functioning the
return to the producers on the quantity sold
is reasonably good, Uptil March end last
year, 5430 regulated markets including princi-
pal markets and sub-market yards have been
established in the country. Primary Coopera-
tive Marketing Societies have been organised
to enhance the bargaining capacity of the
farmers to secure a reasonable price for
their produce. Moreover  ~dissemination of
market news and intelligence increases the
awareness among the farmers and helps
them to make marketing decisions. With
continuing efforts at increasing the number
of regulated markets and expanding the ope-
ration of coopcrative marketing organisa-
tions and_ .other public sector agencies the
farmers’ share in prices prevailing in termi-
pal markets is expected to improve further.

Credit Assistance Rendered by Cooperative
Bank of Sikkim

7010, SHRI P M. SUBBA : Will the

Minister of AGRICULTURE be pleased to
state :

(a) the amount of credit assistance
rendered by the Cooperative Bank of Sikkim:
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(b) the details of the beneficiaries of
the loans during the years 1982-83 and 1983-
84 :

~ (¢) whether Government propose to
take over the mapagement of that Bank :

(d) whether a Managing Director has
been appointed for the Bank, if not, the
reasons therefor '

(¢) whether there are any defaulters in
repayments in respect of the loans disburscd;
and

(f) the steps beiag taken to make tie
bank function more effectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA  MAKWANA) : (a) to, (f)
The Sikkim State Cooperative Bank Ltd .
is to be established in ths State of Sikkim

by converting the State Bank of Sikkim
for which  necessary legislation has
already been passcd. The Sikkim State
Cooperative Bank has not yet commenced
Banking operations and the question of
appointment of a Managing Director and
disbursement of loans will arise only when
the bank becomes operative. At present the
Reserve Bank of India is conducting an ins-
pection of the State Bank of Sikkim to ascer-
tain its assets and liabilities,

General Body Meeting of ICAR Society

7011, DR. A U. AZMI: Will the
Minister of AGRICULTURE be pleased to

state :

(a) whether General Body meeting of
ICAR Society was held in March, 1984 and
outside participation was limited -

(b) the dates of holding each General
Body meeting of ICAR Society from 1980 ¢0o
1984 with . approved membership com
position and reasom for holding in March,
1984 when States’ budget sessions interfere ;
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(¢) whether simultaneously on date of
ICAR General Body meeting in March, 1984
parliament was also meeting and such con-
flicis are contrary to convention :

(d) if so, the reason for departures
from conventions act action proposed against
ICAR officers responsible , and

(e) whether Government have deci-
ded to copvene pext ICAR General Body
mceting soon, If so, the date of meeting
and agenda proposed ?

THE MINISTER OF ST \TE IN THE
MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA : (a) Yes,
Sir, The Annual General meeting of the
ICAR Society was held on 3rd March,
1984, Besides the members, the others

invited to be present included officials
from sister  Departments|Ministries and
ICAR. ¢

(b)Y The dates of holding meetings of
the ICAR Society from 1980 to 1984 are
given below

Annual General

Special General

Meeting Meeting
12980 22308 10.10.80
1981  21.2 81
1982  20.3.82

1983 26.2 83
1984 3384

The member composition of the ICAR
Society as per Rule 4 (i) to (xx) of the rules
and bye laws of the ICAR Society, is given
in the attached statement, As a matter of con
vention the annual general meetirgs are held
during February-March each year as the annual
reports audited accounts of the ICAR Society
have to be passed by the General Body before
these are placed on the Tables of the Lok
Sabha and Rajya Sabha, So far no problem
due to the States’ budget sessions has been
experienced. Asa matter of Fact, the number
of State Ministers attending the apnual
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general meeting of ICAR Society in March

1984 was considerably greater than that in
earlier three years when the meeting was
held in February.

(c) As per Rule 27 of the rules and
bye laws of the ICAR Society, the Apnual
General meeting of the the Society shall
be heid ¢n such date, time and place as may
be determined by the President. The dates
of the Annual General meeting of ICAR
Society have to be fixed about two months
in advance. The President, 1CAR Societly
had decided on 7.12.83 itself to hold the
Annual General meeting of the ICAR Society
on 3.384. a Saturday, when Parliament
normally does not mect. The date was thus
fixed well in advance of the notification of
the dates of budget session of Parliament,
presuming that Parliament would not be in
a session on a Saturday. The two Houses
of Parliament however had sittings on this
particular Saturday, the 3rd March, 1984
which could not be anticipated in advance
when the date of the Annual General mecting
was fixed. '

(d) In view of answer under (c), the
question does not arise.

(¢) The date of the General Body
meeting of the ICAR Society is fixed by the
President. ICAR  Society, in accordance
with Rule 27 of the rules and bye laws of
the ICAR Society., The date and agenda of
the next General Body meeting have not
been decided Yet.

Statement

Member of the Society

4.  The Society shall have the follow-
ing Members :—

(i) Minister-in-charge of the portfolio
of Agriculture in the Union
Cabinet President of the Society.

(i) Minister of State in the Union
Ministry of Agriculture dealing
with the Indian Council of Agri-
cultural Research-Vice-President,
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(iii)

(iv)

* (1)-v)

(vi)

(vii)
(viii)
(ix)

(x)

(xi)

(xii)

(xiii)
(xiv)

(xv)

Written Answers

Union Ministers holding charge of
Finance, planning, Science &
Technology, Education and Comm-
erce (in case the Prime Minister is
holding any of these portfol.os,
the Minister of State in the Minis-
try|Department concerned).

(xvi)

Other Ministers in the Union

Ministry of Agriculture, (xvii)
Ministers in the States in-charge of
Agriculture Animal Husbandry|
Fisheries. (xviin)
Member, Planning Commission,

In-charge of Agriculture,

Six members of Parliament-four (xix)
elected by Lok Sabha and two

elected by Rajya Sabbha,

(xx)

Director-General, Indian Council
of Agricultural Research.

All Secretaries in the Ministry of
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Inspector-General of Forests from
the Union Ministry of Agriculture.

Fifteen Scientists from within and
outside the Council including one
from the Indian Council of Medical
Research, nomipated by the
President.

Three representatives of commerce
and industry nomipated by the
President.

Ore farmer from each region of
the country as mentioned in Rule
60 (a) and four representatives
of rural interests, nominated by
the President.

Four Directors of Indian Council
of Agricultural Research Institutes,
nominated by the President.

Secretary, Indian Council of Agri-
cultural Research-Member Secretary.

The representation may be by name or

by designations, as may be appropriate_
Provided that the membership of the
Society may be changed by the Govern-
ment of India from time to time,

Agriculture.

Secretary, Planning Commission,

Chairman, Grants»®

Commission,

University (1) * Substituted by the ICAR Society

at its Special General Meeting held
on the 30th January, 1976 and
approval accorded by the Govern-
ment of India vide Ministry of
Agriculture & Irrigation (Depart-
ment of Agricultural Research and
Education) letter No.24 (2)|76-
Cdn.1 dated 17,4.76 for :—

Chairman, Atomic Energy Comm-
ission (or Director, Bhabha Atomic
Research Centre, if nominated by
the Chairman, Atomic Energy
Commission).

Member, Finance (Secretary|Addit-
ional Secretary in the Ministry of
Finance. Government of India),

““4(v) C€Cabinet Ministers in the
States in-charge of Agricul-
ture, Animal Husbandry
Four Vice-Chancellors of Agricul- and Fishery ™
tural Universities, nominated by
the President. Adoption of Districts for Upliftment and
) Economic Benefits

Four technical representatives,
namvely Agricultural Commissioner
Animal Husbandry Commissioner|

Joint Commissioner (Fishery) and

7012. DR. PRATAP WAGH : Will the
Minister of RURAL DEVELOPMENT be
- pleased to state ;
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(a) the details of districts adopted by
various business, research and other organis-
ations to uplift and bring economic benefits :

(b) the incentive available to stimulate
adoption of districts for their improvement
aad initiate development work ; and

(c) the special measures for initiating
the work more vigorously and its details ?

THE MINISTER OF STATE OF THE |

MINISTRY OF RURAL DEVELOPMENT
(SHRT HARINATHA MISRA) : (a)
This Ministry has no specific scheme
for adoption of districts by various business,
research and other organizations for their
upliftment

(b) and (c¢) Do not arise.

Villages not Connected by Roads

7013, SHRI K, MALLANNA : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :
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'

(aY whather Government have conducted
any survey to know the number of villages
in each Siate and Union Territory as on
January, 1984 which have not yet been
connecied by roads ;

(b) if so, the details thereof ; and

(¢) the national average of length of
roads per hundred sq, kilomstre and the
names of States below that average ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL ODEVELOPMENT
(SHRI HARINATHA MISRA): (a) to (c)
No survey has been conducted by the
Government of India to know the number of
villages not yet connected by roads in each
State and Union Territory as on January,
1984, However, a statement showing number
of villages not yet connzcted by all weather
roads as on 14.83 based on information
furnised by State Governments and Union
Territory Administrations and road lengths
per hundred sq. kilomeire area (State-wise),
based on information published in the *‘Basic
Road Statistic in India-1980-81"" is placed on
the Table of the House,

Statement

State|UT No. of villages not Road length in kms. **
connected by (w all per 100 Sq. km. of area
weather roads as as on 3lst March, 1981].
on 1.4.83@
(Provisional)
1 Andhra Pradesh 16539 4543
2. Assam 10216 76.02*
3. Bihar 46570 48.08
4. Gujarar 7698 29 64
5. Haryana 158 51.97
6. Himachal Pradesh 10161 35.35
7. Jammu & Kashmir 2697 522
8 Karnataka _ 19014 57.31
9 Kerala —_ 268.25
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1 2 3 4
10. Madhya Pradesh 55735 23,65
11, Maharashtra 24303 34.88
12, Manipur 1537 26.06
13, Meghalaya 2278 21.20
14, Nagaland 332 . 35.31
15. Orissa 53364 76.62
16. Punjab 170 91.18
17. Rajasthan 27568 18.69
18. Sikkim 224 14.54
19. Tamil Nadu 10801 95.25
20. Tripura 2978 74,74
21. Uttar Pradesh | 102505 . 51,23
22. West Bengal 20824 64.68
23. A&N Islands 145 7.97
24, Arunachal Pradesh 3448 15.70
25. Chandigarh — 113,16
26. Dadra & Nagar Haveli 20 44 40
27, Delhi — 937.17
.28, Goa, Daman & Diu 32 19798

29. Lakshadweep —_ —

30, Mizoram 624 5.35
31. Pondicherry 35 442.29
Total : 419976 National : 45,70

Average :

*¥ Source : Basic Road statistics of India—1980-81 brought out by the Transport
Research Division of the Ministry of Shipping & Transport in December, 1983.

@ Source : Annual Plan 1984-85 documents of States|UTs and Planning Commission,

¥ Date are based on projected . population.
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Threat to Agricultural Production

7014, SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
widespread fear of serious threat to agricul-
tural production due to disruption of
operations arising from disturbed conditions ;
and

(b) the steps Government propose to
prevent setback to national economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)

Government do not apprehend any serious
disruption in agricultural operations and set-
back to the national economy.

Construction of Stadia and Gymnasiums During
Last Four Years

7015, SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of SPORTS be
pleased to state :

(a) how many Stadia and Gymnasiums
have been built during the last four years ;

(b) the amount of money spent on the
construction of these Stadia ;

(c) how many matches and sport events
have taken place on the Stadia specially built
during Asiad ;

(d) the total amount recovered from
different parties in term of rent ; and

(e) whether the cost of maintenance has
been met through these events 9

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI ASHOK

GEHLOT) : (a) to (e) During the last four years,

six stadia were built in Delhi and certain
other existing stadia renovated in the context
of IX Asiad 1982. The Central Government
incurred an expenditure of Rs. 42,86,92,000/-
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for this purpose, After the IX Asian
Games, 72 matches and sports events inclu-
ding coaching camps have taken place at
these stadia, According to the information
available, the total amount recovered as rent
for the use of these stadia is Rs. 35,89 220/--
The cost of maintenance of these stadia has
been partially recovered from rent.

As regards the construction of stadia
and gymnasia in the States and Union
Territories, the Céntral Government has given
grants amounting to  approximately
Rs, 1,19,61,000 to them for the purpose during
the last four years.

Launching of Schemes to Provide Fuel Wood

7016, SHRI N.E. HORO : Will the

Minister of AGRICULTURE be pleased to
slate :

(a) whether it is a fact that certain State
Governmenis have proposed to launch
schemes in order to provide fuel wood ;

(b) if so, the names of the States where
rural fuel wood plantation programmes have
been decided to be launched ; and

(c) the amount allocated by the Central

Government for the purpose (o these States
including Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b) :
Government  have Central launched a
Centrally Sponsored Scheme of Social
Forestry including Rural Fuelwood Planta-
tions in order to provide fuelwood in fuel-
wood deficit districts selected from all the
States and 4 Union Territories ; viz ; Aruna-
chal Pradesh, Delhi, Goa, Daman and Diu
and Mizoram,

(c) Central grant released under the
scheme is :—
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(Rs. in lakhs)
1980-81 to 1983.84
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1. To all States/concerned

Union Territories 3171.88
(including Bihar)
2. To Bihar 225.35

Review of Achievements of Research Organisa-
tions

7017, SHRI BRAJAMOHAN MOH-
ANTY : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there has been any review
of the achievement of the research organisa-
tions functioning under his Ministry and if
so, whether the achievements made in diffe-
rent research centres are satisfactory;

(b) whether there is any proposal to
channalise the activities of the research
centres to make them more effective;

(c) whether it is a fact that quality of
research in some of the research centres is
below the international standard ; and

(d) whether there is any supervising
agency to review the working of the research
centres and to assess their quality and appli-
cation in the field ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (SHRI

YOGENDRA MAKWANA) (a) The
rescarch programmes in agriculture,
animal husbandry and fisheries are

carried out by the Research Institutes , Natio-
nal Research Centres and the All India
Coordinated Research Projects of the Indian
Council of Agricultural Research., The
research in forestry is carried out by the
Forest Research Institute of the Department
of Agriculture. There is a regular system of
review of the work being done in each
Institute/Project by their Management
Committees followed by a comprehensive
review by Quinquiennial Review Teams
(QRTs) set up for each Institute/Project.
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The achievement of these Institutes/Projects
and their centres has been satisfactory,

(b) The recommendations of the QRTs
are processed and examined at the Headquar-
ters and a definite programme of follow-up
action is laid down to channelise the activi-
ties of these Institutes|Centres and to re-
orient their programmes to meet the emerg-
ing peeds,

(¢) No, Sir.

(d) The working of the Institutes and
Centres of the Indian Council of Agricultural
Research is supervised at the ICAR’s head-
quarters by the Director General supported
by the Deputy Directors General and the
Assistant Directors General in their concerned
technical disciplines. The activities of the
Forest Research Institute are supervised in
the Department of Agriculture by the Secre-
tary (Agriculture) assisted by the Inspector
General of Forests, '

Price of Vanaspati

7018. SHRIMATI MADHURI SINGH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the price of vapaspatiis
showing an upward trend_ its controlled price
and the price at which the commodity is
available in the market in important cities
and towns in the country;

(b) the details of voluntary price control
agreement, its observance and its pit falls;
and

(c) the steps, if any, under consideration
of Government to enforce discipline in price
and make the material available easily ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD) : (a)
to (¢) There is no statutory control on the

price of vanaspati. There is onlya voluntary

price agreement, according to which the price
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of 16:5 Kg. tin is fixed at Rs. 217|- (ex-
factory). The price of vanaspati varies from
place to place depending, inter-alia, upon the
local taxes, ‘

The industry has by and large been
sticking to the voluntary price agreement,
Recently, however, there have been reports
about some increase in the price of vanaspati
which is ascribed to a rise in input costs,

The representatives of the two associa-
tions of vanaspati manufacturers were called
by the Government and asked to maintain
voluntary price agreement in vogue since
17th February, 1982, The State Governments,
Union Territory Administrations have also
been requested to oversee the compliance of
the voluntary price agreement.

’ _
Setting up of a Cell to Monitor Movement
of Imported Edible Oil

7019, SHRI BV, DESAI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Government have decided
to set up a special cell to monitor movement
of imported edible oil supplied to States :

(b) if so, whether daily monitoring has
already been initiated to ensure that disloca-
tion in supplies do not occur ;

(c) whether need for a close watch on
movement of imported edible oil has been
felt because of recent disruption in supplies
to some major cities ;

(d) if so, whether the proposed'cell will
keep a close touch with all concerned autho-
rities to ensure that such disruptions do not
take place in future;

(e) if so, the other functions
Cell,

of this

(f) the total allocations for the last two
months provided to in smaller consumer
packs ; and
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(g)* to what extent monitoring of the
cell has helped in proper distribution of

imported edible oils to States.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) to (¢) Yes, Sir, In order to ensure the
smooth supply of edible oils to States|U.Ts.
it was felt necessary to set up a special cell
to monitor the movement of imported edible
oils, The Cell has already become operational
and its functions, inter-alia, include keeping
a close liaison between State Trading Cor-
poration Ganesh Flour Mills, Amritsar oil
Works, Railways, Ministry of Shipping &

Transpoit, State Government and Union
Territory  Administrations etc. to ensure
regular supplies of imported edible oils to
States|U,Ts.

(fy The total allocation of imported
edible oils to wvarious State Governments
under small pack scheme for the last two
months has been as under:—

March, 1984—20,500 MTs
‘April, 1984—20.900 MTs

(g) It is as yet too early to state the
exact extent to which the cell has contributed
to proper distribution of imported edible
oiis. However, the cell has been able to
bring about some improvement in the move-
ment of edible oils by rail and road.

fimq & s ogs @ gifa

*7020. #Y TAWE Y : qar fewd
WA A AT T FAT FA fa

(F) FTIFTT T Zifq & TR
# #1€ geatwe faar awr ¥ wfaad
Fla g ¥ § f=a & s g, «mF,
TAT AT A7 FHAT H1 qFaAa:  FHasy
afr g T g T afz gf @ awaE
ST Fa1 g S afs /Y, @ wmF @@
FIT § ;
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(=) Far awwre &1 fa=wi qw o
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Beneficiaries of Chartering Policy. Who have
not Purchased Fishing Trawlers

7021, SHRI DAULAT  SINGHIJI
"JADEJA : Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) reasons being advanced by benefici-
aries of chartering policy who have not
ordered and purchased the requisite trawlers,
as they are obliged to ;

(b) whether Government finds any‘
merit in the reasons being advanced by such
companies ; and

(c) if so, the details of special merit
recognised in the submissions of companies
who are delaying their requisite purchase of
fishing trawlers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUKE (SHRI
YOGENDRA MAKWANA, : (2) Obhga-
tory purchase of vessels has become due
from four chartering companies so far. One
Company was allowed to import second
hand vescel This Company informed that
they could not bring the vessel as it
was burnt down. The Company’s request
for[substituting this vessel by, another iden-
tical vessel has also been approved.

~

Letters of Intent were issued to other
two companies with certain stipulations. One
company has withdrawn 1ts proposal for
import of vesscls and has submitted fresh
proposal for import and indigenous construc-
tion. The other company has represented
for permission to import two vessels against
the allotment of one in the letter of Intent,

The fourth .company had submitted two
proposals. One proposal was' rejacted as the
age of the vessels did not conform to the
guidelines of the Government, Their second
proposal was withdrawn_  Subsequently, they
submitted a fresh proposal for import of
vessels and indigenous construction of another

two vessels. Final approval of the Govern-
ment is awaited,

(b) and (c) Each case of delay or
failure of the charterer to make obligatory
purchase is examined on merit and necessary
action like invocation of bank guarantee and

- suspension/cancellation of permit is made.
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Allocation for Rural Roads Under the NREP
and RLEGP for Haryana During the Sixth
Five Year Plan

7022. SHRI' SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
RURAL DEVELOPMENT be pleased to
state :

(a) the allocation for rural roads under
the NREP and RLEGP for Haryana during
the Sixth Five Year Plan; and

(b) details of roads which have beecn
completed, under construction and to be
taken up in the i1emaining period of Sixth
Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b) No separate funds are earmarked for
rural roads under National Rural Employ-
ment Programme and Rural Landless Employ-
ment Guarantez Propgramme and. therefore
no advance plan is prepared for this purpo-e
for execution during the Sixth Five Year
Plan As per the 1eports received from
Haryana so far. 2879 Kms. rural roads have
been improved constructed under NREP in
the State.

No road projects have been sanctioned
in Haryana under RLEGP for the year 1983-
84 and 1984-85 so far,

Functioning of L. & D. O.

7023. SHRI ZU! FIQUAR AL!I KHAN:
Wnll the Minister of WORKS AND HOUS-
NG be pleased to state :

(a) the namcs of the commercial Pre-
miscsland areas that are under the control
of Land and Development Office :

(b) what specific functions Land and
Development Office discharged exclusively
and the arcas to which they relate; and

(¢) what are the jobs connected with
Land and Development Office buildings|lands
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for which Land and Development Office is
required to seek approval of NDMC, DMC
and DDA?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENATRY AFFAIRS (SHRI MALLI-
KARJUN): (a) The information regarding
the areas of commercial leases is given in the
attached statement

(b) The specific and exclusive functions
of L&DO are mainly to administer the leases
in respect of Nazul lands, Rehabilitation

Markets, and Rehabilitation Colonies under
control of Ministry of Works and Housing
and allotments of land either by public auc-
tion or by private negotiations, permanently
or temporarily and enforcement of lease
conditions.

(c) Land and Development Office does
not seek approval of NDMC, DMC or DDA
in connection with any job connected with it.

Statement

—

Masjid Road Market (Jangpura)

74 Partap Market (Jangpura)

3. Jangpura Extension Mkt,

4 Old Market (Tilak Nagar)

3 New market (Tilak Nagar)

6. Gokhle Market

7. Khanna Market

8 Khurshid M arket

9. Nizamuddin Last & West Market
10. Aliganj Market
11, Andha Mugal Market
12 Baird Road Market
13. Ghaffar Market
14, Indra Makret
15. Rani Jhapsi Market
16. Old Rajinder Nagar Market
17, Old & New Ramesh Nagar Market
18. Ansari Market
19, Azad Market
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20.
21.
22.
23,
24.
25,
26.
27,
28,
29.
30.
3k

33,
34,
35.
36.
37

38,
39.
40,

41.
42,

43,

45.
46.
47,
48,
49.
50.
51,
52,
53.
54.
55.
56.
57,
58,
59.

60,
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Bhagat Singh Market
Central (LLPN) Market
Krishna(LPN) Market
National Park (LPN) Market
Pushpa (LPN) Market

I ehna Singh Market .
Timarpur Market

New Rajender Market
Defence Colony Market
Krishna Mkt. Kalkaji
Roshan Ara Road Market
Khan Market

Desh Bandhu Gupta Road Market
Mirdard Road Market

0Old Rohtak Market

West Patel Nagar Market
Sarojini Nagar Market

New Central Market {Shankar Mar-
ket -

Kamla Market
Pleasure Garden Market

Chittaranjan Park Market No. 1 & 2
New Delhi

Diplomatic Enclave
Jorbagh

Sunder Nagar ’
Bengali Market
Sadiq Nagar
Panchkuian Road
Paharganj Lane
Doctor’s Lane
Gole Market
Baird Road

Lady Harding Road
Diesh Building
Bank of Baroda
Parliament Street
Barakhamba Road
Curzon Road
Janpath
Copnpaught Place
Connaught Circus
Khyber Pass Mkt.
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61. Rajinder Mkt,

62, Petrol pumps and Hotels Constructed
on the land under the Administrative
control of this Office.

Upliftment of Flower Growers

7024. SHRI SATYAGOPAL MISRA :
Will the Minister of AGRICULTURE be
pleased to state :

(2) the steps Government have taken
or propose to take for the uplift of flower
growers of our country; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Most of the State Government are multi-
plying seeds and seedlings of flowers for dis-
tribution to growers. However the special
Scheme for the growers of flowers are opera-
ted in very few States Such as Tamil Nadu,
Manipur and Union Territory 6f Delhi.
The details of these schemes are given as
under :

Tamil Nadu

A scheme was launched for the deve-
lopment of commercial flowers to uplift the
economy of flower growers. An assistance of
Rs 1000|- per acre is granted as an incen-
tive for flower growing and 50 demonstra-
tions are laid each in 040 ha. and Subsidy
(@ Rs. 500/-per plot is provided.

Manipur

A special scheme for development of
floricultureis in operation under which flower
seeds and seedlings are distributed to farmers.

Delhi

Dethi Administration has sanctioned a
scheme for internal market and for export
purposes for Sixth. Plan, The objectives of
the scheme are (i) to provide technical know-
how to the farmers to increase production
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of quality flowers, qualily ornamental
plantsibulb and sceds ctc. so that they can
improve their incomes, and (ii) to provide
storage facilities at a reasonable charges.

Fixation of price of Agricultural Produces
oa the Basis of Cousumer Price Index

7025, SHRI SURAJ BHAN :
SiHR1 ATAL BIHARI
VAJPAYEE :

Will the Minister of AGRICULTURE
be pleased to state ; ‘

(2) whether his attention has been
Jrawn to press reports regarding the demand
that prices of agricultural produces should
b= fixed on the basis of the consumer price
index, il so, Government's reaction thercto;

(b) whether Government would consi-
der this as an experiment, in relaiion to
certain selected produces like wheat or rice;
and

(.) if not, the, reasons thereof?

TitIE MIMISTER OF STATE IN THE
MINISTRY' OF AGR!CULTURE (SHRI
YOGZNDRA MAKWANA) :(a)to 'c)
There have been demands [rom tim: to time
that prices of agricultural produce be fixed
on the basis of the consumezr piice index
The G wernment have already given due
cons:d:-ation 1o this aspect, In March, 1930,

the terms of reference of the Agricultural
" Prices Commission (APC) were amended.
Ac:ording to thase revised terms of refer-
enze, the APC while formulating its recom-
m ndatwens on  price policy, keeps under
revicw changes in the terms of trade bet-
ween azricultural and non-agricultural sectors
wiich include not only the price paid by the
farmer for purchasing inputs but also the
changes in prices paid by them for commo-
dities purchased for consumption, Fixing of
support prices of agricultural commodities
on the basis of consumer price index of
wage earners n which changes in prices of
agricultural inputs are not reflected, would
not Le fair to the furmers, The methodology
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already adopted is designed to ensure remu-
perative prices to the farmers,

Allocation under DDP in Ladakh Region

7026, SHR1 P. NAMGYAL : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(1) year-wise allocation and expendi-
ture incurred on the Desert Development
Programme in Ladakh region since the incep-
tion of this scheme;

(b) year-wise States’ share of contri-
bution to the above amount;

(c) physical target achieved; and

(d) shortfall, if any, and the reasons
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) and
(b) A statement is enclosed,

*(¢)and (d) The main components of
the programme are development of irrigation,
animal husbandry afforestation, soil and
waler coaservation and horticulture, Though
the programme had been started towards
the end of 1977-78, actual implementation
started only from 1979-80 As 1eported by
the state government 10 wool extension
centres have bzen set up so far; irrigation
potential lias bern created for 42 he:tares;
4 water harvesting structures have been
constructzd; 45 hectares have been treated
under soil conservation measures and work
in- 87 hectares is in progress. Road-side
plantation hes been taken up in 3 4 hectares.
Factors like short working season, inaccessi-
bility of the area and problems in the utilisa-
tion of the water of streams and glaciers in
this region appear to have stood in the way
of better performance, Besides, the approach
to and technology for cold desert area
development programmes are still at an
experimental stage.



113 Written Answers

CHAITRA 20, 1906 (SAKA)

Written Answers 114

Statement

Year-wise allocation, expenditure and release of funds under the Desert Development
Programme in the Ladakh region of Jammu & Kashmir

(Rs. in lakhs)

D R — — —

Year Total allocation* Central assistance State’s contribution Expenditure
released as matching
share
1977-78 56.62 56 .62 — —_
1978-79 15000 — — —
1979-80 90.00 22.50 22.50 41.45
1980-81 11832 47.36 47.36 80.33
1981-82 118.32 24 27 24.27 103.81
1982-83 120.00 53.436 53.436 100.54
1983-84 100.00 43.25 43.25 69.01
(Dec., 83)
753.26 247 436 190 816 395.14
*Relates to Central and State share according to the prescribed norms.
ICAR Publications monographs, technical books, technical

7027. SHRI MOOL CHAND DAGA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the various publ 1tions being
published by ICAR in its Publication Divi-
sion;

(b) the total expenditure in publishing
these publications and the total income by
sale of ICAR publications; and’

(¢) the achievements of ICAR in its
extension work through these publications?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The ICAR
brings out a variety of publications such as

bulletins, handbooks, manuals and books on
topical subjects in addition to research and
popular journals in English and Hindi, In
1982-83, 24 publications were brought out in
English and Hindi,

(b) The total expenditure on publica-
tions during 1982-83 was Rs, 11 95,200
including that on free publications, The
total revenue was Rs, 12,00,752]- (Rs.
9,90,137|- from the sales of publications and
Rs. 2/10,615/- from advertisements) during
the same period.

(c) The ICAR has been bringing out publi~
cations for different classes of people such as
scientists, research workers, students  exten-
sion workers and progressive farmers, The
extension agencies at the Central and State
levels have been making very good use of the
Council’s literature, The ICAR publications
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bave played a major role in the transfer of Statement-I

new agricultural technology responsible for
increase in agricultural production in the
country, Th Council's publications such as
Indian Farming and Xheti are supplied to
all the Development Blocks through the
Directorate of Extension and serve as
source material for extension workers, In
1983, during the rabi campaign, the Council

Statewise tentatiype outlay provided under
State Plan for Soil and Water Conserva-
tion Programmes during 1984-85

(Rs. in crores)

- —— e e e — —

brought out a new series of bulletins entitled Sl. State|UT Tentative
‘““Technologies for better crops” both in No. Outlay
English and Hindi for the use of extension 1984-85
workers and farmers, -
1. Andhra Pradesh 0.80
Budget Provision by States to Check Soil 2. Assam 2.58
Erosion 3. Bihar 3.55
4. Gujurat 6.23
7028. SHRI HARIHAR SOREN: 5. Haryana 3.19
Will the Minister of AGRICULTURE be 6. Himachal Pradesh 215
pleased to state :
7. Jammu & Kashmir 1.28
8. Karnataka 410
(a) whether some States have kept 9. Kerala 2.00
budget provision .under. thc. Statz  Plan 10. Madhya Pradesh 11 05
schemes to deal with soil erosion problems
in those States; 11. Maharashtra 19.80
12. Manipur 1.15
(b) if so, the names of those States 13.  Meghalaya 2.30
and the amount of assistance provided by 14, Nagaland 1.25
them under the State Plan in 1984-85; 15. Orissa 1,50
16. Punjab 5.10
(c) the amount of Central assistance 17. Rajasthan 0.63
allocated to States for execution of different s
. : : 18, Sikkim 1.50
soil conservation measures in those States; and
19. Tamil Nadu 4.66
. 20. Tripura 146
(d) the details thereof?
21. Uttar Pradesh 11.14
22. West Bengal 263
THE MINISTER OF STATE IN THE L
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and Total of States-] jo'?i_
(b) The Statewise tentative outlay provided B
under State Plan for soil and water conserva- ‘
tion programmes during 1984-85 is given in Union Territories
statement-I.,
1. Andaman & Nicobar
Islands 0.46
() and (d) Central assistance for _
execution of different soil and water conser- 2. Aruna(?hal Pradesh 2.90 »
vation schemes during 1984-85 is given 3. Chandigarh 003
in Statement-II. 4. Dadra & Nagar Haveli 0.25
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Delhi
Goa, Daman & Diu
Lakshadweep

Mizoram

CHAITRA 20, 1906 (SAKA4)

0.03 9.

0.18

2.00
Statement-IT

Pondicherry

Total for Union Territories-II

Grand Total (I+II)

Written Answers

Central Assistance for Execution of Different Soil and Water Conservation Schemes during

Sli. No,
1.
Organisation
2 Control of Shifting Cultivation
3
River Valley Projects
4,
Gangetic Basin
&
ous Areas
6. ‘
the Himalayas
7.
Plantations
8. Drought-Prone Area Programme
9. Desert Development Programme
10.

1984-85

(Rs. in Crores)

Name of the Scheme

Outlay

Strengthening/Creation of State Soil Survey

Soil Conservation in the Catchments of

Integrated Watershed Management in the
Catchments of Flood-Prone Rivers of the

Development and Stabilisation of Ravin-

Soil, Water and Trec Conservation in

Social Forestry including Rural Fuelwood

Propagation of Water Conservation|Harvest-
ing Technology for Dry Farming Areas.

Total

0,14

0.20

19,90

12,00

0.10

1080

19.00

76.65 |

2083

3.20

Includes States

share also
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Production of Pulses and Vegetable Oilseeds
in Orissa

7029, SHRI CHINTAMANI PANI-
GRAHI : SHRI RASABEHARI
BEHERA

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether special efforts have been
made to increase production of pulses and
vegetable oilseeds in Orissa ;

(b) if so, the total areas in Orissa
that have been brought under pulses and
vegetable oilseeds in the Sixth Plan period ;

(c) total production of pulses and
vegetable oilseeds in tonnes produced in
Orissa during the above plan period (year-
wise) ; and

(d) the details of the target set for the
Sixth Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes, Sir,

(b) and (c) Area and production of
pulses and vegetable oilseeds in Orissa during

the first three years of the Sixth Plan period
is as follows :—

A—Area in lakh hectares

P—Production in lakh tonnes

1980-81 1981-82 1982-83
Pulses A 17.26 17.67 16 43
P 8 86 9.44 9.22
Oilseeds A 7.37 8.60 7.75
P 4,85 5.97 6.15

APRIL 9, 1984

Pulses (as per Work-
ing Group Annual
Plan Discussions for
for 1984-85)

Written Answers

(Jakh tonnes)
Qilseeds (as per
Sixth Five Year
Plan Document)
for 1984-85

—— i — e — ———
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(d) The target for pulses and oilseeds

in Orissa during the Sixth Plan are given
below :—

Target for Soyabean Production in Orissa
for 1984-85

7030. SHRI RASABEHARI BEHERA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the target set for soyabean pro-
duction in QOrissa for 1984 85 ;

(b) the quantum of seeds to be suppli-
ed to the farmers by Government to achieve
the target ;

(c) whether soyabean cultivation is
profitable for cuvltivators of Orissa in
comparison with neighbouring States ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Sixth Five Year Plan Document has indicated
only the targets of total oilseeds production
for 1984-85 and no separate targets for soya-

bean have been indicated for different
States,

(b) During the recent Kharif Seed
Conference held in February, 1984, the State
Government have indicated no demand for
soyabean seed.

(¢) Soyabean development programmes
have been implemented in potential States
under the Centrally Sponsored Schemes for
Soyabean Development during the vyedr
1983-84 ; and during 1984-85, a National
Oilseeds Development Project is proposed to
be implemented in the potential States.
Orissa has not been included in any of the
programmes,

(d) Does not arise.
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Implementation of Rural Development Schemes
in Mayurbhanj Dis trict of Orissa

7031. SHRI MANMOHAN TUDU :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the name of the rural development
schemes under implementation in Mayurbhanj
district, Orissa for the removal of rural
povertly ;

(b) the steps taken under those rural
development schemes in that district during
the Sixth Plan so far to remove poverty in the
rural areas ; and

(c) the details thereof ?

THE MINISTER OF THE MINISTRY
OF RURAL DEVEIOPMENT (SHRI
HARINATHA MISRA) : (a) The major rural
development schemes of the Ministry under
implementation in Mayurbhanj district of
Orissa are Integrated Rural Development
Programme, National Rural Employment
Programme and Rural Landless Employment
Guarantee Programme.

(b) and (c) Under the Integrated
Rural Development Programme 36,982
families were assisted from 14,1981 to
December, 1983. For the same period an
expenditure of Rs. 351.74 lakhs was incurred
and credit to the tune of Rs. 37702 lakhs
disbursed. District-wise  information for
1980-81 has not been compiled. As far as
the National Rural Employment Programme
is concerned no district-wise information is
compiled at the Government of India level.
For Orissa as a whole upto January, 1954,
780.52 lakh mandayvs have been generated
during the Sixth Five Year Plan. Some
roads and minor irrigation works have been
approved under the RLEGP.

Implementation of T.R.D P. and N.RE.P,
in Madhya Pradesh

7032, KUMARI PUSHPA DEVI
SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

CHAITRA 20, 1906 (SAKA)
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(a) the efforts made for strengthening
and expansion of coverage of Integrated
Rural Development Programme and Natjonal
Rural Employment Programme in Madhya
Pradesh in the Sixth Plan period (year-
wise) : ' .

(b) the target set for the implementa-
tion of IRDP and NREP in Madhya Pradesh
in the Sixth Plan, (District-wise) ;

(c) the achievement made so far ; and

(d) the steps proposed to be taken to
achieve the target ?

THE MINISTER OF STATE OF
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) (a) The
Integrated Rural Development Programme
and National Rural Employment Programme
are being implemeanted in all the districts of
Madhya Pradesh.

(b) and (¢) A statement-I showing
the position of district-wise targets and
achievements under IRDP for 1981-82,
1982-83 and 1983-84 (upto September, 1983)
is enclosed. For 1980-81 the information is
given for the State as a whole as the district
wise details are not available.

As regard NREP, the district-wise details
are not maintained at Government of India
level. However, position of target and
achievements during 1980-81, 1981-82, 1982-83
and 1983-84 under NREP in Madhya Pradesh
are shown in statement 11,

(d) It may be observed from the
annexures that both under IRDP and NREP
the overall progress is satisfactory. However,
the progress of these programmes is con-
stantly reviewed through discussions, visit
by Ministry’s officers etc, "and the State

“Government urged to accelerate the pace and

quality of implementation
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MADHYA PRADESH

Si.

No.

—
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Name of the
District

Bastar
Bhopal
Betul
Raisen
Rajgarh
Sehore
Vidisha
Bilaspur
Raigarh
Surguja
Bhind
Mosena
Datia
Gwalior
Guna
Shivpuri
Hoshangabad
Dhar
Jhabua
Indore
Khandwa
Khargona
Balaghat
Chhindwara
Jabalpur
Mandla

No. of
blocks

e e e e e e S — g e | e et e e e e i e i —

25
17
24

10

10
13
12

16
10
11
13-

16
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Annual
target

600 bene-
ficiaries per
block

4200
15000
10200
14400

3600

1200
3000
5400
4800

7800
7200
2400
5400
9600
6000
6600
7800
9600

1981-82

26067
2387
1928
3374
1552
3263
3830
21454
7098
13815
5256
4342
1235
1543
5148
1479
4756
3925
5511
1297
3484
5720
3141
4080
5329
5840

124

Physical Achievement

1982-83

14233
2127
6339
4197
3900
3341
3236
23845
12722
18081
2431
6084
1560
3446
6330
6078
8700
7813
5653
2355
4587
9651
6271
8051
8005
7026

1983-84
(upto Sept.
1983)

4340
781
2268
865
1358
1139
2380
4364
2274
1294
1810
1728
348
741
584
243
1498
883
1683
1375
1250
2003
802
566
1274
1237
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- 1 2 3 4 5 6 7
27. Narsingpur 6 3600 2685 3766 1453
28, Seoni 8 4800 2443 5422 1019
29. Durg 12 7200 13486 17589 2502
30. Raipur 24 14400 21425 2177 3302
31. Rajnandgaon 12 7200 6017 9587 1195
32. Rewa 9 5400 3703 6563 1525
33. Satna 8 4800 3118 4873 741
34, Shahdol 12 7200 1841 5482 327
35. Sidhi 8 4800 2254 4995 649
36, Chhatarpur 8 4800 3096 4059 1852
37. Damoh 7 4200 4849 5329 1416
38. Panna 5 3000 3260 3259 654
39, Sagar 11 6600 15942 8789 2150
40, Tikamgarh 6 3600 3606 3659 2037
41. Dewas 6 3600 1815 3626 1123
42, Mandsaur 8 4800 5740 5087 2575
43, Ratlam 6 3600 2580 4049 1000
44, Shahjapur 8 4800 2300 5236 1179
45. Ujjain 6 3600 4927 3799 1292
459 275400 231861 313;;(-)—-— -—6_';)—7_9-_——
Note : District-wise details are not available for the year 1980-81, 2.34 lakhs beneficiaries were

assisted under IRDP in Madhya Pradesh as a whole against the target of 2.75 lakhs.

Statement-IT

Target and achievement of employment generation under NREP during Sixth Five year plan

(Lakh mandays)

year Target
1980-81 —_—
1981-82 316.80
1982-83 262.97
1983-84 252,00

Achievement

661.31
365.43
279-93

190,10
{upto Feb. 1984)



Popularisation of Hand-Run Pumping Set

7033. SHRI BHOGENDRA JHA :

Will the Minister of IRRIGATION be pleased
to state :

(a) whether hand -run pumping set
pumping out water f{or irrigation purposes
from 4" boring pipes, rivers and tanks
without the use of electricity or diesel set was
inaugurated on 14 November, 1983 by a
Member of Parliament at block Headquarters
of Bahadurpur in Darbhanga district ; and

(b) if so, the steps taken to subsidise
and popularise this hand-run pumping set as
a power saving eflective irrigation device ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) Under the
Constitution ‘Water' 1is a state subject,
Installation of pumpsets is taken up by the
State Governments and also by private
farmers under minor irrigation programme.

According to the report of the State
Goveroment the demonstration of pumpset
was conducted in Bahadurpur block and
also in Manigacchi block of Darbhanga
d strict and it was found to be useful. One
number of pumpset has been kept for
demonstration in Headquarters of every block
of Darbhanga district in order to popularise
it amongst farmers, Its efficiency is still under
observation.

In respect of hand operated irrigation
punmpsets, subsidy is made available under
the Centrally Sponsored Scheme of this
Ministry to small and marginal farmers at
the rate of 509, and to other farmers at 20%;.

Unauthorised Construction in Village
Dashghara, Delhi

7034, SWAMI INDERVESH : Wil
the Minister of WORKS AND HOUSING
be pleased to State :

(a) whether unauthorised construction
out of Lal-dora is continuing on large scale
in village Dashghara, New Delhi-12 unabated
with the connivance of officials;
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(b) whether these cases have been refer-
red to CBl for investigation: if not the
reasons therefor; and

(¢) if so, the derails of the cases and
action taken against those who have constru-
cted houses on Government land and the
offenders and erring officials?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) The DDA his reported that
some unauthorised constructions have come
up on Govt, land adjoining the old Abadi
of village Dashghara. The DDA has however
denied that these encroachments have come
up with the connivance of officials,

(b) and (¢) The DDA has stated that
these cases have not been referred to CBI but
13 complaints have been lodged under Section
447 IPC in sept Oct, 1983 against the encioa-
chers  as per list enclosed, with the local
police for necessary action according to law.
The DDA has also reported that there are
few more encroachments which came to
notice after registration of cases under section
4471 P C. orders for clearance of all these
unauthorised constructions have been passed
and these wiil be removed by the DDA in
due course of time,

Statement

List of Persons against whom complaints
under the section 447 I.P.C. have been lodged
with the local police station in respect of
unauthorisd construction on Govt. land adjo-
ining to old abadi of village Deshghara,

S. Name Date

1, Om Parkash 19-10-83
s;0 Hardev Singh
Mngal sjo Nagadar 19-10-83
. Sh, Aamar Singh 19.10 83

sjo Jat Ram
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4. Sh. Mapgal s|o Shivtan 19-106-83
5. Sh. Bed 1-9-83
6. Sh, Daya Nand 1-9-83
7. Sh. Durga Prasad sjo 1-9-83
Sh. Bhulan
8. Sh, Lakshmi Chand sio . 1-9-83
Kirpa Ram
9 Sh. R, P, Bhatia 1-9-83
10. Sh. Dharam Singh s|o 1-9-83
Nanak Chand
11.  Sh. Ram Dass s/o 1-9-83
Dilsukh
12. Sh, Suresh Kumar slo 1-9-83
Charan Singh
13.  Sh, Dalip Singh sjo 1.9.83
Indraj
Suppiy of substitutes of the items to Mini
Branches of spuer Bazar
7035, SHRI HARISH KUMAR

GANGWAR : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to refer
to the reply given to Unstarred Question No.
2375 on 12 March, 1984 regarding supply of
substitutes of the items of mini branches of
super Bazar and state;

(a) the details of the consumer items
which have their substitutes which were out
of stock during the last three months in
which case the substitutes were supplied to
the mini branches by the dist/hution centres
especially Connaught Circus; and

(b) what measures are taken to boost
the sales of the consumer items made in the
small scale sectors and to protect them from
the competition with the items made 1in the
large sectors ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD):
(a) The Super Bazar markets products of
different manufacturers with different brand
pames.When an item of a particular brand
goes out of stock for want of supplies from
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the manufacturers, a similar, item of another
brand already available in stock is supplied -
to the branches to ensure that consumer gets
the item_even it being of a different brand.
In this way,availability of the consumer items .
is maintained for the consumers. Since most
of these items are generally in self-service
areas, it is for the consumers to decide the
preference. It is difficult for the Super Bazar
to identify and collect information for all the
items for the last three months unless a
specific item is indicated.

(b) The Super Bazar, as a matter of
policy prefers to market items produced in
the small scale sector, subject to the quality
being satisfactory and there being reasonably
adequate demand from the customers.

Field Travelling Allowance to D. D. A. Staff

7036, SHRI KAMALA MISHRA
MADHUKAR: Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) Government’s policy in regard to
the payment of Field Travelling Allowance to
the Engineering/Field Staff of DDA;

(b) the amount of FTA paid since 1980
and the break-up thereof;

(c) whether it is a fact that the Enginee-
ring staff as well as P _As. and Stenographers
are allowed FTA and the Drawing Staff
working in Engineering wing are deprived of
this allowance;

(d) whether any representation has come
to the notice of Government from the Draw-
ing Siaff unions, in this context; and

(e) action taken by Government to

remove prevailing discrimination towards
Staff?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) The DDA have reported that
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Conveyance Allowance/Travelling Allowance
is given to their Engineering as well as other
field staff who are required to travel extensi-
vely in the discharge of their official duties.

(b) The payment on account of Conve.-
yance Allowance|Travelling Allowance are
not booked separately in the accounts and
as such it is not possible for them to furnish
the details or the breakup of amounts of
Conveyance Allowance/Travelling Allowance
Paid since 1980,

(c) DDA is paying Conveyance Allowa-
nce|Travelling Allowance to all those «whose
duties involve extensive touring|outside

visites.

(d) According to DDA there is no
union designated as the drawing staff union.
However  representations as and when recei-
ved by them from the staff engaged on plann-
ing & architectural work are considered on
merits.

(¢) The DDA have denied any discri-
mination in the matter of payment of Con-
veyance Allowance/Travelling Allowance.

Removal from Service of Booth Vendors and
Salesmen Drivers of Milk Tankers by Mother
Dairy

7037- SHRI T.S, NEGI : Will the
Minister of AGRICULTURE be pleased to
State :

(a) whether Government’s attention
has been drawn that Mother Dairy since its
inception has dismissed/removed from service
a large number of its Booth Vendors and
Salesmen Drivers of milk tankers for adul-
teration of milk and if so, details thereof

(b) the extentand nature of adultera-
tion for which these staff and vendors were
dismissed|removed from service ;
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(c) whether any legal action was taken
by the MCD in the matter against Mother
Dairy management for salc of adulterated
milk and if so, details thereof ; and

(d) whether MCD have at any time
drawn and tested samples of raw fresh milk

received by Mother Dairy from Anand etc,
during the last five years and if so, full
details of samples tested and the result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a)

Mother Dairy bas reported that
since its inception it has terminated about 204
agreements entered into with the concession-
aries due to variation in quality of milk.
Services of no Driver- Cum-Salesman has been
terminated for adulteration of milk.

(b) Total samples drawn by the Mother
Dairy during December, 1974 to December,
1983 were about 1.24 lakh. Accordingly, the
percentage of agreements terminated to total
samples work out to about 0 29 The nature
of adulteration was found to be water addi-
tion.

(c) and (d) The samples of milk drawn
by Department of P F A Delhi Administra-
tion from Mother Dairy during the years
1979 to 1983 were found conforming to the
standards and as such the question of taking
any action against the Mother Dairy did not
arise.

Financial Assistance to Industries in Gujarat
Affected by Natural Calamities

7038, SHR] CHHITTUBHAI GAMIT :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Gujarat Government have
approached the Central Government for
financial assistance regarding area which had
been affected in several districts due to fioods
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and cyclones and other natural calamities
last year ;

(b) if so, the details regarding the
estimated loss suffered alongwith the names
of the districts ; and

(c) the detajls regarding the concrete
steps taken to rehabilitate various industries
and the amount so far given to each industry
for the same ? ’

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA :(a) Yes Sir,

(b) As per Memorandum on flood fur-
nished by the Government of Gujarat total
estimated loss to Public and Private Proper-
ties including crops etc. was Rs. 28197 50
lakhs in the districts of Jumagadh, Amreli,
Rajkot, Jamnagar and Bhavnagar,

(c) A ceiling of Central assistance of
Rs.39 22 crores was sanctioned to the State
Government for relief and Rehabilitation of
the persons and repair and reconstruction of
properties damaged by floods during 1983-84.

The Government of Gujarat took the
following measures to Rehabilitate the
affected industries ;

(i) Term loans and working capital
loans were extended to affected
units through Gujarat Financial
Corporation under I.D.BI,
refinance scheme ;

(ii) Payment of working capital loan
and interest thereon, guaranteed
by the State Government to the
extent of fifty per cent of irrecover-
able amount ;

(iii) Benefit of bankable scheme was
extended to tiny cottage sector.
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(iv) State Government dues|taxes were
deferred for one year,

(v) Loans of Rs.11580 lakhs were
sanctioned to 1460 units,

Industry-wise information is being colle-
cted and shall be laid on the table of the
House after its receipt from the State
Governmeant.
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Medium Irrigation Projects Relating to
Dungarpur and Kushalgarh Pending Clearance

7040, SHR] BHEEKHABHAI: Will
the Minister of IRRJGATION be pleased to
state :

(a) whether it is a fact that certain
medium irrigation projects relating to Dun-
garpur and Kushalgarh sub division are
awaiting clearance by Central Water Board ,

(b) if so, since how long ;

(¢) the reasons for inordinate delay :
and

(d) the time by which these will be
cleared off ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA): (a) No medium
irrigation project relating to Dungarpur and
Kushalgarh sub-divisions of Rajasthan is
pending with Central water Commission for
techno-economic clearance.

(b) to (d) Do not arise.

Monthly Quota of Rice and Wheat to States

7041, SHRI NAVIN RAVANI : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

(a) the quantum of rice and wheat
supplied to each State and Union Territory
to meet the demand, month-wisc ;

(b) whether it is a fact that certain
States have complained that the quantity
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supplicd is inadequate to meet the demand
and if so, the names of such States and the
details of actual demand made by them for
rice and wheat per month [ and

(c) what steps are being taken to meet
the demand of these States ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRT BHAGWAT JHA AZAD):
(a) to (c) A statement indicating
demand, allotment and offtake of rice and
wheat in respect of  various States/Union
Territories from January K 1984 to April, 1984
is laid on the Table of the House. (Placed in
library See No LT 8137/84).

Allotments of foodgrains to various
States/Union Territories from the Central
Pool are made on a month basis, taking
into account the overall availability of stocks
in the Central Pool relative Seeds of the
various States, market availability and other
related factors. These allocations are supple-
mental in nature.

Farm Technology for Tripple Output

7042 SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether efforts have been made by
Government in the field of farm technology
to ensure tripple output ; and

(b) if so, the amount being spent on
research in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) A target
of production of 153.6 million tonnes of
foodgrains has been fixed for the terminpal
year (1984-85) of the Sixth Five Year Plan,

the following steps are being taken to achieve
this target :—
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(ii)

(iii)

(iv)

™)

(vi)

(vii)

(viii)
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Expansion of area under irrigation.
A target of 13.74 million ha, of
additional irrigation potential was
fixed for the Sixth Five Year Plan.
According to the latest assessments,
the likely achievement would be of
the order at 11 .5 million ha ;

Expansion of area under high
yielding varieties of cereals, pulses

and oilseeds ;

Increased distribution of quality
seeds -

Greater emphasis on soil and
water conservation measures and
farming

improved dryland

practices ;

Intensification of Central Sector

Schemes of Establishment of
Community Nurseries of Rice and

distribution of seed minikits ;

Intensification of research incrop
production and protection techno-
logies ;

Adequate plant protection measures
over an expanded area ;

Transfer of new agricultural tech-
nologies through' re-organised

extension system ‘‘Training and
Visit™’,
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(ix) Training of farmers and extension
workers.

(b) The amount being spent on research
in tlus regard is as follows :

Year Rs. in
lakhs

1. 1980-81 8068.75
2. 1981-82 9107.30
3. 1982-83 11046.75

Irrigation Projects Connecting Various States
and Rivers

7043. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
IRRIGATION be pleased to state :

(a) on-going irrigation projects connec-
ting various states and various rivers ; and

(b) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (2) and (b) Presumably,
the Hon'ble Member is referring to the
Inter-State on-going projects of VI Five Year
Plan. The details of such projects are given
in the statement enclosed.
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Progress of on-going inter-State Projects

(Rs. crores|Th, ha)

Name of Project Latest Expendi- Ultimate Potential
estimated ture Potential created upto
cost upto 3/84 6/84 (Antici-
(Anti) pated)
2 3 4 5 6
Tungabhadra HLC St. 11
Andhra Pradesh 71.30 43 19 49.19 42 1
Karnataka 15.00 10,98 8091 68.27
(St. I & II)
Bansagar
Bihar 27.87 14,82 — 1 million acre
feet of water
for existing
Madhya Pradesh 367.35 51.03 248 8 Sone Barrage
Uttar Pradesh 65.00 16.50 1340 System
Mahi Bajajsagar
Gujarat 45 35 38.11 About 100 in the —_
existing Mahi
Kadana System
~Rajasthan (Unit 1 & 1I) 82.64 62.27 71.50 25.00
Beas Unit I & Extn.
Punjab 13,82 13.57 () About 2000 in the
Haryana 9.22 9,05 () existing Gang,
Rajasthan 4.06 401 0 Bhakra and 1400
Beas Unit II & Extn, () Rajasthan Canal
Punjab 62.08 58.48 () System
Haryana 41 38 39.05 O
Rajasthan 145 84 136,51 ()

New Okhla Barrage

Haryana

Rajasthan

8.00 1.00 ()
1.25 0.90 ()
0

o)

This is a replace-

ment of the old
barrage and hence
no direct benefit
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1 2 3 4 5 6
7. Rajghat

Madhya Pradesh 145.23 3028 97.2 —
Uttar Pradesh 115,00 42 56 142.0 -
8. Urmil
Madhya Pradesh 9.96 3.96 7.7 —_
Uttar Pradesh 10.00 5.08 4,77 —
9. Gurgaon Canal
Haryana 1683 14.84 81.0 60.0
Rajasthan 10.93 9 46 28,20 20.0
10. Chambal
Rajasthan 5238 49 18 242 216.0
Madhya Pradesh 86.64 85.61 273.2 2732
11. Gandak
Bihar 427 .61 345.47 1042.00 965.20
Uttar Pradesh 103.45 97 .45 30839 308.39
12, New Tajewala Barrage
Haryana 26.00 11.32 () Replacement of
Uttar Pradesh 15.00 — () an old barrage
and hence no
direct benefit.
13. Tillari
Maharashtra () 85.02 3.61 10.3 —
Goa 0 8.19 26.3
14. Sardar Saroyar
Gujarat 0 4357.00 178.84 1792.0 —
Madhya Pradesh 0O No irrigation benefits.
Rajasthan Project re- (100.0)
port awaited (Provisional)
15. Subarnarekha
Bihar 665,20 58.16 209 30 ——
Orissa 391 41 3.59 136.82 —
West Bengal 161.46 0.26 130,00 -—
16, Sutlej Yamuna Link
Haryana () 214.00 62.0 275 —
Punjab 0 134 75 —
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Water Supply Schemes for Kerala

7044. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
State :

(a) the details of the water supply
schemes of Kerala which have been given
clearance within the last four years :

(b) the details of water supply schemes
of Kerala still pending with the Central
Government for clearance ; and

(c) whether those schemes are being
given clearance and details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MOHAMMAD
USMAN ARIF) : (a) Since the inception of
the Centrally sponsored Accelerated Rural
Water Supply Programme in 1977-78. 289
schemes for 776 identified Problem Villages at
an estimated cost of Rs. 3833.704 lakhs have
been given technical approval by the Ministry
of Works and Housing in respect of Kerala
State.

(by No rural water supply scheme of
‘Kerala State is pending for clearance with
the Ministry of Works and Housing,

(¢) Does not arise,

Allotment of Cheap Houses to SCs/STs and
Weaker Sections of the Society

7046. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) Whether Government propose to
implement 20-Point Programme regarding
allotment of cheap house to SCs/STs and
other weaker sections of the society

(b) if so, the details of the such scheme
launched so far ; and
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(c) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) to (¢) Housing, being a
State subject, all the social housing schemes
are being implemented by the State Govern-
ments Union Territories. One such scheme
relates to the Houses for Economically Weaker
Sections of Society. This scheme forms part
of the Revised 20-Point Programme,

2. The scheme of houses for Econo-
mically Weaker Sections under the Revised
20-Point Programme envisages to provide
sites and services in the Urban area and the
beneficraries are to be given loans upto
Rs. 3,000/- re-payable over a period of 20-25
years at concessional rate of interest,

Restrictions by Punjab and Haryana on
Movement of Wheat

7047. SHRI DIGAMBAR SINGH :
SHRI S B, SIDNAL :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether some of the wheat surplus
States like Punjab and Haryana are imposing
an ‘inforinal’ ban on the movement of wheat
in their respective areas during the ensuing

Rabi marketing season, beginning this month;

(b) if so, whether this has got Centre’s
approval, when Centre does not conlemplate
to impose any zonal restrictions on the
movement of wheat this year also ; and

(c) its likely effect on the free move-
ment of wheat to the Eastern and Southern
States on private account ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD) : (a)
and (b) There are no zonal restrictions on
movement of wheat, Howeve:, before wheat
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is moved out of the State on trade account,
the traders have to comply with such direc-
tiops as are issued under the provisions of
the Foodgrains Dealers Licensing Orders,
etc, in the concerned States,

(¢) This system does not prevent the
movement of wheat to other States.

O.T.A. to Muster Roll Workers in C.P.W.D.

7048, SHRI K.B.S, MANI : Wil
the Ministet of WORKS AND HOUSING
be pleased to state :

(a) whether it is a fact that the Muster
Roll Workers employed in C.P.W.D, are
entitled to overtime Allowance ;

(b) if so, the details of rules and for-
mula of calculation of overtime Allowance
for payment to workers appointed in each
category : and

(c) what is the punishment prescribed
under the rules for those officials who deta-
in the workers without any prior approval
as well as without any payment of overtime
allowance?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) ; (a)
Yes,

(b) In accordance witi Rule 25 (1)
of the Minimum Wages (Cen :l) Rules, 1950
and Section 59 (1) of the Factories Act,
1948 a worker in employment for more than
9 hours on any day or for more than 48
hours in any week is entitled to double the
ordinary rate of wages as overtime allowance.

(c) Section 22 of the Minimum Wages
Act, 1948 and Section 92 of the Factories Act
1948 prescribe the penalty for contravention
of apny ef the provisions of the Acts or any
of the rules made there under. Previous
sanction of the Central Government is
necessary for prosecuting a Central Govern-
ment official for any for any offence he is
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allcged to have committed while acting or

purporting to act in the discharge of his
duties,

Representation From Farakka Barrage
Project Workers Union

7049. SHRI MANORANJAN BHAKTA :
Will the Minister of IRRIGATION be plea-
sed to state :

(a) whether it is a fact that the Farakka
Barrage Project Workers Union, affiliat~d to
INTUC, represented time and again about
the grievances of its workers ;

(b) if so, what action Government
contemplates to take in the matter ;

(c) whether government will consider
to supply free of cost electricity and water,

-grant of DCR pension to work-charged per-

manent staff ; and

(d) if so, when the orders will be
issued ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA): (a) to (d) Workers Union
affiliated to INTUC and also other Workers’
Unions/staff Associations have been reprzsent-
ing for continuation of project allowance, conc-
essional electricity to the employees and death
cum-retirement benefit to work-charged staff,
etc. Facilities such as Project Allowance
at the rate of 7} % of pay with certain
upper limits, free electricity upto 60 units
per month and conces.ional tariff thereafter
and water supply at concessional rates, free
medical assistance, Housing and educational
facilities etc. have bzen provided to the staff
of Farakka Barrage Project. The work-charged
staff who have been declared permanent and
who have exercised their option for switching
over to pensionary benefits are being granted.
pensionary and death-cum retirement gratui-
ties benefits.
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Proposals Regarding Employees of Chatham
Saw Miil

7050. SHRI MANORANJAN BHAKTA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether 1t is a fact that a numbecr
of proposals from the Chief Conservator of
Forests, Andaman and Nicobar Islands, in
conirection with the employees of Chatham
Saw Mill, are lying pending with his Ministry
for a long time ; and

(b) if so, the number of proposals, their
salient features and the action contemplated
by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGEND RA MAKWANA) : (a) No Sir,

(b) Does not arise.

Supply of Wheat to Workers Under NREP

7051, SHRI MANORANJAN BHAKTA:

Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether the Prime Minister’s dire-
ction to supply wheat (@ Rs. 1:50 per Kg. to
workers working under NREP was not
compiled with ; if so, what action is contem-
plated in the matter ;

(b) whether in the Union Territory of
Andaman and Nicobar Islands, no direction
has been issued to supply wheat @ Rs. 1°50
per Kg to NREP workers and the Adminis-
tration is only paying money thereby not
fully iniplementing rural development progra-
mmes ; and

(c) what action Government
late to take in the matter ?

contemp-

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) As per
present information most of the States!UTs.
have complied with the instructions regarding
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supply of foodgrains
Employment Programme workers at subsi-
sed rates. Information fiom the remaining
States UTs is expected to be received shortly.

to National Rural

(b) Accc:ding to the infcrmation recei-
ved fiom Ancaman :nd N ocbar Islands
Adn npistr: tion ins ructions h:ve bcen issued
to all implenenting agercies for d stiibuticn
of foodgrains at subsidiced rates under
NREP.

(c) Questicn dces not arise,

Percentage Use of Milk Powder and Butter
Oil in ik prodects

7052. SHRI H.N. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that under Ope-
raticn Flood-1 and Operation Flood-11 upper
limit had been put on perceniage use of milk
powder and bu'ter oil in milk products and
if so_ details thereof and actual perceniage
use thereof in the milk products ; and

(b) the year-wise, four metro city-wise
and percentage-wise use of skim milk powder
and butter oil in milk products for the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUIFE (SHRI
YOGENDRA MAKWANA) : (a) The Plan
of Operations agreed between the Govern-
ment of India and the United Nations/FAO
and World Food Programme for Operation
Flood 1 did not provide for use of gift
commodities in the manufacture of milk
products. The policy formulated in April
1979, provided use of pooled stock of skim
milk powder compirising gift supplies from
Buropean Economic Community (EEC) under
Operation Flood II and indigenously procu-
red skim milk powder by the bady food
manufacturers borne on the list of DGTD up
to 109 of bady food (by weight) produced
during the dreceding calendar year subject
to the availability of stocks after meeting the
requirements of liquid milk plants for rege-
neration into milk. However, this policy was
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revised from 19832 which provides issue of
commoditics to dairy plants primarily for
‘regeneration into milk.

(b) Does not arise in view of (a) above,

Shortage of Vanaspati in west Bengal

7053, SHRI SANAT KUMAR
MANDAL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government are aware that
" with the S.T.C. failing to make available
imported oils, the vanaspati industry in West
Bengal bas stopped production since February
last;

(b) if so, the reasons therefor ;

(c) whether the drying up of supplies
from the local sources has created a shortage
of vanaspati in West Bengal particularly in
Calcutta, resulting in shooting up of the
prices also ; and

(d) if so, the steps which he proposes
to take to.rush imported oils to West Bengal
urgently and also to monitor the movement
of imported edible oil supplies and to pre-
vent such situations arising in future ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIBS (SHRI BHAGWAT JHA AZAD):
(a) to (d) Delayed arrival of vessels at the
Calcutta port has resulted in a temporary
disruption in supplies of imrrted oil to the
vapaspati units in West Bengal. However,
arrangements were made to move three rakes
carrying 4,200 MT of imported oil to
Calcutta from other port towns, One vessel
has also discharged 3,000 MT imported oil at
Calcutta in mid-March 1984, Vanaspati
units of West Bengal were also allowed to
lift imported oil from Bombay/Kandla with
facility of road freight reimbursement. The
production of vanaspati in February, 1984
was 4469 MT as compared to 4711 MT in
Japuary, 1984. This marginal short fall was
due to closure of one unit owing to labour
trouble. There has been no report of shor-

tage of vanaspati from West Bengal. The
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prices of vanaspati have also, by and large,
been satisfactory

To maintain smooth supplies of impor-
ted oil to vanaspati units in West Bengal,
another vessel carrying 8,000 MT of imported
oil is expected to reach Calcutta by the
middle of April 1984,

Allocation of Wheat to West Bengal

7054. SHRI SANAT KUMAR
MANDAL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) the amount of wheat proposed to be
allocated to the West Bengal during the year
1984-85 exclusively for Public Distribution
System ;

(b) the demand of West Bengal Gove-
rnment in this behalf ;

(c) the quantity proposed to be allo-
tted to the Roller Flour Mills in the State ;
and

(d) how the atta and other wheat pro-
ducts would be sold by these mills and their
margin of profit in each case ?

THE MINISTER OF STATE OF THRE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) to (c) The allotment of wheat from the
Central Pool to the various States includ-
ing West Bengal are made on a month te
month basis, taking into account the overall
availability of stocks in the Central Pool,
relative needs of the various States, market
availability and other related factors, A
quantity of 1,26,000 tonnes of wheat has been
allotted to the Government of West Bengal
for Public distribution system for April, 1984
against their demand for 1,45,000 tonnes,
The State Government have also been allotted
40,500 tonnes of wheat for roller flour mills
for April, 1984,

(d) The State Government exercises
distribution control over all or any of the
products manufactured by the mills to the
extent they consider mnecessary. The State
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Government has been permitted to fix the
prices of wheat products to provide a milling

margin between Rs.16'50 and Rs. 19.00 per
quintal

Production of Vaccine by FMD Institute,

Bangalore

7055. SHRI T.S. NEGI: Will the

! Minister of AGRICULTURE be pleased to
state :

(a) whether ICAR's Foot and Mouth
Disease “Institute, Bangalore has failed to
produce vaccine doses below even 75 per cent
its targeted level and in 1982 production and
sale both further declined when national
demand for Foot and Mouth Disease vaccine

according to Government estimate is many
folds ;

(b) the total production cost of
accumulated stocks upto I January, 1984 and
action taken to fix responsibility for such
poor use of public resources ;

(c) whether any research project on
Foot and Mouth disease outbreaks, its typing

etc. also operates from Bangalore Ibstitute ;
and

(d) whether Government propose to

constitute an enquiry Committee to probe in
this regard ?
¥

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) () The
project for Foot and Mouth Disease vaccine

production was taken up at IVRI, Bangalore
Unit only to meet the anticipated demand of
the countr y at a time when there was no
other s ource for production of this vaccine
in the country. As such annual targets were
ne ither fixed for production nor for sale and
this holds good for 1982 also, except that the
plant has a capacity for production of 8

million monovalent or 2 million quadri-valent
dose,

(b) Vaccine production and quality
control being a continuous process, the
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present stock is normal, with about 15 lakhs
of monovalent doses worth about Rs, 14

lakhs. There is no excess accumulation of
vaccine

Also, the output of research, vaccine
Produced and distributed for giving protec-
tion to valuable livestock against the disease
has been more than the investment. It is
therefore incorrect to say that there has been
poor use of public resources.

(¢) There is an All India Coordinated
Project for epidemiological studies on Foot
& Mouth disease presently operating from
the IVRI Regional Station, Bangalore,
Typing of FMD virus is done at the Regional
Stations located at Hissar, Mathura, Anand,
Pune, Hyderabad, Ranipet, Pawpa, Calcutia
and Gauhati for the state where the Unit is
located and also for the neighbouring States.
Typing of FMD virus is done immediately
on receipt of the material and the concerned
scientists are informed accordingly, The
working of the project was reviewed by a
Mid-term Review Committee in 1981-82 and
is also regularly reviewed at the Anpnual
Workshops of the project. The progress of
the project has been found satisfactory,

(d) Does not arise,
Import of Urea from Abu Dhabi

7056, SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it is proposed to import
urea from Abu Dhabi : and

H

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (2) and (b)
Import of fertilisers is made every year to
meet. the requirements of the farmers because
the production of fertilisers in the country
is at present less than the consumption,
The imports are carried out from various
fertiliser producing countries, of which Abu
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Dhabi is also one, through the MMTC who
carry out the actual negotiations for contract-
ing from time to time keeping in view the
prices and the delivery schedules. The
transactions are carried out on a commercial
basis and for obvious reasons it would,
therefore, not be in the public interest to
A disclose further details at this stage,

Survey of Irrigation Potentials of North

Bengal Rivers

7057. SHRI SUBODH SEN : Will
the Minister of IRRIGATION be plessed to
state :

' (a) whether Government have carried
on any survey of the irrigation potentials of
North Bengal rivers ; and

 J

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) The
West Bengal Government has prepared a

# ®erspective Plan for Development of Irriga-
vion in West Bengal in January 1983,
According to this the potential of North
Bengal rivers in the districts of Darjeeling,
Jalpaiguri, Cooch Bihar and West Dinajpur
by the Major and Medium Irrigation schemes
is of the order of 8.90 lakh ha_

National Fund for Rural Development

7058. SHRI SANAT KUMAR
MANDAL : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether the control of the National
Fund for Rural Development has since been
transferred to the Prime Minijster’s Secreta-
riat ;

(b) if so, the reasons therefor ;

< (c) the total fund utilised, State-wise
since its inception during 1983-84 and the
agency through which it was utilised and how
it was allocated to each State ; and
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(d) the unutilised funds as on 1 April,
1984 and how it is proposed to allocate it to
the States during this year ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) and
(b) The National Fund for Rural Develop-
ment has been set up vide Government
Resolution No, 82/1/84-Cab. deted 10th
February 1984 Under this Resolution, the
management of the Fund will be the responsi-
bility of a Committee headed bv Prime
Minister, of which Mnisters of Finance '
Planning and the Minister in-charge of the
Ministry of Rural Development are members.
The principal secretary to the Prims Minister
is the Secretary of the Managing Committee.
The Committee of Management is empower-
ed to co-opt other Union Ministers or
other persons as members.,

(c) and (d)
been received in
Rural Development.

No amounts have so far
the National Fund for

Expenditure on Maintenance of Bungalows of
Ministers

7059. SHRI DIGAMBAR SINGH:
Will the Minister of WORKS AND HOUS-
ING be pleased to state tha total amount
spent on the maintenance of bungalows of
present Central Ministers/Ministers of State/
Deputy M nisters e¢ver since they occupied
these bungalows from 1980 till now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMAD USMEN ARIF):
A total amount of Rs. 83.04991 has
been incurred since 1980 and uptil now on
the maintenance of bungalows occupied by
Union Cabinet Ministers/Ministers of State/
Deputy Ministers,

Regularisation of Mazdoors

Forest Department

Working In

7060 SHRI MANORANJAN
BHAKTA : Will the Minister of AGRI-
CULTURE be pleased to state :
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(a) whether it is a fact that 663
mazdoors are working in the Andaman
Forest Department for a long time on
consolidated basic pay of Rs, 22/- with
allowances ;

(b) whether work study has been
completed to justify working of these
mazdoors in the Forest Department and a
reference has bcen made to the Ministry of
Agriculture, Department of Forest, for their
regularisation in the scale of pay of
Mazdoors ;

(c) if so, when the proposal was
received and what action has been taken in
the matter ; and

fd) whether Government will issue
necessary instructions to bring these 663
mazdoors working on Rs. 22/- basic pay in

regular scale of pay immediately ; if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) As on
31.3.1982, 662 casual mazdoors with more
than 3 years service were working in the
Andaman & Nicobar Islands Forest Decpart-
ment on a fixed pay of Rs. 22|- plus allo-

wances amounting to total emoluments of
Rs 36! 50 per month,

(byto (d) A proposal for creation
‘of 662 posts of regular mazdoors was
rcceived from the Andaman & Nicobar
Islands Administration along with the Work
Study Report on 1.2.1984. This has been
examined in consultation with the Ministry
of Finance (Department of Expz=nditure).
In view of the recent ban on creation of new
posts upto 30984, further action on the
proposal has been deferred till that date.

Report of the Committee to Alleviate Poverty
Through Forestry Programmes

7061. SHRI GIRIDHAR GOMANGO :

Will the Minister of AGRICULTURE be
pleased to state :
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(a) whether the report of the
Committee to alleviate poverty through
forestry programmes has been received ;

(b) if so, the main recommendations ;
and

(¢) how many tribal families are likely
to be economically assisted under these
programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (a) No,
Sir.

(b) and (¢) Do not arise.

Tribal Development Wing in Forestry
Division

7062. SHRI  GIRIDHAR GO-
MANGO ; Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether a number of committees
and commissions recommended for creation
of tribal development wing headed by a
scnior officer not below the rank of Joint
Secretary ;

(b) if so, the time by which a tribal
development wing shall be created within the
Forestry Division ;

(c) whether it is a fact that a wild-
life wing has already been created ; and

(d) if so, the priority for tribal deve-
lopment based on forests ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (d)
Recommendations have been made for
strengthening organisational arrangements
for achieving integrated development of
forests and tribals. The Government accords
high priority to this matter and the Seventh
Five-Year Plan is expected to take care of
thie requirement in this regard. i
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A Wild-Life Wing has already been set
up in the Department of Environment.

Inter-State River Water Disputes

7063, SHRI N. DENNIS: Will the
Minister of IRRIGATION be pleased to
state :

(a) the details of steps taken to settle
inter-State river water disputes between varj-
ous States ; and

(b) the details of the States involved
in the disputes ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) Centre has enacted
the Inter-State Water Dis;lmes Act, 1956
which provides for negotiations among co-
basin States to resolve the disputes or differe-
nces. This Act also provides that if in the
opinion of the Central Government the dis-
pute cannot be settled by negoitations, it may
constitute a Water Disputes Tribunal for the
adjudication of the water dispute. Recently,
the National Water Resources Council has
also been constituted under the Chairman-
ship of Prime Minister and represented by all
Chief Ministers which, inter-alia, includes the
function to advice on the modalitics of resol-
ving inter-State differences with regard to
specific element of water Plans and such
other issues that may arise during planning or
implementation of the projects, In the reccnt
past, a fair amount of success has bcen
achieved in resolving the River’ Water Dispu-
tes by negotiations among the states concer-
ned. Examples are;

(i) Sharing of Vamsdhara waters ; (ii)
Sharing of Mahi waters; (iii) Construction of
Rajghat Dam and utilisation of Betwa River
waters, (iv) Construction of Bansagar Dam
and utilisation of Sone River Waters : (v)
Agreement on supply of 15 TMC of Krishna
waters for drinking water supply to Madras
city ; (vi) Utilisation of water resources of
common rivers of Bihar and West Bengal
like Damodar, Barkar, Ajoy, Mayurakshi etc.
(vii) Utilisation of water resources of Suber-
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narekha, (viii) Sharing of Kanhar waters ,
(ix) Sharing of waters of certain tributaries
of Mahanadi such as Ib, Jonk Ong etc.

(b) Presently the following two major
River Water Disputes relaiing to use and
further development of waters are pending
settlement for which negotiations are in pro-
gress :

(1) Cauvery waters involving the States
of Karpataka, Kerala, Tamil Nadu and the
Union Territory of Pondicherry.

(2) Yamuna waters upto Delhi, involv-
ing the States of Himachal Pradesh, Haryana,
U.P., Rajasthan and the Union Territory of
Deihi-

Shifting of Headquarters of Kendriva Vidya-
Iaya Sangathan QOutside Delhi

7064. SHRI BABURAO PARANIJPE :
Will the Miaister of WORKS AND HOU.
SING be pleased to state :

(a) whether there is a propo-al to shift
the Headquarters of many autonomous
organisations including the Kendriya Vidya-
laya Sangathan outside Delhi in view of the
congestion in the Capital.

(b) if so, the details thereof ; and

(¢) whether the Headquarters office of
the Kendriya Vidyalaya Saogathan has been
allowed to be shifted in the Municipal Limits
of Delhi instead of taking it outside ; if so,
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND  HOUSING
(SHRI MOHAMMED USMEN ARIF) ; (a)
Yes, Sir,

-

'(b) Details are being worked out.

(c) The requisite information is being
collected and will be laid on the Ta%le of the
Sabha.
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7065. *Y AAVZT TOA YT ¢
#t TI%E gal :

F1 = AYT Awiew afy 74 ag
FATA FT F7 FL4 fF :
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TH T JAT & qIeAAIT@r qred F7
AT ;
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T A
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STTTT F47 § X g% |y qfomw fqrd

¥ 7
c -

Ayl fqam & aqr @z e
arfts qfa wa@a § g @9 (310 qAo
udo ®dtt Ima) o (F) 7 (/) ST AL
T 99 1983-84 & 7, @rg AT &7
SEIEA 33 @1 "o 24 1A & AFHIT £,
ST GAHT AT 43 § 45 @@ Hlo @d
8 1 zafan 9% @t s 103 11 71w
Hro Z FT 7q< A a1 qwra+1 , (77
HAT FIHF g fFar qraw
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qeq FI1F F {0 gafeq &7 § gr@ Fo
9T Ig § | Jarfy, T ogmEl ¥ anade,
AT AT § Jreafqd<ar geqg $@1 §9q
A& g A¥T & aifwE =@ F Seqed
afz 17 & J19 A% wiw W a9z @ 2
fafw= won s gra waffaEg #1 s
& Arware & afafaa g a@w
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famzal &1 IerreT T7 F fau fazafafaa
SqrT FL &l B i—

1, faaza gemas Wyl & faq
gdl & faww & fag w@gq
FTTHA AT ) TF TTHAT HT
37 o7 g4l & |1 # vawd
FUTSTT FIAT, AT § IeTI&T
aur fgAzor #1 sTaEAT F
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ITraT w1 fasare wieA ;) fafaa
& F F7 fasare L1 rfg §

2. YAUT & gt 4 FA A HIA-
GAT TGT T6T WA § A4
Fscqied ® fw1 fawmy afe-
TSI HTTFH HTAT |

3. gAgE gugd ea [Aaiid
FIF IeATH! 1 qgaL TqT-2
g ST |

4.  faagal 1 SoEmar aga &
fau AT Saral H sl
RIAT |

s, dwvaremfiw famedl,  @®

qigrET AT grAgEr i
ST & AT AMGF A A
AT AT &4 A1 qAqA ®
faagdl, |g@ &1 Y4y Mg
F1 ITATT HCAT |

6. gaeafq I I 99 & I9-
arr & ik & Ifag Tifa em-
1T, @ifr de-areeafow oy
% afas gaiw #1 Fgrar faa
a& |
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Use of bio Inoculants vis-a-vis Chemical
Fertilizers in Agricultural production

7066. DR, VASANT KUMAR PANDIT :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
the recent research by a scientist of Indian
Organic Chemicals, Ltd,, recommending the
introduction of bio-inoculants in place of
chemical fertilizers ;

(b) whether the introduction of bio-
inoculants on experimentation was found to
double the agricultural production and yiel-
ded favourable results ;

(c) whether chemical fertilizers affect
the quality and texture of the soil after conti-
nuous use ; and

(d) the programme of Government to
produce bio-inoculants and its induction in
agricultural use to replace chemical fertili-
zers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) No, Sir.
The Indian Organic Chemicals Ltd. has not
reported any finding where bio-inoculants
can replace chemical fertilizers, However, the
Science & Technology Department of Indian
Organic Chemicals Ltd. have developed a
technology for the manufacture of various
bio-inoculants which can subs'itute chemical
fertilizers to the extent of 30" and increase
the yield of crops between 20-10%,

(b) There are reports of experiments
showing a favourable effect on the crop yield
because of the use of bio-inoculants, but
normally not to the extent of doubling the
yields under actual field conditions,

(c) No, Sir. Balancél application of
chemical fertilizers will not affect the soil
quality and texture,

(d) The Government has approved a
National project on Development and Use of
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Bio-fertilizer for production and distribution
of quality rhizobium and blpe-green algae
cultures. Under this project, 375 tonnes of
rhizobium cultures to cover 7.5 lakh hect-
ares of- leguminous crops and 400 tonnes
of blue-green algae cultures to cover 40,000
hectares of wet land paddy will be produced
annually.

Cocoa Board in Kerala

7067. SHRI V.S, VIJAYARAGHAVAN :
PROF. P.J. KURIEN ;
SHR] SKARIAH THOMAS :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether any request has been made
by Kerala that a Cocoa Board should be
set up in Kerala ; \

(b) if so, the details ; and
(¢) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

(b) and (¢) Do not arise.

Status of ICAR, its Institutes and Employees

7068. SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be
pleased to state :

(a) what is the status of ICAR and its
institutes and that of its employees in the
light of the Supreme Court verdict on 16
December, 1983 ; and

(b) the steps taken to clean the admini-
stration as the Court held state of affairs in
these institutions deplorable ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The legal
status of ICAR, a Society registered under
the Societies Registration Act, 1860, before
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and after the pronouncement of the above
Supreme Court Judgement continues to be
that of an ‘‘autonomous body”, and its emp-

loyees continue to be ‘“‘employees of a
Society”.

(b) The observations made by the
Hon’ble Court pertain to 3-4 individual cases
which occurred in the years 1972-74, Since
then the working of the ICAR has been
reviewed by the Gajendragadkar Committee
in 1973 and thereafter by the Estimates
Committee of the Lok Sabha who gave their
recommendations in their 35th Repcrt. After
and indepth examination of the various
recommendations made by these two Com-
mittees, the policies of the Council were
drastically restructured to make them more
responsive to the needs of a modern scientific
research organisation. Since then the working
of the Council is functioning smoothly and
cfficiently. Apart from this, review of the
management procedures of the Council is
undertaken as a continuous process and, as
such, as and when any weakness is detected,
steps are taken to remedy the situation,

Charter Policy for Fishing Boats

7069. SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be
pleased to state :
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(a) whethzr Government are encourag-
ing the hiring of foreign fishing boats, under
the so-called charter policy;

(b) the names of all companies that
have been given permission by Government
to obtain such foreign fishing boats in 1983
and 1984, State-wise ; and

(c) the details of such Indian companies
and source of foreign fishing boats, etc, ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Under the
Maritime Zones of India (Regulation of
Fishing by Foreign Vesscls) Act,, 1981 and
the rules framed thereunder there is a provis-

ion to issue permission for charter of fishing
vessels,

(b) and (c) A Statement is enclosed
regarding details of letters of permission
issued in 1983. During 1984, so far no letter
of permission has been issued to any Indian
company for chartering
vessels,

foreign  fishing

Statement

Details of letters of permissions issued by Government for chartering of foreign Fishing
Vessels during 1983

—_—— e —

Name of the State

where the company/

Corporation is
situated

— —

Andhra Pradesh

Hyderabad-(A.P.)

(2) Srinivasa Sea Food Pvt.

Ltd,,

12, Industrial Development
Area, Visakhapatpam-(A.P.)

— s St e e e E— s, . e
———— . e e

Name and Address
of the company

No, of vessels
permitted

Source (Name of
the foreign
company)

(1) Nava Bharat Ferro Alloys
Ltd., Nava Bharat House
6-3-654, Somajiguda,

—— i s

8 vessels M/s. Free Speed

Ltd,, Hongkong

4 vessels M|s Southglory

International
Pvt. Ltd.,
Singapore.
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Area Development Cor-
po ation Ltd,
103, Surya Nagar,

Bhubaneshwar-3,

o 1 2 3 4
(¥ Shrimp India Pvt. Ltd, 4 vessels M|s Southglory
17, Kirlampudi Layout International
Visakhapatnam (A.P.) Pvt. Ltd.,
| Singapore.
(4) Four Season Fisheries Pvt. 4 vessels —do—
Lid.
15-12-3, Krishnanagar, . -
Visakhaptnam (A P,)
(5) Akama Marine Pvt. Ltd. 4 vessels —do—
8-3-7, Vijayanagar Palace
Layout Peda Waltair,
Visakhapatnam (A.P.)
(6) V.B.C. Export (Pvt.) Ltd. 4 vessels M/s Guam Wah
10-27-13, Waltair Upland, Enterprises,
Visakhapatnam. Singapore.
Gujarat Gujarat Fisheries Develop- 10 vessels M|s Singapore
ment Corporation Ltd. Food Industries
Patel Building Ellisbridge, Pvt,
Ahmedabad, Ltd. Singapore.
Kerala Kerala Fisheries Corpora- 4 vessels M|s Tropifauna
tion Ltd Dharmodayam Pvt, Ltd,
Buildings. Shunmugam Singapore,
Road, Ernakulam, Cochin-31
Orissa Orissa Maritime and Chilka 10 vessels M/s Singapore

Food Industries
Pvt. Ltd.
Singapore.

faars af o) &Y srRar w1 ST

7070, =t g7 Arrgo @y

Y AT

oft aqafaa qEwaT

Fa1 fa=rd A1 48
Fi e

WT7o HITN ¢

FAA FT HAT

(F) FTragaa g fF qwH MR
TFCAISTATSY #7 GHAT FT U STANT AGl
firar @7 <@ & AT FE ArA«] & qF AR

ITANT ArgEraF fag T8 & @1 ;

(@) af g, & a1 T T T

feafa ¥ faoed & fau 715 a9 I § ;
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() afzgl, @1 7 FIAT &1 g0 4.

SAIRT AT § ; AT
() 7% Far gfzor g g @ ?

e werera & A AT (Y w
frawa faal) @ (7) faarg ofenraamen &
gfaq &1 75 eqmar F I F F41 §

5.
_ (@) & (=) gfag a1 a1 fg=ug
fqaaT F ITAT K g 77 F fag #E
FTH ISIC AT §, IS4 § FF 419 faw
g:—
1. uxiFa fawmm o gfsa gqwar &
S9H IO & ey fafaa sfw 3

T @91 & fag ag-fawas fAaw
HT SAITAT FI7 g7 197475 H
uF F Srgfad FA a4 T
fawma sraw areew far war
g7 | 39 F1I%A & o7 102 9ft-
Mg wrfaa § )

2, ST & A afegrsar 7y
AMT F TF W & &7 &
frafordr od a5 @Al &
araey ¥ AT 40 TFEAL ATF
& g g« fqaEf ¥ 5-8
gAY AA-f7T9T aF TAATM F
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ST F IAA S ST & fog
97 aftFrsaret st rgfasEm
FI ATILAFAT §, T@T TN &V
garg & TS g1 WA qISAT
yafa & wxral F srgfasim
& faT F79T 1000 FUT &9T F1
sqgTYT FWY FT TS § |

faazor ® gumar X 97 F
FFHR I3 F F41 A4 F1 giA-
foaa &3 & FI°d ST GLHIL
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fag eqras area=dt A F37 &
qarg & 7€ §

rgfas Ffa *1 srgvgFar &
fau fawnd agfaal oF sfrarsi
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T & 79 AV T 19T IR
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F 19 AfuF ATIIIgF TTEIE
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g

I9Y a7 IUIT A ITGNT & AL T

frartor e 21 qarrg & E 2 FT FIA q9T I9F eFAq0 ITAT A afg
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3. ST TEHETA F1 QA & TE T
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FIA F1 quAT faqr @ )

TR AT TRTT FTAFA & §aFa77

1 W qiTa

7071. = @Az Aromw fag

B FEAE Ao AW ¢
st agarfee qedET
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T AU fqEm wH a8 aqy
FAT F foF ¢

(F) 7 GTHRIT A UCEF FIHT AA-
, IR FAFA F F1A7A9T § dFA FT T
W gueqTAl &7 GAT ®ATA ST 9AH
FuIIA F fau gardy & gArg a9 &g Fle
HEGIT FAT 2 5
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Contribution of Research in Agriculture to
Productivity

7072. SHRI HARIKESH BAHADUR :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that indigenous
research in agriculture has contributed very
little to productivity as reflected from impo-
rts of food-giains, vegetable oils, pulses,
§ coconut oil and poor performance in exports;
and

(b) whether Government will create a
suitable environment by encouraging small
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band of motivate‘d
‘CAR?

scientists  specially in

THE MINISTER OF STATE iIN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir,
As a result of sustainqd rescarch efforts io
the last two decades there has been an incre-
ase in the productivity of several crops which
has been reflected in their increased produ-
ction.

(b) In recognition of scientific achieve-
ments, ICAR confers a number of awards
and honours on scientisis | This = system
which is intended to motivate scientists, for
better scientific pursuits and building a cadre
of eminent scieatists will continue,

of Processed Food by FPO
Authorities

Inspection

7073. SHRI CHINTAMANI JENA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether processed food manufactu-
red in factories are licenced by Fruits Pro-
ducts Order authorities, and are presumably
inspected and samples checked at regvlar
intervals;

(b) if so, the need for additional inspe-
ction of goods manufactured for export
before a further certification at the time of
export is given; and

(c) the action Fruits Products Order
authorities take, if a complaint about quality
is received?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD) : (a)
Fruit and vegetable products manufactured
in the factories licensed under Fruit products
Order. 1955 are inspected from time to
time and samples are also drawn for analysis,

(b) Additional inspection of goods
manufactured for export is underiaken tc
ensure that exportab'e goods conform to th
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specifications and' ! labelling,packing require-
ments stipulated by the importers.

(¢) Complaints received in regard to
quality of fruit and vegetable products are
examined and dealt with in accordance with
the provisions of the Order,

Formulating a Strategy to  Ensure  Stable
Agricultural Production in Drought Years

7074 SHRI B. V. DESAI : Will the
Minister of AGRICULTURE be pleased to
state :

(2) whether Government are formulat-
ing a strategy to ensure that agricultural pro-
duction remains stable even in drought years
during Szventh Plan Period;

(b) whether one of the major Planks of
this strategy will be widespread consolidation
of Jand holdings in States of the central and
eastern region;

(c) whether Planning Commission is of
the view that unless agricultural production is
stafised in drought years, it would not be
able 1o obtain sustained growth in the sector;

(d) whether Planning Commission has
also suggested that emphasis should be laid
on three major areas in Seventh Plan_ firstly,
regarding ipvestment for fertiliser secondly,
irrigation and power, and thirdly  reseach
and development intensified in pulses and
uilseeds; and

(e) the other suggestions made and to
what ext2nt Union Government are Constde-
ring these factors for inclusion in Seventh
Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) to (e)
The strategy for the Seventh Five Year Plan
is currently under formulation. For this pur-
pose, the Planning Commission hag consti-
tuted a number of Working Groups in the
Ministiy of Agriculiure and other Ministries.
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The Planning Commiss'on is also formulating
an 'Approach Paper’ for the Seventh Plan
for the guidance of the various Ministries
and State Govts.

As regards the question of ensuring
stability in production, Government is keen
that severe fluctuations in agricultural pro-
duction are minimised, although it would
not be possible to avoid short-falls in drou-
ght years because 70 per cent of our cropped
area is still dependent on rainfall. Under
the Prime Minister's New 20-Point Programme
systematic efforts are being made for the
development of rainfed|/dryland areas. Asa
result of the various developmental prog-
rammes implemented under our Five Year
Plans, Indian Agriculture has steadily gained
strength and resilience. This is evident from
the fact that during 1982-83, which was the
most widespread drought year of the century,
foodgrains production suffered a loss of only
about 5 million tonnes over the previos year,
whereas in the diought year 1979-80 of lesser
spread, the fall in foodgrains production was
as much as 22 million tonnes.

Rice Procurement

7075. SHRI B. V. DESAI: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether rice procurement has rea-
ched 6.5 million tonnes in the current kharif
marketing season; ’

(b) if so, whether this is 6 lakh tonnes
higher than the corresponding period for the
last season; '

(¢) whether the significant feature of
this year's purchase of paddy has been enhan-
ced role of millers who have entered the
market in a big way;

(d) whether Food Corporation of
India has appreciated the higher purchase
by millers; '

(¢) the total procurement made in rice
pioducing States, State-wise;
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(f) to what extent some of the predo-
minant rice growing States have not pro-
cured rice as has been in the Past; and

(2) if so the main reasons for the same?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD):
(a) Procurement  of rice in the current
marketing season, as on 5-4-1984 is reported
to be about 6.8 million tonnes.

(b) Yes, Sir

(c) Yes, Sir, mainly in the States of
Punjab and Haryana,

(d) Food Corporation of India and
other public agencies are required to purc-
hase paddy under the price support scheme
and the producer is free to sell his produce
to anyone who pays higher than the support
price fixed by the Government, However,
rice produced out to paddy purchased by

. millers is subject to levy

(e) A Statement is attached.

(f) and (g) The procurement of rice is
still in progress and will continue till the end
of September, 1984, The final position would
be known only after the close of the market-
ing season,

Statement

State-wise procurement of Rice (inclu-
ding paddy in terms of rice) during 1983-84
marketing season,

Position as on 5.4,1984

— et — e e, — —

( ‘000 tonnes )
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Gujarat : 3
Haryana ‘ 637
Jammu & Kashmir 43
Karnataka 72
Kerala Neg.
Madhya Pradesh 289
Maharashtra Neg-
Orissa 87
Punjab 3229
Rajasthan 40
Tamil Nadu 517
Uttar Pradesh 741
West Bengal 68
Arupachal Pradesh Neg.
Chandigarh 6
Pondicherry Neg.
Total 6787

State/Union Territory Quantity

’ procured
Andhra Pradesh ' 1017
Assam 8

Bibar 30

Neg : Below 500 tonnes,
Target for Irrigation Potential

7076. SHRI MOHANLAL PATEL :
Will the Minister of IRRIGATION be
pleased to state :

(a) the target fixed to bring new land
under irrigation in the country during the
Sixth Five Year Plan, State-wise;

(b) the progress made so far and the
details of new land brought under irrigation
in each State so far; and

(c) the steps being taken to achieve
the target?

THE MINISTER OF STATE OF THE
MINISTRY OF [IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b) The
Sixth Plan targets for creation of additional
irrigation potential to bring in new Jand
under irrigation and achievements during the
first 3 years of the VI Plan, State-wise, are
given in the statement enclosed,
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(¢) Some of the important
taken to achieve the targets are :

steps being

(i) Priority for completion of as many
on-going projects as possible by
allocating the maximum possible
funds to them,

(ii) Special efforts at the Central level
to ensure adequate  supplies of
construction materials in short
supply,

(iii) Monitoring of projects at state

level and of select major projects

at central level,

Statement

(<000 Ha.)

— e e — —— e ———_——— — — - —

Name of State Target of Achieve-

APRIL 9, 1984

Written Answers 176

17. Rajasthan 482 198.15
18, Sikkim | 8 2.75
19 Tamil Nadu 233 122.20
20, Tripura 13 4.30
21, Uzttar Pradesh 4550 2869.00
22. West Bengal 687 214 87
Total States 13675 6681 96

UTs 66 12.21
Grand Total 13741 6694.17

additio- ments
nal poten- during the

tial dur- first 3
ing VI years of

Plan the VI

Plan

1 2 3
1, Andhra Pradesh 870 431.60
2. Assam 226 77.40
3. Bihar 1680 718,00
4. Gujarat 453 164.00
S. Haryana 208 192.50
6. Himachal Pradesh 28 20.50
7. Jammu & Kashmir 65 52.00
8. Karnataka 715 18%.00
9. Kerala 303 75.70
10. Madhya Pradesh 1033 441.30
11. Maharashtra 875 447.60
12, Manipur 61 24 40
13, Meghalaya 15 7.60
14, Nagaland 10 7.69
15. Orissa 660 210.00
16. Punjab 410 22040

famrin safemal 7Y gaata meaell @@AT

7077, =t g m TEa - g0 At
YT R AT 9 aq@ FoFT F40
fa .

() a7 fawain safagai w0 gt
FOA ¥IAT g ATATHIT AU AT HETE
wgfza @7d a1 feesn fazwm grigswo
FIFIE ATTAT € § &HIT

(=) afg gf, @1 a3 g% 7g Ffadr
fFaa fasar aafsast &1 9g9 &1 ST
F41 & agr frad fawain eafamul 1 a8
wfagr gz #1 w1 o w9 §

2o fram ®, (Auto #iiv wremw
qHA § q9T ga31a &g BRem H I
at (#1 AT@EEA) @ (F) €T (F@)
AT OFHF A1 AT TET g T4T W1 92H 9T
TEET AL |

PeHtET (I BT) H ateetlE gratam
wFqeEq &1 (Aata

7078. ®fi = wrEw - Fa7 fAatw
ST WA AeAT 78 A KT FAT F
£ |
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() #a1 3T AW & FeAIGT 5
#d Ftg ggraar @ Fiedifs grefa
FEIFT F faqfo &7 18 q€q17 § ; A

(@) =fz gf, ot agt faatn &9 &a
TF q& g QAT ; |

T ¥ fwm ¥, Fatn s« @@
THET § qAT §EOT F1  fGAW & I4-

W (N wferana) ¢ (F) gEATITSA

FIHIT & qrF ITAeT gy | qurfa, B
q9T HOTH 35 & Wl & UFga fas™
F faw ¥ g wafaa eaaf@ AoAT &
Tgd sedrsr AqT & fag @ fgmd
@y qraa: (1) wIgr Zf=a 19w
0T 4'40 9TE TAC &I AN FI fATTAF

gftz & FAAIT A £ FATT  ArAAT HT

(2) 28'80 @& ®IC FT AT Fir @lear<r
frgraet areT & (37 & Fgroet aia-
A1l F FyATAT, ST AFIR A 7 K@
TUT FITAT KT F1g GEA1q A1 fHar g 1

(@) sw & 7Er I3av |

IAC WM & gy & W Yqwwr
gt & fag Awa

7079. =Nt gQM TaEa : FT fAwtw
ST A AT Ig qAT &1 FAT HA
fe -

(%) #ar fava &% # TEmar A
FET G A IAT TGN & TS AAT
% fag I sqAWF NFAT I FT § ;

(&) afz g, ar aearase &0, Fa0

g
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(n) afe i, @ w7 @At F g

&I FE are U feaw wiw g, fasg AW

1985 @% T qawe &t wearg AgT v
gHIAT JYT T TiAT FT JATA GRAT FIY
F fag w1 dafous sgaeqr & &I
faamre fmar qar & ; &

(wr) Tegrawt qur faaxo T g ?

!
¥w fawm ¥ famtwm s wmaw
qy § qAT gady &g fawmn #&
St (+ WigeAg IeREA w0 i) @ (F)
AR () Saqq eT F1 faww 1 g
4t afgg grftor &=1 & Jaww gRan
FUF F foqq Aeag wen @7 & JAaw
HTAAFAT FIAFH & F=aqq Tsqi g
g aars, Fratfead F7 qIAT & TAT IART
garaA fFar arar @ 1 gafar &= @
FT IAL T & TRIET & A1 # qgorar qfa
F fau AT a9 1 9% & g I |
ST IETT FIA FE GHITHT QHT
TIAAT ST T &1 TS g |

(1) sdfera g=aT 39 weATAT F AN
Judey gl g1 agrfa ;49X wIwW W
1:4:1980 #I feafa & srgarT qar «qQ
TT 28,805 HEATAET ATHT ¥ & 13607
et #1 fgaray, 1983 aF IaTT FT FA
q &9 UF ©1a GedT FIAT TAT § |

(7) 7F 20T FrEw FoFAd
1°41980 #T feafa & SrgETe 9ar. @MC
T GAT FEEATAET ATAT FT BB GHAAT

T & svq F9id 31 919, 1985 @%
WP IAEA S FH ¥ FH UF @a q
AT FIT FT AT & |
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Remunerative Prices to Farmers

7081. SHRI AMAR ROYPRADHAN:
SHRI RAM VILAS PASWAN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that thousands
of farmers at Chandigarh have protested
against the failure of Government both at
Centre and in State to ensure remunerative
prices for their produce besides, ‘‘uncalled
for” increase in the power rates and the
market fee ;

(b) if so, the details in this regard and
the action Government propose to ensure
remunerative prices for their produce and if
not, the reasons therefor ; and

(c) whether Government propose to
approach Food Corporation of India to
enter the market to purchase the agricultural
produce and if not, the reasons thereof ?

“THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
The Government is aware of a gherao by the
Bhartiya Kisan Union around the Punjab Raj
Bhavan in Chandigarh for the acceptence of
their demands which include, inter-alia,

(1) withdrawal of hike in electricity
charges for agricultural consumers, notified
by Punjab State Electricity Board in October,
1982.

(2) Withdrawal of producer’s cess of
one percent levied on agricultural producers
in Punjab since Agust, 1982.

In ‘this connection, it may be stated

that the agricultural price policy adopted by

the Government is aimed at ensuring remun-
erative prices to the farmers for their produce.
As for the specific demands concerning
withdrawal of hike in electricity charges for
agricultural consumers and producer’s cess of
one percent levied on agricultural producers,
these subjects concern the State Government,
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(¢) The Food Corporation of India and
the State agencies undertake purchase opera-
tions in respect of wheat, paddy and rice,
The Food Corporation of India was also
designated as the official agency for under-
takipg purchase operations whereever neces-
sary in case of |bajra during the
current marketing season, In the case
of barley, NAFED and NCCF have been
designated as official agencies for pro-
viding marketing support. NAFED hnas .
generally been designated as the agency for
carrying out price support operations for
oilseeds, pulses, potatoes and onions in
coordination /cooreration with the State
cooperative agenc.s, Support operations in
respect of cotton are undcrtaken by the
Cotton Corporation of India and the designa-
ted State agencies, In the case of jute, price
support operations are undertaken by the
Jute, Corporation of India.

Development of Fisheries in Kerala

7082. PROF. P.J, KURIEN : Will the
Minister of AGRICULTURE be pleased to
state .

(a) whether there is any proposal to
develop fisheries on scientific lines in Kerzla ;
and

(b) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Some of the important steps taken to develop
fisheries on Scientific lines in Kerala are :

(i) establishment of Fish Farmers’

Development Agencies for farming in Tanks/
Ponds,

(ii) development of major and mipor
fishing harbours and small landing centres
for post harvest handling,

(iii) development of Brackish water fish
farms and batcheries for fish and prawn
culture,
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(iv) strengthening of Fisheries Research
Institutes of ICAR and Survey and Training
Institutions under Government of lndia.

" (v) Setting up of a Fishermen Welfare
Corporation for implementing schemes for
the socio-economic uplift of the fishermen.

(vi) Enacting a Marine Fishing Regula-
tion Act to regulate marine fishing for
safeguarding the interests of small fishermen
as well as for conservation of marine fishery
resources.

Besides, Government of Xerala has
prepared a scheme to reorganise the fisheries
sector by federating fishermen  welfare
societies in the fishing villages into District
and higher level Co-operative Societies to
encourage fish production, transport and
marketing.

Provision of Water Supply to SCs and STs in
Kerala

7083. PROF. P.J. KURIEN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Government of Kerala have
submitted any scheme for providing water
supply to Scheduled Castes and Scheduled
Tribes in Kerala ;

(b) whether this scheme will cover the
enlire population of Scheduled Castes and
Scheduled  Tribes ;

(c) whether any additional amount has
been asked for to meet the expenditure ; and

(d) if so, the decision of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Water Supply is a State subject and
schemes for providing water supply to Sche-
duled Castes and Scheduled Tri»es are
formulated, implemented and monitored by

the States themselves under the Minimum -
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Needs Programme in the State sector, The
Centre, however, supplements the resources
of the State Governments by giving grants
under the Centrally Sponsored Accelerated
Rural Water Supply Programme for covering
the identified problem villages. No scheme
has been submitted by the Government of
Kerala for providing water supply exclusively
to Scheduled Castes and Scheduled Tribes
as such. However, the States have been advi-
sed that where it is legistically «ud technically
not impossible to do so, uvory new source
of drinking water in a village may be
located in scheduled Castes habitatoins.

(b to (d) Does not arise, However, under
the Accelerated Rural Water supply progra-
mme, the centre has given grants to the state
of Kerala during 1980-81 to 1983-84 amount-
ing to Rs. 2666.95 lakhs. In addition, grants
under the nmew Central Incentive Scheme
based on performance, amounting to
Rs. 400 lakhs were released to the state of
Kerala during 1983-84,

Setting up of a Vanaspati Manufacturing Unit
in Kerala

7084. PROF. P. J. KURIEN : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to State :

(a) whether there is any proposal to set
up a vanaspati manufacturing unit in Kerala;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD) : (a)
and (b) Presently, there is no proposal for
setting up a vanaspati manufacturing unit in

‘Kerala,

wdtE T FY ey 9 9T dqHE
WIGA W A AT %Y qoArs

7085. =} T @™ Ay : AT W@

"t amfes i A= 7g T@a@ F FaO
Feq fF:
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(%) 1 i e A aey @
q< sraTfaa [diE A A 919 A1aS
ST FUA & 9Q F1E AT TTTT FY

g g

(@) =fz gt @ SgT 93w & Al
fadr 71 faar & fag sfq @9 =@ aai

#1 qFw-99F fFHadr . amn & S R

#HIT

(7) wE A & EEr o < 9%
feay da &1 faawow fdar war &R
qeEadY sy ;I g !

g @iz Aamfaw qfa waem &
Teq "oy (B0 ATEE W AwE) - (F)
ST g 1 BT IR I iEaafas
faaor gurreT & Fga wmarfag @@ a4,
faa# Jgdre & are &1 g W wifaa
g, Saaax ) gFMET & AreAw ¥ g
A FTE-AIRE &1 37 F fog sy |93-
FTX HT FATE fFU I3 &1 59 gy
# femifady few qo § f&F & gt qun
g¥Ey AT g9 TATHI 91 UH A0l A
STET AT & FASIT I & AT | 2,
gq MNSAT FT AAGT 919 | FFT G
grr @ awi &1 argfa 41 # 8,500 wo
gfq do za AT T & F 7,000 T
yfa #Yo &7 & UF qWA Yed TT &I AT
g ST TN FT 3O g9 gedTd
Y, 9feags arra &R &3, afe F0E gl,
wifew FR T sgefa 217 q7 Usa §
wEL A AMHT TATEHT K AT OFTOUF
UM YT 93 ATE Fq 1T § | FEl aF
IO NI FT qFY §, VST TLEHT g4
ged, 83 & wg fauig frar war g1 &
arifag a«t &1 e faar-3e famn

APRIL 9, 1984

Written Answers 184

st &Y faor & srafea #1¢ #7150 wfa-
mg #rwe, Tgsfas  fagzw gore &
qregq g qreio gArwl & facfra an
T |

(@) ST aTFRTE SR gEAAr &
HIATL, sFqAT, 1983 & wWH 1984 TF
fagz faor Fr arg F dw@ I WHE
aer ) fawifea qran & € § —

(1T HYo ZAT H)

qr1g Ao [|H T AN
‘ FToElo

qe FI

ae
1983
AFTAL 45 61
CELT RS 78 11
fagrax 77 30
19%4
AT 55 15
S ECER 110 55
A 66 20

(w) arEwfaw  fageor qoet &
qETH & UTHT &7 AT F1 geaArs fFu a0
ey T AT ArAT AIH AT T —

(7TAT Hro zAT #)

qrg Ao qETE A
ﬁo ?E?fo
T FT
ae
1983
AFTHL 20 19
ATEIT 35 3
fegsa< 33 16
1984
AT 20 7
HLE 59 28

T 31 9
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s fau feagr @@ arar sfaw gza
qeq GATT ZIAT & I TaH WA FIS
arfet &1 sfasw fegfa o fa=re &g
fear srar &

Recovery of Loans Advanced under the IRDP

7086. SHRI G. Y. KRISHNAN : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether it is fact that there has bcen
poor recovery of loans advanced under the
Integrated Rural Development Programme in
the country; ’

(b) whether the beneficiaries are unable
to refund the loans due to failure of the
programme for which they have taken loans;

(c) whether Government propose to
revise the programmes and the reasons for
inability of beneficiaries to pay  back the
loans;

(d) whether any reports seeking the
guidance of Government have been Teceived
from the State;

(e) if so, the details thereof; and

(f) the steps Government propose to
take to recover the loans?

« THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 HARINATHA MISRA) : (a) to (¢)
The Tntegrated Rural Development Progra-
mme has been extended to all the blocks of
the country only in October, 1980 and the
loans ander IRDP are generally term loans
for which the repayment period is three years
or more. In view of this it cannot be said
at this stage that a major portion of the
bank loan under IRDP has not been repaid,

(d). No, Sir.

(e) Question does not arise,

CHAITRA 20, 1906 (SAKA)
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(f) This Ministry has instructed the
state Governments to give full assistance to
the bank officials to recover loans sponsored
under the Programme. Some States have
already enacted legislation to facilitate reco-
veryof IRDP loans under the provisions of
the Revenue Recovery Acts.

fag ¥ dgara fax & fawanis § qwe
Wfa &1 avdtae

7087. =Y viw M| qraara AT

gt famra /1 g q@rd F FIA7 FA
f& .

(F) W1 ag g9 g % F.£7 @
7 fage g &, fagre & <gaw o
F oeqaq fasudas &, qarAEAT F 20-
AT F1AFR & FraragT # faq aggfaa
wifagt s sggfea s fagi & fea &
afafa gior sfagfag &7 & fama &g,
AT YA &1 a=Maeq w37 71 3w fGar

8

(=) =fz gt a1 SFa F19%T & el
fraq exeaT a5 qfa F1 F=raed fwar
waT § sitT wgt wggfaa sufaai o7 A9g-
gfag sawifaat @ gvafag fFas &
FI ITFT ATH AT A T graeg &
7 AT AT § ; Al

(w) afz gy, argad & F F@T
FILOU & ?

grtn faww wAEy & wow A
(#t gfiemra far) : (F) & (W) 20-gA
FIAFA & a=auq a1 sifasaw drar
FITAT & FTAFITT I wrog Twa g
qfuga gfw waogd qar wHio ada )l F
qrx i, favre w7 & srqgfea siffag’ agr
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srggfaa saarfaal & s s faafa &
ST & | WIRa &I 9l srgar e
g Ay gfael & ar § rdww &
FATFITT F7 2@-X@ TZT HIT 3 |

New Plan for Plantation in Delhi

7088. SHRI RAM VILAS PASWAN :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Government have chalked

out recently any new plan for new plantation
in the capital;

(b) if so, the details of the plan; and

(c) number of new plants likely
planted in the Capital?

{o be

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) While NDMC have stated that
they have chalked out a programme for tree
plantation, the MCD & DDA have stated
that the programme on tree plantation is
under Preparation.

{b) The work of tree plantation &
shrubs of various agencies during 1984-85 is
detailed below :-

NDMC : wili take up tree plantation at Khus-
hak Nallah, nallah covered in Malcha Marg
and Diplomatic Enclave, urban forest at
Willingdon Crescent, newly developed area in
Nehru Park, road side plantation around San
Martin Road towards Jeesus Merry College
and Simon Boliver Marg and various other
roads, triangular plots etc.

Director of Horticuliure CPWD :- would
be planting trees and shrubs in areas
like B. ), Paik, J. N, University, Southern
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Ridge, Government colonies, Public parks
and Natiopal Highways (both sides) etc.

DDA : DDA have stated that they have about
15,000 acres of green-land under various
stages of development, The plantation io
these areas and new siies likely to be develo-
ped including housing and commercial com-
plexes is to be taken-up in 1984-85.

(c) In 1984-85 NDMC will plant 25 000
trees and 50,000 shrubs, Horticulture Depart-
ment PWD will plant 2.5 Lakhs trees and
shrubs, Director of Horticulture, CPWD
will plant 3 lakhs trees and shrubs while the
tentative figure of new plantation by DDA is
16 lakhs approx.

Cultivation and Production of Groundnut

7089. SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the details regarding the area at
present under cultivation of groundout in
each State, District-wise;

(b) the average of production during
last two vears, year-wise;

(c) steps Government proposed to ta ke,
to increcase the area under cultivation of giou-
ndnuts, particularly in Orissa; and

(d) whether any suggestions have been
reccived from Orissa State Co-operative Oil-
seed Groundnut Federation Limited and if
so, reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) the area
under cultivation of groundnut in important
States and districts is given in the State-
ment,

(b) The All-India production of ground-
nut during the last two years is as under :-
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(lakh tonnes)
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1981-82 1982-83

72.23
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(c) The Government proposes to increase
the area under groundnut cultivation by
implementing a project for Intensive Culti-
vation of Groundnut in potential States
including Orissa in the year 1984-85,

(d) The Orissa State Co-operative Oil-
seeds Federation Limited has suggested to
route all Central subsidies for oilseeds
production in Orissa through the Federation.
The Government of India routes the subsi-
dies for oilseed production through the State
Department of Agriculture.

Statement

Statewise and Districtwise area in Impor-
tant Groundnut Growing States During 1982-83

Sl State Area (thousand
No, hectares)
1. Andhra pradesh 1491 .4
2. Bihar 6.8
3. Gujarat 2057 7
4. Haryana 7.1
5. Himachal Pradesh 14
6. Jammu & Kashmir Neg.
7. Karnataka 854 6
8. Kerala 9.4
9 Madhya Pradesh 2969
10. Mabharashtra 767.5(P)
11, Nagaland 0.2
12. Orissa 252.9
13. Punjab 78.0
14. Rajasthan 1822
15. Tamil Nadu 1028 5
16, Tripura 1.2
17. Uttar Pradesh 305.3

18. West Bengal 1.6

19. Pondicherry 2.5

All India 7345.2

Neg. : Negligible

(P) : Provisional

B. Area under  groundnut in  important

districts of various States in 1982-83

State District Area (hec.

Andhra Pradesh Kurnool 188688

Anantapur 397124

Chittoor 207776

Mehboobnagar 177003

Gujarat Kheda 40706

Amreli 284250

Bhavnagar 246399

Jamnagar 393957

Junagarh 417344

Rajkot 398364

Surendrai.agar 17572

Karnataka Bijapur 111948

Dharwad 124678

Raichur 116942

Madhya Pradesh Mandsaur 33300

West Nimar 42500

Dhar 35800

Maharashtra Nasik 54800

(for Kharif crop Dhule 92100

only) Jalgaon 65300

Ahmednagar 13200

Sangli 32100

Kolhapur 5280_0

Akola 13900

Orissa Cuttack e - RS

Dhenkanal 32297
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- Ganjam 32640
Sambalpur 35629

Rajasthan Chittor 44498
' Jaipur 23263
Tamil Nadu Chengalpattu 94900
South Arcot 165300

North Arcot 211500

Salem 113600

Madurai 76900

Tirvunelveli 19100

Uttar Pradesh Badaun 62183
Sitapur 31598

Hardoi 47924
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(¢) Details are :

1980-81 to
1982-83

Achievements Targets

1983-84

Identification of Fuel Wood Deficient
Districts

~ 7090, SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have conduc-
ted any study or have identified fuel wood
deficient districts in the country for social
forestry ;

»(b) if so, the pames of the districts
alongwith the names of the States where
they are situated ; and

' (¢) the details of the afforestation pro-
gramme launched there ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) 157 fuel-
wood deficient districts have been identified
for implementation of Centrally Spensored
Scheme of Social Forestry including Rural
Fuelwood lantations.

(b) Statewise names of the districts
are given in tlic attached statement.

(i) Fuelwood Plant-
ations raised (in

ha-) 1,18 626 80,000
(ii) Seedlings supp-
lied to the farmers
and the children,
under ‘A tree for
Every Child Pro-
gramme, (No, in
lakhs) 2,579.62 2,500.00
Statement

List of 157 Districts Selected for Imple-
mentation of the New Centrally Sponsored
Scheme Social forestry Including Rural Fuel-
wood Plantations.

Name of the States Name of districts
UTs. selected

1. Andhra
Pradesh

Rangareddy
. Guntur
Medak
Nalgonda
Krishna
Nellore
Prakasam

0 Mo AR R gy e

Nizamabad

2. Assam Kamrup

Goalpara
Sibsagar

Cachar

AW =

3. Bihar . Santhal Parganas‘
Bhagalpur
Giridih

Dhanbad

H W N —
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4. Gujarat

5. Haryana

6. Himachal
Pradesh

7. Jammu I&
Kashmir

8 Karnataka
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10,
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. Hazaribagh

. Nawadah

th B~ W N =

. Sonepat

. Kolar 13,
. Bellary
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9. Kerala
Gaya

Aurangabad

Nalanda

Monghyr

Rohtas 10. Madhya

Pradesh
e

Vadodara

Panchmahal

Kutch

Surindranagar

Sabarkantha

Jamnagar

. Bhavnagar

Karpal
Mahendergarh
Gurgaon

Kurukshetra

11. Maharashtra

Kangra
Mandi

. Sirmur

Simla

. Hamirpur

Anantnag

Rajouri

. Kargil
. Kathua

i2. Manipur

Bangalore
Gulbarga

Meghalaya

. Mandya
. Dharwad
. Mysore

14. Nagaland

. Chickmaglur
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1. Cannanore

2. Trivandrum
3. Kozhikode
4. Kettayam

i. Rewa
2, . ~tlam
3. Indor=
4, Luvpda
5. Gwalior
6, Jhabua
7. Seony
8. Jabalpur
9. Bilaspur
10. Raipur

11, Satna
12. Durg
13. Sagar
14, Khandwa
15, Panna

1. Ahmednagar

2. Ratnagiri
3. Sholapur
4. Usmanabad
5. Kolhapur
6. Parbhani

7. Nasik

8. Puna

9, Thane

10, Jalgaon

1. Manipur Central
2. Manipur North

1. West Khasi Hills
2, West Garo Hills

1. Kohima
2. Phek
3, Tucnosang
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15, Orissa

16. Punjab

17. Rajasthan

18. Sikkim

19, Tamil Nadu

20. Tripura

21. Uttar Pradesh
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Balasore

. Cuttack
. Bolangir

Puri
. Gapjam

. Amritsar

Patiala
Ferozpur
Gurdaspur
Faridkot

Jaipur
Udaipur
Bharatpur

Alwar

Bhilwara

. Ajmesr

Banswara

. Jhunjhunu
. Kota

Swaimadhopur

. East Gangtok
South Gangtok

. Madurai

. Trichirapalli
. Chengalpattu
. Dharmpuri

North Arcot

. South Arcot

1. West District

»

. North District

Hamirpur

. Jalaun

Pilibhit
. Kheri
Jhansi

Lalitpur

. Tehri

. Almora
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22.

1.

Written

9.

10.
11,
12.
13.
14,
15,
16.
17,
18.
19.

West Bengal

Union Territories

Arunachal
Pradesh

© B N oW oW D=

Delhi 1,

Mizoram
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Garhwal
Mirzapur
Meerut
Allahabad
Deoria
Gorakhpur
Jaunpur
Azamgarh
Moradabad
Agra
Aligarh

Burdwan
Midnapur
Bankura
24-Parganas
Birbhum
Nadia

West Kameng
Lower Subansiri
Dibang Valiey
Tirap

Lohit

. East Kameng

Upper Subansiri
East Siang
West Siang

Delhi

1, Aizawal

2. Lungloi

Goa, Daman &
Diu

TOTAL :

Chintuipui

157 Districts,
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Production of Onions

7091, SHRI NAVIN RAVANI : Will
the Minister of AGRICULTURE be pleased
to state :

(2) the State producing Onions in the
country:

(b) whether it is a fact that there is a
great demand of onions in the country and
abroad ; and

(c) steps taken to increase the pro-
duction of onion in the country to the inter-
nal and external demand?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The major
Onion producing States in the country are
Maharashtra, Uttar Pradesh, Gujarat, Kar-
nataka, Orissa, Tamil Nadu, Madhya Pradesh
Andhra Pradesh, and Bihar. The other

onion growing States are Rajasthan, Haryana,

Punjab, Assam Jammu and Kashmir, Kerala
d Himachal Pradesh.

(b) Yes, Sir.

(¢) There is no Centrally Sponsored
Scheme for boosting the production of Onion.
However, the State Governments are taking
suitable measures to augment the production
of Onion,

Import of Edible Oil

7092, SHRI MOOL CHAND DAGA:
SHRI RAVINDRA VARMA :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pl=ased to state :

(a) the details of the quantity of Palm
oil (edible) imported during the last three
years with the name of the country from which
imported, year-wise ; and

(b) at what rate the same was impor-
ted under each transaction and rate at which

CHAILLRA 20, 1906 (DAKA)
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it was sold out to mills, fair price shops and
public ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR. M.S, SANJEEVI RAO) :

Quantity of palm oil
imported (in lakh MT)

(a) Financial year

1980-81 3.46
1981-82 3,73
1982-83 5.16

All the shipments have been from
Malaysia, ’

(b) The rates at which the imports
were made varied from contract to contract
and from oil to oil. The average purchase
price was :

(Rs. per MT)
1980-81 4,696
1981-82 4,861
1982-83 4,257

The issue prices of palm oil are as under :

To State Governments for Public
Distribution System

Rs, 8,500 per tonne in tins
Rs. 7,000 per tonne in bulk

To Vanaspati industry :

Rs, 8,500 per tonne for normal release
upto 609 -of the requirement of
the industry and Rs, 12,000 per
tonne for released over and above
60% of the requirement of the
industry,

To Ganesh Flour Mills for sale in small
packs Rs. 7,000 per tonne in bulk.
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The Central Government does not issue
the oils to the fair price shops and the public
direct. It is left to the State Governments
to issue Lo the consumers through Fair Price
" Shops, Thus the retail end price of edible
oils varies from State to State depending upon
the ‘cost of transportation, local taxes, sales
tax  labour cost etc,

"Failure to Achieve Irrigation Targets

7093, SHRI MOOL CHAND DAGA :

Will the Minijster of IRRIGATION be plea-
sed to state :

() the reasons for failure to achieve
the targets of the Sixth Five Year Plan.

(b) whether it is a fact that this plan
had 65 big irrigation projects which were
being carried over from the previous years to
be completed during this plan :

() if so, how many of these have
been completed during this plan; and

(d) if all 65 projects have not been
completed so far, the reasons therefor and
when the same are expected to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) The shortfalls in
achievement of target are mainly due to over-
all financial constraints and cost escalation,

(b) The Sixth-Plan document mentio-
ned that 65 major on-going projects taken

up before 1.4 76 are likely to be completed
during the Sixth Plan.

(c) Out of these 65 projects, 4 projects
have been completed so far 13 more are

likely to be completed by the end of Sixth
Plan,

(d) The reasons for non-completion for
all the 65 projects are the same as indicated
in reply to part (a). Efforts will be made
to complete as many of these projects as
possible during the Seventh plan,

APRIL 9, 1984
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gafara gedeq ot faafag far Ay

7094. *1 g& 7T T ;. Fq7 Fawtw
WX FATATH HAT Tg  FITT FT FAT HA
fa

() foeer 9 a6t & & faeal
% sfaga gt s G-+ gedew
F1 fra afzfeafasny sl srard ox fAg-
faa frar war g1 A 98T ga doar w47

g

(&) &t F1 | ¥ 1y @R aral
WEIH A F AN] AT ATAFL A el &
¥ fwaa s =8 gwifag gu & ; s

(1) Far wafaza famii &1 ==
&< faafaa fso S & gursr faoy
qeal 1T FTAT 1 399 grT § A7 11
&1 TIcIgT &1 fAear € ;

aw famm W, faate =it snaa
A § T g1y &9 fG9@ 7 I9-
wt (A wfemwsq) 0 (F) wqwfas
geHeT (Fwir-a1a3t) &1 &7 9¢ faafag
qgl faar war & 1 gen, @S faarfdy

F1 g, @GET IWAT  ATIAT ¥ sewwd

qaate gfa=rg & srdl #

(2) Farfy, 27 F1@fagT & a9 wweE
& faod qar /A &7 sz 81 AF F
fau awwT gru safawa wreEfaat 1

faafag sva &1 fAug faar war g1 zq#

FAW: 30.6.77, 16.2.77 @F IA¥ FATS
e frgmel qur arfufsos gegAE
wifgar & 1 g7 aRw ¥ swgEer ¥ et
faswra srfaswor qar  faest AL fam 9
529 sfaga wrarfaal &1 fAafag fEar
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fora® & sfasas qa 4 awi F A F)
0% | wafaga sl & faafag &1 o
HTATEAT #1 qreafas dear qAd q&0 g |
qarf, §{7, 1982 ¥ 4§ AFHMNA FAAT
war g fr faafaa a7 of a1 faafag fao
A1} ¥ fao farada gafaga s@rfaay
A AT 2 ATE UFT G |

3. wafaga Fenfaal & faafEdr-
FT F FATAT waq I fAawl, qEG
arsar fafrona & stgey sfaqw sAfasa
frafof qor «@iFq & g 41 AT
-t & WA fFT U IFHAT FT qATH
goF & a9 faafaa fear sEr &
feeel AT fAmw 7 7@ 4 36l & QH

FANT 3574 AIHAT § 20 4F1T & IATH-
Fa faato & fagfaa fsar g

(@) feeelt & sfaga  wrenfaar
FEge W TR A% AT T4T I
< AT 1978 H fF0 MU HEgmA &
sqmT = FEifaa & fRafaar &0
aifas @@v FgA@a: fGr gHrTan .

qifzaifzs st wfawg 350 70

qrfearfrs o 350 ®WU A FAT
a-q-r ............. .-065 gfa_m_a
600 TTT SfaATE TF

qifeatfe® 1T 600 ®AT & (9T
a‘qT llllllllllllllllll 18 qf‘awa
1500 ®=o0 ufawrg a®

qifearfs s wfq 918 1500 =00
% .............. ---n4 g_ra.ma. am

aurfa, saife fafa= stro gat & &9

qrar srfFaal & 919 IqAe™ Al g | T9-
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fag ag gar & amar =7 gwar & H -
& frad sraeT T oy §

(1) SugEa (¥) & W HafuFa
Frarfaat &t frafoa s<q avg g Tuez
F faar war ar f& gewe Fray safag ar
frra greo feet af safaga gxwar &
gara #r afafafa a1 «daE@r 1 gwdq
aZf w3 g ag faewmm &enfaEy oar
fasst #1 Fudraszor Qe F WG ar
qrgT fF=gf Wt 7=y &= § g faeer
arawfaw A 9 sfewmw qur swfaga
fagtr & fAgzd & fau grafya =fg-
frrst &Y Soifag 37 &1 W7 g @
T TAIAA & fAU SR gur ¥ #avaw
fagas (¥ za wee gror qar &1 g
qATET F1T7) qw fFg 7w $a

Regularisation of Casual Labourers

7095. SHRI K.B.S., MANI : will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the Casual
labourers in his Ministry are autumﬁtically

made regular after working for certain number
of days :

(b) if so, the details in this regard :

(c) the number of casual labourers in
his Ministry who have been made regular
during the last one year ;

(d) the number of casual workers who
are working for more than two years and
have not been made regular and the reasons
therefor ; and

(¢) whether Government have for-
mulated any time-hound programme for
making the regular, if so, the deta’ls thereof
and if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :(a)
and (b) Casual labourers working in the
Ministry are considered for regulari-
sation in Group ‘D’ posts after they have
completed at least 240 days during each of
2 years of service and are cleigible in respect
of age limit and educational qualification.
They should have also been engaged through
employment exchange.

(c) 11 (Eleven)

(d) 4 casual labourers working in the
Ministry have completed 2 years service in
January, 1984. They have not been made
regular so far because according to the ros-
ter for regular appointments the first 5 vaca-
ncies are reserved 2 for Scheduled Tribes and
3 for Ex-servicemen. As no candidate cf these
categories is available among the casual
labourers eligible for regularisation, action
is being taken to fill up the reserved vaca-
ncies through employment exchange. The
case of eligible casual labourers for regula-
risation will be considered after the reserved
vacancies are filled up.

(¢) No time-bound programme for
regularisation of such casual workers has
been drawn up because such regularisation
will depend Inter alia on their eligibility for
appointment {o respective posts as well as
the availability of suitable vacancies.

Office in Rented Buailding in Delhi

7096. SHRIK. B.S. MANI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

Statement

L S L D S —————— ——— ——— — ——— —

buildings

APRIL Y, 1984

gFarticulars of the rented Date of Monthly rent
hiring of the building

— e ——
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(a) since when the various offices of
his Ministry|Subordinate offices are in rented
buildings in Delhij;

(b) name of each office and the monthly
rent of each building occupied by these
offices;

(c) total rent paid 'in respect of each
build:ng since the day of biring of each buil-
ding up to 29 February, 1984.

(d) whether it is a fact that Govern-
ment are not interested to shift its  offices
from rented buildings to the Government
buildings; if so, the reasons therefor; and

(e) if the answer to (d) above be in
the negative, what are the reasons that Gove-
rament have not so far taken effective steps
to shift its offices from rented buildings to
lessen the burden on the exchequer?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (c) The requisite information is furni-
shed in the enclosed statement :

(d) and (e) Government is keen to shift
all Govt, offices from rented accommodation
to Govt. buildings. However, on account of
the aqute shortage of office accommodation
in the General pool in Delhi/New Delhi, it
has not been possible to provide alteroative
accommodation.

B — e

Total rent paid
in respect of each

building since
the day of hiring
of each buildings

upto 29.2 84.

(1) Pay and Accounts Flat No. 1001 — Ansal 16876 Rs. 229225 Rs. 2,07,448,63
Office, M|o Works Bhavan

and Housing Flat No. 1103 — -do- -do- Rs. 2763.95 Rs, 2,50,137.48



Planning Mandli Building;
Organisation.

Marg, New Delhi.

Reasons for Floods

7097. SHRIMATI JAYANTI PATNAIK:
Will the Minister of IRRIGATION be plca-
sed to state:

(a) the main reasons for the occurrence
of floods almost every year in the country;

(b) whether greater emphasis has been
laid in the Sixth Five year plan to provide
reasonable protection against'inundation of

the protectable areas in the country; 2

(c) if so, the progress made in this

regard; and
(d) the details of the major flood cont-

rol schemes implemented during the Sixth
an period?

THE MINISTER OF STATE OF THE

MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The main
reason for occurrence of the floods in the

Deen Dayal Upadhya
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1 2 3 4 5 6 7
Flat No, 1104 — Ansal 168,76 Rs. 2763.95 Rs. 2,50,137.48
Bhavan
Flat No. 110§ — -do- -do- Rs. 2432.70 Rs. 2,20;159 35
Flat No, 1108 — -do- -do- Rs. 2173.00 Rs. 1,06,656.50 ,
Flat No. 1109 — -do- -do- Rs. 2763.95 Rs. 250,137.48
Flat No. 1110 — -do- -do- Rs. 2763 95 Rs. 2,50,137.48
Flat No_ 1111 — -do- -do- Rs. 2173.00 Rs. 1,96,656.50
Total 8 Flats Rs. 20,126.75 Rs. 18,21,470 80
(2) Town and Country  Andhra Vanitha 16.8.72 Rs, 366200 Rs, 5,07 246,05

country is its climatological conditions. About
90 per cent of the total average annual flows
are carried by various rivers during the four
months of monsoon season. Even the flows
during the monsoon season are not unifor.
mally distributed but occur in concentrated
spells of high discharge due to intense and
sporadic rainfall in various catchments.

(b) and (c) The outlay for the flood
control sector during the Sixth Plan is subs-
tantially increased and kept at Rs, 1045 crores
against the expenditure of Rs, 976 crores incu-
rred during all the earlier Plans put together,

Out of protectable area of about 32
million hectare assessed by the Rashtriya Barh
Ayog, reasonable protection to an area of
about 12 4 million ha. upto March 1983 has
been provided,

(d) List of major flood control schemes
costing more than Rs, 2 crores under
execution or programmed for implementa-
tion during Sixth Plan as indicated by various
State Government i1s enclosed,
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Statement

List of major flood control schemes
costing more than Rs. 2 crores under execution
or programmed for implementation during
Sixth Plan as given by the various State

Goyernments,

- - m FCTE R T AW W W e

APRIL 9, 1984

ANDHRA PRADESH

1. Krishna-Godavari e ainage scheme

‘BIHAR
2. Bagmati Flood Control Scheme.
3. Mahananda Flood Control Scheme.
4, Buxar-Koilwar embankment Scheme,
5. Sone embankment (Mansagar to Koil-

war).

6. Kamla-Balan embankment extension
from Darjia to Phulia,

Piprasi-Pipraghat embankment,
Bhutahi-Balan left embankment.
Nayagaon-Dumria Buzurg embankment,

10, Chapra-Sonepur embankment,

11. Hajipur-Bajidpur embankment,

12, Badlaghat-Nagarpara embankment.

13. Narainpur-Kursela embankment.

14. Jaunia Kursella embankment,

15, Bhutahi Balan embankment_

16. Punpun right embankment,

17, Mokameh Tal drainage scheme (Ph_ II
road dowel)

18. Nansi-Monghyrghat protection works,
19. Khutaha protection works
20. Narainpur protection works.

21. Anti-erosion works in Kosi embank-
ment,

22. Darbhanga protection works.
23. Patna Flood protection works.

24. Anti-erosion works in
embankment,

25. Dumri Chapra embankment,

26. Strengthening of Kamla Balan embank-
ment.

Mahananda
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27. Chandil Dam in Subarnarekha project
providing flood benefits to Orissa and
West Bengal.

GUJARAT .

28. Tapi Flood control embankment,

HARYANA

29. Uijjina diversion drain.
30, Masani Barrage on Sabibi Nadi,

31. Storages in depression on Bhindawas,
Ottu and Kotla lakes.

JAMMU & KASHMIR

32. Improvement to outfall channel,

33, Improvements to river Jhelum through

Srinagar City (Padshahibagh to Chat-
tabal).

34. Improvement to river Jhelum from Cha-
ttabai to Panyari.

35. Improvement of flood spill Ichannel.

36. Improvements to river Jhelum from
Khanabal to Padshahi Bagh,
(Scheme not accepted by CW.C))

ORISSA
37. Bengali Dam project (Flood-component).

RAJASTHAN

38, Ghaggar Flood works,

39. Bharatpur Flood Works,

40. Ajmer Flood protection works.
41, Luni Drainage Scheme.

UTTAR PRADESH

42 Baria Sansar Tola Bund,

43, Construction of bund Uls of Hardinage
Bridge on river Gomti.

44. Construction of Nos, spurs Amwakbas
Bund,

45 Ballia Mahmoodabad bund,

46. Protection of railway embankment in
Deoria. .

47 Strengthening of Ghhitauni bund and
Birbhar Spur,

48. Flood protection of Noida area.
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49, Remodelling of Halwana drain.

50. Protection of Jaunpur town from floods
of river Gomti.

51, Flood protection work at Allahabad.

WEST BENGAL
52. Mahan_anda Embankment scheme,
53. Kunur river embimkment scheme.

54, Kandi area integrated flood control cum
drainage scheme (Phase I).

55. Improvement of lower
(Stages I, II, and III).

56. Dubda Basin drainage scheme,

Damodar area

57. East Mograghat Basin drainage scheme,
58. Ghatal Master Plan.

59. Urgent development works in Sunder-
bans.

60, Improvement, extension, resectioning of
Taccavi embankment.

61. Anti sea erosion on work along the coastal

reaches of Midnapur.
62. West Mograghat Basin drainage scheme,

63. Kendua Basin drainage scheme (Phase
I & II).

64. Resectioning of river Kallaghae.

65. Anti-erosion works on left bank of
Ganga in U/S of Farakka Barrage
48 km, -

66. Tamluk Master Plan.
67. Khari River drainage scheme.

68. Construction of boulder spurs at left
bank of river Ganga U|S of Farakka
Barrage.

69. Protection of Sagar island,
70. protection of sea face of Mohsini land,
71. Bandar Kandar drainage scheme.

DELHI

72. Scheme for increasing the capacity of
Najafgarh drain from Dhansa to Bharat-
nagar.

73. Remodelling and lining of the Najaf-

grah drain from Bharatnagar to Out-
fall.

74, Shahdara drainage scheme.
75. Supplementary drain,

CHAITRA 20, 1906 (SAKA)
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Promotion of Tissue Culture

7098. SHRIMATI JAYANTI PATNAIK:
Will the Minister of AGRICULTURE be
pleased to State :

(a) the various steps taken by Govern-
ment for promotion of tissue culture during
the first four years of the Sixth Plan;

(b) the steps proposed to bc taken for
promotion of tissue culture in the remain-
ing period of the Sixth Plan; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (c) Tissue
culture has been identified as one of the major
priority areas of thrust under the Jlong-term
plan on bio-technology research finalized by
the National Biotechnology Board set up by

‘the Government of India in 1982. Such tissue

culture work is being carried out in various
Institutes of thé ICAR, Agricultural Univer-
sities other general universities, National
Chemical Laboratory, Bhabha Atomic Resea-
rch Centre, etc. The work in all these Institu-
tes has been considerably strengthened during
the current Plan. A last of projects exclusi-
vely on tissue culture being funded as ad-
hoc schemes by the ICAR and by the Depar-
tment of Science and Technology during the
Sixth Plan and being implement in different
institutions is attached.

A National Seminar on Tissue Culture
was organised by the ICAR in March 1983
to assess the entire work being done in the
country. the major gaps in the technology
and the recommendations for future progra-
mme, This was followed by the Ninth confe-
rence organized by the Plant Tissue Culture
Association of India in February 1984 to
supplement further the exercise done in the
above Seminar,

Based on the long-term plan on biote-
clinology research, the work on tissue culture
will be further expanded to cover different
crop species and also to use it as a tool for
development of vaccine for human and
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animal use, Collaboration in. tissue culture has

been included as a part of the Indo-US
Senior Scientific Panel Programme covering
collaboration between the two countries in
various fields of science and technology. The
collaborative programmes will be implemen-
ted in selected ICAR and CSIR Institutes
and a few upiversities.

Follow-up action on the major recom-
mendations of the Semipar held in March
1983 has been initiated io organize the entire
work on tissue culture in the JCAR’s system
on a national basis and to propose a defi-
nite plan for investment and support In
selected ICAR's TInstitutes and Agricultural
Universities during the Seventh Plan with
each given a definite mandate and  crops|
commodities to work on,

Statement

List of Ad hoc Research Schemes Fina-
nced by ICAR & DST on Tissue Culture
during the Sixth Plan

A. India; Council of Agriculfural Research
(ICAR) :

1. Medicinal Plants tissue culture as a
source of insecticidal, anti-microbial,
anti cancerous substances (3 years).

2, Vegetative propagation of cocount palm
through tissue culture techniques,
(5 years).

3. Standardization of vegetative propaga-
tion techniques in peacannut (3 years),

4. Clonal propagation of coconut through

tissue culture (3 years).

5. Rapid Vegetative multiplication of
female date-palm through tissue culture
(3 years).

6, Rapid culture, mutational and hybridi-
zation studies in Arachis hypogaea L.
(3 years).

7. Utilisation of Tissue Culture and anther

culture technique in Rice breeding
(3 years).

8. Clonal multiplication of papaya through
tissue calture (3 years),

APRIL 9, 1984
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9, Scheme for tissue culture storage of
sugarcane germplasm (3 years),

10. Improvement of Angiospermous Forest
Trees through Tissue culture (5 years),

B. Department of Science & Technology
(DST) :

1. Regulation of Proliferation of Normal
and Neoplastic cells in Culture (5 years),

2. Application of Plant Tissue culture
methods for improvement of economi-
cally important plants with special refe-
rence to the molecular aspects of diffe-
rentiation (3 years).

3. Induction and application of haploids
for basic and applied systems (3 years),

4, Studies on Bamboos : Propagation by

Tissue Culture and Physiology of flowe-
ring.

S. Preliminary proposal for training prog-
rammme in Plant Tissue and Cell Culture
methods and application,

* Figures in parenthesis indicate the duration
of the project/scheme,

Procurement of Rice

7099, SHRIMATI JAYANTI PATNAIK:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the target set for the procurement
of rice in 1983-84 financial year; and

(b) the achievement made in the pro-
curement of rice in the above financial year
so far, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD): (a)
No target has been fixed for procurement of
rice in 1983-84 Kharif Season,

(b) A statement showing State-wise pro-
curement of rice (including paddy in terms

of rice) during 1983-84 marketing season is
attached. ,
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Statement Centrally sponsored schemes for Development

of Crops in Keonjhar District, Orissa
State-wise procurement of Rice (inclu-

ding paddy ir terms of rice) during 1983-84
marketing season.

7100, SHRI HARIHAR SOREN :
Position as on 5.4.1984 Will the Minister of AGRICULTURE be
pleased to state ;

( ©000 tonnes )

State/Union Territory Quantity (a) the various crops giown in Keon-
procured jhar district, Orissa;
Andhra Pradesh 1017
Assam 8 (b) the Centrally sponsored schemes
Bihar 30 under implementation in Keonjhar district
Gujarat 3 for the development of these crops; and
Haryana 637
Jammu & Kashmir 43 )
th
Kariataka 7 ©) e details thereof ?
Keral Neg.
Madhys Pradesh - THE MINISTER OF STATE IN THE
T P Neg MINISTRY OF AGRICULTURE (SHRI
Orissa 87 YOGENDRA MAKWANA) : (a) Some of
Punjab 3929 the important crops grown in Keonjhar
Rajasthan 40 district of Orissa are :-
Tamil Nadu 517
Uttar Pradesh 741
West Bengal 68 Paddy, Maize, Jowar, Bajra, Ragi, *
Arunachal Pradesh .Neg. Small Millets, Arbar, Mung, Groundnut,
Chandigarh 6 Mustard, Other oilseeds, Jute and Mesta,
Pondicherry Neg. Sugarcane, Vegetables and Tobacco.
Total 6787
(b) and (¢) The Centrally Sponsored
Schemes in operation in Keonjhar district
Neg : Below 500 tonnes, and detail thereof are :-
Name of the Scheme Pattern of Government Physical
assistance of India share coverage
1 2 3 4
1. Development of Pulses
(8) Demonstration Rs. 375|- per ba, 50% '22 cach of
: balf acre.
(b) Plant Protection Chemicals 50% of the cost 25% 170 ha.

(c) Ground Operational charges Rs. ;5/- per ha,. 100% 525 ha,
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1 . 2 3 4

L 3
S

2, Extension of oilseeds to irrigated areas.

(a) Demonstration : Rs. 200/- per ha. 50% 30 each of
one ha,
(b) Seed Minikit 100% 50% 180

3. Intensive Jute Development,
(2) Demonstration Rs. 300 to 50% 5
Rs. 325/- per ha.
(b) Individual retting tanks Rs. 1000/- per tank 50% 5

4, Assistance to Small and Marginal Farmers :-

(3) Minikits distribution (Nos.)

(i) Pulses 100% 50%, 4287
(i) Oilseeds 100% 50% 586

Afforestation and Social Forestry Programmes (c) the details thereof ?
under the New 20-point programme

7101, SHRI CHINTAMANI PANI-

GRAHI : Will the Minister of AGRICUL- THE MINISTER OF STATE IN THE

TURE be pleased to state : MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA) : (a) Yes Sir.

(a) whether afforestation and social Aflorestation, Sof:ial.and Fum Foresiry

forestry programunes have been implemented programmecs are being implemented in all the

in different States and Union Territories States/Union Territories under New 20 Point
under the new 20-Point Programme; Pragramme;

(b) if so, the achievement made in
implementing the above programme in

(by and (c) Details are given in the
different States; and

attached statement,
Statement

Targets|Achievements under a_{foresration, Social and Farm Forestry under New 20 Point
Programme—1983-84

Afforestation Social Forestry ,

—— e i —— gttt

Farm Forestry

Sl. States|Union Total No. of Plantation to be No of Seedlings to
No, Territories seedlings to be raised raised be supplied to public
(No. in lakhs) (in ha.) (in lakhs)
T A T A T A
1 2 3 4 5 | 6 7 8
1. Andhra Pradesh 1,620 1576.71 32,000 30,619 740 900.53
2., Assam 320 349.00 5,500 5,200 50 54.50
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Bihar

. Gujarat

Haryana

Jammu & Kashmir

3

4

5

6., Himachal Pradesh
7

8. Karnataka

9. Kerala

10. Madhya Pradesh

11, Mabharashtra

12. Manipur
13, Meghalaya
14. Nagaland
15. Orissa

16. Punjab

17. Rajasthan

18. Sikkim

19. Tamil Nadu
20. Tripura

21. Uttar Pradesh

22. West Bengal

Union Territories

23, A & N Islands
24. Arunachal Pradesh
25. Chandigarh -
26. D & N Haveli

27. Delhi
78 Goa, Daman & Diu
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1,075
2,680
1,000
460
220
2,250
550
2 895
1,400

]

85
100
1,000

800
460

70
1,000
146
2,950
750

87
130

20
20
25
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4 5 6 7 8
1069.58 20,000 22,238 250 291.35
288397 27,500 27,851 1850 1954.00
906,17 18,000 18,000 600 524.38
506,54 10,800 11,084 120 68.22
108.86 4,800 2,112 50 54.29
1950.00 20,000 20,000 1200 1000,00
649.97 2,500 4,258 450 524.10
271800 48,000 57,600 1240 980.00
1959.00 30,0004 48,838 180 961.75
5,000%
86 42 800 1,040 10 10,50
63.11 1,800 1,960 5 631
91.80 3,600 4,236 15 88.05
1068.51 21,000+ 22,514 95 109,17
5,000*
600,01 15950 13,549 550 450.31
58070 15,000+ 15,200 260 282.90
2,000*
68.00 2,000 250 5 5.00
107511 37,000 28,135 260 375.90
149.00 2,800 2,800 5 7.00
340000 45,000 45,000  1614.50  2400.00
73400 18,000 18,000 440 424.00
84.38 50 107 0.50 0.37
53.87 1,500 1,772 5 3,87
4.50 — 200 — 2.00
27.00 _ 431 — 7.32
28.38 200 150 — 1.65
23 85 200 461 =, 9,73
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1 2 3 5 6 7 ) 8
29. Mizoram 300 300.00 4 000 4,000 5 5.00
30, Pondicherry 10 2, — — — —_
31. Lakshadweep —_ 0.43 — — — —

Total : 22,500 23119.54  4,00,000 4,07,655 10,000 11,452.20
102.7% . 101.9% 114,59,
*Arial Seedlings
T—Target -
A—Achievement
Amount of Credit Distributed by Land (a) the number of select list section

Development Banks in Orissa

7102. SHRI CHINTAMANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the pames of the banks which
provide credits to the farmers exclusively for
the development of their lands ;

(b) the amount of credit distributed by
these land development Dbaaks in Orissa
during the last three years ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c) The
Orissa State Cooperative Land Development
Bank with 43 Primary Land Development
Banks affiliated to it is the only Bank in the
State which provides credit exclusively for
term investment which inter-alia includes
credit for land development purposes. During
the Cooperative years 1980-81, 1981-82 and
1982.83, the Baok had disbursed a total
credit of Rs. 9.80 crores, Rs. 9,60 crores and
Rs. 9,08 crores respectively.

Select List of Section Officers in the Ministry
of Works and Housing

7103, SHRI NTHAL SINGH : Will the

Minister of WORKS AND HOUSING be
pleased to state :

officers in his Ministry ;

(b) the number of those who have been
nominated for posting in other Ministries
during the last three years ;

(c) whether they have been allowed to
1eport for duty in those Ministries ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) 128.

(b) During 1981 11 officers
During 1982 Nil
During 1983 3 officers

14 officers

(c) Out of 14, 11 officers had been
allowed to report for duty in other Ministries,

(d) The reasons why officers could not"
be relieved are as under—

(1) The nomination of two officers
was cancelled as they declined
regular promotion on the basis of
the Select List of 1979 (issued in
1981),
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(2) One Officer was retained in the
Ministry as he was to retire in less
than five months.
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Hoarding and Export Essential Commodities

7105, SHRI AMAR ROYPRADHAN :
Will - the Minister of 'FOOD AND CIVIL
SUPPLIES be pleased to state :

CHAITRA 20,
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(a) whether it is a fact that Government
have studied that the hoarding and export of
the essential commodities affects the price
rise of the essential commodities in the
country ; and

(b) if so, the details thereof and the
action Government propose to take in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD):
(a) and (b) The export of essential commo-
dities is regulated taking into consideration
the requirements of the domestic market,
The export of commodities which have inéde-
quate surpluses is generally not permitted.
The availability of essential commodities is
being monitored by the Central and State
Governments with a view, among otber things,
to curbing the activities of hoarders, black-
marketeers and other antisocial elements
under the provisions of the Essential Commo-
dities Act, 1955 and the Prevention of Black-
marketing and Maintenance of Supplies of
Essential Commodities Act 1980,

Blue Revolution Through Composite Fish

Culture

7106. SHRI RASABEHARI BEHERA
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether composite fish culture can
bring a blue revolution in the country ;

(b) if so, the steps taken by Govern-
ment in this regard ;

(c) how many hectares of ponds and
tanks have been utilised for fish culture ;

(d) the present production of fish per
hectare ;

(e) the pew methods Governmnt
propose to increase the yield ; and

(f) the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
Composite Fish Culture in ponds and tanks
can increase the productivity of fish manifolds.

(b) Some of the important steps taken
are:

() Training of Fish farmers on scien-
tific  composite fish  Culture

technology by providing them
stipend.

(ii) Arranging subsidy for reclamation
of ponds and tanks and the inputs
for the first year.

(iii) Arranging finance to the fish
farmers.

(iv) Arranging long term lease of tanks
and ponds to trained fish farmers.

(v) Arranging distribution of quality
fish seed to farmers.

(vi) Distribution of Induced Breeding
minikits to fish farmers for under-
taking fish breeding by the farmers,
themselves after being adequately
trained.

(vii) Setting up of fish seed hatcheries
under Centrally Sponsored progra-
mmes in al)l the major States to
produce about 700 million fish seed
for catering to the additional need
of fish farmers in the rural areas,

(viii) Conducting seminars, symposia,
workshop to discuss policies and
problems of culture fishery sector.

(ix) Imparting training to extension
workers for upgrading their know-
ledge on latest technology.

(c) About 1.5 lakh ha, of ponds and
tanks.

(d) According to a study by the Indian
Institute of Management, Ahmedabad, in

APRIL 9, 1984
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1981-82, average production of fish is 681 kgs.
per ha, from ponds per annum, However the
average rates of production in the States of
Bihar, Orissa, Tamil Nadu, Uttar Pradesh
and West Bengal are 1,366, 1,579, 1,008,
1,028 and 1,340 kgs. per ha, per annum
respectively during 1981-82.

(¢) and (f) The guidelines have been
issued to State Govts. on :

(i) Judicious stocking of ponds and
tanks on scientific basis with selec-
ted fish species in appropriate
ratio and size ;

(ii) timely application of
fertilizer and feed ;

manure,

(iii) Control and monitoring of water
quality and disease for ensuring
higher yields,

Per Capita Ceiling Cost for Improvement in
Slum Areas

7107. SHRI R.P. GAEKWAD : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government are aware
that per capita cost prescribed for environ-
mental improvement in slum areas is too low
looking to the fact that the cost of labour
and construction materials has considerably
risen since 1978 ;

(b) if so, whether Government intend to
revise the ceiling cost further effective from
December, 1983 ; and '

(c¢) whether Gujarat State Government
have made any proposal in this behalf and
if so, reaction of Government thereto ?

THE DEPUTY MINISTER IN TEHE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF):
(a) and (b) Yes: Sir. In view of the
difficulty expressed by various State Govern-
ments, the Planning Commission has agreed
to enhance the per capita rate from Rs,150/-
to Rs, 250 -w e f. Ist April, 1984,
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(¢) The Government of Gujarat sugges- '

ted that the revision of the date should be
effected from December, 1983, However,
since the date of giving effect to this decision
i.e. 14.1984 had been fixed after considering
all aspects of the irsue in consultation with

the Planning Commission and the Ministry

of Finance, Government of Gujarat were
informed that it was not possible under the
circumstances to change the date. They were
also informed that Government of India has
no objection if the additional per capita cost
over and above Rs 150]- is met by the  State
Government or the local bodies concerned
from their own resources for the scheme
undertaken before the said date,

Officers on Deputation in DDA

7108. SHRI KAMALA MISHRA
MADHUKAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) the pay scales and the latest posi-
tion of Class 1 and I1 posts in DDA against
which the persons are working on deputation
for more than three years;

(b) whether it is a fact that as per the
normal procedure the terms of deputation
should not exceed more than three years;

(c) the reasons why the persons who
have completed more than three years on

CHAITRA 20, 1906 (SAKA) ~—  WFITen ANSWErs ™" ""Zug™"

deputation are being ‘granted further exten-
sion on the pretext of public interest; and

(d) action proposed to be taken to
repatriate all those officers who have comp-
leted more than three years on deputation/
ad-hoc basis? '

THE DEPUTY MINISTER IN THR
DEPARTMENT OF SPORTS, IN THB
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) A Statement is enclosed,

td

(b) The normal period of deputation
is three years which can be extended for
another one year with the approval of the
Secretary of the Administrative Ministry.

(¢) The DDA have reported that the
officers are kept on deputation beyond three
years in order to take advantage of the
experience gained by them as the Authority
is short of experienced officers.

(d) As stated by DDA, the officers
who are taken on deputation are generally
repartriated after four years of depuiation,
However, no deputation allowance is paid
beyvond the period of four years, '

Statement

Statement showing Officers who are on Deputation to DDA for more than Three Years

e S—— e e e . — —

——— — A ———— e — et ] . i —_ — —

S. Category of Posts Scale of Post No. of Officers Remarks
No. who have comp- '
leted 3 years of
deputation
with DDA
Class I (Group A’)
1. Superintending Engineer (Civil) 1507-2000/- 3
2, Superintending Engineer (El=ct.) 1500-2000/- 1

3. Director 1500-1800/- 3
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1 2 3 4 5
4. Secretary to L-G /Chairman, DDA 1500-1800/- 1 Case of
5. Secretary 1500-1800/- 1 absorption
6. Associate Planner (Ex-Cadre) 1100-1600/- 1 is under
7. Executive Engineer (Civil) 1100-1600/- 8 considera-
8. Executive Engineer (Elect.) 1100-1600/- 1 tion.
9. Deputy Director 1100-1600/- 2
10. Joint Director (Slum) 1100-1600/- 1
Class II (Group ‘B’)
1. Assistant Engineer (Civil) 650-1200/- 32 Case of
2. Law Officer (Admn.) 775-1200/- 1 permanent
3. Accounts Officer 840-1200/- 1 absorption
4, Accountants 550-900/ - 20 under con-
sideration.
Promotional Avenues for Draftsman (e) if so, the reasons of different
policy in the matter of promoting Draftsman
7109, SHRI KAMALA MISHRA Gr. 11 and the action taken by Government

MADHUKAR : Will the Minister of '© femove this anomoly?

WORKS AND HOUSING be pleased to

state - THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING

th ber.of ts of Draftsman
(2)  the guaiber-of pos . AND IN THE DEPARTMENT OF

Gr, I, II 1II sanctioned, filled and vacant

) . PARLIAMENTARY AFFAIRS (SHRI
DDA as on 29 February, 1984 and their -
mn ) y MALLIKARJUN) : (a) A statement is
pay scales;
enclosed.
(b) whether promotional avenues of (b) The DDA have informed that the

Draftsman Gr. I1 . working in Engineering
wing have been blocked whereas their
counterparts working in Planning wing have
been given sufficient promotions and are
getting better facilities;

promotional avenues of Drafismen Gr. ]l in
Enginecring Wing are not blocked, though
its pace is somewhat slow as compared to
their counter-parts in Planning Wing.

(c) Yes.
(c) whether the seniority list of the ’

above two categories are separate and the
recruitment rules are also framed separately;

(d) whether any representation has
come to the notice of Government from the
Drawing stafl of Engineering wing regarding
revision of pay scales and for further avenues
of promotions; and

(d) Yes, the DDA have received some
representations.

(¢) The recruitment Rules for the posts
of Draftsman in the Engineering Wing of
DDA are different from the recrnitment Rules
for the posts of Draftsman in their Planning
Wing,
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Statement
Sl. Category Sanctioned Filled Vacant Pay scale
No. post post post
1. Draftsman Gr. I (Civil) 44 17 27 Rs, 550-20-650-25-750/-
2. Drafisman Gr. II (Civil) 148 94’ 54 Rs. 425-15-500-EB-15-
560-20-700/-
3. Draftsman Gr. III (Civil) 75 52 23 Rs, 300-10-380-EB-12-
500-EB-15-560|-

National Oilseeds and Vegetable Qils Deve-
lopment Board

7110, SHRI NIHAL SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether National Oilseeds and
Vegetable Oils Development Board consisting
of Ministers and Government Officials has
been set up and given the name of a Co-
operative Board; and

(b) the particulars of 38 members of
the Board together with the names of places
to which the names of places to which
they belong, the place-wise number of
rublicmen and farmers etc, as also the
particulars of the members of the Managing
Committee and the main purpose of setting
up this Board?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a) The
National Qilseeds and Vegetable Oils Deve-
lopment Board has been constituted under
the National Oilseeds and Vegetable Oils
Development Board Act, 1983,

(b) The total strength of the Board is
36. A statement giving the details of the
composition of the Board is at statement-I.
Another statement indicating the composition
of the Managing Committee as provided for
under the Ndtional Oilseeds and Vegetable
Oils Development Board Act, 1983 is at
Statement-11.

The main purpose of the Board is to
provided for integrated development of the
oilseeds industry and the vegetable oils
industry,

Statement I

Composition of the National Oilseeds and Vegetable Oils Deyelopment Board under the
National Qilseeds and Vegetable Oils Development Board Acr, 1983

Category Sl.
No

Member

Remarks

©) (4)

(D (2)'

1. Minister (Agriculture)

1. Officials

(a) Representativés of 2.
the Central Govern-
ment :

Secreta-v (Agriculture & Cooperation)

Chairman ex-officio

Vice-Chairman
_ex-oﬂicio
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1 2 3 4
3. Agriculture Commissioner Member ex-officio
4. Director-General, Indian Council of Member ex-oﬂigio
Agricultural Research P
5. Adviser (Agriculture) Planning Member
Commission
6. Member (Central Excise), Central Member
Board of Excise & Customs,
Ministry of Finance.
7. Joint Secretary, incharge of Member
Export Promotion, Agriculture
Division, Ministry of Commerce
8. Joint Secretary_ incharge of Vege- Member
table Oils, Department of
Civil Supplies
9. Executive Directtor Member ex-officio
10. Financial Adviser, Department

(b) Representatives of 11,
the State Govern-
ments :

12,

13.

14.

15.

16,

17,

of Agriculture & Cooperation

Agriculture Production Commis-
sioper, Government of Andhra
Pradesh, Hyderabad

Additional Chief Secretary,
Agriculture and Forests Depart-

ment, Government of Gujarat,
Gandhi Nagar

Director of Agriculture, Govern-
ment of Haryana, Chandigarh

Agriculture Production Commis-
sioner, Government of Madhya
Pradesh, Bhopal

The Chief Oilseeds Development
Officer, Directorate of Agriculture,
Government of Mabarashtra, Pune

Secretary, Department of Agricul-
ture and Animal Husbandry,
Government of Karnataka, Vidbhan
Soudha, Bangalore,

Commissioner, Agriculture and
Rural Development, Government
of Orissa, Bhubaneswar

Member ex-officio

Member

Member

Member

Member

Member

Member

Member
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1 2 3 4
18, Director of Agriculture, Govern- Member
ment of Punjab, Chandigarh
19. Secretary, Agriculture Production, Member
Government of Rajasthan, Jaipur
20. Director of Oilseeds, Governmert Member
of Tamil Nadu, Madras
21. Secretary, Agriculture, Govern- Member
ment of Uttar Pradesh, Lucknow
(c) Representatives of 22, Chairman, State Trading Cor- Member
Autonomous Organi- poration of India Limited, New
sations connected with Delhi
Oilseeds and Vegetable
Oils Industries :
23, Managing Director National Co- Member
operative Development Corpora-
tion, New Delhi
24. Chairman, National Dairy Deve- Member
lopment Board, Anand
25. Managing Director, National Member
Agricultural Cooperative Marketing .
Federation, New Delhi
26. Managing Director, National Bank Member
for Agriculture & Rural Deve-
lopment, Bombay
II. Non-Officials
(a) Member 27.0 of Lok Sabh O Three members are
of Parlia- agy Two-members of Lo A () to be elected by the
ment : 29. One member of Rajya Sabha () respective Houses.
(b) Representa- 30, Shri Sahdev Singh Malik, Agri- Member
~ tives of cultural Farm, Khanpur Kolhian,
Oilseeds Tehsil Thanesar, District
Growers Kurukshetra, Haryana
31. Shri Kailash Yadav, Janpet, Member
Ettah, Uttar Pradesh
32. Shri R. Mahananda, Secretary, Member

Nagarjuna Sagar Right Canals
Ryots Association, DARSI,
Prakasam Distt,, Andhra Pradesh
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(c) Representa- 33. Chairman, Member
tives of expor- Soyabean Processors’
ters of oil- Association of India, ‘
seeds, vege- 7-A, Stinagar Annexc,
table oils or Indore-452001,
other pro-
ducts derived
from oilseeds :
(d) Representa- 34. President, Member
tives of the Qil Technologists’
Vegetable Association of India,
oils indus- H B. Technological Institute,
try. : Kanpur-208002.
(e) Other 35,0 : Members
. : I
interests : 36. 0 Other interests Nomination under
this  category i.e.

“other interests’™ are
to be made later on
the basis of require-
ments of the Board,

Statement-TI

Composition of the Managing Committee
as provided for under the National Oilseeds
and Vegetable Qils Development Board Act,
1983.

The Managing Committee consists of 10
members, Secretary (Agriculture & Coopera-
tion), who is Vice-Chairman of the Board, is
its Chairman, The Agriculture Commissioner
and Financial Adviser, Department of Agri-

culture and Cooperation, Director-General,

Indian Council of Agricultural Research, and
Executive Director, National Oilseeds and

Vegetable Oils Development Board are included

in the Managing Comm:ttee Besides, 5 other
members are to be nommated one each from
the categories mentioned below :-

(i)  One representative out of the three
~ Central Ministries| Departments
represented on the Board i.e,
Finance (Revenue), Commerce and
Civil Supplies.

(i)

(i)

(iv)

(v)

One representative out of 11 States
represented on the Board,

One representative of the autono-
mous national level developmental
organisations represented on the
Board i.e. the State Trading Cor-

poration of India Limited, the
National Co-operative Development
Corporation, the National Dairy
Development Board, the National
Agricultural Cooperative Marketing
Federation and the National- Bank

for Agriculture and Rural Develop-
ment.

One of the three representatives of
oilseeds growers on the Board,

One representative out of the other
pnon-officials on the Board i.e.
representatives of  ‘exporters of
oilseeds, vegetable oils or other
products derived from oilseeds’,
‘vegetable oils industry’ and® other
interests.
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Import of Dairy Equipments

7111. SHRI NIHAL SINGH : Will
the Minister of AGRICULTURE be pieased
to state :

(a) whether itis a fact that Govern-
ment bad imported some dairy equipments
- to be used at the time of floods but these have
not so far been utilised and are lying idle ;
and

(b) if so, the steps taken by Government
for utilisation of these equipments ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b) No
dairy equipment was imported at.the time of
floods. However, the Indian Dairy Corporation
imported certain dairy equipment under Ope-
ration Flood Programme. Most of this equip-
ment has been allotted to various dairies/fede-
rations in kind, However, a Portion of this
equipment is yet to be allotted, The
Indian Dairy Corporation monito's utilisation
of such equipment to Projects which are
under implementation depending upon various
stages of erection|commissioning.

Allotment of Flats to Weaker Sections
under New Pattern scheme (HUDCO)

7112, SHRI NIHAL SINGH : Will
the Minister of WORKS AND HOUSING
be pleased to state :

ta) whether Government are allotting
flats to economically weaker sections under
20-Point Programme and whether registration
for these flats was done on payment of Rs.
500 to Rs. 1500.

(b) whether self Financing Scheme is
being given priority in the allotment of flats
and five registrations have been made under
this scheme :

() the number of persons registered
for LIG and Janta category under the new

pattern scheme (HUDCO) and number of J

the persons allotted houses under this
scheme and by what time flats will be allot-
ted to remaining persons :
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(d) the number of flats which are
ready, their price declared earlier and the
price fixed now therefor; and

(e) whether the roofs of these houses
are leaking and houses have kucha flooring?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) DDA introduced the New Pattern
Scheme (HUDCO) in 1979 substantialiy for
Ecenomically Weaker Sections with the
registration fee of Rs, 200/250 and Rs, 1200/
1500 for Janta and L.1.G. categories.

(b) No.

(¢) The total number of persons regis-
tered for and allotted L1G and Janta category
houses under the New Pattern Scheme is as
follows :

Category No, of registered No. allotted

houses
LIG 67502 8369
JANTA 55780 10617

It is expected that flats will be allotted
to the remaining registrants in the next 4-5
years subject to the availability of building
material and other resources.

(d) Price of flats is worked out when
the units get completed, Only an idea of
the estimated cost was given when the Scheme
was announced. This was as follows :—

Category Plinth area in Estimated cost

Sq. Mtr.
LIG About 38 Rs. 18,000|-
JANTA Upto 24 Rs, 8,000

In respect of flats completed so far, the
costs work out as under :-
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Category ~ Plinth area Disposal cost
in sq. mtr.
LIG 38.97 to 48.38  Rs. 32,000~ to
' Rs. 53500/
JANTA 16.608 to 3610 Rs. 10,700 to
Rs. 33,000/,

The higher cost is mostly due to increase
in the cost of the building material and
“wages in the market, Building techniques
and the costing formula are constantly revie-
wed with a view to economise on the costs.

5178 houses of LIG and 11158 JANTA
category (HUDCOQ Pattern) have been com-
pleted upto 1982-83 and 7708 houses of LIG
and 8060 houses of Janta category arc in
progress during 1983-84.

(¢) No, Minor complaints of seepa-
ges leakages, if any, have been|are being
attended to quickly.

ICAR Institutes Budget Plan

7113, SHRIMATI GEETA MUKHER-

JEE :  Will the Minister of AGRICULTURE
be pleased to state :

(a) whether several ICAR Research
Institutes had budget plan sanctioned for
1983-84 exceeding rupees one crore but actual
expenditure upto January 1984 had been only
half of that or less though salary and allo-

wances for plan project staff are not payable -

during 1983-84 leaving large sums utilizable
in remaining two months only :

(b) if so, institute-wise particulars of
amounts sanctioned and correspondingly
utilised upto 3! January, 1984, February 1984
and upto 28 March, 1984 giving reasons for
shortfalls, institute-wise and how sanctioned

programmes were operated but funds remai-
ped unutilized ;

(¢) how Government monitor functio-
ning of ICAR institutes and efficient fund
utilization to 2asure plan programme achie-
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vements so that agricultural production has
no set back ; and

(d) whether Government propose to
constitute a high power committee to probe

into the entire affairs ; if not, reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
There are 9 Institutes whose Plan budget
sanctioned for 1983-84 exceeded Rupees One
Crore, A statement indicating the amounts
sanctioned Institute-wise in the B.E. 1983-84,
and R E. 1983-84 and the expenditure incur-
red upto January, 1984 and in February,
1984 during 1983-84 in respect of these Insti-
tutes is attached, The expenditure figures
are provisional and are subject to audit,
The expenditure figures are compiled on a
monthly basis on receipt of monthly accounts
from the various Institutes'of the Council.
It is, therefore, too early to furnish expendi-
ture figures upto 28th March, 1934,

In this connection it may be stated that
during the course of the year, the expenditure
is sometimes not proportionate at some of
the Institutes in view of the fact that either
the cstimates for the construction of buildings
for which provision has been made in the
budget have not been received or the equip-
ment for which orders were placed have not
come, Such eventualities are taken care of
at the various reviews conducted at the Head-
quarters of the ICAR and the savings of one
Institute are made available to other .., Ins-
titutes depending upon their actual require-
ments. It may also be mentioned in this
connection ‘that while expenditure on recur-
ring items like establishment expenses and
contingencies would be proportionate, ex-
penditure on capital items like buildings and
equipment will not be proportionate through
out the year.

The actual requirements of the Institutes
are revised at the R.E. Stage in consultation
with the Directors of the Research Institutes,
and the progress of expenditure with refere-
nce to the position in the R.E, is monitored
every month by the ICAR Headquarters. In
ci.e savings are still noticed in any Institute

1)
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during review, the same are diverted to other
Institutes depending on their actual require
ments, The DG, ICAR is competent to
reappropriate funds from one Institute to the
other according to need, provided the over-
all sanctioned budget estimates are not
exceeded.

(c) The Budget Estimates are sanctioned
every year in respect of the Institutes, after
the grants-in-aid to the ICAR are voted by
Parliament, on the basis of the Plan alloca-
tion approved by Finance in respect of
each Institute during the Plan period.
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The progress of expenditure against such
provision is monitored in the ICAR periodi-
cally. The Governing Body in which a
representative of the Finance Ministry (at
the level of Additional Secretary|Secretary
in the Department of Expenditure) acts as
Finance Member also reviews the expendi-
ture in the middle of the year while recom-
mending the revised Budget Estimates,

(d) In view of the foregoing, there is
no necessity to constitute a high power
Committee for ICAR,

Statement

ICAR Institute whose Plan Budget for 1983-84 Exceeded Rupees one Crore

(Rupees in Lakhs)

— . ey S, e —tl

e — — —— — —

S. Name of the Institute Budget Revised Expendi- Expendi-
No. Estima- Estima- “ ture ture
tes tes upto during
1983-84 1983-84 January, February,
1984 1984
1. Indian Agricultural Research Insti-
tute, New Delhi. 310.00 312.00 127.30 326
2. Central Rice Research Institute,
Cuttack. 100.00 99.18 32.77 8.57
3. Indian Institute of Horticultural,
Research, Bangalore. 115,00 113.20 80.00 17.32
4. National Bureau of Plant Genetic
Resources, New Delhi. 105.00 56,50 25.16 6.44
5. National Academy for Agricul-
tural Research Management,
Hyderabad. 105,00 91.40 25.98 1.45
6. Research Complex for North
Eastern Hill Region, Shillong. 180.00 229.06 118.00 58.17
7. Indian Veterinary Research
Institute, Izatnagar. 220.00 206_30 52.28 7.21°
8. National Dairy Research
Institute, Karnal. 106.00 87.40 42.32 3,98
9. Central Marine Fisheries
Research Institute, Cochin. 150.00 166.08 83.29 10.66
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DDA’s New Scheme for Construction of
Commercial Flats Under S, F.S. '

7114. DR, VASANT KUMER PANDIT:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that DDA has
introduced a new scheme for construction of
commercial flats under S F.S, ;

(b) if so, the details thereof ;

(c) the rates per sq, ft, announced by
DDA under the said scheme in different areas
of Delhi ;

., (d) whether the rates announced by
the DDA are higher than those of the private
builders in some of those areas ; and

3

(e) if so, Government’s reaction there-
to and measures proposed to stop profittering
. by the DDA?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
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PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) Yes, :
(b) The DDA. has introduced this
scheme to provide commercial flats to indivi-
duals, firms Govt. undertakings & 6 Depart-
menls etc. in the commercial buildings to be
constructed by the DDA in its commercial
centres at Nehru Place, Bhikaiji Cama Place,
Japnakpuri and Laxmi Nagar District Centres
through financial participation of intending
purchasers. :

(¢) Rates have been indicated in the
attached statement. ‘

(d) According to the DDA, the rates
of floor space have been fixed taking into
account market price of land, cost of const-
ruction, overhands like departmental charges,
administrative charges and 109 mark up on
the cost of construction. The details of
rates_ if any, fixed by private builders in these
localities are not available.

(e) DDA has reported that prices are
fixed by them as per the general principles laid
by the Government for providing commer-
cial areas, -

Statement

Details of Price

— — ——

Nehru Place Distt, Bhikhaiji Cama

— e — -— ——— e

Janakpuri Distt, Laxminagar District

Centre Place Distt, Centre Centre Centre

Floor Price per Floor Price per Floor Price per Floor Price per

sq. ft, sq. ft, sq. ft, 5q. ft,
= o

1. 890]- 1. ——— 1. 550|- 1. 750/ -
2. 870} 2. —_— 2. 545/ 2. 745)-
3. 850)- 3, 850)- 3. 540)- 3. 740/-
4. g4s- a4, 845/~ 4, 535/- 4. 735/-
5, 840/- 5 840)- 5. 530/- 5. 730/-
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1 2 3 4 5 6 1 8
6. . 835|- 6. 835/- 6. 725]-
7, 830 7. 830/-

8, 825/- 8. 825/- i

9, 820/- 9. 820/-

10, 815/- 10, 815/-

11. ' 815)- 11. 815-

12, 815|-

13, 815|-

14, 815[-

15. 815|-

——— e

Note : In addition to above, covered Balcony is to be charged at full rate and uncovered |
Balcony would be charged at half rate of the floor area rate,

ICAR Cattle Project in Maharashtra

7115, SHRI B ,D.SINGH Will the Minister

of AGRICULTURE be pleased to refer to the -

replies given to Unstarred Question Nos. 394
and 395 on 27 February, 1984 regarding ICAR
Cattle Project in Maharashtra and state :

(a) whether ODG (AS) did not ascer-
tain measures for satisfactory implementation
of technical programme in February, 1984 ;

(b) the reasons as to why froin 1979-80
to 1982-83 milk production declined by one
fourth while number of crossbred cows simul-
taneously decreased by one sixth upto 1982-
83 despite total number of crossbred females
‘increased upto 1982-83 but suddenly feil on
31 December, 1983 ;

(c) whether no female of FG (1) 2 &
JFG (1) 3 was surviving on 31 December,
1983 while in 1982-83 these existed and how
many BFG (I) 3 and FJGiI) 3 existed on 31
December, 1983 with reasons for not reportiog
on. 27 February, 1984 ; and

(d) the reasons why in 1981-82 ICAR
fund released was Rs. 12,5 lakhs more and
thereafter much higher than in 1980-81 and
receipts declining each year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The Cattle
Breeding Project at ICAR Headquarters is
monitored by the Assistant Director General
(Animal Production & Breeding), However,
as and when other Senior Officers visit the
Agriculture Universities they also utilise the
time available to discuss about the function-
ing of the project located at the Agricultural
Universities with the concerned authorities.
The DDG (AS) had visited the university in
February 1984 in connection with the work-
shops on the All India Coordinated Research
Projects on Sheep & Goat and had a discus-
sion with the Vice Chancellor and the con-
cerned Scientists, and to the extent certain
points came up or were brought to his notice
regarding functioning of the project, the
authorities were accordingly advised.

(b) The main reason for decline in milk
production at the Mahatma Phule Agricul-
tural University, Rahuri unit of All India
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Coordinated Research Troject om (Cattle)
wvs due to the differential composition of the
herd in relation to the genetic gioups over
the years. There was a decreases in the
number of 3 breds as their performance has
been studied and 3/4 breds have been created
out of them. The former were decidedly
superior in milk production than the latter,
The decline in the number of crossbred
females was due to the culling of older and
surplus females as per the techpical pro-
gramme,

(c) The females in the genetic groups
FG(12) and JFG (13) were pooled while
reporting on 27th February, 1984 and their
corresponding number on 31.12.1983 was 7
and 2. The females in BFG (13) and FIG
(13) genetic groups were 1 and 2 respectively
on 31.12.1983.

(d) More funds were released by ICAR
during the year 1981-82 as compared to the
year 1980-81 owing to the fact that more
expenditure on purchase of dry fodder was
incurred. This was caused due to the fact
that there was acute shortage of foddger on
account of serious drought conditions pre-
vailing in the area. The decline in milk
production as explained under (b) resulted
in a decline in the receipts.

Import of Insecticide L.aden Wheat from
Australia

7116. SHRU H.N. BAHUGUNA :
‘Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(2) whether it is a fact that the impor-
ted Australian wheat in unfit for consump-
tion as mentioned in India Today dated 31
March, 1984 :

(b) f so, the details thereof ?

(c) whether Government had earlier
stated that this imported wheat is fit for
buman consumption ; and

Sy

(d) if so, reasons for not having utili-
sed this stock so far ?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND C(CIVIL
SUPPLIES (SHRI BHAGWAT JHA AZAD):
(a) and (b) No, Sir,

(c) and (d) Yes, Sir. A total quantity
of 7.61 lakh tonnes of wheat valued at
Rs, 144.67 croies, contracted for import
from Aust alia in 1981.82 was received
diring 19¢1-82 and 1982 83. This wheat
was treuted with  Fenitrothion, as insec-
ticide whch is used in many countries as
grain protectant. The insecticide residue,
thcugh within the international lim ts prescri-
bed by FAO[WHO, is higher than permissi-
ble under Preventicn of Food Adulteration
Act/Rules in our country, This insecticide,
however, wears off in storage during passage
of time and no extra efforis|cost is required
for lowering the residuel limits. The wheat
purchased was meant for buffer stock, where
even for normal storage, use of protectant
is necessary, The stocks where the residue
has now come down to within permissible
limits are being utilised.

Achievements under Command Area Develop-
ment Programme

7117, SHRI B.D. SINGH : Will the
Minister of IRRIGATION be pleased to
state :

(a) the achievements under different
items of command area development during
the last five years in various States ;

(b) the names of the States where the
work is being executed by the Agriculture
Department and the Irrigation Department
separately ; and

(c) the ration of work (year-wise) exe-
cuted by the Agriculture Department and
the Irrigation Department since the beginn-
ing of the programme ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) The achievements
under field channels, land levelling and wara-
bandi during the last five years for various
States is given in statement I, II & III-
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(b) and (c) Ther esponsibility for exe-
cution of the different items of Command
Area Development activities is with the CAD
Authorities in all the States expect in (amil
Nadu where work is executed by the Agricult-
ure Engineering Department and Assam where
the work is executed by the Irrigation Depart-
ment. CAD Authorities are multi disciplinary in
nature and, execute the work either through
their own staff or through the field units of
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Departments like Agriculture or Irrigation
or through State Land Development Cor-
porations. The staff of the CAD Authorities
is drawn from various Departments like
Agriculture, [rrigation, Cooperation, etc.
Since a multi-disciplinary approach is follo-
wed, it is not possible to give the ratio of
work yearwise executed by the officers of the
Agriculture Department and the Irrigation
Department.

Statement-I

Statewise & Yearwise Achievement under construction of Field Channels

(thousand hectares)

Sl State 1979-80 1980-81 1981-82 1982-83 1983-84

No. (likely)
1. Andhra Pradesh 57.48 77.43 87.00 92.42 101.00
2. Assam 049 Nil 1.20 0.82 3.15
3. Bihar 50,38 126.54 163 44 209.00 250,00

4. Goa Nil Nil Nil Nil Nil
5. Gujarat 14.16 10.14 Fi5 9.29 61.40
6, Haryana 0.02 1.28 3.00 2.90 7.50
7. Jammu & Kashmir 0.80 2.35 1.61 0.81 4.00
8. Karnataka 4,80 23.62 10,37 35.13 55.15
9. Kerala Nil Nil 0.20 0,08 0.80
10. Madhya Pradesh 40 23 9.97 44 66 72.01 100.00
11, Maharashtra 124 98 17.70 17.31 41.48 40,00
12. Manipur Nil Nil Nil Nil 1,00
13. Orissa 3.60 6.90 19.02 27.80 54 00
14, Rajasthan 23,48 23.20 70.80 4220 109 00
15. Tamil Nadu 24.64 4.18 7.35 18,23 40.80
16. Uttar Pradesh 318.68 352.22 544.13 592,19 570.00
17, West Bengal 0.87 0.27 0.83 7.62 20.00
Total 664.61 655.80 978.64 115198 1417 80

S r—" e M — —

— . . —

— [r——
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Statewise and Yearwise Achievement under Land Levelling

10.
11,
12,
13,
14.
15,
16.
17.

— et

State 1979-80

Andht;a Pradesh - 21,27
Assam Nil
Bihar 0.07
.Goa Nil
Gujarat 6,42
Haryana 1.80
Jammu & Kashmir 2,07
Karnat;rka 9.49
Kerala - Nil
Madhya Pradesh 4.65
Maharashtra 95.91
Manipﬁr Nil
Orissa 0.64
Rajasthan 7.79
Tamil Nadu Nil
Uttar Pradesh 0,08
West Bengal Nil

Total 150,19

et ] e ——— —— g . i

i
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(thousand Hectares)

1980-81  1981.82 1982-83 1983-84
(likely)
21.88 27.23 34.27 12500
Nil Nil Nil Nil
0.07 0,05 0.05 0.50
Nil Nil Nil Nil
6.16 475 5.57 9,57
2.30 3.08 3.00 3.00
1.80 2.08 2.35 2.00
13.94 . 369 11.03 14.30
Nil Nil 0.80 Nil
4.65 23.45 1419 8.00
28.19 6.72 3.77 30.00
Nil Nil Nil Nil
0.72 Nil Nil Nil
9.99 12.65 11,00 6.00
Nil Nil Nil Nil
0.40 0.57 0.44 Nil
0.08 0.10 0.30 Nil
90.18 8441 . 86.77 98.37"
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Statement-IIT

Statewise and Yearwise Achievement under warabandi

———— — — e — e St . — — i et e i, S i sttt

SI. State 1979.80  1980-81  1981-82 1982-83 1983-84

No. | | .. (likely)
1. Addhra Pradesh Nil 43 81 64.24 116.54 200.00
2. Assam Nil Nil 0.40 1.60 4.40
3. Bihar Nil Nil Nil 32.93 55.00
4. Goa Nil Nil Nil Nil Nil
5 Gujarat | Nil 628 12.14 55.22 56.60
6. Haryana Nil Nil Nil 4.00 450
7. Jammu & Kashmir Nil Nil Nil 2488 2 00
8. Karnataka Nil Nil | Nil 6.73 12.00
9. Kerala Nil Nil Nil 0.08 500

10, Madhya Pradesh Nil Nil 4,52 5.27 20.00

11. Mabharashtra Nil Nil 2.37 60.00 80.00

12. Manipur Nil Nil Nil Nil Nil

13. Orissa Nil Nil 7.94 Nil 5,00

14. Rajasthan Nil 2.00 13.07 *40.00 75.00

15. Tamil Nadu Nil Nil Nil Nil 2.00

16, Uttar Pradesh Nil 8.00 48.94 101 50 108,00

17. West Bengal Nil Nil Nil Nil 5.00

Total Nil 6009 153.62 448 75 258.70
Funds Released for AICRP at Hissar then Rs. 11 lakhs upte 1979-80 the fund

1CAR released anpually was less than Rs.
7118 SHRI B.D. SINGH: Will the 5.5 lakhs (except in 1971-72 at start) but

Minister of AGRICULTURE be pleased to JCAR releases from 1980-81 ‘'have been
refer to the reply given to unstarred Question as high as Rs, 16,6 lakhs in 1980-81 though
No, 3681 on 19 March, 1984 regarding neither milk production increased nor rece-
funds released for AICRP at Hissar and ipts accrued enhanced commensurately ;
state :

(a) whether despite receipts accrued (b) if so, how Government justify

in ICAR cattle project at Hissar being less placing continuously more than double
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funds with Hissar unit annually without
productivity enhancements ; and

(¢) how despite such performance,
Review team in 1980 and workshop in
1983 pronounced it satisfactory and what
accountability fixation  measures Goveren-
ment propose to take ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Ne¢, Sir. There has been an increase in
releases from 1980-81 onwards which inclu-
des some nonrecurring components for
construction of buildings and purchase
of equipment etc. Specially from 1982-83
onwards, after the 6th Plan proposals of
the project were approved. There has also
been an increase in milk production and
in income, The sale price of milk was
not, however, increased in proportion to
the increase in the cost of fee, fodder and
other inputs and staff salaries, because
of which the increase in income was not
as high as the increase in expenditure.

(c) Since there has been an inerease
in milk production, (although in subse-
quent years halfbreds have been gradually
reduced in oumber and 3/4 breds added
and the performance of the latier is relati-
vely poorer than that of the half-breds), the
Review Committee and the Workshop held
at Hissar considered all the aspects of
performance and rated the overall perfor-
mance of the unit to be satisfactory. As
such, there is no question of taking any
action to fix responsibility.

Residual D.D. T. and Pesticides Monitored
in milk Supplied by Dairies

- 7119. SHRI N.E. HORO Will the
Mipister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that residual
D.DT, and other pesticides are being
monitored in milk supplied by the dairies;

(b) if so, the level of D.D.T. and
desticides found in milk supplied by the
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Writtén 'An.rwers 256

dairies in various regions of the country ;
and

(c) the steps being taken by Govern-
ment (0 reduce the quantum of residual
insecticides in milk ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
residual level of D.D.T. and other pesti-
cides in milk are being monitored by the
Food and Health Authorities of the States/
Union Territories under the provisions of
the prevention of Food Adulteration Act,
and Rules, 1955.

(b) Analysis of samples collected from
Northern, Western and Eastern regions
indicate that liquid milk and milk products
(Curd & Ghee) contain D.D.T. and BHC
at levels higher than those permitted by the
World Health Organisation,

(¢) The matter has already been
referred to the National Dairy Research
Institute, Karnal for carrying out research
and suggesting remedial measures  for
reducing the residual effect of the pesticides|
D D.T. in milk / milk products to the permi-
ssible limits. as prescribed in the Prevent-
ion of Food Adulteration Rules  1955.

Provision of Drinking Water Facility in
Orrissa

7120, SHRI CHINTAMANI JENA':
Will the Minister of WORKS AND HOU-
SING be pleased to state the number of
the villages in Orissa which have been
provided drinking water facility uptil now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : Water supply is a State subject
and schemes for providing water supply in
villages are formulated, implemented and
monitored by the states themselves under
the Minimum Needs Programme in the
state sector. The Centre, however, supple-
ments the resources of the States by
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providing grant-in-aid under the Centrally
sponsored Accelerated Rural Water Supply
programme for covering villages, identificd
as problem villages according to the criteria
prescribed by the Ministry of Works and
Housing, with at least one source of safe
drinking water, Out of 23,616 problem
villages in Orissa identified as on 1.4.80,
13,283 villages were provided water supply
facilities till 31st December, 1983.

Construction of Roads and Drains in Laxmi
Nagar and Shakarpur
7121. SHRI CHHANGUR RAM:

Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) whether tenders were invited for
the construction of roads and draics by
DDA for trans-yamuna colony of Laxmi
Nagar and Shakarpur ;

(b) whether the contractors have left
the work unfinished and collected most
of the payments but the roads are yet
to be metalled and the drains are to be
lined with bricks ;

(c) action taken against the contra-
ctors for not metalling the roads ; and

(d) by what time the work of metal-
ling the roads is likely to be completed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS(SHRI MALLIKARJUN):

(a) to (d) Tenders were invited by the DDA
for construction of roads and drains for
trans-Yamuna area of Laxmi Nagar and
Shakarpur. The contractors have left the
work unfinished. The payment has been
made to them for the work actusilly execu-
ted, The remaining items of work like
premixing of metalled surface and constru-
ction of S,W. drains could not be taken
up for want of payment of development
charges by the residents of the locality and,
therefore, no action need be taken against
the contractors, The remaining items of
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works will be carried out after the develop-
ment charges as required by the DDA are
deposited by the residents.

Promotion of Honey Industry

7122. SHRI N. DENNIS : Will the
Minister of AGRICULTURE be pleased to
state:

(2) the details of the States which are
producing honey;

(b) the details of the total quantity
produced during the last three years; and

(c) the steps taken by Government for
the promotion of honey industry im  the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c) The
information is being collected and will be
placed on the Table of the House,

Requirement of Teesta Water for Fulfilment
of Target

7123. SHRI SUBODH SEN: Will the -
Minister of IRRIGATION be pleased to state:

(a) whether 80 percent of water of the
Teesta is necessary for the fulfilment of the
target envisagad at the time of drawing up
the Teesta barrage project with subsequent
addendum, if any, and

(b) if so, whether the ad-hoc arrange-
ment with Bangladesh in regard to appoin-
tment of water will not affect the scheduled
achievement in irrigation?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) The river
Tista originates in India and flows  into
Bangladesh. The Indian Tista Barrage Pro-

. ject can benefically utilise more or less the

entire flows of Tista river during the dry sea-
son, but Bangladesh has also _ prepared a
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project for irrigation of her lands., The dry
season flows of the river Tista are insufficient
to meet the requirement of both the count-
ries. In view of this the matter regarding the
sharing of the Tista flows has been under
discussion between India and Bangladesh.

At the 25th meeting of the Indo-Bangla-
desh Joint Rivers Commission it was recog-
nised that the sharing of the Tista waters
will need to be based on intensive scientific
studies. This was agreed to be commenced
forthwith and completed before 1985 end,
Pending completion of scientific studies, it
was also agreed in a spirit of friendship and
good neighbnurliness that an ad-hoc sharing
of the Tista flows during the dry season,
valid till 1985 end, will be done with 369, for
- Bangladesh, 399 for India and remaining
25% unallocated. The ad-hocly allocated and
unallocated shares are all liable to realloca-
tion after the scientific studies are over,

The ad-hoc sharing arrangements
valid till 1985 end will in no manner come
in the way of execution and development
of irrigation of the Tista Barrage Project,
- work on which is progressing.

Corruption in F. C. I.

7124. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether there has been corruption
on mass scale in Food Corporation of India;

(b) the total amount of subsidy on
account of foodgrains paid to FCI from
1980-81 to 1983-84, year-wise;

(c) whether any money has since been
returned by FCI to Government: and

(d) if not, the reasons thereof?

THE MINISTER OF STATE OF THE

MINISTRY OF FOOD AND CIVIL SUPP-
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LIES (SHRI BHAGWAT JHA "AZAD) : (a)
No, Sir.

(b) The amount of subsidy paid to
the Food Corporation of India on account of
handling of foodgrains on Central account
has been as follows :

year Amount{Rs, Crores
1980-81 650
1981-82 700
1982-83 710
1983-84 ' 835

(c) and (d) The fiinal payment of Sub-
sidy is made 10 the corporation based on
the audited accounts and hence the question
of refund does not arise.

Time-Bound Programme for land use Survey

7125. SHRI B. V., DESAI: Will the
Minister of AGRICULTURE be pleased to
State :

(a) whether the National land Board
has recommended the inclusion of a time-
bound programme for land use survey in
the Seventh Five Year Plan;

(b) if so, whether the Board has empha-
sised the need for immediate action to com-
plete soil survey through pational agencies;

(c) if so, the other recommendations
made by the National Land Board;

(d) how many of them have been acce-
pted; and

(e) the steps being taken to implement
them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.



261 Written Answers

(b) The National Land Board has
emphasised the need for immediate action
to complete quick soil survey through the
national agencies as well as soil survey orga-
nisations in the States.

(c) In addition to the recommendations
of the National Land Resources Conservation
and Development Commission endorsed by
the National Land Board, the other recomme-
ndations of the National Land Board are as
follows :-

1. Suitable schemes drawn up by the
States/Union Territories will be incorporated
" in the Seventh Plan for having the services
of experts in the State Land Use Brards and
financial provision be made in thé State
Plans.

2. States/Union Territories will ensure
by all possible means that as far as possible,
good agricultural lands are not utilised for
non-agricultural Purposes.

3. States/Union Territories will formu-
late suitable schemes for reclamation of land
undergoing degradation due to one factor
or the other and submit to Planning Commi-
~ssion for inclusion in the Seventh Plan so
that adequate financial provisions are made,

(d) and (¢) The recommendations of
National Land Board have been forwarded
to the States and Union Territories for appro-
priate action,

Ao Ao o AIWE F Wrawd WGAT
oS & st w5t Aga

7126. A zetq fag qfear @ F@n
q &t fawm q51 9 g &0 FA1 A
f& ;

(®) T o Ao o HWdW
& g foar garor fasra oo,
|igaAT & wreaw ¥ fafaee @=17 F fafzse
T H | F 9HA TJAT &7 T 9
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aqy grg fa<ia gearsi &1 sega fwar

AT 97

(@) =fzgh, dtad 1978 & s« aF
& F-q1< agT a9-q1X U AT HT F&IqT
T8 ; |

() afg 98, @ AZ-TRX SAD FIA
T8 ;

() FT GIFHIT & AT§o ATTo o
YA & ATEX &4 T FIA AT GG
safegaqal, degrel w991 uqdr & fawg
FAT FTAATE! FIF 1G9 & ;

-

(¥) afe g, @t Sa%7 w7 M@ 8 ;
AT

(=) afzadl, a IEE FOT AT

57

gt fa@a aeaea & T '
(= gfeara faw) : (7) & (9) gaf=g
greTo fawTe 10T H sFga< 1980
gqx dw & g fear war e faar
grer fagmra ot @gar faer # 1981
F eqifaa &1 T 9r 1 AMAST ®V €T

qqr &1 7% qgrFar ged faaxo § qwig

2 | gue-qIx gAAT ¥ AAEMA  # AEN
@l ST g gafy FEww & wfed
TAET q9T TR WIAA g-a4S ¥ @Al
FT 3@ gC FAFA A F© FA[ ATS §

figg o, TwY fAoqrET &1 TS g@IR

ETXT GAITATH THI 197 & |

faa

gafa gl fas@ FIw0 &
F=ra argaT o ¥ ggifaaa arrafimay

—
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I gEgT  qUT WEFIQ AT arfurfeas
&1 grr faafea &w & ar & guar

——
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ag wgrfqaa faafa
ararafaay el
FI gear (vre =y #
(wraet ®1 gear)
1981-82 5511 231.33
1982-83 5653 239.39
1983-84 1683 82.03
(faaway,
1983 a%)

Allocation of funds under IRDP During
Seventh plan Period

7127. SHRI K, PRADHANI : Will
the Minister of RURAL DEVELOPMENT
be pleaszd to state :

(a) whether Government propose to
make significant changes in the criteria for
allocating funds under the IRDP in the 7th
Plan period ;

(b) if so, the broad outlines thereof ;

(c) whether any weightage to the
extent of poverty in the tribal areas as
well as the population factor before finan-
cing the State-wise allocations shall be
given ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) (a) A
working group has been constituted to make
recommendations on centrally sponsored
rural development programmes including
Integrated Rural Development Programme
in the Seventh Plan, This working group
is considering all aspects of IRDP in the

Seventh Plan including criteria for allocat-
ing funds,
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(b) to (d) The report of the working
group and its recommendations are yet to
be finalised.

Multipurpose Hydel Project Along Dihang
in Arunachal Pradesh

7128 SHRI R.P, DAS : Will the
Minister of 1RRIGATION be pleased to
state :

(a) whether an ambitious multipur-
pose hydel project along Dihang, a tributory
of the Brahmaputra in Arunachal Pradesh
bas bcen drawn up by the Brahmaputra
Board which holds out giving a new face
to the entire North Eastern region ;

(b) whether this project has been
submitted to the Planning Commission and is
awaiting clearance from Government and
Planning Commission for inclusion in the
Seventh Plan ; and

(c) if so, the broad features of the
project and reaction of Government there-
to ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c¢) The
Brahmaputra Board has identified Dechang
and Subansiri projects as important comdg =
nents of the Master Plan for water resources
development of Brahmaputra Basin  with
installed capacity of about 25000 MW of
hydro-power and modcrating  flood peaks
in the Brahmaputra Valley.

The project reports submitted by the
Board would require detailed scrutiny by

_ the concerned agencies before the Govern-

ment could consider taking a view in the
matter. '

Hydel Projects Proposed by

Board

Brahmaputra

7129, SHRI A, NEELALOHITHADASAN
NADAR : Will the Minister of IRRIGATION
be pleased to state :
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(a) whether the Brahmaputra Board
has proposed three Hydel Projects in the
Brahmaputra basin ; and

(b) if so_ the details of the proposals
and the action taken by Government
thereon ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b)
The Brahmaputra  Board has identified
Dehang and Subanpsiri dam projects as
important components of the Master Plan
for water resources development of the
Brahmaputra  Basin, Tipaimukh project
on river Bank is another project which is
being separately inyestigated by Central

Water Commission for the North-Lﬁstern

Council,

The two projects identified by the
Brahmaputra Board are proposed to have
installed capacity of ‘about 25000 MW
and would moderate flood peaks in the
" Brahmaputra Valley. The Tipaimukh
project would moderate the floods in the
Barak Valley of Assam besides having
installed capacity of 1500 MW.

The reports of the project identified
by the Brahmaputra Board would requirs
detailed scrutiny by the concerned
agencies before the Central Government
could consider taking a view in the matter.
The Project on river Barak is under scru-
tiny with the specialised Directorates of
CWC and Central Electricity Authority,
Thereafter the same would be submitted to
the North-Eastern Council,

12.00 hrs,
PROF. K.K, TEWARY (Buxar):
Sir, I have given a notice.........

(Interruptions)

SHRI H N- BAHUGUNA (Garhwal :
Sir, about the Nagaland question you
had said that the breach of privilege
motion is pending with you.
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MR SPEAKER : 1 have to send you
the reply, but then I have to receive some
information.

(Interruptions)

oY wrzd faged amady (7% faea) ¢
frea1s w9 § 9@ g, &1 gd
gfad g araa ¥ |

%t FHAAY qFIA FgYON ¢ AT ATH
fafasrsr at ager grar g1

wEqe AW ¢ { FATF AT AW FTA

PROF, K. K, TEWARY : Sir,1 have
given a Calling Attention notice on the
threat to the life of important leaders of the
country by the Akali extremists.

MR. SPEAKER : There is nothing, I
have got the information.

(Interruptions)

PROF. K.K, TEWARY : Sir, you have
also been threatened, The thieat was held
out to the Speaker also.

(Interruptions)

SHRI H.N. BAHUGUNA : The Prime
Minister’s gunman has been held in his
own house, What is this Government
that is governing ?

(Interruptions)

ot TUHATT AAFT ARAY  (FTR) ¢
T qAT e § T g WAy 4

PROF. K.K. TEWARY : There should
be a statement from the Homs Minister
because it is a very serious thing.

-

e WG : GA @1 HIIT! J1T |
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sft THATT WAFT TEHT ¢ GIF
Ara #1 #1% A g qew A T g T8
g

MR. SPEAKER : I will consider the
proposal.

(Interruptions)

) wEw fagrd awqa ; sEae qal-
e, AT & "a § HA9w1 gfaaraa
YIET-ATMET FTHFH 7 F | SA9 ST
TATE AT §, 98 AR A9 & &1 gHILT
=gl SamasT 3 |

AR WEAT : Y AT AL 2

{1 gew fagrd awddy : faow
AT FET g fF Qe JwrmAr g oar

AR | AT A1 AFT 747 § o ag fave;-
1T Ieaqad T 997 § |

TAR WG © FAT AFT 191 8 AT
B9 IHET IHT T ¥ AN, ST AT
AT G |

A1

wead  witaw o A ara gfau
wIoET qifew qral @, HFX oz fgmrm @
g & qa Fa gfaar =Tz s
A ST AT §, 98 & FIUHT AT T1E,
AT SEIAAT S19FT 7| IER T
feeeq vl g—*gt & smgr, F9 aar o
ST S AT FET &, ST 2107 af § GBI
AT FIH ATAAT 9% GIAA TEIAT |

sqauiA

Wl gAgal IR wgqen o cArEE
_ favge § wifgar & qr gareeee

- **Not recorded.

e wAYad - dq ga faan sl
el & qig faar § Qv d@w & FIEA]
FITATET gI4T, ITH (GATH HIT |

Even hurry takes time,

St ZWaAY Asaq SO ¢ AT ATT
Wl FATIA A FAT A ?

oA WA : AN AT SFEfAEA
ST, FFT AN SHF QI AT AH
Sr g STUAT | '

SQIETA

s PAAT AW FFIOT: TF HA
ATH fi’fﬁfﬁﬁ SATT T T 797 8 1

WEqT AiXEq : ATT 115 # g Afg )
(camet) *#

MR. SPEAKER : Not allowed,
(Interruptions)**

WY BRERT qeaw agyen ¢ gy fawd

lal'd

(zaaua)

AT AEYZq ¢ VI A GET 1 AW
FA T AL BIAT AL & | HY wazq &
fad @iz w3aEr s dr g 1 afeT qw

e frammea IS T T«
(z@au@)**

MR, SPEAKER : Not allowed, I have
not allowed,

(Interruptions)**
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SHRI MAGANBHAI BAROT
(Ahmedabad) : Yesterday in T.V. in Hindi
and English version there was a discrepancy
about the taking over of the Hindustan
Samachar Agency...... (Interruptions)

In Hindi version it was stated.. ......
(Interruptions)

wewsr wgvan o § qar F3ar W@l og |
@ AT |

(e

MR. SPEAKER : I am looking into the
matter,

Y gAvew s (fgaw) @ aswe
wEiga & HI9FT SAATAT ATEATE 1. AT
T gaq § #18 wEArg ggeq fFEEr o
A & fEdrs g ®F ¥ WA &7
AT A, q AT IHF ATX X AT
| EEEII

WEAT WANTW ¢ THF (Y FT HAT
EAGIE-
We have discussed it.
(zmmen ) **
MR SPEAKER : Not allowed,

(zmam) **

weqeT AT ¢ HY ATIHT AATS AL
frar &

Not allowed.

(‘ﬂﬂ *x

SHRI HARIKESH BAHADUR :
(Gorakhpur) : On 6th April, the Minis-
ter said that the enbargo has not been
lifted. (Interruptions)
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I have got a copy of the Government
order. InterruptionsThere is a case of corrup-
tion, There is bungling.

( Interruptions)

g agied : fag@ &1 dfqz ) &
g T |

(za=eTA)

TeqA WEIEW : 39 qIg SAS-gren
I FI ¥ ATYHT F7T fHear § 7

(zmaa)

You do not have the courtesy to say
something nice Sit down.

(Interruptions)
MR, SPEAKER : Do not shout,

(Interruptions)

MR. SPEAKER : Do not shout. That
is what I have told you, Do not shout.

#7 Fgr ¢ fF & g9HT 997 F@T @I
g
(sazam)

HEWT AT 2 {997 FIAT W@rO§
HAT FTE ATHAT gHIT, @ a8 FmHA &7
STTAT |

(saman)

SHRI HARIKESH BAHADUR : Hero
is an order with me, (Interruptions).

MR. SPEAKER : I have to decide,
I am looking into it, I am collecting the
facts and then I shall come to you.

**Not recorded,
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(Interruptions)**

MR, SPEAKER : I have not allowed

Nothing will go on record without my permi-
ssion-

(Interruptions)**

ot v g fag  (FRasan) ¢
FA FTATIF TR¥q F At g 5 w139~
T grzal & watg 99 g @l g |
ag WIFFI8l &T 539 &1 (5qa9H)

TeAA AR ¢ Q¥ AE &1 qHAT
AITFHT ArfeT a1 FTfed |

MR. SPEAKER : I have already allo-
wed Mr. Yadav,

M gAN qrEg (ARIMT) © qHY A=
& 222 TF [faerr avga g7 fFwar 2

qead waved ¢ § @ q a7 |
I will look into it. T will get the facts,

(Interruptions)

MR. SPEAKER : I have already taken
note of it. I have already referred, for your
information: With facts, 1 will come to you,

(Interruptions)

e AftEg ¢ {7 Fiewr Aifew
9 TRIATT @ & fag a5 fRar @ o
qH & qEFEI AT Sruer, § uFed
SRl

SHRI P. NAMGYAL (Ladakh):
Sir, the so-called Kashmir Liberation front
based in Sri Nagar has written a very serious
threatening letter to kill our Prime Minister,
Shrimati Indira Gandhi and Shri Rajiv
Gandhi. ‘
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FEAT AT : UF WiFY @A ¥ FIs
T TEI TTAT | AT &3 SATSY |

(sa=atA)
MR. SPEAKER : Not allowed.

(Interruptions)

SHRI RAJESH PILOT (Bharatpur) :
Sir, have given a notice that the condi-
tions in the Northern States, especially
Rajasthan are serious. I have given a notice.
Due to cold wave last month, the crops in
the Northern States, especially Rajasthan

have been damaged completely, I have asked
for a discussion.

WETR WA¥EW : § FIE-FTAF FT@AT
@IE | AT AT KT AT W g 1 qFT
FT HT 117 T 1fFT

SHRI MAGANBHAI BAROT : Sir,
Doordarshan,..

MR, SPEAKER : There is no questio’s
of discussion about news. 1 cannot discuss
news here.

(Interruptions)

MR, SPEAKER : No, it is not like
that,

WY w1 i vy (feafoa) @ #9 oF
za7r faf3ss #ra fear g0
TR
12,12 hrs.

PAPERS LAID ON THE TABLE

Detailed Demands for Grants of the
Ministiry of Commerce and of the Depart-
ment of supply for 1984-85.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF SUPPLY"
(SHRI VISHWANATH PRATAP SINGH):
Sir, 1 beg to lay on the Table—

**Not recorded.
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(1) Acopy of the Detailed Demands
for Grants (Hindi and English versions) of
the Ministry of Commerce for 1984 85.

Placed in Library See No. LT—811084.

(2). A copy of the Detailed Demands
for Grants (Hindi and English versions) of
the Department of Supply for 1984-85.

Placed in Library, See No. LT—

8111/84,

Detailed Demands for Grants of the
Ministry of Planning for—1984-85.

THE MINISTER OF PLANNING
(SHRI Y .B. CHAVAN) : I beg to lay on the
Table-a copy of the Detailed Demands for
Grants (Hindi and English versions) of the
Ministry of Planning for 1984-85.

Placed in Library. See No, LT—8112/84.

Annual Report etc. of the Indian
Standards Institution, New Delhi for 1982-83

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHR1 BHAGWAT JHA AZAD);
I beg to lay on the Table.

(1) A copy of the Annual Report
(Hindi and English versions) of the Iadian
Standrads Institution, New Delhi, for the
year 1982-83 along with Audiled Accouants,

(2) A copy of the Review (Hindi and
English versions) by the Government on the
working of the Indian Standards Institution,
New Dehli, for the year 1982-83.

Placed in Library, See No* LT—
8113‘84.

Detailed Demands for Grants of the
Ministry of Information and Broadcasting
for 1984-85.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND

" STATE IN
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BROADCASTING AND MINISTER OF
THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H K.L. BHAGAT):I beg to lay on the
Table a copy of the Detailed Demands for
Grants (Hindi and English versions) of the
Ministry of Information and Broadcasting
for 1984-85, (Placed in Library, See No, LT-
8114{84).

National Oilseeds and Vegetable Oils
Development Board Rules, 1984 ; Notification
under the Essential Commodities Act 1955 ;
Annual Report etc. of the Kerala Agro-Indus-
tries Corporation Limited, Trivandrum for
1979-80 ; the Maharashtra Agro-Industries
Development Corporation Limited, Bombay
for 1982-83, the National Federation of Labour
Cooperatives Limited, New Delhi for 1982-83

elc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): I bag to lay
on the table :

(1) A copy of the National Oilseeds and
vegetable Oils Development Board
Rules 1984 (Hindi and English ver-
sions) published in Notification No,
G.S.R. 207 (E) in Gazette of India
dated the 8th March, 1984, under
section 20 of the National Oilseeds
and Vegetable Oils Development
Board Act, 1983. (Placed in Library,
See No, LT-8115/84).

(2) A copy of Notification No. G.S.R.
82 (E) Hindi and English versions)
published in Gazette of India dated
the 28th Febrvary 1984 containing
Order indicating the supplies of
fertilisers to be made by domestic
manufacturers of fertilisers to
various States/Union Territories|
Commodity Boards during the
period Ist October, 1983 to 3lst
March, 1984, under sub-section (6)
of section 3 of the Essential Com-
moditics Act, 1955. (Placed in
Library See No. LT—8116/84),  «
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(@) (i) Review by the

(b) (i)

@

Papers

(Shri Yogendra Makwana)

A copy each of the following papers
(Hindi and English versions) under
section 619A of the Companies
Act 1956 :—

Govern-
ment on the working of the
Kerala Agro-Industries Cor-
poration Limited, Trivandrum
for the year 197%-80.

(i) Annual Report of the Kerala
Agro-Industries Coiporation
Limited, Trivandrum, for the
year 1979-80 along with Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
(Placed in Library, See No,
LT—8117/84).

Review by the Governmen!
on the working of the Maha-
rashtra Agro-Industries Deve-
lopment Coipcration Limited,
Bombay, for the year 1982 83.

(ii) Anpnval Report of the
Maharashtra Agro-Irdustries
Development Corporation
Limited, Bombay, for the
year 1982-83 along with Audi-
ted Accounts and the com-
ments of the Comptroller and

_ Auditor Genperal thereon.

Two statements (Hindi and English
versions) showing reasons for
delay in laying the papers mentio-
ned at (3) above. (Placed in
Library, See No. LT—8118/84)

(5) (i) A copy of the Annual Report

(Hindi and English versions)
of the National Federation
of Labour Cooperatives Limi-
ted, New Delhi, for the year
1982-83 along with Audited
Accounts.

(i) A copy of the Review
. (Hindi and English versions)
by the Government on the

APRIL 9, 1984

(6)

7)

®)

©®)

Laid 276

working of the National Fed-
eration of Labour Coopera-
tives Limited, New Delhi, for
the year 1982-83. (Placed in
Library, See No LT-811984).

(i) A copy of the Annual Report
(Hindi and English versions)
of the National Federation
of Fishermen’s Co-opera-
tives Limited, New Delhi,
for the year 1982-83 along
with Audited Accounts.

(i) A copy of the Review (Hindi °
and English versions) by the
Government on the working
of the National Federation of
Fishermen’s Co-operatives
Limited, New Delhi  for the
year 1982-83, (Placed in
Library. See No, LT-8120 84)

(i) A copy of the Annual Report
(Hindi and English versions)
of the National Co-operative
Daiy Fedzration of
India, New Delhi, for the year
1982-83 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English veisions) by the
Government on the working
of the National Co-operative
Dairy Federation of India, New
Delhi, for the year 1982-83.
(Placed in Library. Sce No.
LT-8121/84),

A copy of the Annual Report
(Hindi and Epglish versiops) of the
National Co-operative Develop-
ment Corporation, New Delhi, for
the year 1982-83 under sub-section
(3)of section 14 of the National Co-
operative Development Corpora-
tion Act, 1962,

A copy of the Annual Accounts
(Hindi and English versions) of the
National Co-operative Development
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(10)

at

(iifl)

Papers

Corporation, New Delhi, for the
year 1982-83 together with Audit
Report thereon, under sub-section
(4) of section 17 of the Natianal
Cooperative Development Corpora-
tion Act, 1962,

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Natio-
nal Cooperative Development Cor-
poration Act, 1962.

A statement (Hindi and English
versions) showing reasons for delay
in lying the papers mentioned at (8)
to (10) above. (Placed in Library;
See No. LT-8122(84).

(i) A copy of the Annual Report
(Hindi and English versions)
of the National Cooperative
Housing Federation, New
Delhi, for the year 1982-83,

A copy of the Annual Acco-
unts (Hindi and English
versions) of the National
Cooperaiive Housing Federa-
tion Limited, New Dclhi for
the year 1982-83 together
with Audit Report thereon.

(i)

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Cooperative
Housing Federation Limited,
New Delhi, for the vear 1982-
83. (Placed in Library. See
No. LT-8123|84)

(13) A copy of the Accounts (Hindi

(14)

and English versions) of the Central
Fisheries Corporation Limited,
Calcutta, for the period from Ist
April, 1982 to 31st May 1983.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the Accounts of the Cen.
tral Fisheries Corporation Limited,
Calcutta, for the period from 1st
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April, 1982 to 31st May, 1983.
(Placed in Library. See No. LT-

8124{84).
1213 hrs.
PROF. K.K. TEWARY (Buxar)
Sir, it is a question of a minute, The Home

Minister is here. It is a very serious matter,
I would request you to direct the Home
Minister to make a statement regarding this
threatening letter. Sir two things have come,
They are educating the miods of the Members
of ...(Interruptions).

MR. SPEAKER : I cannot allow allega-
tions like this. One has to go through the
procedure,

Notice has to be given. according to the
rules. Rule 353 is here under which allega-
tions are put in the House.

PROF, K.K. TEWARY : Sir, two issues
are important, One is that a threat has
come from Jammu and Kishmir,

weas Agraq - A9 fag FT S,
Fxwargar| fafqecangg 38 § &
9% qrF WA a7 | fRT e ag feew-
WA FLETAT ATET av FLAT AT |

PROF, K. K. TEWARY : I have given,
Sir. It is a very important issue. You can
direct the Home Minister to make a state-
ment.by the afternoon.

2t v et (Fraf@) @ § faw
TaAT FHEAT ATEAT......

WEAR WANIT © TEA AT FAAT  HIE
T a1 =Af@q | T A= 4 79 @S greg |

Have some manners, not like this,

oY Treerer Y : & uw frfadew
M @ 7= F faeams far §,..
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 weaw wavaw Ay @ ey § qar
FTAT AT § |

(Fmaena)

SEq WAYAW ¢ AT VAT FF FW
TEY AT ? AT GHAITT ATIHT § |

St e Ry F faega wifw T
g1 gAT 9T AfFA ST AT Aq & ! &
aq ASgA g ATET g 1 (TmAT™)

A WENGR : AT Ggd & 97 alerd
€ | ATTF STIAT FAT F1% Al qrerdl g |
# @} Av9Y, W { T AIGHT AT § |

(zqa=rA)

SHRI A. R. MALLU (Nagzrkurnool) :
Sir, it is a matter of Prime Minister’s life
and security... (Interruptions) The Home
Minister should make a statement,

MR. SPEAKER : The Home Minister
is there; he is listening to you, You give
something in writing.

PROF, K. K. TEWARY : I have
already given you in writing,

(Interruptions)
MR, SPEAKER : The Home Minister.
(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI1 P, C, SETHI) : Mr Speaker, Sir, no
such incident as reported in Jansara has
taken place nor was any red alarm sounded
as a result of which the alleged traffic jam
for half-on-hour occurred. It is also incorrect
that B, S. F, or D, A, P. commondos came
there in trucks with in minutes.

As regards the siatement that A S. 1.

Duli Chand had a map regarding segurity
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arrangements, this is also incorrect. A. S.1.
Duli Chand was posted in the security unit
of the Delhi Police and was doing non-opera-
tional Job, He was staying in  Vinod Nagar
in the Jurisd.ction of Police Station Kalyan-
puri-Last D strict, On the night of 2|3 April,
1984, while the incident is reported of 27th
March, 194, some burglers entered his
house on which he got up and tried to catch
them. He sustained injuries in this scuffle and
fell unconsciously. His son who was slecping
in the nearby room woke up on hearing the
cries and came to his rescue. He took him
to the Hospital where Shri Duli Chand was
declared dead Therefore, this has no conne-
ction with it 1 would request the Press
through you, Sir, that such news should
not be given without confirming it.

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : Who murdered Shri Duli Chand ?
Shri Duli Chand’s murder is mysterious. The
Home Minister Should come out with all the
facts.

SHRI . CHANDRAIJIT YADAV
(Azampgarh) : Sir, the various organisations in
the country are coming out with threats to
the lives of different persons, It has crecated a
geperal atmosphere of insecurity in the
country , .. (Interruptions)

MR. SPEAKER : We have discussed it
SO many times.

SHRI CHANDRAJIT YADAYV : There
are threats being given to the lives of various
persons, How can we live in this abnormal
atmosphere in the country? (Interruptions)

MR. SPEAKER : There is a due pro-
cess of law. That is not be decided here.

At gRAdY Avew sgqo : fEad A,
Fd A1, &7 FT 9107 FT §— 98 FD
AT AgF aarar 741 g1 (W)

WEARA WA © FET 9T F1E qIAT TE)

g |
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TTATH)

MR. SPEAKER : Every action has its
reaction. Fvery case has to be filed, it has to
be investigated. That is what the Home
Minister is doing.

(sTEeTA )

st TreraTa e e (T39Y) ¢
qg TATT FHT FT GIEAT T FATT E
(sqaa)

qeney qE17q : AT ufanwa  &rel

qq FT I & a1 IF F e

No allegation of a defamatory or incri-
minatory pature to be made without an inti-
mation to the Speaker, You must read Rule
352 and Rule 353.

(Interruptions)

You must read Rules 352 and 353.
Y Fat s (7797) ;g g ?

WG AANIA ¢ AT EFT FT FAT TR
q |

SHRI H, N. BAHUGUNA : Sir, are

you back on the Privilege Motion ?

MR. SPEAKER : No, I am not, I am
on alleging certain things in the House.

Y PAmat Arza @ggen (TEATH) ¢
Ig AT HI7 IFAT F aar Q|

MR. SPEAKER : For your information
I may tell you that this is the procedure if
any allegation is to be made against anybody.

T FHIN AR wg o o fyI|T
AT H ST AT wEr g § )

MR. SPEAKER. : That was something
else, He was alleging something else.
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Y FWESt AR TPYWT : OF A
T Sq1+,,....

Weud WA : fE@y, TAE  FAFET
g, TS T @ ¥ A19 fg »ae anw f7
gIsy |

That is why I am saying this. If you

want to allege, you have to go according to
rules.

Ht FATAY LA AGW : IF §, a8
fagsT 3 T | JFAME G g1 AlHA
ATZ9E GHIU ¢ |

(Interruptions)

MR. SPEAKER : I will get the infor-
mation and then talk to you, 1 have already
sent that for checking, I have already taken
that precaution.

=t FHAGT AR YW : IqH A1
WIAET AEl & |
MR, SPEAKER : The process has to

be gone through. I cannot circumvent the
process,

N ARATR Ty (fFER) @ gy
ST, o@ qIe #4330 9% fafae & faamwm
TS AIATAT AT | THT, GET gFATag q
SHI §HT 1T FIETE | 991 g T f&{q
¥ HET-3AFT DEAT FAT 4T |

MR, SPEAKER : It cannot be done
like this. There is a process for everything,

12.22 hrs.

COMMITTEE ON PUBL!C UNDER-
TAKINGS

Eighty-fifth and Eighty-Sixth Reports

SHRI MADHUSUDAN VAIRALE
(Akola) : Sir, I beg to present the following
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Fon AL o T N G

(Shri Madhusudan Vairale)

Reports (Hindi and English  versions) of the
Committee on Public Undertakings ;-

(i) Eighty-fifth Report on Action Taken by

' “Government on the recommendations
contained in the Sixty seventh Report
of the Committee on Hmdustan Antnbl-
otics Limited.

(i) Eighty-sixth Report on Action Taken by
Government on -‘the ' recommendations
contained in the Seventy-fourth Report
of theé Committee on Mazagon Dock
‘Limited Shipbuilding. > ~ 7

12.23 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

~ Reported glut of potatoes in the country
resulting in sharp fall in their prices causzng
sufferings to farmers.

2 TRAT QAT E . (HEyT) ¢
weare wgtan & fawAfafas sfaweadis
FTRAEET & YT FN AT GAT wgiad T
=TT wTRTeq H37 gQ fAagd swarg &
g AYAT TF7T & ¢

“qa § 19 FY vfag weafers dxEmm,
fea¥ afcorraessT =a% el & aga
frzrge s &, g e &1 gria
AT 95 TG R AT @ T H
|IEHIT GIA &1 TE FETATED

©.. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : Sir the produ-
ctien of Potatoes in the country has increa--
sed considerably in the last few years. It was
ahout 83 lakh tons in 1979-80 and has gone
upto 101 lakh tons in 1982-83. Uttar Pradesh
is leading in production of potatoes followed
iy West Bengal and Bihar. These three States
nccount for more than three-fourths of the
cg{x{lnlx,r%’;sf\p;odg@g@ 10f potataes. According

gniwollol edt 1092919 03 95d 1 2 : (slodA)
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ey

to the estimates of the State Government 0
Uttar Pradesh, production in the year 1983
is likely to be more than 50 lakh tons against
last year’g production of around 45 lakh tons.
‘, : 75 AN
5 w2, Rricerof: potato was ‘ remunerative
throughout the country till-the' middle « of
March, 1984_ It still remains so in most part§
of the country. However, reports indicafe
sudden slump in prices in some parts of
Uttar Pradesh in the last week . of <March,
1984 due to heavy arrivals in the market,

3. The Government took precautionary
steps in time. A Close watch was kept on
the, price - situation, NAFED and U.P.
Cooperative Marketing Federation were asked
to keep in readiness to take prompt action to |
stabilise the price as and when necessary, A
minimum = support. price of Rs, 50 per
quintal for fair average quality potato has |
been agreed upon. The matter was taken up |
with the Mlmstry of Railways for the allot-
ment of wagons. It has been reported by the
Government of Uttar Pradesh that the rail-
way authorities made sufficient number of
wagons available for quick movement of
potatoes to consuming areas. The Reserve

. Bank of India was requested to make adequ-

dte credit available to the State Government
and purchasing agencies for the price support
operations.

4. As soon as the Government received
the. report of sudden decline in prices, NAFED
was requested to enter the market, Officers
of NAFED have already visited the area and

. they have been directed to make purchases in

Uttar Pradesh at a support price of Rs. 50]-
per quintal. NAFED will keep close liaison
with the State agencies to organise the sup-
port operations. The Government of Uttar
Pradesh has also directed there Cooperative
Marketing Federation to start purchases at
the minimum support prices.

5. Situation is under close watch. A Cont-
rol Room has been set up in the Ministry of
Agriculture which is in constant touch with
the State Governments, Let me assure the
House that the Government will take all nece-
ssary steps to protect the interests of potato
growers by ensuring reasonable pnces of
potato to them,
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oY owATy MAsT @I o HIAAT
5T HEIEA, HIHATT FW UST AT AT
A Y AT FFTST faAT . IW AFTIT AW
gy Fugr @y  f& FAQ ;IR
q aF T framy #7 grEar 7@ A, I9
F1 37T F go7 fFafer & AT 9% @rad
ST 97w SR Fr &feargTr wAr g 99
FiEAIET F AT 97 TN F a9 |
afea & Gar aqzar g 5 98 $19 35779
qrx g A% @ a9 wEar & fag, #wfre
agi fave =7 7 s w7 fas @Y @i e,
@fag @ & fEgral 77 @ &S
AT F ACHI I T T ATEA  TET
2 1 ofeadt Fwa, fagie, I adw, fzar-
qF GIT, FICAVAT, WIS, AN, A1
3W & 10-12 %7 qreA § or3t e AT FAT
gga =T _TE R frew I@wa R
gAR ITH ATT A @I IaEr
P gzt W w2
9gd gATY AF AT 70 @A EfiE
T q21 ZrA7 A1, AfFT gm oa@ AT A
IeaTEd w0 110 e Hifzw a7 gard

12,27 hrs,

(MR, DEPUTY-SPEAKER in the Chair),

9 F9 &7 50 NfTWT A IAT 9IW
Ugar g STere Y, sy AT KA
YT 9F Fe7ET | a7 Framy &1 gata
g f@gnrdy 3wz AiF4r ¥ oar fag
arar & Frfa0 IT qrar & IAFT SrEFA
AZ AT W 1 F7 T I9T A T4
FITF, A, T, =i T rfz w1 (war
$10-20 agt &1 frzm ¥ v A
FYE FEATE, FIE T FIZ GEEAT, °F BIAL

& geqra # 1T @ F 0 foed aws ®

T FT FAA 9T T AT HHFT  ATAT,

AT T IT AH

AT e & ATF AT H o ANF
grT 99ig g§ &, «fed gasr v 3|
AAYAr 7Y fAFAT | SAT TN F T IA F
AT I FY 50 wigwa qIrare g
g IF qIAT $7 20 ¥ 25 wfowa FFA
®E A ITT H Frar &1 1981 F T A &
JITET T FHT qLF FT GF 0T 9T |
faar oz agt 931 g8 9v 1 47 FAT A
AT AT Y gt ¥ oar A g ¥, #EA
I 9L F /D FAFHAT A I
a7 w51 o1 fF ga7 frey & 9 37w
AS 3, AT ZA AT G®IT g, A &
T T R FH FTA 1Y gtz ¥ daAr-
fast #y awir Y feag 7@ & fgo =gr
mr g, syqife il & faw Im-Fwes
ITAS FLA Wl AT FEI TF 41, SATET
T FHAT FFA F (GT FFT TAT 4T,
THE TIT AT ATATHT FIT SATAT FAT I
M @Y FroATd FE TS AL, Famwr
st 7o WY 79 g37e7 § fwar war g0
AT &1 ATE TIHZT KT T0TTE(T AT

FT FA FAT AS 91, AFA AHENT T —
Far al agT A Fa oA, AfFT AN
FTAAT AT TS AT 74T 1 gAR IT A 79
9 FqTT AV T A1 7 o1 F wrdr frwr-
ge A1 g | AT s 9gF 93amT g
FECT®THF AT TZ AT FET—HT
qEGeg ¥ AT ST Za4T FET Ffoars org
§—ZEFT THFATH ITFTM(IT YT O<

gl

SYFIT gAw T@w ufF srware
TEr & | AIATT qeq, AT 57 41T IO-
WIATHFT, T AT qFT BT § 1 2AR
qraAg 74T SF agT fagm § ok wd-
wiEd F A ITAT FTE ;T K
gEAr g zad ar § :E gary a
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(sfr TrraTy AYAFT WIEHT)
T AN S | Foqez wg AT SEAT E 5
qIATT Ted, NG Fed, HIT ITHGaAr
e T Al qeal ¥ OqEr A A R
T A HIE grages dgl g | CHFeAT
STEAS HETAT AU §, fqad g gea
iy fratfa sug §1 @x ST Ped
frafcor Y soret 8, ag sea gfud g |
Fraq fafegs #79 gg =g ag AT &,
I FIF S AR AR N A, IO @E
qE1 ©1 AELT TTAL g AfFT H @A §
" odYFeATA WIZAT FHIAA IT  FIII
9T €Y g /AT | GHT, TH, HIIA,
qerfead, g3 71 X, FMMT goa, qIAIL
qeT, T4 g HIAl FT FAWAT  EHAT
Trfgq AfFT wireeaT grIorS FHIAA
FHY AT TT araf 9% sArT AE [T F @AW
FIH I F qIAET FAT FT Feal 5.1 (447
FRas@rgighi@s & fe 2ot awg &
Ag F1 Gea fAaifed gar & &1 919
Y=g (AT gAT | AT HAT S FE @
g fF g7 9w &1 F3r g fF g 50 =.
gifza ¥ fgarg & @9 @<z FfvA &
gadl g {6 st % o(iel &1 How wEl &9
7 faatfea 78 gar & 1 v arT ggd ot
1931 & 197 %S &Y {17 "I F A0
FTT 8 oI TF g wgwrar qfafast
W 91 gdmy & fao sroa srEw far
a1 1T 78 Fgr 91 f& 300 #F4iza ufqfzq
Fam Edz AfFa da AwEE 7 ErAl
Hearat F fAasT ¥39 1 g9 z7 WA
FUSAT | A7 ARW (AT 2 fF 50 o
7fq F=zd qre AT T10 TfET arq 35
&9 q 50 7, afq g4tza F feama ¥ qdvar

SR 9T GIHOTHT FIIW 50 wIY
afq #ffza s 07 71 § T AwT =i
35 ®77 g7 ez adrgar g, #5197 40
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&Y wiT Faize FAOIAr § @1 97 g 45
goh wfq diea @dzar g1 g gAY
gam & @2f anar 1 g9 Friewa guA &
EIXT g9 WAT 97 & g1 gy % %a %
39 goF @1 fEam sodr =90 &1 %9
afafemaar & ararazo § @ #T AFEar
& & gamar g fF @ Ry § e
FIE eq19 ALY @1 @

& S[To% QTHA OF AT T@AT AGAT
g | 99 415 °F 97 1983 H FAfew H
300 w70 FElee 91 A1 AT &1 Jod IAI
AT § I AEW A 170 w1 FHIET 41
ST Fez ara H 180 ®TF FFIEA 4T,
qEroeT ¥ 280 ®I7 F{1za A1 AT ATFAL
1983 ® wgiXise H #1A &1 ged 300
79 gl 9T, 9901 ¥ 200 ®9F Fdled
g7, fagre ¥ 180 ®AU Ffiew 4T HIT
gfegdT Fma F 280 ®IC Fizd 41 | 3
ATA1 W13 g 72 & AT g QAT WAl
%1 7fg T®|T AT, W uF gl AeA ¥ afg
mEreiez ¥ s 280 ®AQ Flzw 7, @
qie=Eq FAT § 160 ®TT  FHIZd g | AT
% ZMATE TAEE F W H AT IO
S & 93 ¥ 1< g wF 125 ¥IC §
150 ®70 wf7 g4fze grar & | &9 &g
g fF g am@amra 5t gfawg &9 & 1 A
qq7 a9 ¥ Fgr g {5 god @ mIAEy
q ard 1 g AT a1 40 gfaud gused
FUT AT g giaarg oA UL |

am @ar 7 & osrgr ardr glaam
3qaeq FUT | fFHT W Zo o AT Fafew
T WAl H 0§90 F §2T 120 w9
T 180 ®TT FT ST 21 ZAAT SATET
AAT ZT %1 F FAT G | FAT ST I &9
ARG AT & A F qeq § &
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g H1R gal g ¥ 10-20 ®WU &
FAT AT AT a FEA N qw § AfFA
ag Y 100, 125 TIQ &7 =A< §, g FA
& AT ZAFY T HIX & TAIF FIT JAT ST
F | FMTY 70 FFTFT g FA & fAg
FqT FT ST & g4 &Y, d I 97T gal
Farmazga & Fur fEar @, 3 &
FATA &1 FAT HAT ST T2 | AT & KA
TH 1T qgT HA=B! g5 g I AAATEA HT
g fraw & fF w9 fewiz aFgdr g &x
qeATE FH Fral g, @ 9 ggd & I 7
aqears ggdar g AT feqiz #7 gy g, @
ey ged & | § JAar Jgar g ofw #an
g Ffw AATMT T ATA IAA FT
EATHT FLAT § 1 AT AW T H
gl g & f& g @ wae #qwul g
& | T HI9 74 FAled HTA Z0AT, TAA
faqes T a0 A9F HFHT W Aga
gt fAFad & 1| 1981 #  =raorT FY UL 47
fF 90 @rg d &1 gar FAT 1T 96
Ar@ T GTATT g5 | T AAIT 1982 H
SIqT 31 7% fF 100 A1 =9 §HaTT g

YT 105 @M@ &7 9IrA1T g% | 39 <& § H1q
FT AFAE FUT-FO TE! (TFAT G | Ta77

q=QT ATAFT A ¢ | § g 1997 FEaAr
g fF 97 a3 &1 A1AT g oaar g
TAAT AT AN &Y WITEr A W AW
gt sifgy fF qw & feaie 11 2| o
atg ¥ fewiz oy g & g@m@ar q4r
Fifsg, g WY arawr dradar Ffge |
fsra arer e qroor 3 § fF s A
®HT g7 H=B! T ST A1 fHET B
Q- FT AT AT FIAT Frar g |
Fog w@rar f& 18 g #Aifew @A
I &M A HE AL, SAFT BF (4T
AT | TW a%g ° qw |y fF gy foae

TR gHEar g @d fag § g X
STAT a7 <@r g fF arg feamal & gl
zor & fau e &1 smsr fewiw
IR &, qOATE AIAA &, IAFT I AH
&, orT¥ Orq §q §ewrd §, RE W e
&1 7z feufq & 1 @@ fag g -
IIT ] | T AY A qAq § ar fwx
gg feafa #a1 arg srafs g & &
F1 9271317 HT AFAIT FATAT AT 9T |
9% T2 frx femiz ofx gward & ggeq
aa & forT iy FIIATEr &1

IEY ¥ UF 9@ AR FAET
FTEAT § | 97 S ¥ UsqgAT § AAFHR
&I g fF gare agt AR IO &F gFrad
STIAT AT =BT AT 9y grar g A
warfzee grar g | AfwT zoar @ud o
W F YFIAA FH g | FHAI ¥ TF
qiEHT 174 fFEY Frw e @nar g,
afesan & 146, sTAE & 132 AAAFT &
84 AT wrw@ ¥ ux HreAT 10 fHRaEmmm™
A1 @rAr § 1 AAAY, dfeqaw, TAAE,
FATFT GHILAZT &1 Jaar o FH AT
FI I 3T §, fagmi & #o@ §
Ffeqaa § 4 AT SA1ET AT THAT F 6
AT SATET ITATET A F3d g (%A @9d
2AR TET FW & | IT @A FY agHAT AT
=ifgq | fawer 30 aof & gaX a”r ATA
F geargw A gga ot ¥ afgw gf &
AfFT TOwT @Iq &1 g4 & fay =W
agl fzar mar & 1 o7 sw @ gEw ¥
T HIA AT @ & | TF AT 598 geaed
# 9=t g€ or | SaA aarar wan ar fe
st ¥ e, AR s gadr wgw @
HIS qATE ATAY § | AT Tgi W g9 <
e1T9 fedr SITQT, 98 FT AT AT | Hew
FIHIT FT ¥ gA Tg A AFFT I
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(= TS FAFT ATEHT)

WRW GIHIT FT UF Tede AL q19 g |
Su¥ Fgr war Ut 5 gw =@ faew &
S garad | & ag sraar Fgar fE g
FERT GLFTT Z9 q< faare & @ 7 Ao
FEIT HTX HIT F qud qg 17 & fag
ST T &1 faqw dn fF m 9FR
#F ST & it ad, v FET
@R STF! G FUAE AT | A0TT Gq
FIATX qeq AT Iearad qeg § qEaeq
TN § | T feeelt A S FT A1F GoA
60 98 &YX 65 a7 fFway F18 wafw
T nFeg § @ wwg fFEr F fgara &
fam @1 g |

MR, DEPUTY-SPEAKER : What do
you want Government to do in this regard

Please come to the point. That is very
important,

Sy TAATT GYAFRT ST © ATV 0T
¥ gt qea &7 &9 &1 W 70 9F 4T
STafF GeH< qeq € w0 fFar #7197 )
659 AT a1 'gu ¥ fHgar «=aT 2,
TGHT ATT FZIST FIT TFT 3 | fFA17 71
65 98 fgad & 1T =1 & & ®9Q
faay § | =afey, & smar =gm fF
@ AT F FGT F1 geww F fAT AT
T FEATE FT @ & P A A T AT
Ted faaizer arq #T a9 § AfHT 1 F7
weq fratfa s<a § a7 sfomid 87 §
gEIa AT AEA 5 5w s wwA A
FIX FAMAT § AT ATTHT &9 & FH 100
ot wfq feaew &1 wig fafvma & AT
qrfge | @@ Fifaw sewa & qoFTE qIE
AN HATAT § T AFT AT I QO[T
FT fF e &1 @ wou fHEEw &1 Wi
fraifea #x @ & aitx Awe aqr @4
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gegral 1 Y e @lEd & fan Ty
fear mar § |

MR. DEPUTY SPEAKER : It has
been stated in the statement Officers of
NAFED have already visited the *arca and
they have been directed to make purchases
in Uttar Pradesh at a support price of Rs, 50
per quintal,

N THA  AAFET NTHY - OHAH
wQ fqgza ¥ @ fFaw a1 ava gea
‘-.i-‘r ;_Té} fwar g Iq --------- e (EWITH)

s AT axwT (WHIT) ¢ 150 T
F & fgara ¥ &1 Tfzgw

HY THAT FAF JEAT ;AL AW
F1 fowqrT sasr gerd am, T gz @
FT fgar s |

MR. DEPUTY-SPEAKER : Then vyou
say, support price is less,

SHRI RAJNATH SONKAR
SHASTRI : That should be more ; I want
Rs. 100 per quintal,

MR, DEPUTY SPEAKER Please
note that. You can put questions like these,
Basing on the statement if you put your
question that would be better- You are not
satisfied with Rs. 50, You want it to be
Rs. 100.

SHRI RAINATH SONKAR SHASTRI :
I want Rs, 100 per quintal,

1 F1 wgq F1 gfagifaa v F
FAMT g a1 g% g9% fagfa  amd ggq a%
WY e09 A1 =/Ifgg ) Wikdra s &y
A faert & aga sarar @ 1 oA WS-
9T # &gl 971 f& gre<dmaw wifse &



293 Glut of Potatoes and Fall CHAITRA 20, 1906 (SAKA) in their Prices (C.A)) 294

Fgi & A & wiw wfaw § qAT A
WA qAT & | 7g WY g qr fF AwAd
qzrer fras sedegT o= fFen &1 9419
93T I 4T FIfqW FT W § 1 W
i q7afeqT T F &qTT T T F HILW
frafs & &mr @Ay 21 T g
29 "rAw ¥ e aga SIEE g |
fraar & e oqrar fad g =EEyE
*& TAYEIT ¥ IRin &gl 91 faaia &0
feafy #Y a3 g ot gA goF ¥ @,
fagwi &1 arq fasma & 5 w@ &1
ard fagwt & frafas &7 & sraws
qrar # faata qgt fear srar g1 gl

feafa & =rgd gu st g7 0 #1 &R
I & AT 4,5 T W IFT GAAT G347
g1 AwAq  qizal femd  gwdlege &
TAYHST AT 4T, 9. qATEH A HGA TF
greteg #§ Fgr ar f& gwrR ggl @ier
gegel U1 F1E geaafega FEqr AL 8
St zw fawr H g€ ®T ¥ 30 AT &
HIFTT FT I@T Y FT FI TH | A
qATE ©T & WG F7 AT fagai & 4T
STg ar @At | uarafEr A @i
gHITT qraeT Mg gfear fagar a9 areq
FTAHFAH JEAT AT § AT AG
feqie @@y ¢ 7 afg ef, a1 &g wa ¥
fazat &1 e faata &<7 & arx & 70
@ @E !

AT FT FIeE TS T FIHN GFaed

&, AT 2T FE @Y rar | AR Fiew

e &1 feafs grama aga & 378
foras & safeaa &7 & w7 g1 foe
? THT AT FT AT FAT 140 IF quT
FITE TG A HIA @A £ & A0
gHTr, SR AT AT &T T =T g v

FI7E CIXT F) aT F T g ATYIHY | FI
ERT ¥ uifas fFaral & g w18 gu-
g<f g1 TEa § | AT AT FT AT F AT
EITT &Y A9A 97 § @UIAT T JIA TG
Fles IS ¥ T@ar | fassr arei &
f IAFT qra=a g Arar g | afeg a7
A1 FY GIAIX SART FET AT FIeS
CRT A @Y d gug F3 Jarg fw

STg ARl g |

qF ATT AqF I qACMAH F o

F1 47 fF g 5,000 TAQ FT TF BT @7
a7 0 S fHErEl F 9T AT 9g_ S
faad fao gard &, qrog @@ §, ITH!
ggraar faaer | zaa feaat &1 gaar
FAT AT AT | ATHT qg AT Q& @
T FgArT AT fF g Fier wRW
F1 feafg gv ser fagaw &3 1 SR
q3W GIHIT § Fleg €@ILA & (AT TH
wregar g fwar a1, gea fafewa fFar
qr, AfFT g 3@ W E & ag wrgar
FA HIAS TT 7 TF TAT | F1e8 QIRA &
wrfds A1 F ST AT A FTIUAR

fafesa &< frami @1 g <@ ¥ o

FLA g AT fFarT qodT saqr AE *g

gFAT | K AEAT AT F ogvEd H Feg

ATHTT USF I & AFAT F1 gar T

F OF M X AT IATT AUIE T,

FTAT - v AfgE T, ar s g IfEq

gud, AT g f9ar § Igq a8 Fiew &=21-

IS A TIOAT FIA1 fawy e saar

A1 9T & qF |

AN T g7 fF aeE 4% 36 FAT
5 919 §IT FIc€ QIR & a0 & fog
T T a1 (&I gAY a7 797 °Y o, g
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(=Y T FAFT wTE)
N En ¥ fegw s F fag aee
4% ggraar @ w1 § ey @ v A f)

| GIIT | WfFT ag wwar W quT H
qT @ AT |

AT FIT & fF W qAE7 § gEaed
carfrg #3@ & oAt & fag ) 3@ &
srrad sqra fzar §, aEr A=Wl AT g
AfFT ag Faq FFT WG 1 TWAR A
& arawy faorrer A7) wE @A H 1982
¥ sgrar @1 qar gar 41, ¥feT Iw ara
1981 &Y afqeag £7 3@ Fu7 agh ag= |
3F 9T Fad 1900 T GHA ¥ | AT
S AT ® I FH OgE 41 IW g
2,400 %7 9gX ¥ | gg T qEIOT g 7
1T 3T AT & TR ¥ @ /AT F 1T F9
| | AT IE HT 3F FT AQ &, AT H
qgeT &9 §, TN F1 giaur wam &%
A EAT T oaTm F W F owE W

ATHSE QAT I AT UF S8 9 ga
SAE ST FHAT |

MR. DEPUTY SPEAKER : Mr, Shastri
you have done very good homework for a
discussion under rule 193—not for Calling
Attention. 1 have allowed you 25 minutes,

&Y THATT @ATT F;ATEAN : GAT Al
g9, AR WAL T IFT T A1 I =9
femr & s=T @37 @ fF a1 &1 gIm@I”
FY QT E1F & q AT 17| AA ALY,
zqd aury gfesrar st I17 | ATH FU H
gaal H1 gTAT g7 @aq g | qraT F
ZATER T Wex § 'y frey fam <@ @
safw feard &y 2 sqg fFay fa=g &)
gL WFegT ¥ framT qwT #T Wr ¢ |

gfesal & aras ¥ o fFay Sr-
®F 8, @17 37 §, frgew s § fas
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FIAT 78 €, Afaq HoF qFeg wiAe o
Wt frgeaw s =ifgg ) e & e
100 ¥70 fagew fauifa 3% «T &
fagmm &Y a9 T@r 7

g qet (T N7 faz) © @A
e A g7 AT fF snd v dara
FTHY a2t & 1 7 fafaedt &1 fqwr ar
GITATT qTT FT & | a0 & /1 F1 9a7-
JIT Fgt 7, g9 arfaa grar g fF aga
WY AT FTER FT IE T 97 I
% fau fEaEat &1 & st & 1 YT ssar
qar fFzr mar &, feaw daifaai 9 @
foa a7 & s F1 daranT gy @, =AY
arfgz grar & f fsam & fam sna «rw-
EMF | ITFT A=) FIWT faadr w2 F )
A< fwara &1 Fr9a 4=\ST 21 G740 a1
ITHT qIETR =47 |

Sl TAATT AIAFC TrEn : fFar v
AT 2 |

T 21%F fag  Aa Y EY ara q@
e | ATy Fz FEl fF fawds amEt § 110
T 120 B3 aF A F1 Fwg  fwa,
JATH Jo Glo 1T fagre § |

fower am@ WY uF are Hlearg arg
oY, 3T F1 #1977y oy of | To o
AT & qT FT F AT 51 I977 F7,
S Araa 6T gt g& g1 7E T 93-
FTTFI GATAT AE T27 1 Fo dTo F )
fafieex g9 asa st dto o fag o)

I FgT 41 & &1 3arq savar dA giear

31 & fau frgsr @ & aw T AR
ST AT TN FT oarg FT W@ F; 99y
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S&7d 78 gz fF W a1 oafaai.
AT /T |

. IFY ggd WY uF 4T FrAa frd df
forgat sroa fas fFar | @7 99ra, fagry,
o Mo # Twrar A @AZTF & foy
ATHE FT, TR TA-ET F FETIT &1T
gay W s ag w5 o1 fEEm oA
JFATIT TET g1 f7AT W@ e F A g
Ad), g A=l & faqg o, ewr Swwa
g @Y fFarT 1 gFET & g F 4
GTHEIT 29 ITET 21 99 T F fAu
qg fFar ar T swa s & {57 #750-
T AT AT FHT 7 §

7g @el & % a1 #1 #rAg g9 qda
¥ YFLT F@ GUAZ AT ATET AGN A
A, A5 5 =19 &7 &7 JET E 0 U
FoaAtd WizH FHAOA I Fwg gHER
Fea * (A7 FE fawrfea F87 76
9T @17 gad gfewat adw FT 3w
@A I TEAATT FT aaracq FIFIT TT
FT 747, 3afA0 g7 @y Wi 93¢
FIT AR of TFAT |

UF a6 A9 F@rfE I Y @q
femgeam & @ W ® @ st 10
feeiuma @ wafs ga3 gesl & oF-UF
ArEH 200 fFAIGTT @1 @7 B ) g8
Rat & o gear from g 1 fggeam &
AT &Y @IT Lq91 FH g, IAMF TgT I
ade arfadl &1 QX FElEEz e AR
MET Tg1 e ar 1 gmEr Fwa gt
a% 931§ ST dFAr g7 WEAAA HIE
FASGAT F1 TTF W 3@ | 9§ qEAT gaoAT
g1 QT ArEEr T gw¥ A& @7 §FAT

2 | T =E wa gArfea <@, A o
ITHIFITAT FT GAAT BT g | Sl G3H
farre <@ T TAAT IBAT |

fegrT &1 a1 &1 Frwg QET fAadT
arfgd 5 9% Seared # I A g
FTHFIT T aTq FT = AT G £ Al
qaY faeRard fawrdy wWr & star fF
R i, BN AFAM, A qIA FFGT H
Fgr 8, 541 £Y g% a7 @7 fadr, goa
ATHT AT Jo o TAFHZ FT HAT LS
Fe3 ¥ fqu Fgr Frazw aamar & 5
WI7d q¥H1T 77 eI} gFeaa a1 s
gua faz T 95 ¥ @3y f& ey gen
ar & F1 3 fad, @ g @07 &k
Tg JATT QU1 FL | FEE TAGHE F1 W)
gt ey fAaET gt | gd wrHIe
¢ f gwe =it 3Ty Fem §, 9T a1 WY
FIAT FEIT |

Jo Mo # 27 TF qF TT &I9d 1%
faar @1 ot Y% fFaEt 1 #18 aRwET
AEY 97 | AfFT IFF d1E FIAHEF FHd
firedt g& &1 @Y | 9T FE a9E @A
grar &, A ¥ ue ag 2 f5 feam
g R4 fw fred ara aY avg frad sarer
fga M &7 zafeo® @gh aF IT9 31 947,
IR AUET H A FH AT, JHKT THT |
symrfeal & Wt wrgE @9 &9 &1, arfE
wa frm Fw a7 F7 G ¥ e g,
ar g9 &8 &raq 9 fAw sUAr - e4br-
A% wHf &7 WrEw gE g aa7 | J9 feqra
¥ grer_FEA & aifow &1 ar smnfey
X IFT ATHAT FrAET ISAT | UF AS
qT F1eg TIT FIA A ATATES  BTIET
1A &1 SIfaw 3T § | I TH IE WIKE
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(7 a1z fag)
qaAl , @ gT uF ¥yt & fAg Few
TXIT AN FT Frfore w31 § 1 FL fFAE
ATE_ T 99, ar 9 Sg% g A Fal@ =
sTar 8 1 s guEar & fF e #red
@I &/ g 9w, ar & @ | wies T©€IT
qI - SAIRT AT FAT &€ FI A 3 |
To Yo F Fles T ITAT 7 19 FIT 9T
e & atfas o7 ge 73 faar =@
JR & go dlo  TFAHC ¥ T FIW IBQ
HIT FIez €I a1t &1 w1 fF ¥ gaifaa
FIAT IIF FT AT sqmarfea; w1 faeaq
et #Y THLT T |

Free @A &1 gefafasgma wsT
AHA F ANF &, W@ G G950
FIaed AN FT qFA | AfFT o o
TFAHE T9 AAA H 99T B 1 g Fo Wio
Tadde & faqdr ggma @ gy 9, 92
gua &1 g ik Afeal & sna a1 @iz
g® 21 T § A%T A Go o TIFIT #1
3% & | g9 ITHIT &9 @ & ae &
AT 3¥F Y SATOIAT |

THA FIE WF AZ fF Flew =1L
sriET g1 =rfew 1 sre. w9 AS #IR
T FleT TCIT & AF @l AT gFAT |
FramaRiess & frew @re ¥ fafaed
F1 foeaerdr g e & oo & aran
Fles TIT ®XA Eqawdz fafaedt & I
g1 ge {To ¥ Frermifesss & Fleg €K
FIEN § | AT 9T FIe® WIT &1 Sqfay
1.16 &5 29 8 | 3§ a1 # ar<r AI1 A1
o o TaiHz 3o W@ |

#Y T daeT et o AT F T
geqreA fFaar g ?

-
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T @7 fag ;98 deRIET aaET o
g fF o0 ot #1 w@9q go @Yo § 52 A1@
TTETE 1 go o ¥ &7 50 afqwd
ATA_HT IqTET graT g1 &9 F1 30
wEgEr F FAOT AT, o Hlo, fagme
YT garer A g1 grar @ ST 20 SEs)
qrAl 2 gEam@ H dar grar g | Atwa a8
FfEars go do ¥ wrw FE &1 Frww
sAreT <t & g I fefegaeq & e am
q1% /A9, UIT I 2747 |

AN sagw fag waq (HEErn) -
AT /AT HET

Trg e fag ¢ @3ty § A w9
gril | FfFA & JA7F q@ FT TETE
1o fag svaq ST &0 W &9 w5
w7 fasr

S <wEare WAt (12Ar) ¢ WA
qTEE, fagre ¥ 1 3gr grad g |

vy @itir fag: s g, fagm &
q7gT Wl g1 aFaT g | dfea afl garR
9T 75 @I A41 g |

To dlo # 3T 9T fowr fzal & gw
forat & 717 40 @ A1 9% 74T TS TG
qT A&l & {91 § F19d 70-80 IF 4T,
S8 FHT § | a1 fow fa7 & go dro
wF g |

ATT FEd & (F AZTLCT ¥ 1T FATeH
¥ ST F1 (A Zaq1 SATET grar g a
FI1 T2 UAT a7315%7 & gFar & /0
gt @ AT agt g Far ang ? ag @y
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mqg'qim:aa}‘r(-{"rq:rﬁm FT 1’3 afﬁf%g?amafrﬁwaqﬁqhzmmaw

g wgi wrey fewifome TawT SATET B,

a1 feest #) qra arfae | 7gt gt 7T

& FeaT AT TA frer uF fwam m@ssl

g9 AT ¢ 1T AT 97 uH, . F

IATT & AFALF AT GIF ATHE F Fgl 99
STEd 7 AFT AIT AT AT G AT SATET

Fraa faeei 39t sts @ fFer are)

gedAl &1 | @ THH (A7 FTHIT FHIHT
FraTRfzg @i =y F fao qgg &=

& feu dae & ooma FAr Aifsw sl

Framiifza, g5l HSr ¥ AT KT GEAL
wgar #fe g wA. 9IS, &1, AR T4
SATAT &19T AGL g41 TSIV | FAfFA TLFR

= ux Afvoras (9 & fav fraay gwe

AT qFAT &, F-FAT HT qFATG T

3o fau fafasr goarzs BAET 1 916
g ATy a7ar & 9g FX TE B | 89
FAAT FrATTLET T GIEAT F fag
7z 3 ¥ faw AT §

ST UF aTa &, fawga qEr amw g
& fagta swa sarer g1 a1 I9¥ Fmd
feara &1 w=aT faal a7 230 F H=T
GIT 9% | 20 & FraT @99 gl a9, I
S} T wYE &g YT S & 9T 99 g,
wfdq g se sATeT @@ A, q9 @IS
gt | frata & o< F1% amEdr A8 §
AT T AT g, &A1 Hq1g foraAr
o ATe | qeF #1 A7 aFd § | wA
fafqedt & sorara & QX a<ra F ) F0 qA/0
9IS SATRT &1 91 @1 &7 98 gufag fF
| ERAMAT HTESAS AT &) =q47 79 ¢ &
TgT { WAX ATH FT THH FAQT TE § |
THY god gl T AT gzd & fag 712
Tel § a7ifF a1 A1 GRS YRl

FIEZ ATH NTTFAF W &7 § b+ HFATLTS
Fealaua g | T BIE-BIe fFam gar 3
& 1 a1 I F FTEE SATIT g HIT g2TTANAH
STESST 7 g | dgia FESFA L | 9
fau frafa sorer a8 @ qr <@r &1 9%
fag sma fafredt wrer srfow T @l

g 1

Y THAATA AYAFT MTH © TF &@2a-
He faar § Sir9d sTHREET A

| i fag o ora & 947 @1 g 9ty
aral # A% |

Y qEAE AT wEH ;0 I TG
F2T 8 & 18T sMar g

RAO BIRENDRA SINGH : You can-
not ask for an opinion from me. Sir, he
cannot force me Lo give an opinion ; nor can
he discuss the opinion of somebody else in
the House, He has asked for some infor-
ma:ion and I am giving him.

2V TR SYAFT JEHT ¢ ATT fog-
1T $T 7 & (saTurA) "

T &t fag o S g

N TAT |YRET FERY
3TT‘T%T a-g T% g...(mam) ......

S

Ty AR fay : & ady @ar wrg)
g fafeay a1 & 9uw fao e T8
FT YHA | FAX F7 qTq a1 QI E | A¥
ST TRAWT ATET § a8 gFT 1 amEy
qral ¥ 9% FT 97 Fi@w 7

Y i SYATT IESY ;ST AR

qu A arQE 7
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wa Wz Tag : wafag fF o d
femr @8

Y TIRATE AST JESY ¢ AT a4
gm # i § ? Y A gg oA fewnmt
ATTH TAWFET 7 TE Fgrg ™"

MR, DEPUTY-SPEAKER : He has
expressed his own opinion. Shastriji, You
must wait till he completes his reply, Then

You can ask for any clarification; not in the
middle.

RAO BIRENDRA SINGE : The hon,
Member does not seem to be interested in
getting the information. Therefore, 1 have
to stop it and sit down. 1 was trying to
explain,

MR . DEPUTY-SPEAKER : You have
made all your points for 25 minutes, Shastriji,

RAO BIRENDRA SINGH : Do not
try to interrupt like this,

MR. DEPUTY-SPEAKER : Shastriji,
1 think you have not taken potatoes this

morning, Do not interrupt the reply, because
the cogency will go,

Y TrSATE WAL FEA 0 AT F
A1A7 FIAT §, HA Y QBT g IFHT J41E
sifsra |

@ &Yz Tag & ardy A o 3
AANIA] | QT 97 | &f&T T A1
qIET GRATT AZN Al@d 2 a1 § faaga A7-
T AE FAT ATEAT | F A7 924 & fag
FATCE | TARY Tg F Agl & {5 919 ¥ I3
FT AH AT FTAT TAAT FT TEI AGYH FY
R & f5w fAo areare 9= &7 Y S+
F1 FW AT T, AT Gg G @A

APRIL 9, 1934
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..(sqEera), @i ® fag awg & @A
F1 wifow &1 ag fawgs q@q &arv

w7 §1er fag . & ¥g 9 FI @I
g7 f& A19aT oF THEHEA S T g fF
ge% 94 § S FART Frem9ifeT g A
FIeT €TINS @A &1 Wigae § 9§ gl
I TET 3 | ATTHI 42 SqAT AT 2 | W
FleT TS @ar g & g. 41, #, fage
FagT T 4reg FIT AT e | T8
A g9 AT g ST 39y Framefed
FICT TSI &1 HI(TET Fgir |

STIgA WrafaT F1 AT FEr g | HTA
F1 sgTar srafaw giAT arfey —=ad F15
wF 981 ¢ F7fv TN fFam Fv sarwEr
Fraq faqdr | gaF fag gardr qriadar §
f& sa1aT @ SAET qALAT AT HEIH &I
srafam gfazg amg o117 | framfess 1
AEA AT WY MIFAT DRI | AT |
g IAE! QILqQI Fgrmar e 3 fag ot
anv & a% fau ab wr fasEr g
Tramifes 1 oF. &, € FL T gET I
F fauw ga1v & WNISEE JUIT FIA F
AETAAT F78 &1 AT 8 | AT gR/A aa9«
gifzgeas @18 aqm™ &1 W1 wIw fEwar
o fagar {41 =TT Rac mifgade
qrg f4ua1 ot | AnTa gifewswaw a1 awq
FT 959z Wl agr g f& owafon # fag
sa1ET & SaTeT |grar faa arfe sveeds
g%, 9T WY 73 Y% e o1 g7 | 2=
TAAHTH AT G185 GO THHTA ZHFT HTAT
AqTe Al AT AILA LHIT 71 a0 8 T
ggmar fweml, a1 &1 vE § gFEarn
freret | 78 |1 1A THIfAT R o @
fi ot asaY® =19 aar @ ¥ fraray 7,
3AFT gL FAT AT §F |
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TH A &1 gH AMd § afewgl A
ol &1 ST Jearaa 2w A grar & I W
frama FA1aT § ST a8 WY SIEd § A
& gATEME FAaq AA | GIHT
qrfadl #1 A1 g ) SATfE 9 gETa
frar & fF framr &Y qarare ® gFE™
A g1 =ifgw, Sdv F warfEE, S4r
§7 F7T, FFa9-FawaT 9q A T gEd!
2 & gAtfaa Suw 1@ 1 WMl 99
qra gar 6 9T &Y avma fx @ #
AT IAFT TEITAT & (Y £9 95C FT R §
FIT AT AT FAT T&LT I LRI FIA
3717 & fau fasga dax § | 98T %
TAY AT FY AT, AT A X OFHI
= 99 TE) & | TafaU ATy g Tar |
A g1 4. A, gER T gz faar AT
AT & fr ey g Frwr fAa @ §
oy fafaeat 1 a7 § | g7 IvdE &9
$ fr 9T Fad A FT g THAL | ATES
1T T2 UFYIS FT gAA TH ATA KT AT
q 27 & & AT aIFI #1T UST gIET
faa®v 11 ©I F4ied & &7 TI7 93
HTHT JTHT q2Ted FTF 20 BT A AT
FYTA @0T F 41T IqF qg 917 & fAqu
frarrg @, s Sre@ e v A Wl
gz @ | AfFET g7 FF3T AT AqTA_ &I
w4z @ § gAmar g ada  fmam a1
FIIET AE! gg™ dEFAqAT, GE I § I9
w0 Rl £1 SfF quAr e @rawy
T & a9 q% & FifF 7 AT "G
IF ATA_FT 999 99 T8I 1@ qa5d & |
sa T FEET F 9| w@_ @ o gem
a1 o1 AT g, g v fFaEt &
gy # @ @dE fagr ar, @@ Q@
ATETY TS FT AT FAHL AR FAT
ard g | fee W gw adf [ga & i &
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fegl Bz frami & ar9 sre_<g 4T &
al IA4T FHA gl 1 g6 fag g
gaifag Fug @raw s@ & fag sfaw
FTIENE

“t waurw fag wTaw  (SiEET)
Sqreder wgiew, & gAY WEIRT FT =AM
faorg &1 & srr ¥ wEifga g ar
g gurET emT IAEr &7 A fewEr
grear g | faa¥ faar g—sne, @ aw
gai ¥ ggar : fegra) 1 qatd & qeqr |
SHI 9FIT 4 AqA 1 fa@r gr— 9w
AT Joat fFarT &1 a1 WQrg 1 axadr @
TFIfIT F9rATT W IATAT § for|r 91—
“q gTETY g o, geT | O§ 1
QAT GI€T HIAFL AT ¥ GA7 qIq IBT
&Y &, ¥ agd € A@1S weal § FgAT =IEAT
EfFammaaa & arR & gg w9d
T9fT0 & q@r g |IT 41997 95 W 39
9T T AEN @ | FifE WY aF AT @al
q 93T gAT Y, SerAg ar @ &, afew
=0T AT AET Tr g 1 fEmE s v oS9sr
Te7 AT A8 fAw a1 @ & fF SEw
TrETIE FT @4l, AT FT @1 AT FIEQ
FT A | T AR AT 97 F ]|ra, 1
feafq 41 a3 8 fF strar_ 30 w0 faqeq A
W F7 15-20 ®7C fFgew aF fasr g
fagsl asig & IaF1 @, GarE, *ee
EZILH aF o FATAT AT ATATT qF F ATAT
WHETT IS T 21 59 999 T9M &
g # faqu faa+r 9 § T F Frg-
q1q |1 &1, =G T g1 47T goail, QAT
e ag AT g fF srd, & a0 &7 e
g AT 8 | A gear fa@, gRwr o &
Wed 9 faerar @ ar W H1% 1T T8 ¢
wgi &1, 19 W [9W § AT, F qeA
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(st sraqre fag sw@y)

ATAATT F1 TTF T I AT & | AT Al
A9 Ta=g ¥ sre_ Qg To fFAY  faw
T § 1 agt J|rai F 1520 q¥ fw faw
W@ & 1 1St Y T s § o fRart &
qre & Te_ 9ar T, AfFT FB AT AR
-9 o squ  fFRer g1 S1er | 9§
a9 ¥ Y &% gIar g, 99 ar SedrEdr
&1 WY Teer grar § 1+ Sarardy F1 GATET
gz, AafFd ¥ ITWET FT AW AET T3
SITQT & | AT9HT T &7 § W @=9ar g fw

AT FT o7 3A(AC wer @ § fF Ieared
9 T §, A1 AETd ¥ 9@ g SIET HT
Fre_ar st aF fawraAT Y AL 4T 2,
gg aY WY T @Al H @ @y g faaar
SYFT ST qAT ATTAT,  JAAT G A1,
1 g7 9 § w9 dgfaa AT =AIfET 9,
afeT ard_ FIAR # AR T OEA WA
F3AT FAT AT TET § | FLHIT qad 97fey
g @ & fF osa AT dEranT g
safdy AT, FT goa 9 @1 g, Tdl®
7g ArEafaFwar 9gf & 1 T HT TH 9%
T8 & ARITAT ¥ FIFAT (AT | A9 97
FgI fF qr%T 50 ®og famed s @y,
oY fggrag &Y wr & | 9@ aman fFar
gt a1 f& 55 'y fegzd @dQar | 9@
dYF I 92T &7 W19 f@ar 91 W@ §, 99
fe e gea, fga1g T fasis’ &1 g,
it ST wagd ¥ | frad g 9 § )
afeT go® ot aF F1% F@Iad ALl &1
T & R T IEET AT geu Al
gl faa a1 @1 &)

wgt aF wfegal F1 garw § OF
fad s faww earw ¥FT qErE A
qgmT =wifgq | e & SAErd fasr §
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aWEIT & gy A swgAfa @, sA
J9g AR g@d AT 919 F fey F1T-
@A FT A1289 fgar g 1 g5H Sedy gy
Tifgw, ga& faato & sedt grdT =ifgg
a1y, aXET, IATA, FAGH, GE @A
ogl oITa_ F1 9_ra agad  AfaF g §
qgl 3H Y1 &1 BFfT F149 F1 qE=HT
Fifgq arfw stre_ & faea, sra_ &1 Mgsy
qq1 g S FATAN AT §F | 29 aTE q
fFamal #1 993 A1 FT 168 €T § F4
¥ 79 guy & fqu w@ar g2 |

FIeS TSI FI AT {1 OF agd
g GHEAT §—SAFT 3¢ ¥7  FAA FAIFRI
FHET ) ATATT & ATA_ &1 FHA 47 F
9gA & Fles R & wfaF sAmrian
F AT QUTHE FT @7 g foF g9 3qq g
fraza star_greit fau @dizd, fag &
fau zadr sz feog ax @ & f&EmE
Sd HA_AF A@T 2 T FIeg w1
Frel § IAHT TAg Al fAFATG g H1T AL
forey &Y strg foe 1 TAT AT Frew TS
qTA I FT AT SATET fFIAT 797 F3d
g\ el Fal ararem grae fEma &1 25
q 30 'IC Teges fE<mar |19 ¥ 39 F
QAT IESAT 8 | W EMEIE T FE o+q

SITET AL UAT 27 @7 8 | zEfag 9y aqay

2 f& Fieg ©&1RT F Wi F fav a7 fAgw
g1 fag==or awF A frar &, sa9 wfaw
fezrar e @ 7 faar s, wEY sagedr
AR &1 HLAT FA1fzU |

97 w2t aF F1eT TLIRT XY FHAT FT )
9% §—3dg TEQ d YHEA qgT FH g |
AU AT g fF Feg @S &7  &Har
F1 AGIAT AT HT T AT ST AT
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ufredi & 1 <gT2 7@ avg AV swaEd

FI AT [F Fres €A 9T FHAT FT

15% 20 9%@= g5 fus Ard  o7qq &&i-
T A gurg gy fraEt &1 S 1w |

h fAdeT ag & fF F® Flee &NRA

Y & ST FEIRWAT IH] A ST TLHIT

FY TZMAAT J a9 I & | F_rar A /AR
a7 glaar § W Q¥ Fies @RS 74 §

1T 37 &Y 1984 & 919_gT W97 ATRY

a1 | 391 fafa zw a7 w4t §, afFT q@r

T & oW aw F@T A9, AE gu g | Afx

g F1d_g A AT IF T FTHTA_IAR

ATETHT § @7 aFar g1 &1 399 fHaral

FT =BT GeT 914 FT (9319 21 aHATAT |
gfs @¥97 g1 a1 STFH AT U FT JATH
F7 qifF qawr T ALt @7 F fFHAA

3y drvifag g 9% |

UF A€ 917 Ag & F Fles &S
¥ frami 1 e gger foar s, e
faaisrae § AU | qSE ¥ ad-
aar framt &1 faaqr sifge, afEa @
2 ARl WIE | §&FIX &1 3T g &7
garg &1 wifgy fagy &es &I
fegral & sra_ &t adgara | wAT S
Tq 17 93X WY a1\ g & e oF ol
Iuw g fag g fa@y eq| fgar smr
J1fET | §qF WOSTIA A1 Wiz & Tga
FaT g, FAifH 38 F SIQT AT TH
QFT qZN ST dFAT §, 9T F FIIT 39 &
Ted ¥ FeAAuwT Far w@ar g | =9 fag
qr gaArd g fF s uw qaw § fawm
T Y qEAET & Jq_F FH FI 349,
IgF AIH [T, IF T @A HIT WS
? F I AT TG U AT F fag
55 §9T &1 O=(F foar g1, faewer = ara
# IeqEw AN 947 §, =8 fqg enw &
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TeT F1 AT 1T IgT T @AEA HF G-
FT & Fifow w3 7ifge arfs faar
F1 g fawr % | a1 § grafaq a7
g°g QAT AT qGT Hles @I 1 GHAT
qgTH 99T §© Afas ArAT F WA HY
sqqET #1 o9 afe G LIT 9419 &1,
as fFaT #1 @ Jar g G |

g a1 fag - AEAT avE A o
9 FEl g T ST &7 fawoggsr W &<
IHT g | 39 qE &1 fgamm@ Sy &
TH § AT o o FFR 7 I@ T
9 2 E EfF wles @RI ¥ AT
gy & framl &1 grafasar faer | afea
TH a9 &1 Fgf aF an  fFar A1 Gwar
§—Tg FgAT 90 gfvwa , F@ifs =T
qrfeat g1 e F A ¥ FIee @RS
¥ qTa_amEr ST FF 9§ F1 Sl
FT (5 7 samar<y #7 /14 g a7 g
FT ATE_ | qgegra Hfaw agr & Wl 8
ST wrifaw wEwT SRy § | AT #v
queaT g9 § gL JA g, §@ AW R
HET FITE TS &I HATHE!  FTH T
SToey | § gz WY FF  TF7 g F FRm-
fea ageT § foaw { stee @ fFa™
STTH 978 IT gUL AN |AET 475, ST &
forw z= g, g agraar & | @ Fifew
wifwg fF fa foa) & s samr §a
AT &, agt s Frerafeq QAT a9 T
FL AT Hles IS 917 |

ThH AATAT gaLr & H AT § |
fafredY 7 a6 & &< ArerSg &1 WY
TRIT & 1 99F AqT 50 WG IF gour-
S ot faadt 8 | S0 ®EIEY AR &1 9
qUE & FAATAT AT § AT 50 HHIST GogrET
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(17 #iTF fag)

TET Y qee g & v g, faw A
J ATHT WIA GIFHTT qAr g AT FTET
fT TaAde T s § fA@ar g 9
Y T QU BT fFAE 9ord, THF
fag srmg & Fifow wfso) gw o Al
UL T FT FAT T2 & (6 OEl A
g @I 3a¥ T Aaqde F A T AT
TGAT AT |

AT FT F1WT 1 a1 Afaa FeE7
FEl | gAR wwaTs F garfasw, s fafqed
¥ eraraT AMAT &, § agE A AR AT
qEAT, S AFAT g R A 3@ oaw |
ggwa 7 gl, 41 w0 fqzd Ara_Fr w18
HTh WTFF & Jo o & g7 TATEHI &
d7_T 1T S0 w90 zEfao g7 fEaraar g
fe fFam F1 gram@ 7 &1 910 | § 78 o
AgY FgAT Frgar fw ag Tgatles gzw §
A1 & gz AT 7ET 9 @7 g fa ogw e
1 GNE 9139 T W & A7 framt &1 QU
WATHI 9 F1 afd 2 | Fg ar &1 FrAq
frdr & &1 g A AT arfasr F
waifas f& faaw &1 gFaE F g0 e
AR & AR\ EH 9 HIEE & 6%
T T A qaOET fAFEr g 4
THH g9 FI ATTRT T8l FT g g Ui
Ut qiferdt g swqm A, @ F
swaad § & o st @sr gar @ ar wa
qaT g, SHFT FATT &1 TG WRT TIF T
UF FL I FIAG ¢ GUIAT P& FI ]
T I FT zEqqra AR 39 F1 faata
TE FT X | U FIAT AIGAFT 99T 971
g | gE AT 1€ 95T 50 TAF AT g, 59
F T AT T T@T QT R, T A8 I
q1a 9T fA9T & f& o dro waAde T =4

APRIL 9, 1984
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aa & for gagr fF faaar gFEw@

fEaTT Y ), ITTT ATAT FHRAIA &g AT
FIT AT FIX F AT g A/, AT W
TEFHT Fo dro  TFFHE AT IF
qFGIT &1 Io14 & fag a1 & 417 qA1
FAATE q F19F FHFE | T OF
gAFTEE@r g AT g9 adad &1 gw A
goarrr & e ¥ I Ay A agwd
g fF frgm &Y @ a%, @1 ¥ d MY sq1aET
grag faaar Fifgy wfsa ag sfemd &,
ST & ofa & qrAA T@AT ATRAT g TR
gufea agt § fe awdt =< gagn -
frar 1 sutar atwa fear @F #5ifw
THY UF WIHIEZ W F7q9 @ SI¢AT |
Hre_ @Y |raT Jrw g1 ¢ afew ST gEd
wis 8, gudr afeant & wa W E ST
QT FT W HIgH 0T =Fd T3 8 I I
¥ fau feaar 3o g7 3 959 § 91X WiTA-
99 & fax gge wfge 97 F@W7 7L
FIAT qfewar 3 41T QAT qeTrasT g9 AZ0
T KT | TEf FE AT qFAlE BT &,
agt g FEIAT FX W F 1 AE I €6
g I €89 g9 % feqrar /g =:d g |

fre sgd AT Q1@ AT EITT E,
a1 fF <7 Y%7 oA sy 3 527 A7
AqTA_FT AT 547 93152 gL @, I FT
SETATA W F ST BT | U FTLET @9,
UAT gH W1 wTEd A | seedre  fewiEHE
A F1Ear 8, %S femieHe W Arzar g S
o fag #ifow sT @ &1 s, A
9ETaTT AT a¢ TEI § WIT ST THET
frata agl & aFar ar gaFT TxawqIeT 557
Ted & g1 o gHy oEr A gmd Sy
9T gAX qEEw 1 K ATHTAY T HT ST T
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#ft mt T Ay (fe|) © awT A
fagraar & fr sF qwr w1 erene e

gursasy feare, ale Ffw g5 fFaaa
fFaT oY 9RTIT acTu, IaF A7 SEEH!
AT 7 & FT FJEHT AT && J70 | qifasw
$q19 297 o7 97 a9 W {AGLT @, TATH
& garo gwr faea EE '

g grEa &1 § g1y & @uar gE
I, mEFAl 2% a1 FEAl § | T T
fag 3% & w 7% 1 7 ST A7 &T a7
T | AE & fAw S &TH & 39
IFET AR quAAr gy gfaar & A
g% -a% wTedT g ¥ g AAl F fAg
1 fmar & o7 97 395 37 arEa F %1
JATT A AR AT 27 &4 T &3 f9g
w9 gfeA & geqR~r 4 91 i’ R
wizr 1 #1857 a1 ) fFaran #7157 0
WIE, |9 T AT (ZI037T 1 &R fggeanmT
# qEaFRT 99 77 AT | W7 FLT 1A
ANTE d 15 FH< AT BIET AT THATH &0
§ afyd 99 999 uF zemd €0 WA
Gl R A R e ol £ s B I O 4
g 1**

THAIFT & faar a1 AT a8 959 |
AT F @I Ard a9 F1 feglm FET § o
AT SHAT 19 F &7 AI{FT |

MR DEPUTY-SPEAKER : I have
heard. [ can easily follow your Hindi. I am
following.

5T AFAT TR FUTIY ¢ IUEATH GEIEH,

au gfagrEr gata & o, & fag
aAHAIE ATTRT W Frar 2 |

%% Expunged as ordered by the Chair,

MR. DEPUTY-SPEAKER :  Bagri
Sahib, don’t you want me to learn Hindi from.
Jyour Speech ? I can follow you,

SHRT RAMAVATAR SHASTRI : You
cun follow everybody,

(Interruptions)

WY gAY | FWEY ;. AFHTE TGS

Lo Syt &, AfET ¥ agA &, @1 Rl

TTa | FTHY FT NS ITH §, GAIEFL A
qTE TiTH gAY FTE A FFEA GTH
gHT & ATATT o FAT G FLVAT AT 7
71T f9a A27 1 917 ** FT T g
HET  ATT ATT FIE FTA FET arAAr
gy A W atfaw FfFw =T o"T
AifaT | ST &1 fgw dael 79 Fig
TF FgA A7 foEAT A8 & A cuwt fad
gedl 7q Ffgw | AT WG F %eTT qEL
afew gfaai &, 7 gsst 87 FUF F
J®LT I AT geAT A7 § oI FE€LF T8
al gUF AT Z |

a9 & fag q owiE ®UF W
TeSl AT g1 8 | WId &I qurT AT
geat & f& wg, Fram « faor a1 FW
QAT | Tg ATAE FHIY FT qIT G
(saawiA)

Tox A= Tar o wuTE #ell X T
T8 FT | 19, WA wiw &1 Y afawr
T AT FT @ 2 1 A8 Artaw  fgET A
ITA g |




) wiul oy roraroes and Fall

2 7Y O FrEy s AF FHT
AT aga F=wr ara § 1 wra_ gfaar & g
A1 AT AT &1 |gUS 1T gasy
A & 1 98 0T T &Y gT et AT OF
T R 1 7giax =9 fRer F) AT A7 ST
g, AfFT T A1 @Y 99F gmA & AL
gIT |\ IFHT AT g F qT WX FT QT N
T8l faady, sirq_ # arg ar 99w & &
T8 & qear =Jigar fs srar fRaar dgar
grar g, fegar @ar srfer @ fegar
FTFTT JTAT ATZAT g 7 S=AT AT A7a%
FTOF Jug gar g\ zafag sl &
qIETH ¥ AT FT GEEATX AGIT Tl fored-

LT AT FT § 1 AT, &7 ILTATT ACT AGL

TIT GHAT I qF Iq LT AT 9Teq 7
g\ 1T T faw oF  aredq o9t 9%
AT g fafma Aifa & fam oz
7El ag= a1 & f5 wa &1 fFaar ana
9T FIAT AMEQ  ? AXFTT &V TAAT 47
TR A g fF &7 ¥ &7 &IT ST A
sq1g fHaar gar =Jifge 7 oag AR
fredt YT oSty &1 ST FIFR F q19
aiFe § AT ag qamT ag fF 7§ 7w
I SAMQT Y STI]T FAA1 T 2Tl
wrfge 1 afe zaw ¥ $7 a7 SA1aT gAT A
G FHFYIT GO0 A AT ATE AU FI
qFAT GET 1 9@t Ad g2 & @ sar
GIFRAFA T F9 q7T SAERT  J STIET
frar qarare AT Srfaw, Towr s
fratfea frar & g ardt &1 2w &, ==
S QAT AT FURET FE FAT wFA
AL ATT FIe® WIS F L g\ 7
AIHTZ A% 75 FIe8 T©ILT FJATHT ATA_
#1 fgwraa FLaraEar g 7 w1 w5
BIZ F1e(E IR aq14 w7 @ fa=me §
fores sta, @ua Agr 7 Fiee w@Rg ¥
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fegy s wma 71 #Afadr 2 7 edw
fegar arast 71 &1 FEw g ? g Al
Tz # @ I B uvg ST §, S awe
ST BT AW AT MG F T 4T FEIL
ST #T TIE g, faed), FEIT T T qET
FL &, WET, YA & a1 ST AGIEYY
FT AT 97, U &1 g & ogF (e,
STURT AT g, agf dtee EILw AT U
g faaF sgx fFam & gqr &me
TG g, JATY FT AT 7 A Al
g8 Fles ©ITAT & fFaqr s @ a5 &,
FIT IA4T FAFAET & AT AT Fleg F1T
FATH FT TIIIT F77 & 7 1T A ST B
T ¥ Free @I ¥, o4 fF wret S AT
Feuar 41, fwad 1,23 99 (9 fwEe
T W @ gFAl g, T§ T FAIT F
T arrer #15 Aifa g 7 afg g, ar 4z
FI1 2, 48 AT w7 &q1T |

ITEA wEIRg, fFATH &1 T uF
9 &, 397 997 AFAIE  giAT g, AlwA
ST HT ST JFA AT g ITY AGT qP-

|1 2rdl & ; ST A1 fawar g a1 (A

JATE BT &, AfEwd A1 &7 T3 AT, O
%7 fasrg AT 2z I AT gl &1 a3
F1EY 8 | g &1 aarg g g3 1| §,
wfea qar &1 g% gwafg g ag Ag & av
@17, 9% W1F A1 949 T FT JHIA
Far &1 fa% IAT AGW ARG, WX AIA-
q§ ¥ MG 79 ATA_qF T47T AL T @I
& ena &g A1 § sr@ar &1 wfeig fa@r
qFaT g, afed 3a% @wg @i ) & fan
TET FEM FAT TTHIT 7 TG AFHE A&
FAT-AAT UFAT § §FF  FA & A
fr wgi-wel sne @3 war, fEaar @z aar
AY7 fFaar g o7 W@r g 7 A1 S e
@ E BAR T UKT I 7
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atfady arg afsg s 7 &1 &g qOIE
qiza AR 2 R F 98 FE AfF @ EH

2 & o ggAa AEY g 1 T AT § AT,

wF TE &1 @Y wedl g § ag faaR
AT AEHY AT T @ % | g ar TF
Ut Y S aQrEr S F FEr A ) 8
IFET B awray fFaEr am g |
Fre_a e G5 A9 FT AHA, TR
Frat wfzart @ apdr § # wwar g
ATTFT Ay miag AEf & fF o o =9TE
F7T OF FTIF T 9T a1 wfgas F1 fewr-
ST AT &1 e fer g @ vAr B fE
oF ATEHY fFATT F1 ®rgEr FTEAT &, Al
FHIT FFTT ATZAT & | AT 77 a1 a0« ST
FT ATOT 2, STH FI15 ar 717 6T 2 |

T aqE gz F 927, Aafgqa FAY

FH 50 570 fagza o1 #1 wr8g § ? @I

qaT § urAr fFAT  ErHFIT FTA O AT
Fq1 77 M Fia g
2t fm a1 9 s fwT IFET F9d 8,
10 & feaT & sar@ 78 &9 7 ag
BIZN-WIET a9 2, FANT ATAT IFE 9%
AT 2 a7 HT FFAT &, IAFT wifsw, I
4, 5 =9 F AT A2 FAIAT & |

qg A% F1 T §, T A1 AT FT
F1d & | ghAarEr T 9T fE=EarT &1 |

fifa &1 auga & fao 5 vaa g7 ¥ A5

FAA-FINGT T ST F A % I
arw ¥ 47 2, ITFT FW AqTAT AL FEA
fagr stroar, aT AR fao rT S srrear-
g7 2 gFT 2 7 Y wEF F GiF I 7T
T &, 9y gATAT &W ¥ SMET AL
GEA AT TF HI9d 7 qg T, FAT §IAAT
ey 7 F fag e Ak  ?
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zx & faw Farw
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& fa 731 ot 1 e @ go ot
¥z Fga1 AEM | TF ¥5 fagar g AR
zaR 3 g 7 fag 1 afew v 1w
fag &3 agl, ag ar fofaw wwnd amar
75 & | @I T AIOHET ATET & AR
foear @igT @ Y Sarer st&T ARY
SUFT STIIT Grgey WITTT AT ATATE &
WEFH T 8 | F4T & AU AT IFET &7
FIEAULAT . A1 T4 61 3 § 7 3
quEl AT q fAAFT STIQT JATH  AHT
FAT § A9 IF AT FIH AT W@ 3, I
Ty UFA T FIE s g ? foawr sf=q
q99 qIAGT g ST F7377  9F7 8
AfFq gargET AEl fr ugw & fuAz &
faw <t a@ies fag st & &t s
F AR G TRT FATAT T A, §T 7
qafea 1 grer AT w3 AT W Y AE
a1 FL 7

T A1 fag 0 mAA qErEr YA
St AT FEN &, STFRI ATHIT FIFT &Y
&, & it gaFT rgge Far g, afFw ama
ST ATATET & FF FFT § 1T AT #7197 48
¥g, 9 #A1 3A%  fomy 987 & | @R
F1 3 FZJ 737 r=Ar gzgar § fF gw
ag & AT a7

fFET SIS 1 TFISIAE 3 ¥ fad
gar<Y aga |1 wfeareat § 1 |97 9%ar
g fr frr g o gg wifgas & 5 &1
qrfsts T a7 F eT g Qi ag AN &%
TIAN | UF AT FE F, AET F F, QLA
AT g AT QU AG WA qE AT

S 7

qastl, B, @UF ¥ AT AT AT @,
agdamEarg | § s afl w87 fF
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(T &= feg)

A T §H GUF TG ATAS | AT AL
& GUT § 1 ag a0 A F fad
qra I § A gaargr @ & fag
HTBT aHIA 8, ool ¢ fagd snigHT 9€
AIFT AI1S a1 & O @ gFar g | Y
F1% THIT g Br et #r qarar faadl
9g W@ &, g+ faq 7 fzar 9, afEw
& og W garar Tgar g fF g #0g
&7 AR @1 § F o1 St I &7 gW
FET aF G G AT 3 |

Tide-HEs fegar fwam@ a1 T
24T ¥, Fa1 A QHT G AR FA7
GTar g, ST ITF) GAT T g1 AT A7
¥aratcagg @ § fomar garane
fogia 39T @9 § X gFarg I &&d
# gadl wOd o gFqAr g, ug W fHan
qE BIEA s E 1

fergeara Qar dw Al @ faad wieg
AT IF K1 g AT FXGF | G F
qge T AfAT T LF FET ARAT 8
1T 7 g9 fea@ &t z@ g F fag as-
gL AT AR & fF a8 = qrg 9ar
FEAT AT | 7 a8 IS g0 A1 & fad
FIAF AT @A H& F ¥ ogw
frata &1 A9 qE FAT AR |

fra srare @, g fea smar
®raar I519, 99 IaT FL, AT AT qrieH’
FUFT &1 §, T4 g9 ST ag Fifww
s EF A amagm 3 fF T ox
ST &7 FAT gT AT I F H@/L oY
IS F1 AT fFAF saEr FA-FT 90
FIAI TE FI T |

APRIL 9, 19584
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qrdHe § I 499 W), TS (47 5
FIT S §@ 7T G547 §, 48 g9 547 &
Fifow w37 § | wfFT g0 (FEHT g HTs
T AIHT T80 qTgd | =T LT W q19
g ggma g fx faam #rfEE s@ &
fao asa v 7Y AT =z,  #=ifs S99
g7 faw Zz Sraa

Y & AU ARG aE g 7 qQ°
UFT H 8 ATE UHE & FAT TET & |
SAE FE @ g 4747 gd 8, gmite
AT 37 93ME@IT G872 | 95 GRIA1T ATS
1% @1 §9g 9§ dlew qv-gfaz & zSTHr
FIR T adr g | e fEHEr we arfow
SqTEr 1A A1 WYeH gwwr grar g, o
e sTian siiel a1 37 g 1T A1 QY
1 AT 2 Al § 1 v 1w &

¥ SIIQT &5 Faf 987 8

Frae sod av§ &1 @ w7 A
Tq g%, ag 41% giewa qa 27 | wfF5a
AT qHEAT & ASl Blal | IF A&
FIY GTAl F1 GEIFAT AT a4 (AT, qG
F-a41 Fafad qi e @I &, faw
frara soar s @ aF 1T A W
A1 @Y F7 IO @ §F | HATEH
sTimifeal 9v SAET qrEFEr EWed, &y
miF feq Fr feqaidr a| geareEar ?oen
F177 3 (& #twmcies sraafeat ag s
T | 59 (|7 981 9UFIgT 715 FH
amay gfeFagr @1 asm@r T § W
IHT FIH Y® A ATAT & | FH AT &
fw g7 fwamal, &tsmafea  gravafeat,
qifdz  FEEAA 17 ofews  qgET A
TrEEdIT #1 SART A SAEl WEAT g,
arfd IeaTaT FIF Al &1 AIST FI GAT-
faa =g fawr |
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gfewaY el wei & ggv ¥ fFaan
IFAM ANAT ], TOHT €2TARA FRIST AR
qrg 78 & & 7 @ ag @wmr wAr g
#2977 & fr fgrgeara & wfeaat 91T
FA1 &1 9 qqr@ArR 50 fafara &7 §, X
Wgl A YA AT 9FAT S, AN ¥ 14 9T
g7 ¥ 019 79-g€ FL @G {1 I 3 |
g 14 938e IFA FAIL far agy samar
2 | SHFT JFEM  IIRF  FIgrar g, T
T ITWFAT & 19 GEIIT & HIT A TF-
qIZ 27 qraT ¥ | g9 THFT O F1 S
FLREN

arq fram & f@7 z9 St F SF
grAg § y@A & F% g g | gfvemw
vitFeaea fead gwEiegT & qar REl-
29z ¥ wF gATTW &1 oY | AT Sy A7ALT
& 99 QT ZrAT, A H=WT FraAT | ITH 9N
e &7 fRGE FT q9AT UEFALET 4T, S
&l 9 @Y ®70 & G797 AT FFAT & | &l
Tz 31 QAT a8 @7 FT IT A TAGAT F
T WA g @Y | AT B T AME BIT

g 7f o, qFGA ET AT ST FAT @Y &7
it Y, fag ar A A wEw A
1T fesFra fear smargrisw & Q@
AT AT ToAT TE AT wFAT & | AN @R
2ar g f& a7 7@y gz & a3, wyaHEr
A17 AT fasga AT A9 W4T 8 | AR
farT Q& w1 o1 791, a1 qgT 9T
FaT @9 FIH g &1 AT AT AT HATH
qr TE JFAT ¢ | T AT FATAT AT §
afFa S &9 FI7r AT TEW @ T
%1 § fF Fleg @3 F1 AT 7 1 99
F fad g5 Froafer femEdz a1 ed
¥, 39 ®X saaude fafaedy 41 aww §
A § | IR A 9gIaT [T ATZAT § |
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FO @11 FT gwfer A gw F F0fEW
39 ¥ geewdy ot ard o Wy {0 wwefeg-
gfacza aT @ §, F1HTaAfesT W &l
WEI Ty Y g MMy gwEITE &,
AI-HTH AT ¥ wgt e SavAT g
grar § gf &IrT ST SrAraifes auargg
TEFaT ieT A ATAT30 | FTLT HIGH
F15 fewpa g1 8 aX&F1x & fordl 9@
qX q ATT A JaA15Q, ¥ LT G1IAT FIA
F fag qar g |

syt ww amet: 5 swweR
framt &1 a1 @3 T A faT # TF-
qIT AT § 9T &I 771w afeqel &1
F fagqae g ?

v1g @ider fag : ggadt @ A a@
FrauE A A AT WrE & FE=e
feara &1 o1 9% @1 | FAAIC fFgE
F1 wawg wiar feara faa & a3 wfem ar
gaar Ag) ¢ fF g STIET FIRT F TAA
¥ 4] GO &1 UF al WGA g &1
¥ T | AT a7 F UHT EG g, DA W
FEATAT &, @red grwrer fegam &7
T AT a1 GBI g OASr W &Far §
g 3T T ATE AW fwar & frag #740 T,
fasr @1T ga¥ =R 99 &1 f9adr &0
Fraq g #4179 *+ foaar g7 s &1
FAT AU AT &, W FHA & qFT &
TgS ST AATT g AT Iq FT &AS
saigr fRadr g 1o
& oY frara g &t orer & g @K safag
g1z fegm &r W @ sk ag  fawm
F1 1 T 77 AA g | fFE & qay
H U0 AE FEAT §, AT wrag W FHIAq -
a1 & aFar g f& a0 @ g @y, &
g% FgAT AEAE 5 ag aga e
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(Xra N fa8)

HICUT W F dEX IA Wrg @ #
fram &1 fgg =gl § oY ag ®1F Al s
fegma &1 a1 F1 1T g ) dfaT qAT F
qE, FITT a97 & T, Tg gEY I1T 8
fe #&f F177 9L a7 AT &Y AR IF
F T FEI GHIAS T ATHT AT T AT
A QO GG ¥ TUATHE I v F1% a7
X oter o fergeam & agi g1 &
q IHWT ¥ F1% gL UF fFE  gF-uF
gr-ar uFe &1 qifas g1 s 5w avg
A Al & &9 ¥ JTHAT KT aFAH gy
g T &1E gz fvam W oMR AT F
feg & QY ag @ 1 JIAR F FIFIE
gsafa 7gf 9 FFAT, Tg A TEHI
fagar@ & | ST AV 7 @ &7 AT ATAA
g gg fFga & I H O AL IAA, IT
Fr@dr & qILH g8 At Tar fF faw
qig ¥ gt grar g sk fram oy F@ar
feard grAT &1 39 # gg ¥gd wrer
fear, dr= &1 fFam & q=7 fa9m,
g & Jeu-e afeqdis & W wFH @
-3 A=t ¥ & zwmfag & eie &
wawq g Sar § f& o5a & qenewe faw A
foF ema a9 9 A AT & | BIE Y
aATH GTHIT FT SATA SATET ATAT §, TA1A
T AIfqasd FET &1 IH, 39 @l A
Fwfems @ #t ax1a} g, feawa qaa1 a3-
qT § AT F1% ey fwar g, @rer
@Y 9T AT FIQ@T &1 T AT AU
g, @ & Arar AQ FE W qF A
HAAT AE & | 9§ FT O AT AT AT
U TA@ g wfFTT gFw @, A
fastrza @ @ fmTrar @ 7% F1 7 3@ %
grar&amar gfd st afx ox fR
frat WY @dT sgHT FX 97 SHP HET
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IFT EFET TGN F TFAN, IT & G 98
gotafa a8 a7 gFar 1 &t fEma o §
AT eI WY FIF § a8 aE  fFHaE
AT 1T &1 A9 F g1 A qirafq gf a
ag g safa @dv 1 qazAr § 78}, afew
aqal g HrHEAY F1 oFwg ¥ W
SRIT SNZ-ATZ T 931 FT & |

S AAY TR @y . qfemEr F1 AN
qEHET |

ot Tra i Yag  AEY @ g £

W T fawra amEam (FT09R)
SUTETEl HElad, HAT §213T 7 FTH! [F&91%
g 9arg R g F a3y A g
FA1ZZ AT 12 WILE a9 STET g ag o0
gt qg=r 2 | HIET AT FO g fF @™
¥ ¥ 015 F (47 |

# & 9 a1 GIHTT Y FTAAT JIEAT |
agel arq a1 98 fF it wiT AeT F7 @
¥ AT AN T AT9 9T WeaATgq &1 &1
sifse & aifas & sifas Frenafeg grar-
58 fFa aa17 & 39 o1 fewwa @Y
hleg TIIXT &1 F41A F I fegwa
LRI T FEAT | F108 I F o #9
gigdT 31 gdT & 1 &1 aqT srew
ga% urfas agl & | FleT T3S ara1 F7
wArgfa QATHET FATX & @A E
1A fAgI # T &1 T 9128 50 %o
@l g afFa gl am ¥ e =\ A/
faert faes <gr 31 @ w1 ggdy 1A HY
HIAT THD F1EAT 913 ¥ oY gafs @y
e e fram #r |@df, ster s
gt HST &Y S AT oA IEF gETEA
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g &g AT g1 7 § 1 fF fram & q™
oA Tgf § gifay gEr W g Q@I
g |

FIeT €21 & AT qIfas §, T qAAM
@ fgg FT W § 1 g T | FIeg ©o-
I &1 TF ST 3E Ag @ ( ag ara J gl
g i fastelt Y argfa St gFT ¥ A G
F FI Floe WIS &1 grag W @
Tgal &« & Jraar aga fF e '@y 9%
GIHTT I o€ @RS g F1 a3
g ar g ? afz & fead o @ @
FYFTT G § frad Fies @RS 913
9T 7 § | Y q1EdAT FreT @RS § A
FAT TLHIT 9 JNAT FA &7 I
E & a1 g |

AT FT AT qAT H AT FrT A1
7€ §97 q91q &) gIEd agd @ad g |
Fgf o gl & qr@ A, g afFa
ST GgT 9 AT AT ATET A1 g
¥ frgm & fag o @7 sgaear &4 7

72T 9T ATHET &1 F91 ATE TSI
WITT ATIX AGEAT G FF ATHRS & fHAAT
AT g FIA T geF @r g | afe aE
aaarar g f& $u1 F%& ST Faargyr
ATRT F I fFa T 1o FY GFF F AR
g 7 °1g & ag W Fargdm & g
T 9T ATT HI/E TCIRT JATA F) QA
Y9 1@ § aT gl T THa qqATAT &Y
feamal & are_ &1 @dg aree & g
FT § 1 g, I FT UF AT geqr @ fowH
g framl &1 e, |@qar Jarg ) &
ST ST 6 g7 @ deqre & srerrar
W g AR T FIE d@ear g foasd g
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G a9 framal & qden A T
qTET T FIA HT 1T FI@T § 7

SIfF AT Iy § AT AT wE
TET ATHF AT § | ST AT TF F> AT
AT 9 ATY qY AT FT AT AT @
AT § | T A%g ¥ Fles LA A A
gra A faweT #7 gearg St W AfEwd
#7% gi= feT & fag & fagdy F1 qearg
I gY ATY AT Fgh 9 I AT qE AT |
Sq FAWT @IAT &Y FHN gl Sidr g ar
AIHTT S GIA & AT 27 ATAT § A
FEal ¢ fF ena agr gfeewd gar g |
§ 7g AT AgAT § O A AT wA &
qFTY H gORTT GINT IS FAAAAT A 2
W AT § qT A ) W &L AT AT U-
qIZ HIA FT FAT 57947 §, g W § I
FIT & ATTAAT ATEAT | FIL T&LT q SYIT
T 1 9IATT ZT FF T ITH! AT -
qre FIA &1 Fqufa a7 § 4T TE I
Ta& fau gar w15 fagw §, ag W Iqm
FI FAT F |

e e fag : STTeAe wgew, o
I WIAHT 98€T 7 I §, I9 qF AT
sara & 9gd &1 & qFT § 1 qrEAIT A A
FUT-FT FGT AT Fel g | TqGTT AT
A FIee WA & TR A FT § |

&t TR fawre qraa © 7% 93-
FIX GIU ATy e €1 199 U § 7

ARz fag:gw 9gy § & &
a3 | GIHIT AT Fleg @IS AqIY, g
gafewT a9 781 aar g

&Y T faare qrgam - /@ 7
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Uy &g Tog : ae-geiaT frdl-
X Y A A g @ F 1S gEHT A
TET § | ) .

#ft viw faeig qreaE c F 9§ 7

g 137 fag : F9 §, sqg o ®@
g1 wreaifess & aftg & gw F97 #0
Fiforer $T @ & | FrenaRfey &y
gaag | & a@y arq FI @ AT A9 ATA
¥ gger | Fleg WIS I F faw gw
g} @graar e & faw g § 1 g, 4
€. &, ¥ w7 gz 9% 9491 fAw gwar
®{@ cawude fafaedy F s FuY
grSfasT F1 FA AAT § ITF FHIT FHlee
RS A AT aur THa & 1 9zae
el Wl @M W § ) AfFF gvEr
gAY FeT WIS aIT AT FATT T8
gAfHa 9T qE A@T § 1 GIHIT AT
SIS &, ST AT TEr g EE FaY
grefam wiTaiima W1 &)1 dea qux
I FrTarRaT o & 1

14.01 hrs.

(SHRI N.K, SHEJWALKAR in the Chair)

g #'F AT THFAE & a1 § Fel
g, forg® ar- & & faeqre @ qar I g |
Y, Y. T & ¥ UFEAIE 7 A BT F )
g fag fawft &7 #12 ferra 987 &1 &q
at |IET & (% UFHIIE q¢ AIX AT
SATRT a3 | «fwA ¥ Hfeargai ug¥ & aar
qFT § | TEAUAT ATET FA BT 3 |
fergeam & waame w77 § sqnfal &
FIE AW TG arar g |
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ot TTRTIAT  SRHT : AfHT qH A
qgq arfeg -

g iy fag o @ &Y AT T

g, FSGAT FT A €A TFAT GIATE

gus #) gfez & Y zaar agd 9w
g ara fagre o wra F9 217 #1 Farg
TS X FO a9 1 A 9% fFar 9T
gars qrE Yt 9% F1E vET feqid qgf 2 )
fagre &Y wfzaY & 50 o fagesr ¥ #w
T g |

Y vm fa=g qreaw g9 i ¥
HIT AT & |

vy @Y t\E 0 F d9E &7 wfEn
AT T FE G 3T 7% cqar sy & fF
zga W frz oo 2, faqar (& s gar
w e afe & At smFr 9% FT faagr
STTQAT | TSAT &T GUF F FHIT 9 AL
AT AEl ¢ | AfFA Sgf 9% &1 v
50 ®o & 1T faTar, F@r wifadr oA
ST | g, 1. F AqaA F GRG0 g
qIFIT A1 gAfagt @diear g& FT I
#1T 50 Fo A Wra A1y fred agf Fer
qATT F FIE THAT A8T A1E 2, THF( A9-
a9 g8 ® fF a8 wa @=9 =9 W@ §
AT FSGAT FIATTR [ed FEvur frfae
acet fufaey & afla F1a weEr &
SEFT W agl w10 g f& fEara &7 ooy
9IATT g1, SHFT @T AT q2h FL i
=@ g, ga<r qfeat ¥, agi W@s | gwre
9 &t uHfaat &, 5% sifce wreg ax-
FIT FTH FT @I ¢ |

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Sir, the Minister has not
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B

replied to one point Tt ix
of people having sugar—ti.» applies to most
of the ruling party members—it is because
they are consuming less potatoes and this is
also one ~of the reasons for the potatoes
prices having come down.

T ¥E fag : fSasr azd
TATAT & SATET T SATET IaaT A1 F0020 |
IUE &7 q99 A - AT @
e T SATE TG @T AT Q,
ST F aXg & @I FArE |

ST LRI WEEY ¢ AT AW A
W &, g9 a1 SIIEr ®;id g |

X

14.04 hrs.

ELECTION TO COMMITTEE

National oilseeds arnd Vegetable oils
Development Board

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : Sir, I beg to

oY move the following :(—

*“That in pursuance of sub-section
(4) (e) of Sectiom 4 of the National
Cilseeds and vegetable Oils Develop-
ment Board Act, 1983 the members
of this House do proceed to elect, in
such manner as the speaker may
direct, two members from among
themselves to serve as members of the
National Oilsgeds and vegetable Oils
Development Board, subject to the
other provisions of the said Act,”

MR. CHAIRMAN : The question is :

“That in pursuance of sub scction (4)
(e) of Section 4 of the National Oil-
seeds and vegetable Oils Development
Board Act, 1983, the members of this
House do proceed to elect, in such

out the percentage

X
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manner as the Speaker may direct two
members from among themselves to
serve as meimbers of the Natienal Oil-
seeds and Vegetable Oils Development
Board, subject to the other provisions
of the said Act.””

The motion was adopted,

14.06 krs,

MATTERS UNDER RULE 377

(i) Need to give clearance to Mahanadi
« Chitrotpala irrigation project :

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Extension of irrigation poten-
tial of Mahanadi Chilrotpala island, Orissa
has been planned to be taken up in two phases,
The project report for the first phase to pro-
vide irrigation to Mahanadi Chitrotpala island
has been prepared and submitted to the
Central Water Commission iz December,
1982 for tcchnical scratiny and approval of
Planning Commission. The esiimated cost
of the project is Rs. 19.46 crores. It is re-
grettable that the planning Commission has
not yet given clearance for the execution of
this irrigation project.

The completion of this irrigation project
will create irrigation potential of 15342
hectares of Kharif crops and 11507 hectares
of Rabi crops in Mahanadi - Chitrotpala
island in Orissa. The farmers of the State
of Oiissa have been facing great difficulties
in the absence of irrigation facilities. There
fore it is necessary to execute the above
irrigation project during the current plan
period. ; :

I request the concerned Minister to lay
greater emphasis on this project and direct
the Central Water Commission to clear this
project at an early date, The second phase
should also be cleared by Ceniral Water
Commission along with the first phase pro-
posal of the Mahanadi - Chitrotpala irriga-
tion project.
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(ii) Need to take steps to avoid retren-
.chment of mine workers in Orissa

SHRI LAKSHMAN MALLICK
(Jagatsinghpur) : Iron Ore mining is a tradi-
tional economic activity in the State of Orissa.
A large number of poor adivasi workers
earn their livelihood by working in these
mines. But it is a matter of great concern
that due to the sharp decline in the export of
iron ore from Orissa many iron ore mines
are on the verge of closure. This will lead
to large scale retrenchment of poor workers.
Thousands of them belonging to SC and
ST will be thrownout of employment.

I, therefore, request the Government
to take the following immediate measures : —

1, Increase procurement from the non-
captive mines to 1880-81 level, i.e.,, 172
lakh tonnes per month,

2. Indicate the procurement pro-
gramme to each individual mineownerso
that they are able to plan their production
programme in advance,

3. Considering the overall requirement
of the steel plants over a period of time and
taking into account the fluctuation in. demand

and supply, a reasonable procurement quan-
tity should be decided.

4. Investment for development of new
iron ore mines should not be taken up in
view of the capacities already available in
the existing mines.

(iti) Need to curb the illegal sale of
intoxicants in hilly areas of U.P.

ot g A (srAwrzT) 2 Fwafa
qEET, IAC GIW F 93417 AT H O
1977 & g1, fafyms, amefasm, awe
9379 T FT g TFHIT & AREH 909
aqa T ¥ Tura ¥ fax w F1 aAvdo
Ao Fro Tro & JRA TIeT ATTAF HZIAAT
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ST FETINM AN T ATET T2r9] F1 @

AFIWE 1 IZW T Fvg #T GIFIT 96 -
feafa &1 Tama go s 1€ Sra ud sar-
Fgifes g 7 goeqr &1 agf fasm@ ar
EY & | Ty wara  fafwer sifafaasd
¥ ag7 areq Ffawry w1 ITANT T ngraf
% fama = Q#7 ¥ fAu g FT a1 @I
& | guET qgA1g w9 ¥ o feafa #
fasg sxr9® sEqra & | EHA-RE-AFAE
aq g9 feafq & gzwrar wd & fog snw=l-
AT FT T ¢ | AfT  wIHT FIW FT FHEAT

& fausew ¥ fag gurdT w39 gl I
IO T HTATT qA FTAZ ATRAT AqT
TIET T FT TASATATE] & AT FHI0

AArafq ardl aIFal & g X AT FHAT

g |

A : {7 EFEET FA7 7 & fadwT g-

1. IgT 93w & gadrg e AT H qu
wey faqy e fFar s

2. AT (9T § GERIT Fq A7 qIA
WIEF ¥3q1 41 V799 g e4T17F
g7 T Tig |

3, WIZF A4l GF qq ra+1 Ao
vd  fgmerar Seare® eIl
9T FWTET 99T g &y
Ezigsicl

4, 10 sfawa & swfas AREFFT aTer
gl T TE FA TR F
AT TFIIEST QI & FIAET A
ATAT A7 |
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(iv) Need to improve the lot "of workers

engaged in carper weaving in Bhadoi

Mirzapur,

wit Iur FFa fmy (fAsrige) @ qar-
gfq #wgrew, garwr 8dm &% fasiigx
WA IAL GW H IHE  FI{I9 ITAEH
gF g | T FUT &OAl & FrelA wfaq
ay fagla fFar strar @ 1 fAata &1 srear-
g7 3% & forq F=ig 9FTT G FIeA1ET
ufe § sy & g ¥ faatasaret &1
qafeq @y 2Yar & 1T T sieq FHAH &)
FOEafa & qTg § @1 T I WiEs
gfaaa} &1 guw Fww § PR d1dE
FT TATA AT FAFL FIAT F1 TRIE, FITL
Tmé arife FIF a1 79T TN F A4
IZ A &1 FT gAFA A FIAA - AS-
gq & AT MY ZAT § | I FT FATH
JraEEFAT W gl gL g qQrdl | A
FEIT T AT I A_IW G q
gy § & wardr fasige & F g9-
FT qET FTATT AAZL T AoOgr &1 &0
¥ gfg &1 s1a g9t g &1 afeqat &
dava, faa=r, gg®, FfFar afe 1 @
gfaar sz #1907 |

(V) Need to provide facilities in railway
colony at New Katni Junction on
Central Railway.

At 7@ A oWy (SagR) : Fwafy
wglad, 957 I9F 9T 45 FEA! FFGT ®
faeare 1 I1TFT 1957 § gAT 1 1962 &
Siorer @i &1 frafor sronr garr ) adwmE
¥ 5000 FHATY FEAWE! 3T ¥
1355 srafq 27 sfama & qrg fgarig
FATET § |

A faaraa & sar vgat ¥ F1gal
TF BT A GEAr 1200 §  fawmgan
farerY &1, s ®1, Forerae &7 ararg
& | Gawa afys ST Fat ®q § ) gA-
AT ATHATT § |

[T JEaqTE # qoA § I ATIR-
Uq TIAYT F T § | FA_M, gIAAT,
1 A fawed, g fafweas a8 &
srfqat & faq qar &1 eara ¢ |

raral A fagd sgaear g §

Frafe guaT § 1 233 Fared # q@ A
g 19 9T FegER & FRW Fift
sfa® g § 1 97 99 sqgta g ;=ifF
9% & I €97 F €T A5 § | AY-
gl &Y aFArA & 6y gfaa syaeqr 1
FATT § | AT FIAAT H WSl A gAU-
YEqT g |

qT: wHEL ST A HFNT g F—

1. @3 fagrem §  fawargam
qrawas  foer®d, FH 94T TFT
WIAT &7 T4 a7 ST17 |

2. @y FEfFcamr & fadrast
frgfa, sat@al w1 gaww
oaied ATHT §  TAITEL FT NGO+
foar strg

3. faura sgaeqr § gaIX 94T 4Q
SAATAT |

4. AT QAT F STATAT |

5. gfaa =yt &1 faatr
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(Y g T TS
6. TEHT A JTEWF JHIT 4T
faafor |

7. ¥AY FreEy ¥ @R @@ &
19 93 g@at g 1 fA9ir |

8. qa?gﬂehil'g%r, 7 A
gL ST ¥ g @rsd & FN

¥ fyator sar ™, J47 @A

g7 G ATE § FI0 Q98 JTA
AT faF 15T d%F 7T Y |

T T WAL AT F qgT g fF oag
FT A qATT GFIH FUT | 99 FE
ATy &7 glaer g

(w) Need to extend the measures taken
by Port Commissioners for W.stern
side to check ervsion and to save
villagers of Kakdwip on Eastern side

of the river Murigunga

SHRI NIRMAL SINHA (Mathurapur) -
Mr. Chairman, Sir, near the Bay of Bengal
the river Hoogly is bifurcated into two
streams, the eastern oneis called the Muri-
ganga river flowing along side Kakdwip,
Sagar and Namkhana Police Stations in 24
Parganas of West Bengal and falls in the Buy.
This river is very broad, deep and bears under
current, Now the mouzas 5 bkaliungar, Lok
shmipur, Madhusudanpur !’ttar Chandra-
pur and Kali..agar of Kakdv p P.S Chora-
mara island of Sagar P S, "and the Western
part of Mausuni island being by the side of
this river are prone to sev - re erosion due to
its powerful current, The Lo“achara island
of Sagar P.S. has bezen so badly eroded by
the tremendous curienot of down Hoogly river
that all the inhabitants had to be shifted
elsewhere for safety, Gobardhanpur, Sita-
rampur, Buraburirtat efc. of Patharpritima
P S, are the viciims of the furies of sevcral
other rivers of Sunderban All the semouzas
of Sunderban Region are densely populated
and their fertilse lands produce various types
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of crops. The mouzas of Kakdwip P.S, are
just opposige the Haldia port. Though the
port Commissioners are trying to reverberate
the erosive functions of the current near
Haldia by adopting Porcupine Process, yet
their activities are confined to the western
side of the river only, the castern side mouzas
of Subderban region are in great peril.

Under these aircumstances, 1 urge upon
the Government of India to save the mouzas
of Kakdwip .S. on eastern bank of the river
by extending the activities of Port commiss-
ioners and also save the areas mentioned
above by adopting immediately necessary
measures to check erosion and reverberate

the erosive effects of the current of the rivers
concerned.

(vii) Need to solve the problem of ucute
“water searcityv in  Danapur Canii,
and some areas of Paina.

SfI TAEET e (qIAT) 2 A
71 719" g& 19 A AT BraAT  alE
TF TITAT AAT F IAAT  ATgeal ¥ qAAN
FT GFTT GaT & AT 8 1 AZA &1 &I
g AT g @ AN & yr oad S
fqa w20 2 | 44 A1 ¥ EEIFR |

TIATGT BIFAT 1€ &1 F77°9  AIA
FTHTT F 3€rA 2 | fwe o1 g3t & 431
fq71 ®7 fuwa % agt 9 99 - G99 9
sy @15 F< T4T & fga1 & orHT 7 FHY
FT 7147 <A1 ggar 21 fafww adsl
g &% arage ® ASd &7 FH T AT
ISTIT & | TTFIT A FB A17 @ ITY HT
STAEAT FIA & (AT BIE+T 4I€ &1 914
T AT ®IT FT 1.7 {1 93T | TG
g4 & F ATHA &1 TGEql 9q qF AE0
&1 AT GF 018

TTAMGZ BIFAT 21 & A7aid UF T8
EHY UF @FF AF § a7 F7 JATC L | 937G
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7T 9% qTT - ATT & JT9ATET & FTaAL
IFT TT &1 e AF FFAT 4T 1 AN
T E81 F1 A T fagr srar v A
a2t & famfaat &7 o & swra &7
Riklkl Tl FLAT qEar |

AqG: AT qAT & AU AT § fF
d BITH FIWT F39 I5@E qifs 97 I
FT FAT &7 FF fHgr o1 9% A Al &7
qgfeq qrar § qrr faaq 9 |

(viii) Need to constitute a hich level
committee to look into complaints
and grievances of telephone subs-

cribers of Kanpur ~

o Tw famE amEEm (FigR) e
awfy wgam, §  FAqe Fard e
ITHTHITT & A% G99 § I &1 o
FIEATZAT FT AT GIFHIT FT ©T1T ATFSE

Y 52Ar TrEar § 1 TEE F7 swEe @ww
RATAT QT &7 § &7 eAvwifay  quedr
¢ g =9 weR ¥ faufes &1 & uw ag
49 a7 F9 § 9 AT @UT |
al 8, freg EEeT & fawr qfY Samar &
qTg FATC AT 3 | 7 ITHFAT 27 faa)
& qrgeq § TAIGRI T4 5194 & gFay
¥ 35w Afuwrfeal & gwF F7Ar FH12q
A @S -FF TET T IART qEGH @Y
z7 saeq fawrfeat & agh & wi|r 1 30
AqrE &Y ANTT § UF AU uFggs &7 fAatr
80 # =W Wex A grwFq far 14T AT a7
fator 82 & ey & wre faar  wam)
TAMS YT § TF  AqT GFAASA qq7

.,Er-r geara a7 g ag W @ 78
TIT | T ATH & GAtT g FT FgHT
TAH AEq(T &1 7E F AF0 F e
fearmar 8, &@gR § TAIET F1 am
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1980-81 ud 81-82 a¥ @& s&AT 1982-
83 ug 83-84 ¥ wUWT et W WE
SeaEHAlT § fF a9 s § 99§
T FAGT YR F T A SATHT I9-
Waareat 7 o) faFrad ug AT 59 F
et @ ¥ | feeg ot aF SAwr fwer-
aql & T Agl fHar AT 8 |

F: AU GFR J qgqq g 5
FTAgT fAamEl FEwA SodiERl &
frgraal ©d orddl, 9 I @ &
quH GET FT IF §, & (A UF I=A-
gl afafy w7 F1 sg ik gwEfas
TaFqT F qoFIa qEq ud e
4T A arfF g@ e & fqarfaat #1
rga faer a3 |

14.19 hrs,

DEMANDS FOR GRANTS (GENERAL),
1984-85—Contd.

MINISTRY OF ENERGY—Conid,

MR. CHAIRMAN : We now take up
further discussion and voting on the Demands
for Grants under the control of the Ministry
of Energy. Now Shri C D. Patel,

SHRI C.D PATEL (Surat) : Sir, I
rise to support the Demands for Grants in
respect of the Ministry of Energy. So far as
this Ministry’s performance is concerned, in
respect of crude oil, very deserving compli-
ments have been paid by many of the hon.
Members. These compliments are well-deser,
ved.

So far as the production aspect is concer-
ned, it is likely to be 26 million metrio tonnes
during next "year. So, we feel that we are on
our way to self-sufficiency, and we are await-
ing the time when there will not be any im-
port of this particular products because
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this is the product wherein we have been
stranded because of the balance of pay-
ments position in our foreign trade. So, we
are waiting very eagerly for the day when we
reach self-sufficiency in this product.

Last Sunday only_ there was an article
regarding the mixing of alcohol in the petro-
leum. So far as that aspect is concerned, that
is a very interesting article. In Brazil, experi-
ments have been conducted and they are very
successful ; they are using alcohol, mixing of
alcohol in the petroleum product for the
gasolene. So, that aspect is also required to
be seen by this Ministry ; and if something is
required to be done in this respect also, it
may kindly be looked into.

So far as coal side is concerned, the
production which remained static for about
100m_. metric tonnes for a number of years,
now there is a good increase, so far as produ-
ction of coal is concerned, Thi: year, the
target is likely to be achieved. But the claim
which is made by this particular department
regarding the supply of coal, according to the
requirement, according to the demand in the
country, the picture which 1s sought to be
shown, is very i'lusory. So far as production
is concerned, production may be, according
to the target, but so far as the distribution
system is concerned, it has muserably failed,
So far as supply of the coal according to the
requirement is concerned, we have not been
able to achieve the desired effect or the
desired result, About 50 per cent of the
coal requirement of the industry is not being
met, whatever may be the figures, according
to the statistical data, that is being supplied
by the government. But in actual practice, if
we look into it, we will find that in most of
the industries, they say that the supply of
coal is 1o the tune of 50 per cent only and
much of the difficulty has arisen because of
the distribution system,

As regards non-conventional energy
sources, my respectful submission is this,
Many experiments have been conduct, Now,
we have been able to reach to a point where-
in we will have to put a stop somewhere, For
exampls, as far as bio-gas item is concerred,
we have made a good headway and in that
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respect much is required to be done, For
example, much research is also required to be
conducted. For example, the production of
the bio-ras is to be inc eased ; not only that,
bui the productior o bio gas at the lower
ten p.rot 3o, it tha respect, 2 ma or experi-
ment is req ire to b cond: cted to ach:eve
thi res It. So bio-ga: is the main ingred ent
whic! we arc es a lisl ing.

As regards power shortage, during the
inter ention also, the hon, Minister, Shri
Arif Mohanimad Khan, has given certain
fipures Now, the figures are coming
from 1947 and are compared with the

figures of 1984, so far as 1947
is concerned, the production was 4.1
billion units ; now n 1984, it is 154 billion

units But the question arises for our consi-
deration is that at any point of time aie we
going to reach a stage wherein we will be
producing or we would be generating the
power according to our requirement even by
the end of 6th Plan, 7th Plan, My apprehen-
sions are that we are not going to reach a
stage in the future wherein we are hkely to
be generating power according to our require -
ment, That is the stumbling block,

So far as the thermal energy is concerned,
v¢ have miserably failed, so far as our target
fiszures are concerned. In this respect, the
shortfall is 6.4 So far as the production
aspect is concerncd, there is a considerable
loss in production, Then the transmission
loss in also very great ; and so far as this
particular department is concerned, in the field
of the management of the spares, much can be
done. So far as the State grids are concerned,
the management of spares in being made
without proper method and without giving a
proper thought to it, Many a time it is found
that in a particular division'two particular
items are shorf; the same items may he
surplus somewhere. So, there is no manage-
ment of the spares ; and because of this
mismanagement of the spares lot of difficul-
ties have arisen ; and these difficulties are
required to be met by proper arrangement Ly
the resyective department.

Now, T would like to touch the problem
of royalty. Somehow or the other our hon.
Minister is—I would not say adamant—not
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accepting the demand But this problem is
persistently pursued and he will feel that he
is pestered by this problem. Both the States
of Assam and Gujarat have been demanding
the royalty, and it is felt that injustice is
being caused to our States. For example
when the rate of payment of crude oil royalty,
was raised from 41 to 62 in the year 1981
then the price of the oil was raised from Rs.
305 to Rs 1182 in the same year in July 1951.
Then both the States had asked for increase
in the royalty, but they were told that it
would not be increased because the stipulated
period for increase of royalty was four years.
Now the time has come because the stipulated
period for re-fixing the royalty, namely three
years, is over, In my last speech also I had
taken up this matter and my humble request
to the Central Government is that the pro-
perty rates are vested in the States and this
has to be kept in mind.

THE MINISTER OF ENERGY (SHRI
SHIV SHANKAR): Though I would not
like to raise the technical point legally it is
not so, You should know to whom the
“sub-soil rights belong.

SHRI C.D, PATEL : The extraction
rights are with the Centre, though the same
authority is vested with the sub-soil rights, The
same authority is vested with both the rights.
As both the rights rest with one authority
that authority is expected to act judiciously.
When they ralse the oil price, they should
raise the royalty rate also, At least when the
three-year period is over in July 1984 the hon.
Minister may kindly revise the royalty rate,
and also give it some retrospective effect so
that the rest- of the period of three years
miy be covered, from 1981-82 onwards, I
would urge upon the hon. Minister —I do
not want to say adamant-—why can we not
fix up the price as the international price
instead of the well-head price ? We have been
asking for the international price. As soon
as there is any fluctuation in the price the
royalty also should be increased, For ins-
tance, in the last one year, two years or three
years the international price has been revised,
but not the royalty. This may be looked
into.
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Then the second point is also very
important. I would like to urge about the
gasbased thermal power station at Kawas.
This thermal power station has become very
important The Gujarat Siate Electricity
Board has submitted a proposal to the cen-
tral authorities for installation of 3 x 130 MWs
each of gasbased combined cycle power
station at Kawas near Surat, I think the
Satish Chandra Committee has recommended
that gas is required for the manufacture of
fertilizer, only, but this particular guideline
has been given a go-by and in Maharashtra
such a case has come and if you look at the
figures, it will be found that in fact with 12
to 13 million cubic metres of gas can be
produced and the requirement of other
plants is three miliion cubic metres of gas,
and for Thal Fertilizer plant it is 4.5 million
cubic metres, from the Tatas plant, and the
other plants of the State Electricity Board,
Still, there would be 4.5 millions of cubic
metres which would be required to Ete
supplied for these plants. So these are the
important projects.

Gujarat State is facing an acute shortage
of energy and if this projects is ready, I
think, much can be done regarding the over-
all development of industry as well as
agriculture.

Regarding pricing of RFO supply to Dhu-
varan power station in Gujarat, the Dhuva-
ran power station Stage I comprising four
sets of 63 MW each, was initially
designed to use coal, but subsequently
modified to use RFO and coal at the instance
of ONGC. A working group to work out
the coal equivalent price has been set up, It
may kindly be expedited to take up that
matter and the final decision may be taken
fixing up the price of RFO equivalent to the
coal price,

Regarding setting up a joint thermal
power station at Bandhav, in order to meet
the power demand during the end of the
Sixth Plan and the beginning of the Seventh
Plan Madhya Pradesh and Gujarat have
mooted a joint proposal for setting up
power stations at Bandhav and Mand in
Madhya Pradesh. Much work has been done.
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I think, the only difficulty that is being posed
is about the allotment of coal, This may
kindly be looked into and necessary arrange-
ments may kindly be made so that both these
projects can be taken up as early as possible,

Regarding grant of mining lease for coal
in Gujarat State to GIDC, the proposal is
pending with the Ministry. This may please
be taken up and a final decision may kindly
be taken as early as possible.

Another project which is at the Central
stage is the Gujarat Petro-chemical complex,
The pipeline is being laid now.Other arrange-
ments have almost been finalised, The Guja-
rat Government has submitted a proposal
to the Central Government for setting up a
petro-chemical complex near Kawas in Surat
District. The Hazira Fertiliser Plant is being
commissioned very shortly and the petro-
chemical complex is to be installed in the
surrounding vicinity. The only request to the
bon_ Minister is that since this project is
very important for the development of Gujarat
it may be taken up at the earliest. There was
a proposal from the state Government that
the state Government is ready to have a
joint venture with the centre, If that is
required to be done, it may kindly be done as
early possible,

About the allocation of power from
Waidhan and Punch power stations, this matter
is pending with the Ministry, The allocation
may also be done in such a way that justice
is caused to the Gujarat State.

Before concluding, T once again say that
1 support the Demands for Grants of the
Ministry and its certain achievements which
are required to be complimented,

Lastly, [ thank you very much for
giving me the time tospeak.

Y. srfes gRT Rga (F9EA1gR) @ FA97-
qfq AgI%T, 999 qgo a1 § uF Fifgeq &7
W7 ISTAT AIEAT § | @& AWT &1 4 J99
FI FEA-GAT § FAT A@T & FIarAT 9%
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el FAifET 9 | 5 aga 1 7=7 g3 o
M,,. (s@aw@) wEAET gIeF qQ
AA T GA ) 4 a F R rAeIeE
FI g7 Suya &1 s waf gf, IaF
AT o qAw WigEAg &t W
wa faar 6 s F  feaimw
wrasd ¥ U &Y 9 €7 F FaHA AT 09
FI% & F THFIX IYT 955 97 =T GHI-
AT & ®7 # faar wur, f@sy @tw awr &
SIT =1 g%, 89 yy@ar @ ag feav aar |
grAtfRE® 2w § wmiadm o sifts
TIETE @1 & F91 & 91T a4 F1 F1% Tgaqm

gl & TE, FE FFT AT AGT 47
<X

# gumar g f& 9t qam@Ea @i}
argsfas sTE F food & sirfew & €=
¥ wrnfedwd drw agl g, f99F o 33
qIg &1 ara g2 1 7L fam g 99 A
a1 & FOT A AT« F graq & == G
ETEL AT I AT U ST QY T & T q%-
qA & QAF T GEA goil FT a18 qQ
AT #99 I swiar g f& ag Tiag
T @ T4 A gAfad FET @y )
zafag 7g sfaq g & «ivag Ad  gAr
FTfgn |

SHRI RAM PYARE PANIKA (Robert-
ganj) : Sir, you are aware that NTPC is an
autonomous body and they have their own
business. So, I think the Chairman of NTPC
has every right to convene the Press Con-
ference and issue the statement. I think
there is no contradiction whatsoever.

SHRI VIJAY KUMAR YADAYV (Nala-
nda) : That is not above the parliament.

SHR1 RAM PYARE FANIKA : Not
above the Parliament but they have their
own business. We cannot change their

business,
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aY, wfwe g7 Azar 0 § qo@aAr a1
fs &F St gvq ITA7 2, ST WA "I
SHFT FaTd 24 ¥ fag quiaar geaw § T
STFT QA AEATT GITET  GIAAT AX AL
HTITIFAT Agl ¢, AT 74 ARF AT 7L

2!

MR. CHAIRMAN :1 think the hon.
Minister has taken a note of it and will say
about this in his reply.

aY. mfws FAR AZST: T FATAT
T wia F71 9 § fay Fwar s T 9%
g ¥ §5 FEAT - zaia0 f& w fEa™
FXA FT F1% F99 5T 7Y & | GO aA
FT HIfEr za+t & {7 7% fady 79 F
qIaAZ T AFT T FI G497 | A
# gy ATTHT weAT WErET I TE AW
qAe KT FaA FHMATIAT aF Hifaq g |

e aE1 g9=ar g 5 oTg 9@ ag
T AT9T 959 § 9491 & a0 (v ¢ | 997
# " o a4 g ¢ g, fagy, @9
AN Ffw 517 Fgeaqel wearedl g ar T4t
graY &, afFw a7 o9 wgeaql #ATHA
q% FTHT 2T FF I91 451 gf qrar g, faad
T QT g9 FUST &ICT @ gl & |
% srener eIz T gAR FE AT fF, .

oY oY, fog siw< : w@ I W T 9%
991 g% 97 |

sto mfwa HwTe Azar : A € §
fo 1981 & 912 gq gz 991 A8 g2 &
HTFAN A AT FaT § | AfFT g7 9x =q4f
HIY AT ATET |

st o fory sivz: ¥ fas 7@

festrar
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MR. CHAIRMAN : Let him thank the
Speaker, he should not withdraw it.

9217 38 FqIA AT &9 997 &1 @ §,
sa% fau 913 afq gvgarg ot smw T@Ar
=rfew

Wo Wiy gAR AZAT: T TF §
fr 1947 =) gaa1 & gurr eqrfaq  aadr
AT 1982-83 ¥ a7 g 7% &, 8 35,363
YATATE F1 TE ¥ | I AT A AW oY,
JT qE I ML 3 |

fasr=T &1 IT1ET W 131.66 fafwaT
gfaz gr AT 82-83 ¥ X 83-84 A faa@r
g 144.325 fafaas gfaz | afsa S IT-
T gAT & F [T $3@F o T famwEs
g% #1 fEe e & 8, T8 & 102.26
fafeaa gfaz | er= gt st § @ w1
qQX 1T T 41T 7 af 136.324 fafama
gfae & sfas agf grar g
=Y o fora siwe 0 F aaEr  wweR
HiFg T &_1 139.2 fafaa gfaz, ..

Yo HWT FAM WEQT : AfFT AT
fora wr e ¥ ovw § fegeec a®  Scr-
faq frar & SO% sTgATT S@AT & SMaT |

AT qto Tt giwe: & wg & O
qF FT AT HT a1 @I E )

Wo wiwg FATT AZAT: THAX |
FIAT ATAT TFESICE HATTST FT @&q &
g1 FRrad &1 (Ga99 wET 59T i H
19666 AMTAE faas s7aX GWIGT FH
qATAT 14 TATX ¥ AFT 14500 ATATE |
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(sﬁ.' afaa Far vgar)
9HH WY At a9F Tl gaAT & 10 IR

216 HATATE |

5t T @R qfmar : Ted a9 @
. :
¥

sto wiwer g fgar : awq w41 !

=Y T R gfowr ;14 g9 AT
T ar A Y ™T g

o W'AT FAT Rt : Ig 0 AW
# 9T 9% JgHT 14300 HAMERE g &I

=

e |
#Y 1R car qforet @ ura Sifed 7

o st FAR Agar : § AT 01T
A TE Fg T, A9A TIRIAN TAE &I
dfay oa A g STl Fr & fF 84-85 &
2100 AITaTE AR Srfag FT &0 g9
93 w7 A9 Al Qg qwar g & arad 19600
gt T F w49 10 T Aq1a T 0fE
%77 § g 96Adr q78 ¢ 1< 48 39 39
- F AT F QUET QAT AT AT FIE
- wlaATE WEl TS AT §9 3T F 84-85 I
UF T G497 § 9q¥ T AT 9 FwIq 7
I17 g1 & G gFAT @HAr qre7 FT aF
a1 0% qTE A BT GU T3 FT AT | qH
ECE R

foz srafs frsft ada qraT 2 0
erfas erwar 1T IEET F A4 w1 -
- gra 97 wfawa. Aar &, avwdr IoFay A
42 sfqwa & TgFT 47 wfqma gsr 2
T FAT & 9T @87 7T Nq FiwA A
T ;W Fy AT &F 99 9T w4 @}y ¥
1T fhaT awe i wod wF wEE
gHIfT foraq STt & TR0 F7 wrarey £
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g I3 3iAT 8 S § ¥ #1 wriwe A8
FT ¥Q1 § =9 giatew & faq wifs g&
g #1715 afus Ivafeq A& wrea agady o

¥ guawar g @ a1 &1 Jaq 3F
Tl @ & W1 § 3fua sewar § &9 g
FIA g H1ET qTOFE F LA ATT @ |
acwRrEr geT Aiwagar 7 aud1 e & faarn
q71 % ag Fgaw & g ga-fasst #71
ATTAT T AR FIA 067 ATA47T § @47
sifas fastatr 721 g14Y (4 S94) @I FET
gfvwma gir wafee afatsar s g9 wm
wf Tfag T 3371 Iw .y 9 avg § ag
AT Tofaa &7 &1 9% Ffaq o fagr
dlagdtsrag graT 8 fr mgd & W&
71 fas-Y foedl @ afea SEET & 2-2,
3-3 fz7 a5 fawer agf faaqr 3 SR o
g4l § T RA1 ax Al fqq ardr & . &-
a9 fga & a3 o7 faast Arar o1 g an
UF-31 T AF I IAH STAATT AT @
&\ THT 1T ATTAT AT GIA @ (5 FIDI
TIT ITM-IHT 57 AT qxmE SSHEY
qEAT BN | ST-479 FeId  JTT A
wagdl &1 =7 At 7 fasww vy EfE
fasicr @@ ar w7 =919 g fasslt sd
97 § HUF HAT A FIG @ Al FL GO
a% fasret 4.1 sniqfa ¥ Tw=verg o @a
g\ 33T 9F1T 8 fE9EY S T 99 FuF
T4 T FUANA F {0 qi wwar g ar
ST HI AT F ISH UVT a7 @ 9IS
2 | oAl feafa ¥ ag o7 99 & faq g%
THT R HHRAT 7 SHY ATT T AN GIFT
FATT Kl AT G¥T AqT7 q3q7 & foray
SAFT GF 9T & ATY ITFT FIW I ITAT
g 43 feafa savra & ot et 0
AT =T &t ¥ awg T &) fa¥m @y §
fF faaal soig @t 197 w7 @ aER
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¥ gug SATET AT 2, awra v sfus
Ay § Foray gearaw s7q g7 WIAT & Q9T
fafeag =7 & SuaT F9T Yeal 7T 9347 B |
T Y § U qUI% dmal AT g | THE!
T gLFIT &1 fadig =@ 7 X1 Aq13-
WHAT §

fawrelt & graw & fage ar, fadm
®7 ¥ I fagre £ yaear aga @UT 2 \

TAET AT AT THT 1T q AT 5 §
f& agt ax afq safqq fas=r #1 @9 14
feetare 3 afx sniw gd=T Ficwaw Fir
39% ¥ fawiw & a1 ufq safaa fawsr &

qqq Fq7 6 fFEaraie g W@ TEAr 1 OHY
fegfa & s agr o< fFF1@ F1 FaT FoUAT
FLTFT & 7 T HIT GFd g (% 47
framr fawer gar THRT GO0 | HEERT
YT FTAATT FT F7UAT UF T &I T8 AT
ofFT qar AEr F41 FERT K AT 5T IO
gl 4T 93 FRAtT AL K g | T qE
q FIET AT AT ST9FE G9A1T 99 1982 &

wTAE 84 § ITRA FE T ,.. (FT@LA)

FIFAFTA gITET Trorde 4T H dTHT g
Ia% grg arg ¥ UF gra 9T @1 oM
femraT FIgaT £

ag ag ¢ % q9a 9T LuT gy
aq ¢ & \ wfegaae & aR #§ § #1f aig
AT § ar afqawrsit Ias1 faqQy F3q §
# wgar g 5 wimane & sraorg aat
G qraT AT FT AT AUAT F1fHT
19 fzard &g oy FOT-FAT 3.5 qi™
v gygetr wiafaw @7, @ S99 9w
TATH &) AT FEUAT FT AHA § A
F1 | gH S qTAT WA T JAMGI G AqA
qadiF Audw @ fag § afET g9
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TYMT 9T TgF IAT  Swed 47 944 gfegor
fagie ¥, a9 7gf faar war | S Fo0
g7 1TAT &7 §, TgT F1gAr { ITAH

&, gIF1 STAT U Al § a8 W ITHH
foear T GFaT § FITST FIU F TATST &7
¥, afFHT qgf 7 gIX 9H« qra] w@eud

FY qfTqISrAT WY aF AT H g @ g

Fqgarg (& wmdm 741 S g@ 9%

BT 3 |

fasrdT & arwrE FT F170 {4 A7 §
ng g f& At fawisr a9 &1 e
GIAT & T T AT | ITFT FTOT TG &
f& usgis afag gx sraar sEfea fFar
SIAT g | W 30 @I & ar FW 39
G & | Tg Y SIAS 2 R Ot e
F FVAF 1 JUrATT TF o1 ALY grar |
frdY & wrg F1 AmAT Wfww BT T § &Y
fret & & grar 8 | T fase a3 #
7 gwar 217 &, a8 fFer UR @re qu-
Fre & AU AT & | TOH T AFT Y
FHT  SIET ST W FH UU-FIEE
2T T SATET @91 HTAr § | @l
g ST FIAAT  USErS  qfEE 9%
grdfza grar g, ar W FAT 1 FAT F7
a51g 4 fasdr & Ieqea & 19T 9er
grat & | HT fawTe & swaT Faer g1
Ft ariry faset a3 & sng Far wifgw o

wA-fasret & diw g 5 ogegs ¥
gfas g'sT fAqw a7 sravmsar i )
AFT TF T AN oAt Agr f&qr, 4%
7z § for Br-gre durdk qT ot o7 faerel
9¥ FATC ST T § | 48 GHA T Hr 64-
fasteft d=T #38 & fag aga a8 geifaan
FI €W § | I9F faq aga 98 9 FA
¥ fag srexa &, «fFa soie wiz-giE gum
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(s, srfad AR #gan)
9% AT FATY, GgTEY TAHT W, d1 IF 94-
AT gATH AT W geIwy g A sadr

-

qST ®T W TELT TEY AT | TgA FTAqAT

7%  f Ia9T g &Y qw gy JEd AwL
agst | § wAar g fF 9w frarm q9l-
fraer a8 9a1% 93T go-fag«T & I@ET &
F0a & damr, AfFT ©F @ GHr &I
F®LT 740 TRAT \ TEfAT T AT AT AT
# enT A Tfgw ) gus fAag § o @
feda s®ar fF Ao & g fewel
agatar 2Y, faad oo ag #7 Faen &
a7 ® grasig &1 g afe ar FHar
JTTAT A FgT & H=BT HIH g AT |
sa freY 98 §  9IAW T X V-V
qi F4T § 7 FHIF-FRIIH A4[ F ITA
9T F9T &, a7 399 fqee &1 qrA7 A7 FH
g1 AT AT 39 AfEg #1 fgwEudar &9
BT ST qa @I difag g # o
F1ETIT 2T AT BT HIT AT AF 0T FLAT
g7 g fF afs s femefm waala H
AFA BF ATT § T TelgA, 3161 AT -
wdl 47 afzat @ Aqred Q€T F pefzeq
¥, 92 €9 FATHT 99-fag+T 37 F7 a57
&1 fama gr@ T q9ra Q91 a1 =W

BITT |

oo faadt & a § § #41 FE 1 99
¥ EEA T FT ST eMIA fEAT @—UE
gar (Ag os fazag @ar gar &1 =@
TITYT ZT AT FEAFA g1 IT KT FT F-
AT &1, HAT ATH GIAY 599 HT FHEAT
AT &, FHT FA—ATET F1 HEAT A §,
THT AFATFS FoAIT F F1I0 T F10@
g ET 8| A9 FF4FT FT  STCEET
faes acarg awg gar, fogd adia o a7
FAT AT | ALY & TF-UF & qr< § ar
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T8 JHIF g (F AT T g1 & H10 T8
F1 arg &T fagr sirg |

UF &1 TrsAl § faast avet &1 B9
FLFUTHIT g7 W7 §  fawdr I

w12 # e @ ¥ fage F ar # fawy

®T § A0 g - gaf  uF fagr§ & auwn
FTHRAIY Aqravasar § «fas §1 faAr
geMiad grar g 99 & fay fagdr #9909
217 =0{ed, 99 @ sfuw &d=rdr § | &g
79T wEAT & fawdy e & ra=ifar 71

oY fto fora mwT : g IT &
femrara &1 o1 T213F gE FT T |

Rro wfwa FarT Rav : g9 I F
famma & fru 78 Fg7 & | H1T 9&7 U<
F17 F7 faeqre if7x 5 & 3T T
gzra frar w7 gga 2 fagre & fasal
a0 gFEd ¥4 g, &1 3T F A® FAS ar
guz F fag faws=r fo=dT g, afa ae&F
co TTH 7 faeae F7hr a1 s # 99
ST AT @A ST AR I I OEY
7157 &1 fasmd 21 GFA7 | STHT FTSAT v
HITH F7 2 91T F F41 zaq afgw FEIy
qzra &7 fAy ? Ag ww F  gEeHEA &
AT 2 dawdz a1 w9 &1 & ag A
FzA1 g BF o SAFr wedY w7 dif9a,
ST T faeqIT T F IA ST 39 F1H A
7 21f ST |

g 7 fEadr fagas & s gwreEw
frar &, 3% wgmre fawst aret &1
faast @t a7 a7 o &1 afawe @
1 g e 83 H5T AT q9r FTGF
wfFa zamr adraT 747 g ! fassy are
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TR 3T § oY #7 e a9 FWH—IT
qTE ¥ HIYA IT T AFAQAT AT A1
faar & 1 7 a1S a2 & =7 @ §, fawsl &%
T3 FT AT J IS ATA TE HT G FT @G
& 1 S greT @ W@ § 98 AA9HT Fl FH-
AT AT TT A AWHAT F FIA §, FIAA
TJITY { qreT At F9 290,  AfwT HAS-
¥z F1 FAFI AL AT FT FEAAAT
TE1 gt 1 & |rear g & anw 3w ax e
¥ wEATRar @ fa=re #3

TIY Zor & 97 39 A5 §—H ATgAl
g a1 37 a7 #7 fau faweor FA—zw |
AT FT qILT T g aFar g | F qg qI9
=g fau gar g fF & ofwa &
EIIAT FAr & I & 1000 e fwaArdIeT
9% @9 ATAT & 12 ®94T, 7f7 IFHT ATA
q df9r Sr7 9 @9 ArEr g 6 T, AfHA
frarfaszor &7 fear strr a1 99 &7 A9
3 %90 AT & | 397 d%g & #1T q@I—
afg sra g7 &7 fag faswor &7 3 At
BAIYT AT AT W10, Fif5 FAadAq &7
G g STTIAT |

UF A FT GIE AT HTFT A
festrar srgar g1 faselt & guewa @
qgTA  SAIRT TFAD glal g | HrAT &l
it & Sq qUAl AT G gl g @i
fasr«T &r gty @I SIAT R, AT ¥
GAL & GENTFAT q¢ 16T g | Tofag AT
FEATAZ & (F & a1d &7 AT I@AT
Fifgd f& FIaa &1 GET § @@ q@ w7
gFEEqT qEl gAT F1f2q |

, T & gamar gn avar g & fawe
g0 & 1T TaHra 151 &1 augeqr F
F1E YT FT ATFA 1% 481 ¢ | guiag
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AU F19F wYOT § % owm G wivdfae
faw amar s, fag # fasra 920 § o
graTwa aredl S gETWAT § q9T I
FT AT T@A §, §FT &7 19949 g g
& FHarfal & grar g |

M ¥ AT TF  qT A< FgArv
|TEAT g AIX g€ ag g (% fafwe geArest
§ ST RTATEATT TEI § ST & HIL AT
femmm s #7 39, @ aro R 9 9H°S
qraY T § AT JTFIFA 9T JETRRE
g, agl oz q2ifaaa MeFed F1 @99 T
aZf g% afed ag agr § ( T/HT qAwa T
g | &1ae g7 i 949 qraT eemal
9T qZifaqs & & FH G AT | o
FT AGAG Tg & (F HIATEHAT gl g |

TIFIETE EATE & a1 W g@ 4G
FEaTEfrag diFg e fF mMax I &
FTIO IZTAT & 1 &7 194 &9 937 §
AT O 919 Y ATy FHTAT &I qSF FI
FeTE W &9 gL & Hifs I ITH EFuT &
fad mifed ¥ afFw @® qgaeaE &1
ATATAFAT § | HL qqaFqr =Y a2 o ¥ Fgr
g f& ®9 9 9T 99 937 FIAT 9gT A9~
W g HifE Jrst & g ¥ -
I {e AT FTH AET FG ¢ | 9 (@0 4
FIXH AT AT SAFHAT  Fq, @7 GH
grtT g fF o § ST awaar srg FI9 |

AT Sl ol AR #§
A9 &1 I8 4 w@Ar arfgr & whm-
fas i yaISar® A1 9 Wi &1 A
¥ @ T 1L W &I AT9FT (G T FAT
arifey, faad fr age & AR &1 a1y
ST F1 7 ITAT & gF AT AR T
qT, aeam & wgf a s=f  qaiq |/war
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(s, srfea gwTT wEaT)

¥ guwsw &, 99 &1 g@w W fwar @r
% | § gg Y Fgar srgar g fF &R
Fart R AaTEIywNg Aq ¥ S S0
qIeT gAY 8, gg HIA AT A FIR AGT
| ag @ W& a7 gFal § 1 3@ fow e
F U wgeara & =ifgy foaq ag
qF q7 |

gg ¥ §F uF gy A SIAT A1GAT
g ag A awT Fax § oA
ITwAl § F19 F gre Afwgeqret &

| N FrenEAwT qgl § T & fawrm

¥ w19 F@ arer gfwgsart # FrenE-
AWA T Y FT FI0 g8 § F A9 F 914
arer gfvear seaifafe afgw &1 #37 a8
1@ Y gg qram N AT g fF FE
Fgl g AT X AFAT Kifeas g St g
ANT FE - 31 ax Ufwaa wifaw g
AT E 1 3 AT 3@ FHY S g AW A
fadr & g & gy FEw a7 fF g9 famr
¥ o Y9 A wF Ao zfezar girfag-
for gfag wgifaa &1 sre, 5@y smo o
gn A Fofagaras ) *

T Weal & I F AT FT GFTIIE
QT § I AUAT qTq GHIT FL@T E |

SHRIMATI JAYANTI PATNAIJK
(Cuttack) n: Sir, 1 rise to support the
Demands for Grapts of the Ministry of

Energy. The Energy Ministry has a vital
role to play in the nation’s development. It
is evident that the economic progress is
crucially dependent on, and intimately
related to a reliable and steady supply of
power. The energy scene in India has its
own significance, As the hon. Minister has
said the other day, the energy generation
capacity has been increased upto 39, 450
Megawatts. Likewise, coal production also
has increased. Our achievement in the field
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of petroleum has also been spectacular ; we
are proceeding towards greater self-reliance
Ly raising our production to 21 million
tonnes. In fact, a substantial portion of the
credit given to the budget proposals for
1984-85, which gave a large pumber of tax
concessions, can be ascribed to the revenue
surpluses generated in the oil scctor. T must
cungratulate the hon. Minister for the efforts
undertaken for expanding oil exploration
activities. 1 would like to emphasize the
urgency of expediting thc oil exploration
work in the eastern sector which, to all
indications. holds a large reserve of natural
gas and perhaps oil also. Here I would also
emphasize the urgent necessity for putting
up an oil terminal at Paradeep for strategic
considerations, There is no oil terminal
between Visakhapatnam and Haldia in the
long stretch of the eastern coast. Earler
this proposal was turned down on the
consideration that the local requirement of
oil was not sufficient to support this project.
But strategic considerations would require
the project to be put up quickly in the
national interest. I am grateful to the hon.
Minister because he has already initiated
action in this regard through the Hindustan
Petroleum Corporation, 1 welcome the
decision to set up a new orgagization for
processing, marketing and distribution of
natural gas which is coming to play more
and more important role in our economic
activities.

Emphasis on power development is
well  deserved. The demand for power,
especially for industrics, has far outstripped
the gene-ation in all parts of the country.
Large capacities in industries remained
unutilised on account of power shortage ;
even vital Central sector industries like steel
and fertiliser are not precluded from power
cut, This is a national loss and so, I suggest
that a three-pionged strategy should be
adopted to solve this problem, Firstly,
power generation should be increased in the
conventional sector such as hydel, thermal
and nuclear Talking about hydel power, 1
would like to mention that plenty of water,
going to the sea is being wasted ; the hydel
power is not polluted and it is also cheaper,

Therefore, hydel power should get the
necessary emphasis.

4
.
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Also execution of the projects is lagging
behind the time schedule. Whatever be the
project, whether hydel or thermal, we find
that financial constraints are there. External
assistance for power projects should be freely
obtained, Because of world recessjon in the
field of industry, we see that many countries
are keen to supply equipment at cheaper
rates, This situation should be taken
advantage of. Thirdly, there should be a
Power Financing Corporation so that projects
which are being conceived to come up can
also be helped from that Financing Corpo-
ration,

Now [ come to thermal projects, The
thermal sector in particular should be
strengthened. When 1 say this, I must say
that deserving projects should not be neglect-
ed. Here I must mention about the super
thermal plant at Talcher, This is a project
which a decade ago was identified along with
other five projects and this Talcher project
is situated right over the coal field and it is
very near the railway station and has plenty
of water and it was adjudged as a best
L project on techno-economic considerations.

Now from the Budget documents I find that
Bindhyachal, Rihand, Muradnagar and
Kahalgaon projects which were nowhere in
the picture at that time when Talcher thermal
project was identified a decade ago, bhave

become committed projects while Talcher
along with another four projects have been
listed as new projects, I do not know why
this step-motherly attitude has been showan
to this Talcher project because for the jlest
10 years it was listed as a committed pronect
put now this has been listed as a hew
project. Once the Minister has said that it
is coming up, But it is not included in the
Sixth Plan. T want an assurance from the
Minister that the Talcher super thermal
projectwill come up and that at least the
first unit will be commissioned in 1990. Let
him say whether it is going to be commission-
ed and if it is going to be commissioned,
whe her orders for equipment etc will be
placzd now so that it can be supplied before
1990 because this project was adjudged as the
best project on techno-eccaomic considera-
tions, I think this much assurance the
Minister should give as the State is now
starved of power because of the industrial
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growth and industries which are now existing
and industries which will come up as
committed projects will require by 1990
about 1780 megawatts of power but the
projects which are now existing and which
are now under execution will only supply
700 megawatts by that time. So, how are we
going to face this problem ? That is only
why one of our Members. I think it was Mr
Patel said that this demand and supply for
power should have a meeting point and that
supply should meet the demand,

Secondly T must say that in order to
solve the problem of power shortage, there
may be a policy of encouraging captive
power plants by all industries through
adequate incentives. Large public sector
undertakings must plan for complete
dependence on their own captive sources
whatever may be the investments required.
New thermal projects by consortium of
users should also be freely permitted since a
power plant costs a lot of money, Unless
we are liberal about power development, the
chronic shortage would continue. Thirdly, a
good deal of effort should be pat in for
saving of energy in industries, Many
industries should modify their plant and
equipment and new industries which are
coming up should choose a technology which
would require less quantum of energy. All
these concepts are to be enforced by the
Central Government, if nécessary, by enacting
a new legislation,

A

A Standing Committee of Experts on
Energy Saving Devices should be constituted
to examine each category of industries and
to lay down the parameters for installing
energy saving devices. My impression is
that as much as 20 to 25 per cent energy
consumed by our industries can be saved if
this idea is seriously pursued,

I would also thank the Minister for
what he has said the other day about the
Plant Renevation scheme and Incentive
Award Scheme. The Fpergy Advisory
Board has rightly recommended that a sum
of Rs. 300 crores should be invested in
improving the efficiency of power plants rum
by the State Etectricity Boards.
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(Shrimati Jayanti Patnaik)

Coal is a very important sector. The
coal production target of 142 million tonnes
will not be reached, For 1984-85 the target
was first set at 165 million tonnes and then
it was reduced to 154 million tonnes and
then to 152 million tonnes. Even this reduced
target of 152 million tonnes may not be
attained. Tt is said that the Coal India will
deliberately reduce the target in order to
bring down the pit head stocks, This argu-
ment may make the sense, But the fact
remains that the output will be reduced at
the time when there is no glut in coal market.
It is also said and argued that the produc-
tion target has to be lowered because of
demand recession but does pot quite square
with claimed increase in despatches to ma,or
industries such as power, cument, fertiliser
and steel. Whatever it is, the capacity of
coalmines in d.flerent parts of the couniry
should match the output required from them
to support the Thermal Power. Plants rail-
way movement and industiial nceds, With
the great deal of efforts we are making for
new Super Thermal Plants in diffcrent parts
of the country, we must plan ahead and
provide sufficient funds to the coal mines for
developing matching capacity, Orissa is an
example. At Talcher Coal fields of Messrs
Central Coal Fields Limited, the National
Aluminium Company are putting up a large
Captive Power Plant. A Super Thermal
Plant is being put up by N.T.P.C.

So, I would request that necessary steps
be taken and funding be made in order that
the production is augmented to this extent.

Similarly, the State Gevernment of
Orissa are planning to put up a larger Thermal
Plant in the Ib valley Coal fields under
Messrs Western Coal  Fields Limited,
Corresponding planning on investment is also
required here. In view of the large expansion
of these two coal fields in Orissa, the State
Government have been pressing for gconstitu-
tion of a new Company with headquarters
in the State to comprise all the coal fields in
Orissa.

I shall be grateful if the Minister agrees
with this demand and takes steps ilnmediately
for its fulfilment,
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I would like to mention about non-
convent icnal eneigy sources. This is a new
area and will grow in importance. 1 hore
the Goverament will devote its attention in
finding ways and means’ of increasing the
use of renewable sources of energy in order
to reduce its load on non-renewable sources.
During the last two years, we have of course
made :some cfforts and some measure of
success in individual biogas programme.
The area requiring emphasis is community
bio-gas programme, For that, the Central
Governmen! should put up a large number
of demonstration units in different States so
that this programme bec mes popular, Wind
mills today are not very much cost-effective.
Cheaper dcsigns should be found out Mini
and micro hydel projects are more or less in
experimental siage. Research and development
in thic field should find out cheaper designs.
Here too, the Central Government should set
up a number of demonstration units in
tribal and hilly areas to make the scheme
acceptable. we must make a beginning in
developing bio-; as plants entirely based on
bio-mass other than cow-dung. Bio-gas plants
based on water-hyacinth should be developed
so that the rural areas can be free from the
menace of this weed, Large bio-gas plants
based on urban refuse also need emphasis,
Solar heaters and solar cookers have found
acceptance among the people. This is an area
where a lot of progress can be made. In
USA private and public investment amount-
ing to 500 million dolars goes to the research
and development in solar system.

If we see the energy demand of the
household sector, we see that 80 per cent of
the epergy consumption in this sector in
rural areas is estimaled to be from non-
commercial sources primarily consisting of
fire-wood, only an estimated 5 millicn
households use kerosene for cooking,
Firewood and animal vegetable waste consti-
tute the cooking fuel of 90% .of the total
households in the country. I find from the
budgét documents that energy plantation has
not been included in the programme, Consi-
dering the shortage of fuel wood and the
pressure on forests, this programme should
receive emphasis.

With these words I support the demands
for grants of the Ministry of Energy.
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*SHRI C. CHINNASWAMY
(Gobichettipalayam) : Mr. Chairman, Sir,
on behalf of my party the All India Anna
Dravida Munneira Kazhagam, 1 rise to make
a few suggestions on the Demands jor

Grants of the Ministry of Energy for 1984-85

At the very outset I would say that it augurs
well for the industrial development of the
country that all the three primary energies,
oil, cozl and electricity are under the controf
of one Ministty of Government of India,
Qil and coal are under the direct resp@nsi-
bility of the Central Government, The
electricity has to be bifurcated into two
thermal and hydel epergy under the control
of the State Government and the atomic
energy under the control of the Central
Government.  Since there is shortage of
electricity all over the country, the Centre
has to bear the responsibility for the short-
fall in the generution of electricity,

It is being said that by the end of 2000,
i.e. by the end of this century we will be
achieving self-sufficiency in oil. Presently
we are importing annually crude cil worth
more than Rs. 3500 crores. Recently, huge
deposits of oil have been found in Godavari
Basin, 1 had read in the newspapers that
the Government is thinking of e¢ngaging the
services of foreign oil companies in the
exploraticn of oil in the ofl-shore of our
country. [ sugge;t that intensive efforts
should be made in the exploration of oil on
the off-shore and also in Cauvery basin,
Palk straits and the off-shore of Andaman
and Nicobar islands. The price of oil in our
country is the highest as compared to other
parts of the world  We have got substantial
accretion in the Oil Development Fund. This
money should be utilised for extensive oil
exploration.

We have increased our coal production
substantially. But we do not have quality
coal. Just because the ash content in our
coal is 45%,, we are utilising below 50% of
the installed capacity in our thermal plants,
When there is acute paucity of power
throughout the country, we should direct our
efforts to utilise fully the installed capacity,
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We should also have modern and sophisticat-
ed coal washeries so that we can supply better
quality coal, All the washeries in our country
are having outdated ard outmoded machinery
We should not worry about spending foreign
exchange in importing quality coal which is
necessary for our Super Thermal stations.
We will be able to generate more power
which in turn will enable the industries to
produce more, with the consequence of ex-
panding our export markets also.

The Government of Tamil Nadu have
asked for the import of quality coal for
Tuticorin Super Thermal Power station. The
Centre should either directly import the
coal or authorise the Government of Tamil
Nadu to import quality coal from Australia
for Super Thermal Power Station in
Tuticorin.

The Government of Tamil Nadu bhave
also asked for the import of gas turbines for
Thermal Power Stations so that there will
be continuous generation <f power parti-
cularly in stations located i heavily
industrialised areas, This should also be
looked into by the Central Governmunt.

Sir, I would also suggest that the
Ministry should not hesitate to import plant
and machinery required for thermal stations,
because there is inordinate delay in the fulfil-
ment of orders by BHEL. In 1984 the
BHEL expects to have orders for Rs. 2800
crores and it would be possible for BHEL
to execute orders worth only Rs, 1890 crores.
Another example is that BHEL takes about
28 months to produce one turbo. generator,
but it can be obtained from abroad within
16 months. Whatever steps are required for
utilising more than 40% of the present
installed capacity should be done by the
Ministry. Only higher utilisation is the
remedy for reducing the power ' paucity,
Recently I read a news item that the Govern-
ment is thinking about giving licences to
private sector for setting up power plants.
Instead of this, the Centre should encourage
the States to set up joint sector projects. The

*QOriginal speech was delivered in Tamil,
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Government of Tamil Nadu have made this
suggestion to the Central Government, This

should be looked into by the hon, Minister
of Energy.

There was also a proposal to set up
Power Finance Corporation. I would like
10 know the steps being taken to set up the
Power Finance Corporation so that funds
can be made available for power plants.
Some five months back there was an
International Conference on Energy Manage-
ment in industry m which some useful
snggestions were made. 1 would like to know

what action the Government proposes to take
on them,

Before I conclude, I would refer to the
need for bestowing some attention on the
generation of uncopventional energy like
electricity from tidal waves, which the
Government of Tamil Nadu have been trying
for quite some time now, solar energy and
bio-gas energy, Our Chief Minister Dr.
MGR has allocated funds for work on tidal
wave energy. Similarly, the Agricultural
University in Coimbatore has been research-
ing on solar energy. 1 demand that more
funds should be allocated for tidal wave
energy and for solar energy. Similarly, bio
gas energy should be developed all over the
country. The Center should intervene and
ensure that Hogenakal Hydel Project is taken
up for implementation.

With these words I conclude my speech.

#Y &ge qrm (VAR) : awfa
gEtad, & €9 AT § AT FY GRS IAT
g f& forw IIe@r & sww s AwAey
aEeqt &1 997 feqr g, IT IFEEAT BT W
fau ot gefma w@T T g W W
faare gFT FIX &7 qafeq HIgT 3T |

FAT weArAT & us ufqgrfas wEew
FT FTW ISMAT g AT gL &F o wafa «v
2, BT WA W & FEW AT ug F, die T
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4T ag 977313 &1 977 § 1 X TF 9Seq
¥, ATE a8 T ® g 47 fawer F, @ weAl-
7 I & 0% Tf7 &7 FUAT FY & |

T & g7 K1 FAT FT T AEWAT
Tifgo 1 397 sfagr &1 agar g§—
Fad ga¥ & 0 & faga 1 ag —a
gepfa ¥ WY gmraA fear @1 s@ ST &
g H YEIEaR a3 U g 1 § AT AT TH
SEIETO AT AT § | TGl SIAT 47
FITH g F g, A fawEr F gwoA
2% a Iertar wi< fzar §

gamfs watgg @ ¥T  IFF FAT
HYTT G AT B |

oY Bge qaw . FH 0F TfTEFGT FT
gooamr | Al weraa & faeErd
Wraggafas g 1 o9t & grH ST gq
Fafasm T W 8 Ol gH Ad 38 q
T T8 g2 9%9 8 | g% &% &7 fawrw
B THI F ATHIT 9T FEAT g | @Sl &
faar gier Sftaw & 980 9 §Fdr |
edEv ey ¥ fasm@ &1 1 FGrET 0
THT ATHIT § AT &1 AN & T F

q5d 3 |

SH ART Wl gHA wqqAT Siraq faamar

g1 577 uw wie g feufewrg €19 & 9

¥ ZW M Y 9ZAM FA T oA Wa
1 UF A G gL AT F Fq@d a1 &gl
Wimd &1 ST ST o, Iq § g6 UET
AT 91 fF g7 wig & a90F EF @
g | AfFT A1 JIAET q@d 7T 1 gH
Sz o117 8 wal & wivae A1 fo@rs
3q7 & | 89 WigI 9 Fga § fw ag wfq
¢, 7z fa=wfaa nig &, ag oW ag w@ra
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fao wig ¥ g 3@y § f& f@aaT §, o
HI SAFEAT §, I T FT 197 I8 47
g1 faq o & gu adl og=r 9l § 91,
forar i & F8Y og=r arg & fawell, fow
Tig & FHoAf F1 IUAIT T FX 9T F I
AT ret WY e H 21 9 aEy A N
gH XA & | 98 g3 @l ¥ E,
FrfeaTaT = & &, wial FIT AATH
wigl gfesw @t enfeamy  sqar Sirad
fear w® g1 ag s afai # 39 90 9 @
@ € SEl AT W WU g1 Fad gH
Y fasrsy wget F a1 9T G I A
2@y & a1 gzt qv zm &1 fawra grar g
AT EH I AT Fg TCTfF g A IF
Ffra aF faadl agardr 2

TET ATT FT 9g7 S A7 g A7 IF
Weq qF qgAT ¥ wiwa A1 g, 4T § 78
A agt w8 957 fH gL &1 AT & AAAT
# gz arar s aFar g 5 ag #@fss ot
qgq ATEE § WA gL HfEAR H, T
HaE § g fawrelt ogATUA, FAT 9E-
oA, IF A9F T AT I fawm &1
T 3T |

g g Fgd g M F wr ¥ fadew
FLAT wrzar g fw fo awg & srad g
F1 FIAT UEHTA T UF @&T qaET IHT
e § fRmAt & ara o fassl ag=m
F1 @& q9727 | H A9 &7 AW IH AT
F AT ATEfOT FET FMgAr & fEEE
Sarnafa & aga #ASIT & | 9% 9 foa
W Frwa & I qg e, fawdy TEATY T

"I H ATT &T IHT  STHTT FT AT I3 AT
fs oo gfewr W& fagagsx | 3,
9T ¥ A7 oA & fog A8 | ag a9 gav

CHAITRA 20, 1906 (SAKA)

Rule 377 366

®T H ATT FT 2 IGT g | W SEATAA F@T
I qg QT IAT § 7§ 9T § SATIT ATH-

FTT & | ATT IT AAAFT IFN & A0, I

T T, I§ KA &1 ag & fag o
fasr &t 3 @ § ag T7awT & T 9x Afwg
arfe ST &1 ) a7 &1 9% |

=t 19 g8 ==t & ram w5 wE-
a7 ¥ wgga fFar f5 Ao fre ada @
WY ST gz A o W@r &1 fyqar o 39
FT IeIET § 9 A7 @9 A @ gArfga
& ST & st T &1 SAw A o9
STAT agar g | fFam wee F fau geargd
FYWI2 1 39 fq0 39 & geqraT @+ &

FHT F17 & fqq 37 gadr gfaar dfwo

aiff ag waw 7% fF & za & fao
987 T 1§ 1T qwA gz & fAr o
937 FT QT E | IW IAIT AT A99 N
9 & FIAAY, G2 91T @ qF FITAT Av
gw fafema YT 9T &t q@ar 1 g gw
# faa graar & 1 arg-arg O & fao @
METT 8 1 9T & fay 3T FT A7 qEaT
21 ¥z &% 3w 57 AT T A1 T qFY
g ST & AT @9 F T FT F | {HAE
F1 ST qear AT @I FT F9 AT &
faerT, gear azTa G FEY g1 & 7g fae-
FA AE ArEar f& AT #Y @wa &
FIA ATAT g4 qrai & § F&T & |
AN ATHIX § ST &1 FA19 %1 HIAG
fact | 9% fag a7 &% agar 7 99 A
Hl GTHT GHY | T AT F @ F7 q37
A, ITTF &V FIAT FT IFTT T a7 TEC
I FY A AT | afFT a7 qg7 § |1
3T A A E1, 39 suwie fagrT a
O AW 07 7 7T fuF arw qg Y
g 1T AHa T F :ﬂwr T T, ar I
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FATTIL &1 qAAA & grag § AT
I Ferad ATy FT g whar g | al
frara & far arwardr & f ame 9@ #
T FT FH FI, @F F7T FH HI A 9
997 § | g g faa & wrg 9 I
9T AT I B HATT FIT @EIZ | AT
T 3% faqwst § W@ & 9g FFEAT W L
& | AT A7 eAfz T qL A 19 FH—
wq AT 78 A<r iy | fAgsw & o9
TEIT AT FEATT q@gTY F fHT g7 T A
qfzary 37 § —ITafaal 1 AT FH
oA 9T Wi G @ qar THr T AT
g% gfaary @ F—3d w9 frami
1 9 giaam faadt =g o< &9
i FATX *F (0, g9 =i AT & fag
fraral a1 wfw &1 sifewgor #3a & @l
q g7Ee 714 & 918 39 a1d &1 ATGeaHar
ardr & fo gasy 4491 &) s faw @i
IT a9 A qiE ¥ qIT FIA FT AF9L
fadr | 731 ag feara quad fr 3o F fag
37T F9 gar ®1 B &I FAT AT
YT o GEHIT HT QU A ZAT AR |
gefl 917 ST #F q@ET WA AT oAfT
ST AT FRE A/MET WE ST AT g
gfrar & It =Jifge | g & A=A
o & faaY sfusw Maw a7 szradr g
AT & afa®s qw F1fgg & @ AT
TIEW &7 SO A fFFAr wEged qQaar 2
349 FT fquag $I & & 29 937 7§47
qET AT AEAT | AT GAF qA H 2 42T
F GTaF HIZOT G0 FT GG, A WIigdl
AE FT 719, o gmr H oafq ¥ Fw7
WEI A% FANIE &I GTAVATAT @AY
gl | AfFT &1 gq T|a & 941 wT AW

gfeoaror # asz g @ & &% garg # e

APRIL 9, 1984

Rule 77 368
>

&Y W@ 21 qE, A ST o Ay oY Aar
w0 A g WA ew fFAr war
ST & 9@ #1¢ w79 fvarg A, ST &
1% ST gegifoar fedr @ 39 &1 I@AT
Fifew |

wen yaw § wagle gfvarwar &, 98
vF ATfFAHT A &1 TE AAAAT 1960 &
give g€ o1 1 39 A7 afq # {0 e
=ifgw | z#1 gF@ F Frvar eifg St
IETT wEe #1 afemsAig § 39 &6 %
ot g eqm faar amT =1fg | 98 OF
frost gar gfvsa wrfeam =@t )
39wk & fawra F fao Qo a@gAm
faar smar =rfer 1 & s FAr g f®
&1 fram amEr ArmaEn & fog s
a7 g 777 & 3% qEneAE F  f40 o
fairg g 3T | o947 HTAT & AT A
gl W1 &7 G A F fawrw #1991

Sl

15,38 hrs,

(DR. RAJENDRA KUMARI BAJPAY in
the Chair

o wagw Tt wgar (o 9%) ¢
HIZAYHT A, § 9% A1eq9 ¥ T
ugTE F ATHA fATET F A qqmg &
qILH FT FEAT AQAT | Heaeard Tg g
fF qa7aTE FT 48 ALFAT agT 2l 98 &,
THE aq7 F1E gowm AWITAT ¥ a1 F §1F
qZ1 qFAT g ) Fraaid afam eAT A}
g TEET 1. 9T Aq afaga g, g
q¥ AT fHam Agaa #3& Ioarea qgl
WE T oy w1 g NN faasr
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AT amafea §1 @ fag ag fawm
Sgq & WEaYul § A TAF! qSI TA®LA
A g o ggFT T F@@ 3 fau gH
SuTT fgrwa AT |17y |

g § UH I<E T T TQ 9Id @=ar

g, aY g@d OXG § ¥ WIE gAY 9l
frow & g¥e< ¥ ax&@r &1 g, Qerfas
g T 927 4 ¥ gH AW FBF AT @
g, zq & fag & sra & qurg g, AfwT
g9 Taq SATRT Ag 9™ 4 91¢ §, e ¥
2 3w FT TEEE F X FI 5 | g
FIWT &9 AT K1 § & gardr fggeam
FY ST (9T gHEATT &, afg guwA 9w &7
g 21 foar @Y aga IFAE g1 A
9o fF &% ? & oo &7 A FIAT AEAT
ff Ivg-wreere, fgarad w3wr, IO A=,
F9, ¥ AT FT GRT gAEr fegEE
L oEr g, 937 ) fF e Fe ar | )
AT T FHY T 98 T 9 ATA FAATA
F JAT ®@ & 9T @ § st =T & aafe
FILIE & | T FAATT F1 qQTEN & AN
q 7 faw SFg-FTeEI FT KR JHRAE
g4T &, fgmmae waw, sOx 3w, faEm,
TH AT AT FT WY FFAE AT
T IFR gW fggearT &1 aga aradr g ar
AT A T @ W § | gaAr € gar ar
FH 99 $T A, Afepq & o9 T o F€ M0
f srara & w123 § gurAr  fegeam &
AT ¥ graa-g0T (Soil erosion) ar @I
B SETT & UG FTEX § ST FT
Ted 9 W1 gulag frogw <faw
,barf‘a?-r AT AET g | oY I8 & 58
fFes & 92 T qqF T4 F w19 . §
HIAT § | S gH TSI fAwy § a7 qwed
T A E 1 3T R EFAF fag gaR
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qE R F1E g T8 g 5 gw fawe
93T FX | Fafreaay § v gars) & s
FE AT TR & 5B ATHI ¥ Fa@ &
WS § 9§ SATST a9Ed § | O &
ggd gr afrar § 1 st T Y & FwE
FL AITHT TATHT ®T 6 AT @ & | gFa!
wgie foar a1 agar g | @ famen @
faaeft gifaw #Y o1 awer 21 F oot
FE T fF gk agt swAg, T, foew,
IgeTw AR AT —F §9 Afgaf § st aga
FAMREIAA I AT S 1T A
AIH-A1T Afgai g FTH T & FT A -
TR T R 9T & ufdw @wik @
@R | 9 9mEe § g #1eHIR # far
ga W gow dfwforge agl &7 91 ¢ fF
qg QU W9 § faT &) T IOTeT FT b |
T fa7 & o9 @ o FAT IIEQr g 5
afz g A a1 A7 A FHITHI qga
fasr =t 931 FT GFAT & | 7 O g7 Sae
FT FEX § T9T TFT &, «fow gEAr
fastet Fava &1 fog & Swam@ a7
FAET T HFAT § ; AT AT FILGM AT
ST gFT &, TUAT F GFI ¥ 9gT Sq1=T
qIFRT &Y aFar g |

FE-FTENR & X #F F 7g s
F& M —IATA ZIE8A  WI9Fe AT 5 AT
q9 QT §— 345 HIMAIE &1 § | Io-g&dl
SIode 390 AATATE T § A IV 480
AR FT a9 @l g | 39 foafasw & &
qg o1 AT AGAT § —gAIY TgT Hqex
e & 99 ¥ §Y sgUHeq § A1 & FTAHI
¥ aga ot wfeareai 9ar F@ § 9T
TINFET & Teq q Aeg a4 & TH(AC a9
& fMaarawg d qqraq@ a9 T8
foq W g s 979 q9Fe &7 ad @ 9%
qgr g0 fasr @ & q &1 O TIr,
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(=1t srsga T FIgHAT)

FATRN AT & Q7 GIIT7 AT IF FT qAIAT
g B fF o Si¥Ee 100 FAg Ty F
a9 FAT 91, & g q1€ 200 FUE TIQ
¥ a7y, 3@ qg ¥ agi 9% IFAF g @I
g1

¥ ag oY &S FAT AAT -
wTeAT fegraa f57 sideeg &1 a1 @
—& ¥ _suefay (ww gaw), «ar
ZTEed NAFE, FTIMAT ATTH gIEeed ToFeE
qRATE e MI9de —ag 30 FUT TQ
FY AT § g7 W g, faoary grz=«
AT —ag 25 FUT I ) AFQ & &
g1 &, faerar gia Mwe —ag 32 FUF
T F) AT J IA QI 1 T FH- gH
AT A 9T FT @ §, AfFT aF
Fifgn fr fagar soeede gq d92< & -
39 1 GAT T2 YoF F I gH A
=g 1 GATATES fwar § AT Y 2T 89 &
Fage (Fa1 ¢, § IA & 1T FF 9T §
g9 10 9T ywmrae . faset R 2w #1 ]
gFT &, AT I AT & QA AE A
TFgATqE fHaT 17 |

gaArR ¥gl Irg-wFrwe ¥ uF afar
foTa @gar § A g ¥ Y F qrfFEE
AT AT g | 997 a1 qrefarga g fw
25 g1 AIgre  fawet I@ § gaT @
e § | 99 &7 AT qrfEEaE & ST
@I &, B9 TeF 1 qEET & I FT 713
g AN § | 78 qUArA—IS B, UF aF
STArd a9, SFg-ATeHI, fgurEe s’
To Yo &1 qTHET gHAT A @A A%
TeF &1 qUaEr grf, gok & Sraa o
ESATH B10, TAFeAT  §¥e, Tefeead
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dH R gEl qumd §wel § gugren
97 gt | FArgar § fr aw gw) e
AmaEiF g FANH faaaed
AR o SIe<t s =T samar graee-
¥e o=@ faafaar & &, ag saar &€ &u
BT |

qeifaam F X F & goAr € W
Il fF e a<g & gaR gt 9y &1
BT ISAT AT FFHAT ¢ IJ4T dAE &
I faaw 3 gaR fa%eq 1 wEer AT
srasar g foeer faql v & ghax
T § 39 P UFAIC g AT AT ¥ HqH
garg &1 oY, @i 9T 79 F1H fowgrc #
TUAT gt AfeT @ EFararfase givs-
AT & IAE § IT KT &1 g7 FEI
qeT | & g7 qFfew §E@T1 A AT —gAR
wFg & g sAd § 99 &7 FTH I97
TEILT §—39 I TFIHATUS 37 3 foQ
ArqY 77 fawgr, 9g A9 T QEET AN
Faard | ExArAifea giwwera &t 3
g X W & AR A1 forg a<g § 39 M
TFRCATIE FIA &7 N1 ¢ |

TF Jrq § agd FIRNE q FgAr
AIEAT—aras grg & Zaar AgAa =
At fERara &1 gL FW F Frg garfa-
a9 &1 ST FEI GoF FT (397 g—I &
fag & g Y qEFAT 90 F@TE |
& guzar g fe @ @S & gy &, A
IR} ATAW 9T O @I &, JgF I aE a8
qgAaTd, 95 qed (AT W §, agt fgg-
WA AN ar wWrgrz@ad fag & 39
gk EIfoa= &, 37 ik qrgfeest o
A IF IR A K, SN T AT H G0
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gAT &, YATHATE AW g & wrfew
WgTae @i aigg &f aaqr § fF ag faaraa
FIAIA AR 23T g@ Far & 9
W ot &g AfeT oyt ox g F@
f otra $© FX @ & AW TS BT
fear & R o ) fafaedy & o=0 aarad
grax e &, agi & faa &7 TIgUs  q™
FT AATFIIT a1 ATF gwmar g
TS g€ X A9 F FEMN IgT 796 Q@
g | g% us masree g @ 49t fF T Arew
AT ATY AT a%q A F|T FIT FI6 ATY
feq qoifaq £ Awd ggar o1 W Al
AT I EF AT VA T A_CE AT
Forg ¥ gH 9T g FGI I3 W@r a1 AR
AT @A fF AT ug A A AT
¥ U ¥ g¥ qafaga faemrr afwa sng
AT &) AZAT §, AT & Foa08 A
THY A FER @ &M F AT AT A
fRAq @ AT FIH X EA P W &
) e gq o6 g RIfad=gr F1 TIE AT @
2 Og U 9gd 9 FIAH F 1T § |

oF g & gerfas grak & IR #&
FZAT IgAT § | FAUHFHA &7 cofE AT 7
a1 fear | 59 A g qhwam § AR
afas ars § X9 & g&@ T AT0AT § | AG
AT A UF agd ol F19 frar g &
Fg T g1 WG gFHar f& @ ¥ SqTET
FTAATT AT T g a5ar g & ag agi
T AT AT AR I/ qfwa ATS a0 Fgd

& 2@ FT U wmar gw F A &k
FATH aTT FqJ & 6 T FT  HET EH
Y A\ & @ 39 faqg A1 o d g

W afs g ®e 0T FAUFA FT N0
- |aTar A71g, a8 A w@ifgw g, #g AQ

qaEET & |
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T TAF q & ag o151 FAT AT §
fv gaTeT 2w uF aga aer 2w & o) TR
aa7 ¥ g7 To 2 A1 e Sror ®Y H
T aw # AgF§ 1 gHIAr I e AT AI9-
qIT 9T T, A1 agi ¢ 3T S T FgAT
TST 9T 1gH fafare &k @ qoF F AR
¥ quT fF Q7 &1 ag a1 fe@rd qgar g |
d1 39 7 Fg1, ‘qR Jgf q A7 fggeam
gATY | AT qo%  @agd g agl 3
afeh 5@ ¥ Fa<a & aga @Y fawwa & &
AT agt 3 fAamal &1 aga 91 A
? AR ofaq gq #1 wmar g¥ ST

T1{ga |

ATEIT H UF arqg § avg & qry @
FEAT ATZAT| AR agf  9gd & A1 qA-
g T FTH §T P & oI Jga & asd
FAAT FT AT A FH FI W@ §, AT F
IR ¥ 371 9 I97C 3@ Tam ¥ %

TH & ATRL AT gL & | GHIR ST A1 ATE-
A9 §, I F1 91 YHIGT §, IT &7 FEX
qRUTAT § X F AGAT AT I @ &
Fraar @i fasea § 6 IT A
fgwrsra #1 9 T F KU IT K

i Jgd & gferarm sy § o
ST &1 fgwera A1 X 99 &7 gies-
ATT & A T A IAH AU FT
SBIAT A 1T & AT Gfawq 99 &1
AT, A BHTU w g | fow g d uw
faardl @ear §, S ag ¥ & guwwar g
ff o F1T AIEAT FIHT F1 TEAULAT A
A AT o1 FT Fraen FAFear § oax
sqAT faamt & s Ewar g1 57 fag
GHTL FT 8 & a9ar ¢ 5 98 99 1
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ut gfgwer #a (Frsw) @ gwwfa 43)-
AT, FHT AATAT &1 AT AT TEGT FY T2
g, 39 FTH Tama FIATE AT @RAA
FLATE | HAT F1 gfez & gar . @ f'q
sfa fea fagrg &Y X I8 Wr g, i
FLar g faga v gz g1 garqa
I ATEIT AN FF IFT | ATATET &
SFT AT qF 30 YA FACT A AFT § A
az gafy wwgArg g | @& TIIAT TATAT
§ T 957 19666 FAMATE TAT AAT 4T
a7 A1Z ¥ 77 14000 FTATE ¥F TAT E |
a7 qut favare 3 % 72 14000 R
FT AT G AT | TF G F 19 FAT
vzar § 5 faga #r gfez & waegm M
Fo 9fd FT @I E1 1982-83 H oM
SITFEMT g7, 39 # 24.5 qTHE HI A
FI | T AT AT ATT-TTT HAT AZ1T
FT STI9 ATHIGA fFar ST ggFT 99717
- Wrggr) mager § ar fawEr gw o &t
faadr arfgr 4t 30 & gafa gg 21
FqT, ®EAY, WA H fIg9 9w #
fasat fast &, a8 aga & Tama arvg 2 |
ZHY gHIT g% 'L 91 fF w78t fawsr
F wtq &9 § AT g gas wial # fawr
AT greT & 1 ag faaay &7 faadr o
g AT AT HGT AT HAT HIIZT AT
AT Wag &1 1 =@ § g9 «fuw fa=rar
gred g% | g4 fandar @ o fagdt ara
AT E 19§ Fgar «wgar g &
g feafa g wv= #7185 gard
qFst gzifas care a3 fasie & | a8 wam
Tl %1 fawa 8, 933 Faf & zw a0 gaw
g 1 4 A1 1982 & 3 et aF  w=1iaw
CHATE FIET, 491 T g1 220 HTETE
w1 ®Afadt &1 A1 gAereSwa q@ &
WA E e Faaor Hgd
fanddl i & feog § wag fodr | arfs

§H TH §FT FT TFEAT FT & | AL
7 9T FT & AT A7 AT S2W  FI
&7 # ATY 97 TFaAT § A1 Arenfaw &
g Y FIAGT qATT FT AT FFAT G | TH
faq garr Maga § f 99 a& gwra
qz1fqF oAz 79T UF IF A grar, aq
% ZAFT A9 735 &7 91 | 48 AT F9
aF IIF g AT, TF & WY FEEHTA
gAET & ST | 39 75 gg fea feafa & &
FHIU eTfas oz araT qF 3F SNy 5
TR FHT 3 g5 g7 ST § 9Xg 99
#il safa s=8t § 1 99 & afvomy =% & |

THI SR ATEST & &7 fawer fash
e a8 1982 & wFEA 1 AR 60 1@
giae &9 9«1 8 1 &= § 3,193.63 91@
JfAET & FF GEIIAT 91T gL 8 | T TP
FFaT § W &9 fawret qreq g€ 1 faade
d 997 § 9Z9A S99 oA wqifqq #T
fear, ag swasr g1 wfsa, ol ¥ 0§
qF AT g1 W FT @ & waftE
aEqr gl AMfgu fF sw g 79 AW
E FA FT % | GIT IHA e F
G 7L 2 3afFT S0 TIHE Y IATT
70 & 80 TIEE TF AT WIT FFT FEAT
FIfET | FIZT GHA e § 77.4 078 A
TI9 gLl e § qerfeaw & ar #
FEAT AERAT Mers R graarer F
gFeATaT A1 fgfam &1 & ge fear
TAT &\ AT AR & T fE g Al
ga1 ¥ fra sw< Y 9 faser & 7 H,
@y A% 9T 3FA a1 97 | F wgar g o
UF KT AqAT o ar 9 fgfaw qd
JE T 9T HTHA  FIAT A1(ET | qTlweam
F1 ALEH AT AT HT ofeqr §, ggf ax 99
@R gt fasew w@r &1 arfeeam
GIAT 9T SHT AT FT TFACAIAT  HT
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(=t gfg==z )

FT4 &TAT F1ET | AFAT, ATIAT AR
SitergR uE ar A faay # srae gfogar
fafies 71 28 g fAadeT &1 agHs
g9 T HTH Q97 747 1 IT & TIAT 5]
afg aga ®7 &1 F qEATEr AT F
%o HEQAT & AT FIZFZ gAT 1, 98 F
TE N7 YT 99 &y ;T wafa gein !
FAA F IR E A F fawmm & agd =37
w19 fFar § | §F g WF ITAHFL @7
g & fogwr usgearRwA S1TTAA
fgfaw &1 #19 77 @ g faararfasa
gg srfe gfeear ¥ WY g9 SFIT FT 0F-
eI AT § | gz gEar s gH el

2 o famrge &1 were faar 8 0 & ga@an

g f o @t Jwrare 1 qmA A M1iTa
fear T gFar @ 1 g SEEIS Tl
sre f& o foaar s faar g, S99 &
feo § 9mER gIFH FAIT AT FAT E |
JMT AT AT Y AT &7 T § AR
WrearY &= & gafa w16 a7 10T |
qaET fasAree iz ggaat @ waifag
F@ X Fifow FT WL 178 FUS
TIQ § g 497 | FH1a4\ & fow eAqrfan
FHITT & TF AT 77 TE 411 qH TG
siqre faen § i swrarfas amarfafadt
FI I S FAT Sroar | foew |
grel ¥ gg Araar  ofesw g | USEEET i
gl fafa Y wgl & o ag @@ e &t
AN greAl & g FTAH 1§ qEAl
argaTt g fF sm g ® #r FEarg!
FW AT @S ! & T G4 AT & #9T-
frg FT @ | &1 g9 gEET X AT AT
HEE FAT 918 & ! Uzfasd e st 91
wqTfoq XY ST W E S AL A SAAHT
fawrr Qzfas gasit  faswr &1 58 fF ag
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cFiE Frer A g eqfga g 1 FifE aras
(1) iz ST & 1 § 97 & 39 FT X G
gIfed FT & TI7 1T q97@7 AT Tifgw
arfe gq wafa 7 aF |

Ao To ITo THIFT & F=Fld 58
qIET (T T & FRI FITE TT E |
9T SAAHT # 3 qFe i) 1 fae -
FIOT JAT g NI arzye foa & 7 9qe
aiEt F1 fag @wor gar g wa  feafa
ag 2 fr Staau fasr #7 oF W A< o
Hlo THIA AT ALY g€ §, AT areAT UF
foa Gamra afafari § arce g0 ato
RN FT AT AZ gE B WA g
fF ga &9 =17 g 9%7 & | FATLT HAT-
qdal = g AT AT F Ar"AAT  AIfEC,
TAEATT TIHIT TL TA7q STAT &1 ATTT-
Far §, agi & zafzfadt 4 o =@
grar g fo| & qrdior  faRrdrwTr . o
gfse Tga srTag | guagd & fF
gaTLr Y gty 7 farm g e aaat
T & favara F7a & f& fqaa o9t aia
3 @7 F1 fag 7o g argar # fFam
faaet fagst T & @dr 4 & fag
SaAT fasrdl 3T 1 ATFLAFATIHIL fa
e

T weRl & a19 H 19 F wATAA
aiit &7 agfem & gaga Far g |

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : After mnationalisation of coal
mines, the price of coal has been increased
many times and it has now reached beyond
the purchasing power of the common people.
Because of the increase in price of coal, the
cost of industrial production has also gone
up, which has direct repercussion over the
economy of our country,
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Even after the nationalisation of
coal mines, slaughter mining is going on, in
violation of the Mines Safety Act, with the
result that the accidents in coal mianes are oD

the increase. The lands in the Asansol-Ranigan]

Jharia coal mine area are subsiding, I am
describing the horrible condition of the
Asansol-Raniganj area and how it affects the
lives of the people and their Property. The
mines in the Raniganj coal fields area extend
over 1,550 sq. km, inhabited by 15 lakh
people in 13 urban and 369 rural arecas, The
whole of the coal mining area is more or less
exposed to post-mining hazards like subet-
erranian fire, surface subsidence, shrinkage of
agricultural land, change in underground
earth strata associated with fracture cracks,
causing passage of surface water from ponds
and wells to underground, lowering water
level, affecting surface vegetation, increasing
surface temperature, damage to building,
hearths and homes. This is the dangerous
situation in the coalmine sub-division of
Asansol and Jharia. So, I would request
the hon, Energy Minister to take steps to
save the life and property of the coalmine
area from this dangerous situation. Pre-
viously the Energy Ministry has set up a
Team of Polish experts, These experts have
made some recommendations to the Govern-
ment. I would like to know how far you
have implemented those recommendations,
I would also like to know what are those
recommendations and when are you going to
implement all those recommendations.

The hon, Minister, Mr, Shiv Shankar,
in the course of conversatiom with me said
that Raniganj town, and in and around
Raniganj area, the whole of the population
must have to be shifted to the other side of
the Damodar river in the District of Bankura.
So, for the rehabilitation of these puople, a
railway line is necessary from Raniganj via
Mejia to Bankura, and also a rail-cum-road
bridge over the river Damodar. I would
request the Energy Minister to take up the
matter with the Railway Ministry jointly to
construct this railway line and the rail-cum-
road bridge for the rehabilitation of the people
in the coalmine area,

Madam Chairman, to stop the illegal
coalmining, the Ministry should set up its
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Intelligence Wing with the help of CISF, and
with the cooperation of the State Govern-
ment this should be stopped. You know
how the mafia gangs are operating in
Dhanbad. It has repurcussion in Asansol
and Raniganj area and also on the law and
order problem both in Bihar and West Bengal.
Both the Central Government and the State
Governments are losing crores of rupees every
year because of this illegal mining. So,
proper steps should bz taken  in this regard.

I thank the hor. Minister for reopening
of Kalidaspur colliery in the District of
Bankura, and Kakarthala colliery in the
District of Birbhum_ You have said that you
have given an order ...

SHRI P, SHIV SHANKAR : I have
given the information that we are likely to

take it up.

DR, SARADISH ROY (Bolpur) : With
much of fun-fare the Kakarthala colliery
was opened by two Central Ministers during
the last Assembly elections. Butin reply to
a question they said that the scheme was
abandoned and nothing is happening in res-
pect of this scheme.

(Interruptions)

SHRI KRISHNA CHANDRA HALDER :
I have been given to understand that the
Minister gave an order for reopening of
these two collieries, You should see that

those two collieries function properly, Madam,
the Central trade unions have decided to
observe two days’ colliery strike on 4th and
Sth June to place the legitimate demands. I
would request you to intervene and settle the
matter as early as possible,

About the Farakka Super The ‘mal
Power station. I want to know whether it
would be commissioned in time, whether the
time schedule will be observed, I want to
know when it will be completed,

I would request the hon. Minister to give
all assistance to the West Bengal Government
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(Shri Krishna Chandra Halder)

for Kolaghat thermal power station to
tide over the power problems, though the
State Government have been able to improve
the power position considerably,

Madam Chairman, the then Minister
of State for Energy, Shri Chandra Sekhar
Singh—now he is the Chief Minister of Bihar
while piloting a Bill in the Lok Sabha in
reply to my speech, said that a thermal
power station at Lotabani, the rithead of
Kalidaspur colliery, wil be set up. I would
like to know when the construction woik is
this lotabani thermal power station will be
taken up and when the work will begin.

Many Membess have mentioned that
the ash content in coal has risen very much,
I am from Durgapur. I know that becuuse of
the ash content, the machinery of the Durga-
pur Steel plant is damaged. Not only that,
in thermal Power station also the coal was-
heries capnot reduce the desired percentage
of ash content. So, this is causing damage
to the thermal Power station, and the steel
plants and naturally the production is decrea-
sing. This should be looked into,

I suoggested that mini hydel power
stations should be set up in DVC Canal Area
because in lock-gate the water.is falling
between 30! to 35’ downwards. I understand
that DVC has some plan to construct mini
hydel power station so that the nearby rural
villages can be electrified. Will it be advis-
able ? How have you worked out mini hydel
power stations in DVC area 9

Wein Lok Sabha have congratulated
our cosmonaut Shri Rakesh Sharma. While
‘he was flying over India he has taken many
Photographs and from the preliminary report
it has been foand that large deposits of
natural gas and oil is in and around Anda-
man and Nicobar Islands. What steps are
you taking to explore the gas and oil in and
around A & N Islands ?

Russian experts have said that Calcutta.
Sundarban and parts of West Bengal are
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floating on o0il. Protocol has been signed
with the Soviet Russia to explore oil in West
Bengal and large deposits of gas in Tripura.
What steps have been taken in this regard?

Previously in ‘“Galsi”, in the District of
Burdwan, drilling work was done in a half
bearted manner, Experts have said that
drilling should be done keyond 5500 to 6000
metres and pil will be available, 1 request
the hon. Minister to give instructions accor-
dingly to the Oil and Natural Gas Commission
and your Ministry.

Public Distribution System in West Bengal
& Kerala is the best in the country. Kerosene
is in short supply in West Bengal, Kerala
and other parts of the country and the pcor
people are suffering. 1 would request you to
allocate sufficient quantity of Kkerosene to
West Bengal and Kerala to tide over the
difficutly of the poor people in the whole of
our country,

The Department of Petrol in the Minis-
try of Energy has stated and we are happy
that they have increased production of crude
oil and other things. I would request that
the price of keirosene should be reduced
and supply of diesel should be made to the
peasants in rural areas at a subsidised rate
so that they can use that and their pumps can
be operated and production of Paddy and
other crops can be increased,

In the Ministry of Energey, it is necessary
to co-ordinate\ the work in the Department
of Coal Energy and Department of Pet:oleum
so that energy can be given properly to the
whole of our npation. In that case, we can
play our role in the international arena very
well

Sir, you khow that many of the Mem-
bers have suggested that we should do more
research work, Ttis not only research but
this atomic energy power station should
also be set up in different parts of the
country and hydel power stations and bio-
gas plants shouyld be increased. Research
for the energy should also be given proper
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importance, Madam, as you know, the reser-
ves of coal and crude o1l will not long lost
and they will be exhausted in future There
fore, I would request "the hon, Minister to
give proper instructions and to take proper
 steps for alternative sources of energy so that
' when coal and crude oil are exhausted, our
country will not suffer for power and energy,

1 hope the hon. Minister will do the
needful in the matter. With thes2 words,
I thank you for giving me this opportunity to
speak,

ot T AES (TEA) - wAEia
WEIZT, FAT A7A1&F £ q€ AT 9
Ig F AT FAT AT AT A FEAGT
FLT T 5TA W9 H FaAA1 97 & e
F¢ Twal #1 avg fagre ¥ fEaat &1 o
g 9 o3 v aF faarg & faq fasar
Y HeTd AT A 8 1 9w faw Wy #d
Yt gu I ¥ 39 A w1 fa<w i
T |

& anrer 2 w0 wear faataw aw &
TD qgidr g WLl sWaT &0 S §
qiTe AT ¥@r g | fFwEl 7 agaEn
S7g Afemd § diR-T) q0e aF &Y faswe’
faer it & 1 ag oY oF v H A | ey
g aF [awar faeT, 6T a7 FT & 781
Tt OHIT q97 qre-d18 T fawEr v
T @1 S g, g & SAEr s
framat &1 a7 faw qiar | &9 AT g
gF AT fgsrs &Y s ar @9 F afay
Y F1 fa=r€ g gFar § I uEr ag
¥ ox fRaTEY Y FW WA FT qead

‘R 1 2T 9w Ao % ¥ &% qAy
o7 787 fae o & w1 fEEel o

g gz & qrdd fGFwal &7 QA @0
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737 &, Forr a7 wrwe g -qaT g Gl
F ITITAA 9 agT g T | |

fearai sy A 3 fF o€ #9 § ¥
15 qUE T AT F1 ATHTE FT JTT AT
St oY fassEr I T sArET AT q0g
aTa g g & ra¥ & faws 1 qearg
T foamET & TrE 1w AEF g SAY
e g9q9 ¥ $fw s ¥ snwda
qHeaT grfas FIAT Frgar & a1 37 faorelr
qafeq AAT H HOATE HIA FT ATTEN FLAT
A ’

TIAT AL F FH TATHI A W F
uH gAY FT AIET fAST R 1 YTAT AL
fagrc =1 T 8 | QU USA AIHIT
FT qeT@T a1 §, f®T M mZaraqy &
w1z A1 AEfeR] ¥ sTa #2 wreer aEf
& feqt & wawt Ay g% FT FqUHAT
FIAT 9% TET § | T9AT Aigedt § F=O
q7 8T @gar ¢ o # gme - faey
aeq F=T1E AT Ea 997 99 gAd
Waw g faaar &1 &7 F  gom)
wigeed| ¥ qg9rer H1 W9w qFwe 9T § |
|1 oqre & AT faafaar g § )

fawrst & s & fagre & fegfa
g & |UT g | F4T 300 FATATE faswr
W aEf faw qrdT | wmEEET SOn-aey
gFe ¥ § | 97 ST F fasr@ #7 qrg oy

T, (Aot & 9 § aq g% fage

¥ 4,000 ST IR grAv § fow &
FTX0 w11 sfaadl #r FAF AT
qEwdl &1 fowT g r 98 T d ) T oa%
Wt g3t ag 5 fagre fageh a1 7 fags
F @ W %% qAT g7 frar § fow & ww-

)



395 Matters Under

(s TREATT AIEAT)

TI®T FS) geur ¥ orer AfEFAi I3
T § | T A JAY 9T W T
wgT qer § | fage fagsdr 2v€ ar waTs
WEITATT T FI(ATT FT AFT& | 30 &
qeqel gaq guer ¢ fF ag g9g =l &
THT F7 FE1F AT Fr FqAT WA & fawg
gaHEd § 1| 59 & afasrfal &1 fasrama
g FUeY Tg &1 S0 yaF 99 a5 &
ARCARA

= ¥ ST HA F AW AFUT FIAL
fF & 7 qal &7 AT F 519 gaaTd
FT yHt F1aarE 3 & fGge a9 g9.9
a7 oz fawe gu wsw § fagsn &0
srqfa & afg & a% qur  fFami, gET-
giqal ug @y Iufagl #1 fagwi & w9a
¥ qrfas efg 7 IzAT g | (¥ FiEgqa &
fo g § IO QA F 9AET F1OFHI A
qggd 17 qrq 0 A ag W fAagaa g
fr fager & fau fafaaw qresdt g9t &1
Fara T f3a1 1T |

SHR1 XAVIER ARAKAL (Ernakulam):
Madam Chairman, this is the final year of
the Sixth Five Year Plan, The Plan docu-
ment has pronounced in Chapter XV some
basic philosophy and policy as far as energy
subject is concerned. In that Chapter, it is
stated that the Government has devised five
strategies to tap, enlarge, produce and trans-
mit the required energy, It is mentioned that
13.3 per cent is the target for 1980-85.

Referring to the Economic Survey of
this year, I find #ere is going to be only 6.6
per cent growth rate, This is a revealing
figure on which the House has to ponder, If

we visualise to have a proper effective, prag-
matic economic growth, we have to see how
far we are able to produce the required planned
en<rgy, what are the causes for the shortfall,
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where is the shortfall, how to get over the
difficulties and all that.

I know, it is a capital intensive subject
Nevertheiess, the capital-output ratio is 20: 1.
This again reflects on thc managerial as well
as capital investment and the net result of
production from the investment made. These
are certain things which 1 thought, on this
occasion, should be brought before the notice
of the House.

This subject, of course, requires a serious
consideration in the light of facts and figures,
the data available to us. I am confining my-
self to one aspect of this vast subject or
important subject, namely, the hydel projec-
tion areas, If you recall in 1976 the Central
Electricity Authority hade made a survey of
the potentiality and the production of hydel
electricity. This is a document in which they
have stated tentatively that 25 KWX clectri-
city can be produced by using mini and
micro hydel projects in our country. There-
fore, my first submission is as to what the
Government have done in order to produce
25 KWX electricity by using mini and micro
hydel projects in different areas of the
country. It is surprising to know in this
document that at present we are using barely

10 per cent of the hydel potentiality of this
vast country.

I have a suggestion to make on this
matter, I do not know whether the hon.
Minister will agree with me or not, May be,
it is a starting point which I have been think-
ing over for quite a long time. Why can't
we allow the private seclor in certain areas...

AN HON, MEMBER : W¢ are against
that.

SHRI XAVIER ARAKAL: I know,
you will say that. Why can't we allow the
private sector in certain arcas if they are
willing to come forward, especially in the
utilisation of mini and micro hydel power of
this country. At present, I know, this subject
is under item 38 of the Concurrent List.
Many State Governments are incurring a
huge Joss in this capital-intensive sector. Even
today’s paper has written an editorial on the
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subject, The State Electricitv Boards have
incurred a loss of Rs, 728 crores this year
alone. If you take the total loss in the field
of energy, it may be an astronomical figure

if 1 may say with a little exaggeration. The
loss was to the extent of Rs. 1,311 crores
last year, How long can this country go on
with this sort of investment? Will our re-
sovrces allow this? That is why ] referred
to the Sixth Five-Year Plan document. 1
wish I could quote from that document.
There is no time; therefore, I am not referr-
ing to it, I know, the hon. Minister has
categorically stated a long time back that
private sector will not be allowed to venture
in this area. I may be wrong; I wish I were
wrong. Government has allowed in various
fields, in various sectors, many private

agencies to come in-in small, mini, and
medium sectors. My submission, as perhaps
the last speaker, | suppose, in this, debate_ is
to reconsider the stand taken by the
Government in the matter of excluding pri-
vate sector in this area,

I have two other points which 1 would
like to highlight, One is about the Atomic
Power Selection Committee which has visited
the Southern States in order to find out a site
for a new Atomic Power Station there, Last
year we had the drought situation in the
south, and the production went down to
nearly fifty per cent.

16.33 hrs.

(MR, DEPUTY-SPEAKER : in the Chair)

Therefore, my first submission on this
aspect is this, Has the Government received
the report of this selection Committee regard-
ing establishment of an Atomic Power
Station in the South?

L
.

You may recall, last month, there was a big
T fire in the Cochin Refinery, exactly a month
back. I visited the Cochin Refinery on that day
and also on the following day: Unfortunately
I did not have the opportunity to speak on
this subject when a Call Attention was moved
in this House, I take this opportunity to pay
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my humble tributes and congratulations to
the Fire B:idge, the safety staff, and above all
the Navy who were able to put down that
fire, While participating in that Calling-Atten-
tion, the hon. Minister said that a Committee
had gone to look into it and that a report
would be called for and placed before this
hon. House, 1 hope that report has come
before the Government. If that is so, we
would like to know the contents of that
report because many refineries have had
devastating fire accidents, We hope and pray
that they do not occur again. But we have to
take the precautions. What measures are
Government contemplating to take in this
regard? I am happy that the hon. Minister
is very keen on this subject.

1 was there on that day as also on the
following day. The fire-my God-cannot be
described in words but the manper in which
the fire brigade people as also the workers
were fighting the fire was superb. Again I
visited the Cochin Refinery on 29th of last
moiith. The refinery is amazingly and practi-
cally rebuilt. The credit goes to the manage-
ment and staff of that establishment, There-
fore, my submission on this occasion is that
the hon, Minister must reveal if he has
received the rcport and if so, what are the
findings, what are the causes of that accident
what is the total loss and what suggestions
the committee has recommended as a pre-
cautionary measure in the matter.

My last request to the hon., Minister is
that there are certain projects pending before
the Government for final clearance from
various States, Kerala Government has also
submitted various projects. When is the
Government going to take a decision on this?
Time is not going to wait for anybody. The
time lost is a precious time. As I said, capital
is scarce and time does not wait for anybody
and the needs are so great whereas the
supplies are very short, Considering these
matters, may l ask the hon, Ministers to
state what is the position of the projects sub-
mitted by the Kerala Government and which
are pending before the Government for.a
decision?

. One more thing, Many State Govern-
ments are incurring great losses in giving
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public utility services, Now, a question arises
as to how much the Central Government can
extend assistance in this matter, because the
financial burden of respective State Govern-
ments is very heavy, They are incurring this
loss. For example, in electiification of various
villages many State Governments have spent
huge amounts,

The hon Minister said that the Tamil
Nadu Government has done an excellent job
as also the Kerala Government in the matter
of electrification of villages, Therefore, it is
natural for u< to ask what sort of assistance
is given by the Central Government in order
to nhelp or rather enable the States’ efforts
in various fields like electrification of villages,

irrigation projects and other things, I would
like to know about it. These are certain
suggestions of mine. I would like to

emphasize once again that the Governmernt
should consider that the private sector also
should be encouraged to ccme into the field
of energy and boost the production of this
vital need, :

With these words I support the Demands
for Granpts,

MR. DEPUTY SPEAKER : We had
Kanyakumari ; now we will have Kashmir.
Mr, Namgyal. He will be the last speaker.

SHRI P, NAMGYAL (Ladakh): I do
not want to take much time of the House.
Straightaway I will come to the problem
which my constituency is facing. You know
my constituency isone of the costlicst, barren
and dry area. Because of this theore is the
problem of firewood. We have to take every-
thing from the plains-right from coal and
even fire-wood from the Kashmir valley.

So, my request to the hon. Energy
Minister is that he would kindly put upa
bottling plant for the liquid petroleum gas
cylinders in my district. Of course, the initial
expenditure may be more. But, I want the
Department of Energy to do that as it
mig ht be expensive for a private company to
invest so much on this since the per month
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requirement in the region of Ladakh would
be more or less equul to a day’s reguirement
of the Delhi City. i think that Delhi is con-
suming gas between 6,000 to 7,000 cylinders
a day and we may be hardly nceding that
much number of cylinders just for a month
So, this i8 not a big thing for you putup
the bottling plant through the Ministry of
Energy or Indian Oil Corporation as this will
be a great service to the people of my region,
You must also know that we don‘t have
forest and a quintal of hardcoke costs some-
thing like Rs_ 200, that is, Rs. 2 a kilo. Simila-
rly. a quintal of firewood costs about Rs.. 100
a quintal. Because of this it is very difficult
not only for the pepole of that region but
also for the people coming from outside in
Government service or business or what ever
it may be to meet the cost of fire wood,
This 1s my request to the hon. Minister.
I hope that he will consider my request. My
second point is in regard to setting up of a
hydel project in the region of Ladakh in the
central sector. You know that the State
of Jammu and Kushmir has already sponsored
a number of hydcl projects. These-are some
hydel projecis like Dol Hasti, Salal and Uri
projects. My request will be this, Kindly
have one project in Leh or in Kargil or wle-
recver it is feasible My proposition is that it
can te done in the Kargil sector because
we have a Iot of potential for hydel power
generation there, So, if you can set up a big
project in, Kargil that may be helpful to the
Kashmir Valley also because the consumption
per day in my arca won't be that much and
we can take a portion of power to Srinagar
in Jammu and Kashmir State. These are the
two suggestions of mine and 1 hope the hon .
Minister for Energy will consider the sugges-
tions of mine.

MR. DEPUTY-SPEAKER : This is
your first speech without any interruption.

SHRI P, NAMGYAL : Sir, I support
the Demads of the Minisiry,

MR. DEPUTY-SPEAKER : Mr. Kabuli

also supports your demand, Now the hon.
Minister for Energy.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Mr, Deputy Speaker,
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Sir, I must thank the hon, Members for the
active participation in the Demands for
Grants of my Ministry.

In fact, as many as 24 members have
participated in the debate and, I do not think
that that number exists to hear me at least,

During the debate quite a large number
of issues have been discussed and quite a few
speakers have adverted my attention to the
various issues that are confronting either
their State or their constituency. Some of
them have also made very good observations.
Sir, it would be very difficult for me to
meet all the points that have been raised by
the hon, Members in such a short time. Vari-
ous Members who have been pleased to make
the observations regarding their constituen-
cies. it shall not be possible to advert in
regard thereto. Like wise perhaps where the
hon. Members have aiso specifically raised the
problems about their own State unless they
have a wider implication it is not possible
for me to meet all those points. But the
general points that have been raised I shall
certainly meet,

As T said with such a large number of
the Members having participated in the debate
by and large even from the opposition I
found that they had a good word to the
various departments under Energy. Sir the
credit goes to the lowest of the lowiy in the
department and it is those who are .working
for the betterment of the nation in all these
three department deserve the congratulations.

It is in this spirit that I would first like
to place certain facts and then o to the
general points that have been raised by the
hoa. Members. Considering the energy resou-
rces that this country has the broad energy
strategy being followed by the government
envisages accelerated exploitation of indige-
nous energy resources, management of demand
and substitution of oil by electricity and coal:
energy conservation and exploitation of rene-
wable sources of energy. Along with that the
Government is trying to pursue intensively
the research and development of nuclear
energy technology. These are the broad para-
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meters which have become the guidelines
for the purpose of the government to pursue
the energy policy. Concerted efforts are being
made to accelerate the exploitation of dome-
stic energy sources, namely oil, coal, hydro,
and nuclear power.

Sir, the target of crude production during
the Sixth plan had been quite ambitious but
fortunately we have been able to achieve so
far the targets. In the last year of 1984-85
we are expecting to achieve a target of 29.5
million tonnes which would certainly increase
the self-sufficiency and we would be at a level
of 709 of self-sufficiency in the production
of crude oil. The power programme for the
Sixth Five Year Plan as the hon, Members
have adverted to was pegged at 19,666 MW

In the mid term appraisal of the plan
when various aspects were gone into, the
resources were taken into consideration and
the various constraints were taken into consi-
deration and it was found that will be able
to achieve at least 14,500 MW _ I am confident
that we shall be able to achieve this target
of 14,500 MW and I shail explain shortly
when dealing with the power Department as
to the manner in which we are expecting to
achieve it.

Besides, works in progress on projects
involving an aggregate capacity of approxi-
mately 23,000 MW from which benefits are
likely accrue during the Seventh Plan Period,
are under way. I am sire that this would
sufficiently strengthen the plans for our pro-
gress in the coming years,

Electricity Generation would increase
from about 111 billion units in 1980-81 to
about 154 billion units in 1984-85, Many an
hon Member have already refersed about
the coal production, In fact by end of last

decade we were struggling at the production
level of 100 million tonnes. We had increased
the production and today we have attained
a target of near about 140 million tonnes.
I am sure by the end of the last year of the
‘Sixth Five Year Plan weé will be able to
achieve a target of 152 million tonnes.
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1t would not be out of place and I would
prefer to put the record straight to say that
towards the end of the last decade the produ-
ction of crude struggled near about 10 million
tonpes and this year we have achieved a
target of 26 million tonnes, That is a pheno-
menal increase in terms of percentage, It
would be more than 150 per cent increase,

Likewise,  power generation  stood
around 28,000 MW at the end of the last
decade. With the addition of 14,500 MW
which will be achieved-already we have achie-
ved more than 11,000 MW and I am sure we
will be able to achieve this 14,500 MW it
would not be more than 509 of what
existed in the country in respect of generating
capacity at the end of the last decade,

I have already submitted that even with

> reference to Coal which was struggling at the

production level of 100 million tonnes we

have reached now 140 million tonnes and

we will be able to reach 152 million by he end

of the Sixth Five Year Plan, This would be
an increase of around 52 per cent.

1 am just giving these figures not to say
that we have been able to satisfy the demands
of the people at large. But the submission
that I am trying to make to the House is that
the performance has not been bad, It had
been creditable. No doubt certain areas
have been left grey. There are certain infir-
mities about which various hon Members have
been pleased to allude and we have been
trying to struggle hard to get over those
infirmities and plug the loop holes &and to
get over the various constraints that were
confronted by the Department,

Apart from these three sectors exploita-
tion of renewable scurces of energy is being
actively encouraged through the propagation
of biogas plants, solar devices etc. I will give
certain details shortly. Studies are also being
carried out in new energy technologies like
tidal power, geo-thermal energy, wind epergy
etc. Various measures have been taken for
management of oil demands which include
acceleration of railway electrification progra-
mme, emphasis on long-distance transport
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being carried out by railway rather than by
road transport not using oil and gas as
primary fuel in new utility power stations
to the extent possible, production of more
efficient kerosenme stove, rational pricing
policy for petroleum products, etc, Energy
conservation is also being promoted through
various measures which include encourage-
ment for combined cycle geperation of elect.
ricity by utilising process hcat optimally
improving the efficiency of pump-sets used
for irrgation, marketing of improved design
of domestic wood burning stock, etc. I have
broadly given this picture in order to make
out a point &s to what exact policy the
Government is seeking to pursue and what
exactly they have been able to achieve. 1
have also brought to the not ice of the House
that generally we have notcome up to the
expectations of the nation’s demand. But
nonetheless the fact remains th:t the achieve-
ments had been creditable,

We have considered the proposal for
a prices preference policy for indigenous
supplies to oil sector. 1 thought that I should
make the position clear today that the ONGC
and the oil India Limited operations offer
vast opportunities for indigenous manufactu-
rers of oil field equipment. It has becn the
Government’s policy to encourage efficient
indigenisation of oil field equipment and {ts
services.

Sir, the House is aware that quite a

~huge equipment is purchased from time to

time by the ONGC and the Oil India Limited
in order to accelerate the production of
crude and our mind had been engaging the
attention for some time that we should enco-
urage the indigenous manufacturers in order
to achieve the objective, The Government
bas already announced the policy of giving
deemed exports benefits to domestic suppliers
supplying goods and services to the ONGC
and the Oil India Limited under international
competitive conditions, In addition, Govern-
ment has decided to give price preference
to the domestice suppliers and its main
features are that the price preference will be
related to the domestic value added, higher
preference will be given to items where
domestic value added is more domestic value
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added of an Indian bid would be equal to
c. i, f, value of the lowest acceptable tender
minus direct import requirement of raw mate-
rials, components and consumables of the
Indian bid under consideration. This domes-
tic value added criterion has been establised
in order to qualify an indigenous supplier for
price preference, The price preference
formula- I might explain-is that no price
preference to indigenous suppliers will be
given if the domestic value added is less than
20%,. The price preference upto 5% of the
total order will be given with respect to
supplies where domestic value added is bet-
ween 20% and 30%.

Price preference upto 10 per cent of the
total order will be given with respect to supplies
where the value added is above 30 per cent,
but below 50 pzr cent. Price preference upto
15 per cent of the total order will be given
with respect to supplies where the domestic
value added is 50 per cent or above.

With regard to services, a price
preference upto 15 per cent will be given to
indigenous parties. Care will however have
to be taken that in each case it is & genuine
Indian party which has developed capabilities
for providing these services and it is not a
foreign party with an Indian front., In
deciding this, factors such as employment of
expatriate personnel and ownership of
equipment necessary for providing the
services in question will be taken into con-
sideration, We are resorting to this policy
for the simple reason, as I said, that quite a
large amount of equipment every year has to
be purchased from the foreign countries and
for quite some time we had been trying to
encourage the Indian parties and I am sure
that we will be able to achieve to a very
great extent the indigenization of the equip-
mert. As on date, I find that around 30
per cent of the equipment has been of the
Indian make, It was practically nil at the
end of the last decade and I am sure, we will
be able to achieve good results by this price
preference formula,

My colleague has already spoken of the
proposal by the Power Department to
centrally fund renovation and moderanisation
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scheme costing Rs. 500 crores which will
give benefit equivalent to installation of 1400
MW of new generating capacity. The House
is aware, for quite some time back, I had
brought to the notice of the hon-Members
that for generating oo MW of thermal
power, around Rs. one crore investment has
got to be effected. With an investment of
five hundered crores of rupees, we will be
able to achieve an additional capacity of 1400
MW in the process of renovation and
moderanisation, and since the results are
going to be good, we thought that this much
of expenditure was necessary.

Having submitted generally. I would
now like to submit the broad outlines of the
performance and achievements of the Depart-
ment, 1 would like to be as brief as possible
so that I could devote my time to some other
questions that have been raised by the hon.
Members.

As regards power, hon. Members are
aware that the target that was fixed was to
achieve generation of 144.3 billion units, We
have been able to achieve 139.8 billion units-
I am giving the figures of 1983-84, viz, the
target that was to be achieved, and which
could be divided under different heads. 91.8
billion units were to be achieved through
thermal generation ; 3.5 billion by nuclear
generation and 49 billion units through hydro
Hydro-generation has exceeded the target,
and it is at 489 billion units, So far as
nuclear generation is concerned, it has
achieved its target, We have been able to
achieve 3.5 billion units through nuclear
generation, but the shortfall has been in
thermal generation, where we have been able
to achieve 86 5 billion units instead of 918
billion units. The causes are not far to seek.
But I will mention the major causes which
resulted in the shorifall in thermal generation.
Hon., Members are aware that there was a
catastrophe in the Obra unit in U.P., a very
big unit which was very badly affected, and
it was there partly because of the develop-
ment of hydrogen leakage in some of the
generators due to certain design problemes,

The other minor causes I would not like

- to go into, but perhaps if these causes were
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not to develop, we would have certainly
over-shot the target. 1 am only explaining
these causes so that the hon, Members may
kindly appreciate that there were certain
reasons, viz. the accident ; and in the
design we had certain problems in the gene-
rator, because of which this shortfall had
taken place, We are trying to get over these
infirmities in the coming davs, Nonctheless,
the position as it stands, is that as compared
to 1982-83, there had been an increase of
7.6% in generation capacity,

SHRI M. RAM GOPAL REDDY
(Nizamabad) : The total generation is about
209, if we keep the requirements in mind.

SHRI P. SHIV SHANKAR : The
requirement part is different, As 1 said at
the very outset, we have not been able to
achieve very much to say that we are satis-
fied. This part of it 1 have already explained,
but I said that we had done better. I did
not like to claim all the credit. The fact
remains that we are suffering. because of the
shortfall, in all these sectors put when it
comes to the question of evaluating the per-
formance, you would appreciate that the
barometer would be, how we are going ahead.

Our resource constraints are there,
which make us not to take a very fast leap,
In fact, in the mid-term appraisal, the target
had to be reduced, for the simple reason that
the resources of ours were limited. In fact,
if you kindly look up the budget for the
department of Power this year, it appears it
will be very difficult for use to take up any
new venture at all. The amount will be
sufficient only to meet the expenditure for
the on-going projects. Therefore, when one
works within the limited resources, one faces
quite a lot of problems. That is why 1 ex-
plained the position at the very outset itself
that while I will still say that we are far away
from the level of the satisfaction, we have
undoubtedly done better. That is all what
1 claim.

Some hon. members were critical about
the achievements of the generating capacity
and were doubtful that we shall not be able
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to achieve this 14 500 MW capacity. I must
submit that does not appear to be correct.
As on today, that is by the end of 3lst
March, 1984, we have been able to achieve
within 4 years the generating capacity of
11,146 MW ; and keeping the target of
14, 500 MW, it falls short by 3, 354 and the
target that has been fixed for 1984-85 is
3, 400 MW ; and I am sure that this target
we shall be able to achieve. In fact, in the
year 1983-84 we have achieved the generat-
ing capacity of 4088 MW including of course
the thermal power that was commissioned by
the Natioral Trermal Power Corporation,
that is at Singhrauli Unit 5, Corba Unit No.
3 both of 210 MW capacity,

I will make my submission slightly later
about plant load factor. In fact, it is in my
view very unsatisfactory. Last year, the plant
load factor remained at 49 8 per cent ; and
when [ said last year, it is 19¢2-83 ; and in
1983-84, it remained at 479 per cent, But
when it comes to the question of the super
thermal power plant, they have been doing
exceedingly well. In fact, I shortly referred
about the super thermal power stations which
have been taken up by the Centre. Now in
Singhrauli Units | to 4, we have a plant load
factor at 5.41 per cent, Corba Units 1 to 4 at
61.6 per cent ; and by and large there had
been better performance in regard to the
commissioning units much ahead of the
schedule and keeping wup the plant load
factor at a higher level, In fact, NTPC has
made a profit of Rs. 4.57 crores ; and this
morning's newspapers the hon. members
might have read ; the NTPC has made a
profit of around Rs. 25 crores this year ; it
is a provisional calculation.

Hon. members are aware that we had
last year introduced an incentive scheme
in regard to the state Eleciricity Boards as
also the thermal power stations, I would
not like to go into it, but, then I am sure,
this incentive scheme would undoubtedly be
taken advantage of by the various State
Electricity Boards to improve their perfor-
mance, though, of course, I am contemp-
lating to change this scheme so that it be-

.comes more pragmatic and it subserves the

cause that has been conceived by the govern-
ment .
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Sir, I would not like to go into the
further details about the performance of this
department_ except that I shall answer the
several questions which were raised about the
plant load factor. 1 shall refer to this part
slightly later. The performance of this
department 1 would commend to the hon,

fensbers, to be considered to be not bad in
fact it was encouraging.

Sir, hon. Mcmbers are aware that the
Petroleum Depariment had been doing exceed-
ingly well. From 1980-81 when we had spent
a foreign exchange to the tune of Rs. 5, 258
‘ crores to import the .crude and petroleum
products, it has been brought down n
1983-84 to Rs, 3, 613 crores, and along with
that the production has maintained its
optimum point. In fact, as 1 submitted,
struggling at 10 million tonnes towards the
end of the decade_ it has come to a produc-
tion level of around 26 million tonnes this
year and we hope to increase this in the
coming year,

Refinery production has also increased
over the time. In 1980-81 ‘the refineries were
producing petroleum products to the tune of
24.12 million tonnes, and in 1983-84 it has
reached 32.10 million tonnes, In 1984-85
it will increase to 34.16 million tonnes.

Hon. Members are aware that the public
sector undertakings under the Petroleum
Department had been doing exceedingly well
and I need not give the detials because often
1 had been giving out the details to the
House whenever an occasion has arisen.

Mr. Deputy-Speaker, I have already
said that the coal production has increased
over the years. In fact, the despatches have
also increased considerably. The figures
that 1 have would show that in February
1984 coal loading by C.I L. reached an all
time record of 10, 737 wagons per day as a
result of improved production and the
despatches show that the demand of the
consuting sectors is being substantially met.
Pit head stocks which were sometime back
coming down, increased. As on 1.121983
there were at the figure of 14.84 million
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tonnes, they have increased over the time and
as on 1.31984" they stood at 20 million
tonnes and at the end of 31.3.1984 we have
22.94 million tonnes. Hon. Members are
aware that T have been giving this infor-
mation from time to time and that we have
been developing and increasing the coal handl-
ing plants, Today 47 per cent of coal
production is handled by the coal handling
plants. I would not like to go into that.
But we hope that by the end of 1986-87 we
will be able to achieve 88 per cent of coal
production being handled by the coal handl-
ing plants. |

Hon Members are also aware that we
have been opening stockyards at different
places, Today the position is existing
number is 62 and national stockyards 21,
making a total of 83. In fact, at many
places the coal movement by road has been
totally stopped. Of course, many hon.
Members have been complaining to me that
this has created some problems, We have
been trying to see that these problems were
sorted out. We have to resort to this
because quite a large number of infirmities
were creeping into the very system itself
because of the road movement. That is
why, this action has to be taken, But it
could be the endeavour of my Decp prtment
to see that wherever needed, we open more
coal stockyards and we see that consumer
grievances are alleviated.

Hon Members are aware that the Coal
India Limited had also been taking quite a
lot of interest in the welfare of the workers,
In fact, if needed, I will go into the details
of that. But suffice it to submit that in the
year 1983-84 we had reserved an amount of
Rs. 80.84 crores for the welfare measures.
Actually on 3Ist December, 1984 the total
number of houses available to the workers
has been more than 22 lakhs, I am not
going into the details because that may take
more time.

I have been speaking in the House from
time to time that in order to improve the
quality of coal various measures have been
taken. In fact, I peed not again mnarrate
these de:ails because in answer to various
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questions in this House I have been trying
to bring to the notice of the hon. Members
the exact position, When I go into the details
I shall explain the price increases bccause
guite a large number of hon. Mambers had
referred to this aspeet.

In the sector of non-conventional sources
considerable expansion has taken place in the
scale and range of research, demonstration
and extension activities, The bio-gas prog-
ramme was stepped up substantially and its
performance has been judged as very good
even by the planning Commission. The target
of 75000 family type bio-gas plants is expect-
ed to be achieved. Of course, it fell short by
a very small margin by the end of 31 March,
1984. A pew dimension given to the prog-
ramme during the year was the emphasis
placed upon post-installation maintenance
and care of bio-gas units and socio-economic
studies of existing plants on a sample basis.
The scheme for installing community insti-
tutional bio-gas plants was enlarged. 12 more
were completed during the year and 127
were under installation as against 46 in the
previous year i.e. 1982-83. SC & ST corpora-
tions and bodies are involved in the prog-
ramme for the first time.

The National Project on the Demonst-
ration of Improved Chulha was launched
quite late in the year but has taken off
successfully, 55 villages were made smoke-
less by integrating the bio-gas programme
with the chulha programme., The demonst-
ration programme on solar thermal energy
systems was enhanced many times over as
compared to the previous year As against
seven systems installed in 1982-83, 14 were
installed in the year under review, A total
number of 311 systems were sanctioned as
against 40 sanctioned in the previous two
years. Two of the largest water heating
systems in India were installed at Lodhi
Hotel with 60,000 litres and Janpath Hotel
with 40,000 litres, A new decision that the
Department should provide cent per cent
funding for solar thermal installations in
public buildings other than residential
buildings, where the beneficiaries’ share was
paid by the Consolidated Fund of India, has
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been adopted. A 22 KW solar thermal power
station and a 7.5 KW solar photo voltaic
system were set up in village Salojpalli of
Andhra Pradesh., In this village, a com-
prehensive integrated energy sys'em is noar-
ing completicn. Three rural integrated,
energy systems were set up in addition to
Salojpalli and many more were planned,
Planning for integrated rural energy systems
was taken in hand in a comprechensive way
in accordance with the Prime Minister's
stress on decentralised energy systems. A
beginning was made with the installation of
coal-mounted solar phcto voltaic lighting
systems in certain villages. As against only
82 solar photo voltic systems of different
types installed during the previous three years,
86 were installed in the year under review.
201 water pumping windmills were installed
and more than 200 were under installation.
Ten small-sized wind generators were under
installation as against none in the previous
year, As against 41 last year, 140 research
and development projects were supported
during the year under review, Some of the
projects relate to advanced research in solar
photo voltic systems, solar thermal power
system, bio-gas conversion technology and
research on different kinds of feed materials
for bio-gas plants. As a result of the efforts
made by the Department, a large number of
States created nodal agencies to deal with
renewable energy programmes. Voluntary
agencies and women's organisations are
being involved in the improved chulha
programme in a big way and in other prog-
rammes of the Department as well, At the
instance of the Department, the UGC panel
on Home Science agreed to include course

material on new and renewable re-sources of

energy in courses leading to B Sc. and
M. Sc. degrees in Home Science. Course
meterial was provided by the Department
itself. Publicity and awarencss promotion
efforts were spread all over the country and
recciyed very good response. On the bio-
gas and general review, quite a lot of publicity
was made apart from on the other renew-
able resources of energy systems. They
were inserted in regional language newspapers
all over the country and evoked wide interest.
A Working Group has been appointed by
the planning Commission under the Chair-
manship of Secretary, Department of Non-
Conventional Energy Sources, to draft the
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Seventh plan Document of non-conventional
energy sources programme. The Group and
its various sub-groups have met a number
of times and the work is in progress. I
gave a little detail about the performance
of the non-conventional sources of energy,
because this is one Source which is inex-
haustible and perhaps we could make a
better effort in this direction,

After having said this, I shall have to
broadly meet the various points that have been
raised by the hon, Members, As 1 submitted
it would be difficult for me to meet each and
every point that has been raised by the hon.
Members. But I shall try to broadly explain
certain of the general points that were raised
by the members,

Hon. Members have raised the issue of
flaring of gas. Quite a large number of hon,
Members, particularly coming from the
Gujarat and Assam areas have raised this
iscue. 1 thought I should put across the view
of the Department, After going through the
entire material, I must submit that around
40.4 per cent of the gas that is produced has
been flared up in 1983-84, 1 would not like
to go into the details of production. The
reasons for flaring are lack of compression
facilities off-shore, which accounts for nearly
60 per cent of the flaring which is occurring.
These facilities are likely to be completed by
December 1985 and with the commissioning
of the Thal wvasisht fertilizer plant, the
flaring of off-shore gas will be reduced to a
very Jarge extent,

Regarding flaring elsewhere, ie. in the
eastern region, the main reason is the ina-
bility of the consumers to lift the total
quantity of gas earmarked for them, as well
as the time taken in commissioning of certain
projects, such as the Hindustan Fertilizer
Corporation Limited, Namrup Phase III
fertilizer plant etc. as well as production of
very low pressure associated gas, which
cannot be economically compressed and
pumped to consumers at a distance.

In fact, in the east‘cr-n ‘sector, ONGC
and Oil India Limited are examining the

CHAITRA 20, 1906 (SAKA)

Rule 377 414

techno-economic feasibility of re- injecting
the excess associated gas on a long term-
basis into suitable gas caps for pressure
maintenance and conservation of energy.
A Group has also been set up to examine
the availability and possible use of gas in

the North-east, comprising the representa-
tives of the Department of Petroleum,
Planning Commission, Central Electricity
Authority, .dvisory Board on Energy,

ONGC, OIL, North Bast Council with the
Convener of the Gas Task Force as Member-
Secretary. The Group has already held a
meeting and the next meeting is in the second
week of June, ONGC and OIL will also take
steps to promote use of gas for other users
in the north-sastern region, as well
as establishment of a mini-gas grid to
take care of the fluctuations in demand for
gas by consumers so that gas can be diverted
to other wusers and need not be flared
unnecessarily.

This is undoubtedly a burning problem
that is faced by the Department, and hon.
Members are aware that on quite a large
number of occasions this issue was raised. We
hae been trying to ask the question in diffe-
rent ways_ but the fact remains that even in
the western sector some of the gas flared in
the process of crude production it self and
quite a huge quantity of gas has already
been committed to various consumers. In
fact I am aware that when some of the hon.
Members from Gujarat had been approaching
me so that the gas could be made available
to other industries also we were confronted
with a problem that the gas that is produced
is already commitied and because of the non-
lifting by these Consumers we bad the diffi-
culty and therefore it had 10 be necessarily
flared up, and I am sure that with the six
fertiliser plants coming up and with the
efforts that the Government is making we
shall be able to see that this is reduced to the
minimum possible,

Hon, Members have generally raised the
question of ——
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SHRI KRISHNA CHANDRA HAL-

DER : Mr. Ram Gopal Reddy comes from
Andhra. You can settle it with him,

SHRI P, SHIV SHANKAR : 1 am not
that norrow-minded Mr, Halder You must
give me that credit,

SHR] KRISHNA CHANDRA HAL-
DER : I know, you are not narrow minded.

(Interruptions)

SHRI P. SHIV SHANKAR : T am
submitting that the hon, Members are aware
that in 1983.84, in fact in few days back on
this issue I had answerd, and 1 had said that
we might fall short of the target that we
had fixed, viz, 16 lakhs. But I am glad to
bring to the notice of the House that the
target has been overshot and it stands by
the end of 31st March 1984 at 162 lakhs.
I do not know what exactly the hon. Mcm-
ber means by gas connections. 1 do not want
to advert to......

SHRIM RAM GOPAL REDDY :
Every time so many people request us for gas
connections,

SHRI P, SHIV SHANKAR : I am sure
the hon Member would not like me to discuss
this issue here.

SHRI M. RAM GOPAL REDDY
I am referring to it only in a very lighter
vein,

SHRI P. SHIV SHANKAR : Itis not
fair for me_ If 1 start revealing everything,
the people out side would lose respect for
us, I am sorry. Kindly don’t press this issue,

Some of the hon. Members have raised,
and perhaps very rightly so,.....
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SHRI M. RAM GOPAL REDDY :
I am pot expeciing any reply,

SHR] P. SHIV SHANKAR : Many hon.
Members were exercised on the steps that we
are taking about fire iafcly. While a general
discussion on this issue was sought to be
adverted to some of the hon, Members
confined 1o what has happened in  Cochin
refineries. Generally speaking, quite a large
number of safety measures have been taken
by the refineries to check fire accidents, The
refinerics take all possible precautions to pre-
vent the accidents of fire and accidents in
the refineries—invisible safety aspects which
are built into at the time of design or refinery
lay out and unit spacing, provision of adequ-
ate utilitics and services, the design of fire
protection systems are all taken care of at
the time of design, which are provided for,
The operational aspects like house keeping
operational conditions of fire protection and
safety conditions, training of refinery and fire
fighting staff, first aid and medical care are
maintained in good conditions through perio-
dical checks, Inaddition, employees recruited
for operation and mainienance are given
intensive training in the detailed aspects of
the jobs plans training devoted solely to safety
and fire protection,

Refineries have well documented opera-
ting instructions including start up shut down
emergency and standing instructions.

Refineries have a sound programme for
inspection and preventive maintenance of
equipment.

Refineries have programme for creating
safety awareness through safety promotional
activities like safety Committees, House
Keeping Inspection, Safefy Performance
recognition and awards.

However, the hon, Members are aware
that sometimes very small fire accidents take
place but they are part of hazard and they ¢
are properly taken care of. |

The hon, Members had asked the ques-
tion of the details about the fire in the
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Cochin Refinery, 1 said, some time back that
a Commli tee has been set up to go into the
details of the accident under the Chairman-
ship of a Joint Secretary in my Department,
In fact time given was three months. That
has not expired, Authorities are here, They
bave sensed the urgency which has been

adverted to by the hon. Members. I am sure -

that they will take all steps to see that the
report is submitted at a very early date.

One of the hon. Member had suggested
that the compensation should be paid for the
private property that has been damaged,
That is being looked into, Already 144 cases
have been identiied and compensation has
been paid in the case of 53 persons, For . the
rest, action will be taken for expeditious pay-
ment before the monsoon commences. This,
of ‘course, I can give assurance to the hon,
Members.

SHRI M. M. LAWRENCE (Idukki) :
There is a serious complaint that the assess-
ment has been made by the Revenue Depar-
tment, The assessment should have been
made by tbe Engineering Department, tech-
nical people This is what they have deman-
ded.

SHRI P. SHIV SHANKAR : Mr,. Law-
rence, the manner of assessment might differ.
But I assure the House that those who have
been effected, they would be properly taken
care of. It is possible that one Department
might fix at a very low rate another Depart-
ment might fix at a very high rate, You
should not go by technicalities in these
matters, I shall give necessary instructions to
the concerned authority to see that fair
compensation is paid,

Some of the other aspects that have
been raised regarding the Petroleum Ministry
included the problem of royalty that was
generally raised by the Members coming
from Assam aud Gujarat both. Hon. Mem-
bers are aware that provisions of the Oil
Fields Regulation and Development Act 1948
had placed certain constraints and restric-
tions, In fact a couple of days back I bhad
come to the House for the purpose of the
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amendment of one of the- provisions which
envisaged the revision by the Government
only after four years. I came so that having
regard to the consistent demand that was
made by Assam and Gujarat and also
Tripura, We felt that we should reduce this
period, It is because there are cognate provi-
sions in the other Act. i. ¢, the Mining Act,
and so on and so forth where they are trying
to bring it down from 4 years to three years.
I thought it fit that we should also bring it
down to three years for the purpose of effe-
cting a revision. Various suggestions have

“been mabe by the hon, Members as to how

the royalty should be fixed. In matters of
this nature, one cannot go into too much of
technicalities, In fact, as the hon, Members
perhaps noticed when one of the Members
was trylng to speak on this issue, 1 had
to interrupt and say ‘¢ Let him please pot go
in to technicalities’’, Perhaps, the Central

Government would have a very good case
if it is a question of technicality itself. We
never wanted to stand on the technicality and
we brought it down to three years and really
the practice that has been prevalent has been
that the State Goveronments concerned are
always consulted before the revision had been
taking place. This had been going on from
1962, And we have written to the State
Government of Gujarat, Assam Nagaland,
Tripura and the Union Territory of Aruna-
chal Pradesh to send us their detailed views
on royalty. Their replies are awaited, In fact,
when I brought the amendment, 1 expected

that we would take advantage of that amend-
ment and we would bring some amicable
settlement in revision of royalty in this year
itself. so_once we receive the reply, then per-
haps, we shall be able to do something in the
matter. It is because, throughout it has been
so happening that after their views were
passed on the Prime Minister had been going
through the views of the ooncerned parties
and taking into consideration the different
circumstance, the royalty had been fixed. But
in this context, I would not like to hide my
unhappiness because of the action of certain
state Governments which imposed the cess
even with out consulting the Centre, What
happens is this, When is cess of this nature
is imposed even without a prior discussion
then of course, it has different dimensions.
After all nobody says that the State should

- not progress, In fact, as the Prime Minister
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has often said, the States should progress
so that the Centre may become strong, This
had been the policy that we had been pursu-
ing, But then there is an element of grace
involved in any action. I found that some of

the State Governments resorting to this type of

action does create problems and I am taking
the House into confidence when I am expre-
ssing my unhappiness on this type of matter,

Not only that the State Governments
have pressed this issue but 1 am aware that
quite a large number of hon, Members had
also been saying, ‘‘Look, there should be
some revision’’. Certainly when the hon.
Members representing different States make
out the case, then surely the Central Govern-
ment is bound to consider that aspect of it
and we were going to consider it. But parti-
cularly when the Amendment Bill was intro-
duced taking such action creates a little com-
plication. I thought that I should share my
views with the hon. Members on this issue.

I do not think that regarding the Petro-
leum Department the hon, Member have
made any other general remarks or general
observations which call for a reply at my end.
As I said, 1 would not like to reply to the
matters pertaining to the constituencies which
quite a large number of the hon, Members
have raised, either dealership to be opened in
their constituencies, here or there, or some-
thing like that, We have taken note of all
these observations that have been made by
the hon. members and we shall see what best
could be done in the matter.

'SHRI M. RAM GOPAL REDDY :
Those who did not get a chance to speak can
also write to you.

SHRI P. SHIV SHANKAR : The hon.
Member, Shri K. ‘C. Halder, said about the
photographs that were taken by our cosmo-
nuat, Shri Rakesh Sharma, and his observa-
tions. Of course, I have not come across
observations which has made, Buat certainly
we will go into and see whether there are
such large reserves, In fact, the seismic sur-
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veys were continuing in the areas of Andaman
and Nicobar Islands, Hon, Members from
West Bengal are also aware that the activity
of drilling in West Bangal has been increased
considerably in recent times. Based on the
reports we had we had to increase our activity
in that area and also in other areas. That is
because of the anxiety which the hon. Mem-
bers have been expressing from time to time
that we should becor e self-sufficient as carly
as possible within the constra:nt of resou-
rces. We have been trying to do our best in
this field notwithstanding as I gave the figure
to the hon. Members, that Rs. 3600 crores
worth of foreign e¢xchange had to be spent
in 1983-84 for the crude oil and petroleum
products, It could not be helped. It is a race
between the demand and the production.
Once these two equate which I am expecting
by the end of the decade might happen, then
perhaps we will avoid the expenditure of
foreign exchange in this sector.

Hon. Members have made very forceful
arguments regarding the power development
to be uniform in different areas and also in
different sectors, namely, hydel, thermal
and so on, There can be no two opinions that
different parts of the country should properly
develop and a coordingly efforts have to be
made. In fact, I have got the details but I may
not have the time since I have taken quite a
lot of time by now itself. But we have been
trying to take a lot of steps to strengthen the
working of the State Electricity Boards. T am
also aware of a very sewere criticism  that
the hon Menlbres have made about the
working of the State Electricity Boards. Quite
large number of hon. Members have said
about it, In fact, at the administrative level,
the central Electricity Authority have been
trying to give all technical help that it could
possibly be dohe, The task forces are set up,
The personnel are also drafted from here so
that they can go and give the suggestions.
Various steps are being taken by the Central
Government in order to see that the working
improves......

AN. HON. MEMBER :
funds?

What about

SHRI P, SHIV SHANKAR :1 would
not like to go into that,
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Then, somebody will say that I am
raising the hornet's nest about Centre-State
relations, T am also aware that quite a large
number of States have been diverting their
funds and have not been concentrating on
the projects that have been sanctioned by
the Central Electricity Authority,

I am not going into their constraints, but I
would also not like to make a very sweeping
statement. .,

SHRI M M, LAWRENCE : At least
in the case of Kerala, it is not so, I think.

SHRI P. SHIV SHANKAR : Hos.
Members are aware that quite a large number
of projects that had bren sanctioned have
either not been taken up or the funds have
not been properly provided as a result of
which the pace of growth had not been that
fast, In fact, it is a blessing in disguise that
the Central Government has taken up the
super thermal power stations, But-1 have
certain problems which I am confronting, [
refer to this since an issue has been raised
regarding the National Power Grid and also
implementation of the recommendations of
the Rajadhyaksha Committee about this. In
fact, sometimes these difliculties are coming.
Hon. Members are aware that the Centre
has evolved a formula on the distribution of
the power generated by the super thermal
power stations to the various States in the
region where the super thermal power stations
are located: ten per cent of the generation is to
be provided to the State where the plant itself
is located, then 75 per cent of the generation
is to be distributed to the States in the
regiou; and 15 per cent is to be kept with
the Central Government to assist the State
which is in trouble, There 1 am finding some
difficulty. Of course, I would not like to go
into details at this stage, But we had been
finding some difficulties in implementing the
recommendations of the Rajadhyaksha Com-
mittee. [ am sure that, given the goodwill
from the Ttates, I shall be able to see through
these difficulties. I would not like to make
further observations in this respect.

Some of the hon. Members have cer-
tainly made the observation that hydro power
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has not been given that primacy which it
should have been given. 1 would like to
assure the hon. Members that it is not like
that. Various schemes are under way. In
fact, the hon. Member from Kashmir is
aware that in his State two-three projects are
under way and one is at a very advanced
stage itself. So, we have been trying to take
up hydro generation. Hon. Member are
aware that the capacity in the country exists
at 75,000 Megawatts, out of which we have
not been able to tap much-because the genera-
ting capacity is around 10,000 Megawatts.
This source has got to be developed, If we
are in a position to get over the resource
constraint, I am sure that we will be able to
work much faster all these projects to see
that hydro generation takes a strong base.

I bave referred about plant load factor
some time back, The marginal decline in
the plant load factor in 1983-84 has been due
to a number of major units having forced
outages over a long period due to basic
equipment problems the chief among which
as | submitted, was hydrogen leakage.
Various steps are being taken by the Depart-
ment of Coal as also Power to see that the
quality of coal improves, 1t is not possible
for me to go into the details at this stage,

PROF, AJIT KUMAR MEHTA : Will
you do something about Barauni Thermal
power station where the load factor is some-
times 109 ?

SHRI P, SHIV SHANKAR : Itis not
merely because of the quality of coal, It
has various problems. I would not like to go
into each and every thermal plant.

SHRI SUNIL MAITRA (Calcutta
North East) : He Says the less it is discussed
the better,

'SHRI KRISHNA CHANDRA HALDER :
You bave not said. anything about the
Farakka supper thermal power station,

SHRI P. SHIV SHANKAR : You will
be happy to know - I am not going to say
-cach and everything but I must submit that
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the super thermal power stations are going
on according to their schedule,
some cases,

SHRI KRISHNA CHANDRA HALDER :

Including Farakka ?

AN HON. MEMBER : What about

Kahalgaon ?

SHRI P, SHIY SHANKAR : 1 am sure
you will not tell me that becausc your colle-
ague from West Bengal is not in the Ministry,
therefore it has been slowed down. You
will not say that. . ..

SHRI KRISHNA CHANDRA HALDER :

I am not so narrow-minded,

SHRI P. SHIV SHANKAR : But we
have been stepping up even in Farakka and
I am sure given the goodwill we shall be
able to set up the generation plant at the
schedule time.

The performance of the super thermal
power stations has been satisfactory. In fact,
as I have said, some of the units have come
up much in advance. So, by and large, we
take the review by the tast force.

As 1 said, the NTPC has been doing
an excellent job. There has been very good
co-operation from our workers also for the
purpose of executing various plants. I
would not like to go into details. I must
submit that every endeavour is being made
to improve the plant-load factor, In
fact I have already referred to the renova-
tion and modernisation schemes. That might
also improve the situation,

Quite a large number of speakers have also
made references about the transmission losses,
Various steps have been suggested by the
Centre, There is also the implementation by
the State Electricity Boards. Part of the
losses is due to the fact that our power dis-
tribution in many areas is over long dista-
nce and over LT lines for agriculture, With
a view to reducing the losses, certain steps
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such as the installation of shunt capacitators,
use of special types of transformers, etc.
bave been taken. In addition, pilferage has
to be reduced and for this a number of tech-
nical and administrative measures have been
suggested to the Boards. These include set-
ting up of Vigilance squads and technical
improvements to make meters tamper-proof.
Various steps are being taken.

PROF, AJIT KUMAR MEHTA : In
some of the factories it has been detected
that there was a large amount of pilfetage,
but afterwards it has been written off. What
about that ? I can cite one case the Rames-
war Jute Mills Samastipur.

SHRI P. SHIV SHANKAR : If you
kindly bring to my notice, I will certainly
ask the State Governments to investigate
into that. I am not putting a premium over
the misdeeds of any electricity board, This
is unfortunate, but it is happening in quite
a large number of cases. 1 am not denying.
That is why I said that in order to prevent
the pilferage various actions are being taken
and various suggestions are being made. To
strengthen vigilance staff, suggestions have also
been made to the State Electricity Boards.
I would not like to apportion the entire
responsibility to the State Electricity Boards.
On our part, under the Electricity Act,
whatever could be done we are trying to tell
them. But I would rather request the hon,
Members coming from different States to
also impress upon the State Governments
so that they could improve the performance
of the State Electricity Boards themselves,

The hon, Member ke¢p quite when
certain Chairmen are appointed and the
manper in which they are working is very
well known to the hon Members. While the
Central Government on its own will certainly
take it up but, you, being the public repre-
sentatives, will have a greater say, This is
my submission. You may kindly consider
it for a while.

SHRI RAMAVATAR SHASTRI : The
Chairman does not reply, What to do ?
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SHRI P. SHIV SHANKAR : I do not |
think that helps us if the Chairman of

the State Electricity Board does not reply to
youC

1 know yon have the knack of getting the
reply also. Kindly use that knack.

The discussion has been so widewanging
that even on the general points I am not able
to complete. The hon. Members have
raised certain issues regarding the coal stocks.
Ope of them was pleased to suggest that to
the tuoe of 8 miltion tonnes the stock was
written off, In fact, the hon. Members are
aware that I had brought to the notice of the
House sometime back that we had started
taking an intensive verification of the stocks
and, after the-e verifications which were
commenced from April 1983, approximately
3.2 million tonnes of coal stocks had to be
written off or adjusted because that did not
exist. I have said this in this House and
we are taking such action that is necessary

. in respect of those who have either put

wrong records or the informatives had

- unnecessarily existed.

-

The hon, Members also referred to the
huge amount that was spent on the equipment
In fact, they put the figure to Rs. 2,000
crores. And, when I went into the details
from 1981-82 till December, 1983 the Coal
India Limited had placed an order to the
tune of Rs. 491 crores out of which about
Rs. 419 crores had been utilised for the
purchase of open cast machinery and
approximately Rs. 72 crores for the under-
ground mining machinery.

More than one hon. Member had
referred to this and they were saying that
Rs. 2,000 crores worth of machinery is lying
uselessly. Therefore. I thought that I should

place the records .straight that the figure is
!ndu]y exaggerated and that the correct
figure has been furnished by me.

MR. DEPUTY-SPEAKER : He is
correct to the extent of 259 ! (Inrerruptions)
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SHRI P. SHIV SHANKER : In fact_
I gave the figure for a particular period and
I quite concede, But, what was sought to
be made out by a responsible hon, Member
was that the equipment worth Rs. 2,000
crores is lying idly, This is not correct, I
would rather put across the picture in a
proper perspective. (Interruptions) If you
ask me right from the day of nationalisation
down upto this date, 1 will give you the
figure, But, the main point is this, I am not
sure as to how much worth of equipment
has been purchased- it may be worth Rs.
2,000 crores or maybe, it is more than Rs.
2,000 crores, I shall give you the figure. I do
not mind placing it on the table of the
House, But, to say that the equipment
worth Rs. 2,000 crores is not being used is
not correct. This is exactly what I am trying
to say. My stressis on a slightly different
shade

MR. DEPUTY-SPEAKER ; It was said
that they were lying idle.

SHRI P. SHIV SHANKAR That
was the point which they were trying to make
out,

SHRI SUNIL MAITRA : The equip-
ment worth Rs. 1,500 crores approximately
is lying idle, '

SHRI P. SHIV SHANKAR : Though
I do not have the exact figure, yet, on the
basis of the discussions that I bhave had,
I presume that it is in a very very negligible
from because it is being used from time to
time, and, one can say that it is practically
negligible.

But, in deference to the wishes of the
hon, Members, certainly, I will place it on the
table of the House. There is po hiding.
At least I believe that we must be open to
the House.

MR. DEPUTY-SPEAKER ; The Public
Accounts Committee Chairman can ask for
the figures.
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SHRI P. SHIV SHANKAR : I am
sure he is more. aware than me. Sir, the
hon. Members had raised an issue about the
revision in the coal prices., Certain factors
which are relevant have got to be considered
in the case of revision of coal prices parti-
cularly the National coal wage Agreement
III has resulted in the increase of the wage
packet to the tune of Rs. 200 crores a year
and the cost of inputs has also increased. In
fact, with the recent increase of the coal
prices what the department would be able to
achieve in 1984-85 would be only Rs. 463
crores while because of these faciors the
expenditure that will have to be incurred by
the department would be Rs. 628 crores. It
still leaves a gap of about Rs. 150 crores and
it is expected that this gap would be met
through increased productivity, improvement
in efficiency and economy in various items
of expenditure.

Some of the hon. Members have also
referred to the accounts that were maintained
by the BCCL which they termed to be defec-
tive and said that the auditors had made
those observations, The points that were
raised by the audit on the accounts of BCCL
were reviewed at the highest level and it has
been decided that a cell in the headquarters
of CIL would be created which would take
follow-up action on all the points raised by
the audit and issue appropriate dirsctions
to ensure coordinated action. The CMD of
BCCL has been advised that alli the points
raised by the audit should be settled within
three months and remedial action taken
wherever necessary, Therefore, I am not
trying to cover up what has happened in the
BCCL, In fact, I was myself upset about it
and that is why I had to direct a high level
committee should go into the whole thing
and certain instructions have been made, I
am sure if wc ultimately find somebody in
the wrong certainly necessary action will be
taken against such persons. *

Sir, I wanted to generally say to the
hon. Members that variouvs steps have been
taken to reduce the accidents in the coal
mines and 1 have been from time to time
bringing to the notice of the House as to
what steps have been taken. It is not
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possible for me to go into the details thereof
at this time but some of the hon. Members
had also made the observation that the
National Coal Wage Agreement 1II has not
been properly implemented. 1 am sorry to
say that all steps have been taken to see
that the Wage Agreement is properly imple-
mented. In fact, the hon. Members are
also aware that five committees are function-
ing purpose of going into the various
problems that have still to be sorted out.

Sir, I would not like to go into those
things but because a charge was made it is
not being implemented I thought I should
bring it to the notice of thc hon, Members.
Some of the hon. Members had also said
about the Industrial Tribunal Awards not
being implemented, In i'act, I find from the
details that have been furnished to me that
in 76 per cent of the cases the Awards have
been implemented. In some cases I find that
appeals have been preferred and awards
pending implementation only stand at one.

Sir, I think, I should now wind up this
debate because I seem to have taken quite
a good time; and I am sorry if I have not
been able to answer all the points.

SHRI KRISHNA CHANDRA HAL-
DER : I suggested one Intelligence Wing
of the Coal Department to stop illegal
mining and regarding subsidence in Asansol
Raniganj coalmining area and rehabilitation
and the recommendation of the polish
experts,

SHRI P. SHIV SHANKAR : The sugge-
stion which you have made will be considered
It may be difficult for me to react, immedi-
ately; but they have been taken note of
and we will go into them.

SHRI M. RAM GOPAL REDDY :

The suggestion given by Mr, Arakal may be .
looked into,

SHRI SUNIL MAITRA: 1 am sure
you will go through it personally and you will
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not leave it to your Department to go thro-
ugh it.

SHRI P, SHIV SHANKAR : ] am
extremely grateful you for the confidence
that have reposed in me and I shall try my
best to see that 1 personally go into it, Once
again I thank the hon Members who have
very usefully participated in the Debate of
my ministry. They have made valuable sugge-
stions; those suggestions would certainly be
reckoned with As I submitted individual
problems have been taken note of and they
would be looked into by the Department. In
fact my officers also have been taking notes.

So, with these words, I am sure the
House would sanction the Demands for
Grants of my Ministry, Thank you.

MR, DEPUTY SPEAKER : I shall now

put all the cut motions moved to the
Demands for Grants relating to the Ministry
of Energy to vote together, unless any hon.
Member desires that any of his cut motions
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may be put separately. At this late hour
nobody would demand that,

The cut motions were put and negatived

MR. DEPUTY SPEAKER : I shall now
put the Demands for Grants relating to the
Ministry of Energy to vote.

The question is :

That the respective sums not exceeding
the amounts on Revenue Account and Capi-
tal Account shown in the fourth column of
the Order Paper be granted to the President
out of the Consolidated Fund of India to
complete the sums necessary to defray the
charges that will come in course of payment
durirg the year ending 31st day of March,
1985, in respect of the heads of Demands
entered in the second column thereof against
Demand Nos, 28 to 31 relating to the Mini-
stry of Epergy.’’

The motion was adopted.

Demands }"or Grants, 1984-85 in respect of the Ministry of Energy yoted by Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amonut of Demand
Demand on account voted by the for Grant voted by
House on 14th March, 1984 the House
1 2 3 4
Revenue Capital Revenue Capital

Rs. Rs. Rs. Rs.
MINISTRY OF ENERGY
28. Department of Petroleun  43,97,000  63,71,53000  2,19,82,000  318,57,67,000
29, Department of Power 34,59,90,000  215,18,04,000 157,03 50,000 1075,90,22 000

30. Department of Coal 24,05,26,000  200,92,36,000 120,26,31,000 1004 61,79,000

31, Department of Non-
Conventional Energy 13,97,18,000 1,000 23,91,94,000 2,000

Sources 3
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18.17 brs,

BUSINESS ADVISORY COMMITEE
Sixtieth Report

THE MINISTER OF PARLIAMENTARY
AFFAIRS SPORTS AND WORKS AND
HOUSING (SHR1 BUTA SINGH) :
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Sir, 1 beg to present the Sixtieth Report
of the Business Advisory Committee.

18,18 hrs,

¥

The Lok Sabha then adjourned till

eleven of the clock on Wednesdy,
1984(Chaitra 22, 1906 (Sakh).

April 11,





